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LOK SABHA DEBATES

LOK SABHA

Friday, August 20, 1993/Sravana 29, 1915 (Saka)

The Lok Sabha met at 
Eleven o f the Clock

[MR SPFAKFR in the Chair} 

ORAL ANSWl RS TO QUESTIONS

/EnglishJ

Jute Mills in West Bengal

•341 SHRI HANNANMOLLAH Willthe 
Minister of FINANCfr be pleased to state

(a) the total number of jute mills in West 
Bengal

(b) the number of sick jute mills and the 
number oi nulls closed out of them

(c) the number of mills out of them which 
have been referred to BIFR dunng the last year 
and the current year so far

(d) the number of mills which have been 
running under BIFR rehabilitation scheme

(e) the present position ol mills which are 
still closed and which are pending disposal by 
BIFR. and

(0 the steps taken by the Government for 
revival of these mills'7

(Ihmsianon}

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (f) A Statement is laid on the 
Thble of die House

STATEMENT

(a) There are 59 jute mills in West Bengal

<b) The number of sick jute mills m West 
Bengal registered by the Board for Industnal 
and Financial Reconstruction (BIFfc) ts 25 The

number of jute mills lying closed in West 
Bengal is 9 out of which 7 are registered 
with BIFR

(c) Only one case of sick jute mill out of 2*> 
mentioned above was registered in 1W  Tht 
other cases were registered prior to 1992

(d) BIFR has sanctioned/approved rehabtli 
tatton schemes for 9 sick industrial companies 
m the Jute Sector in West Bengal

(e) Out of 7 mills lying closed and registered 
with BIFR, in two cases revivil schemes h tve 
been sanctioned/approved, one case was dis 
missed as aon*mamtainable one case was 
dropped in one case draft scheme has been or 
culated for consent, winding up notice has bt 1 11 
issued in one case and one case has been stayed 
by the court

(0 Government have taken several measures 
for revival of the jute industiy including creat 
ing of Jute Modernisation Fund establishing 
Special Jute Development Fund prescribing 
compulsory packaging of specified com 
modities in jute purchasing jute bags on cost 
plus basis, encouraging diversification through 
financial fiscal and marketing support

(English)

SHRI HANNAN MOLLAH Sir as the 
reply itself shows the ground reality is that the 
jute industry and jute workers are in senous 
trouble In violation of all rules and regulations 
Aie jute mill owners are drastically reducing the 
number of workers and increasing their work 
load The owners are also changing the man 
mng patterns They do not deposit the ESI and 
GPF contributions The owners also use con-
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tract labour widely and pay them lesser wages 
through vouchers They also refuse to pay the 
PF gratuity and other benefits to the retired 
workers Attacks on the workers by the jute mill 
owners are rampant and the workers are some-
times forced to accept unequal bilateral 
agreements

In this situation I would like to know whether 
the Government is aware of the criminal 
activities of the jute mill owners If so what 
steps the Government is taking to protect the 
interests of the jute mill workers Reply to part
(c) of my question is not satisfactory A round 
about answer is given So I would like to know 
what concrete steps the Government is going to 
take to revive the sick jute industry m West 
Bengal and other parts of the country

flhutslanon}

DR. ABRAR AHMrD Mr Speaker Sir the 
first part of the question raised by the hon 
Member is actually the concern of the Ministry 
of Textiles The second query made by the 
Member is about the steps likely to be taken by 
the Government for revival of the sick industry 
In this context, 1 would like to inform the hon 
Member that the Government has always been 
making efforts to solve the problems being 
faced by jute industry A Committee was set up 
in June 1992 under the Chairmanship of the 
Secretary m the Ministry of Textiles The 
Government is considering the report submit-
ted by the Committee The recommendations 
made for diversification and modernisation of 
jute industry are being considered Moreover I 
would like to inform the hon Member that the 
efforts made by the Government in view ot the 
problems faced by thu industry includes a 
thrust on food production under the Jute Pac-
kaging Material Act production of sugar and 
hundred percent use of jute products in patkag 
ing the production of urea The Government 
has ordered to undertake 65 to 70% packaging of 
cement produce by using jute material but few 
persons have however obtained stay order 
against this order by filing a writ in the Supreme 
Court Moreover the Government has also for-
mulated a scheme under which jute-matenals 
have to be purchased on cost plus basis which is 
likely to be incurred on pack etc There has been 
some relaxation on the tost pnee of different 
products of diflerent Jute Mill owners It does 
also include a provision of delicencing the 
organised jute industry The Jute Sector has also 
been included under the Multi Fibre Policy 
Modernisation u  being encouraged Some

assistance has also been taken from Financial 
Institutions to take up modernisation 
schemes

/English]

SHRI HANAN MOLLAH Sir as wc see 
most of these measures are actually not yielding 
the desired reauh There are certain NJMC mills 
which are taken over by the Government Since 
they were facing a lot of problems they were 
sent to the Bureau of Industnal and Financial 
Reconstruction (BIFR) I find that it is also a 
useless body I met them 8 number of times but 
they said that they have noticed them but they 
cannot take the ownership of these mills I 
would like to know whether as a part of the con-
spiracy to privatise the NJMC mills they have 
been referred to the BIFR if so what u  the 
latest position of these mills and whether the 
Government will provide adequate fund to run 
these mills properly

flhmslationj

DR. ABRAR AHMED Mr Speaker Sir so 
far as the matter of pnvatisation is concerned as 
raised by the hon Member there is no such pro-
posal being contemplated at any level while so 
far as the issue of sick mills u  concerned the 
issue u  under consideration of the BIFR 
Whatever package u  suggested by the BIFR will 
be accorded with an assistance from financial 
institutions. Banks etc The Government will 
certainly make Bn effort to abide by whatever 
package is finalised The State Governments 
may go for waiving loans or it may look for 
other ways to obtain funds from the 
promoters

/English]

SHRI NIRMAL KANTT CHATTfcRJEE 
Sir because jute production is bio-degradable 
therefore world over it u  evincing greater 
interest than m the past compared to plastic 
packaging, etc There are possibilities, and 
already there are indications, that a good deal of 
diversification is possible in the jute products It 
can be used even for preparing die “ch appals", 
clothing and so on Thu u to indicate that there 
is a big potential market all over the world for 
jute products because it u  bio-degradable

But one of the main problems which arises in 
the jute industry in West Bengal and elsewhere 
is from the jute trading sector Vtfe have been 
demanding nationalisation but we have not
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been paid heed to. But, at leas!, this much has 
been conceded that raw jute, if it is available in 
die market and not sold, this Jute Corporation 
would buy them Unfortunately, the Chief 
Minister is raising these questions and the 
Finance Minister seems to be deaf and instead 
of providing funds to the Jute Coiporation of 
India, they are left on the fields and the 
unscrupulous traders buy it and then sell it at 
high price through an understanding with the 
jute industry and jute industry would be show-
ing a loss while the jute traders would be show-
ing a profit. In order to save the jute industry 
from this position, will the Finance Minister 
Immediately provide funds to JCI so that, they 
can go to the market and buy jute0

phtnsiationj

DR ABRAR AHMED • Mr Speaker, Sir, the 
hon. Member has in the first part of his ques-
tion suggested to find out some other uses of 
jute This is a good piece of advice to be taken 
up by the Ministry of Industry and the Ministry 
of Textiles The second point raised by the hon 
Member is related to trade and that has got 
absolutely no concern with the Ministry of 
Finance.

lEnghsh/

SHRI NIRMAL KANTI CILATTERJEE 
What is the response9 Are you going to provide 
funds to them so that they can function9 You 
say that you are not going to provide funds Sir. 
nodding of head does not get recorded. Let the 
Finance Minister say something I

MR. SPEAKER: Why don’t you do it as the 
Maharashtra Government had done it viz. for 
cotton procurement?

SHRI NIRMAL KANTI CHATTERJEE 
That is a different issue.

SHRI SUDARSAN RAYCHAUDHARI. 
Sir, regarding jute industry in West Bengal, I 
m ist say that the Government is afflicted with a 
sort of schizophrenic attitude. It is not that the 
Government of India has never come out with 
schemes, But what is the fate of those schemes, 
that we do not know. I want to know from the 
hon. Minister, whether the Government agrees 
to have an appraisal of the purpose target and 
performance of the Jute Development Fund 
that was set up during late Shrimati Indira 
Gandhi and late Shri Rajiv Gandhi. What was 
the amount utilised; by how many mills; and

what was the net result in developing the entire 
jute industry?

Sir, what steps, the Government had taken— 
where these Funds have not been properly 
utilised rather criminally used-against several 
jute mills in West Bengal? Because, I know out 
of this Fund, certain allocations were made to 
some of the jute mills.

flhmslaaon]

DR ABRAR AHMED' Mr. Speaker. Sir. it 
is a continuous process have a monitoring and 
to see the exemption part of whatever schemes 
are launched by the Government At the 
moment I am not having comprehensive details 
regarding the particular scheme of the Govern-
ment about which the hon Member has asked 
I will make it available to him after obtaining 
details in that regard. Tb the question of the 
hon. Member regarding the steps taken by the 
Government to promote jute industry I have 
already replied in detail while giving reply to 
the original question

MR SPEAKER Shn Mohan Rawle

SHRI MOHAN RAWLE - I would like to ask 
regarding textile industry

IEnglishj

MR SPEAKER This is on jute and not 
on cotton

DR SUDHIR RAY* Don’t you allow me’

MR SPEAKER • I will allow you. But then I 
should allow other Patty Members also It is 
veiy rude on your part to ask that question 
Now, you can ask that question. No arguments, 
please. You ask the question, if you want to

DR SUDHIR RAY: Sir, it is admitted that 
there is gross underutilisation of the capacity of 
NJMC jute mills aa man-machine ratio is 
fully utilised.

What steps you have taken to ensure full 
capacity utilisation of the NJMC because there 
is a loaa of production and they are sick? Due to 
this pretext, you have referred them to the 
BEFR

MR SPEAKER* The Finance Ministry is 
responsible for the Atnds; the Textile Ministry is 
responsible for running them. So, we have to 
distinguish these two things. If you can reply, 
you kindly reply.
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(iYanslannnj

Dr ABRAR AHMFD Mr Speaker Sir I 
would like to inform the hon Member in i t s  

ponae to the issue of capacity raised by him that 
definitely sickness in industries emerges due to 
certain factors like lack of capacity utilisation 
market and demand conditions rhis is the 
reason why the cases of sick industries are 
referred to BIFR

(Englishj

SHRI CHITTA BASU Hie Ministry of 
Finance does recognise the necessity and the 
urgency to go into the entire question of the jute 
industry not in West Bengal but also in Bihar 
and Andhra Pradesh because this industry was 
once very much promising and flourishing 
Now the JMC is going to the dogs now it is 
going to be closed as a mattt r of fact Therefore 
does the Government propose to have a specul 
committee oi the jute industry so that the finan 
cial need of the industry can be properly ascer 
tamed and necessary follow up action taken by 
other related Ministries 0

(IYanslationj

DR ABRAR AHMFD Mr Speaker Sir the 
hon Member rightly stated that jute mills are 
functioning tn other States too besides West 
Bengal In all there are 11 jute mills and out of 
these 59 are functioning m West Bengal All the 
jute mills of West Bengal have been referred to 
BIFR and out of remaining 14 which are out-
side West Bengal 8 have been referred to BIFR 
All these referred jute mills are sick and I accept 
the assertion of the hon Member in this regard 
Out of 59 jute mills of Wfegt Bengal 9 are lying 
closed and out of those which are outside West 
Bengal 5 ate lying closed Earlier I referred to 
the Committee and the measures taken m this 
regard like concessions given by the State 
Governments including West Bengal

SHRI S M LAUAN BASHA Mr Speaker 
Sir a famous jute mill of Andhra Pradesh Shn 
Bajaig Jute Mill is lying closed and the case of 
thu mill is alao pending with BIFR However 
nothing has been done till date and as a result
3 000 workers have been rendered unemployed 
Lot of delay is taking place tn the cases pending 
whh BIFR and whenever we approach BIFR, 
v*' are informed that the Judge is not 
present

MR SPEAKER Is the Government doing 
anything to remove delay in settlement of cases 
referred to BIFR’

SHRI S M LAUAN BASHA Sir a number 
of difficulties are faced in banks too because 
banks are not coming forward to give any assis-
tance While the mill owners sell whole the 
goods but the workers are sitting idle I raised 
thu matter last year too and

MR SPEAKER You raised an important 
issue but please do not overemphasise youi 
point

SHRI S M LAUAN BASHA Mr Speaker 
Sir they submit that for want of Judges delay 
takes place

DR ABRAR AHMLD Mr Speaker Sir it is 
a fact that the Shn Bajrang Jute Mill of Andhra 
Pradesh which has been referred by the Hon 
Member has been lying closed since 19th 
March 1991 and 2400 workcis have been ten 
dered unemployed as a result thereof However 
the case u  pending with BIFR There cannot be 
two opinions about delay Sir through you 1 
would like to inform the Hon Member thal till 
date 1 895 cases in all have been referred to 
BIFR and out of these 1 378 cases have been 
registered Out of these 1 378 cases 268 were dis-
missed as not maintainable 119 were undei 
the category approved under section 72 29^ 
were those which were sanctioned undei section 
84 and 221 cases were covered under section 21 
as winded up recommendation This way in res-
pect of909 unns action was taken under vanous 
sections

I do accept that in respect of certain units 
delay does take place and I am myself a sufferer 
of the same As a Member of Parliament I also 
uaed to raise questions regarding Jaipur Udyog 
of Sawai Madhopur The Government is con 
tinuously pondenng over how best to minimise 
time delays or to improve the situation

JEnthshJ

AgricaftwaJ tad Rural Debt Relief Scheme

•342 DR. K. D JESWANI
SHRI HARISINH CHAUDA 

Will the Minister of FINANCE be pleased 
to slate

(a) whether the Agncultural and Rural Debt 
Relief Scheme. 1990 has come to an end

(b) if so, the reasons therefor

(c) whether the Government propose to for-
mulate any other such scheme to give more 
benefits to farmers, and

(d) if so, the details thereof?
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phmdationj

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (d) A statement is laid on the 
Tkble of the House.

STATEMENT

(a) and (b) Yes. Sir. The Agricultural and 
Rural Debt Relief Scheme, 1990 came to close 
on 31st March, 1991. The Scheme was a one 
time measure for relieving the debt burden of 
farmers and landless agricultural labourers 
who had taken loans for agriculture and allied 
activities as also artisans and weavers of rural 
areas who had taken loans for their vocational 
requirements from Public Sector Banks, Regio-
nal Rural Banks and Cooperatives.

(c) and (d) There is no proposal to introduce 
any such scheme. The endeavour is to revitalise 
the rural credit system and develop a healthy 
recovery climate for recycling of the loans.

IEnglishJ

DR. K. D. JESWANI: Hon. Speaker, Sir. the 
ARDR was a short-lived scheme which gave 
some relief to about 350 lakh of beneficiaries. At 
that time all the States had also cooperated fully 
well.

Apart from benefiting some poor farmers and 
artisans, a big lot of similar debt laden fanners 
and artisans were expecting their turn to come, 
but this has not happened as it has created a lot 
of discrepancies in their minds. Actually speak-
ing. such a scheme would be very much a call of 
(lie time for such beneficiaries, when during the 
last two years the condition of the small and 
marginal farmers is much more pitiable.

It is stated in the Statement, ‘for reducing the 
rural credit system and recovery that system is 
going to take a pretty long time’, so ultimately it 
will mean denying the direct benefit. May I. 
therefore, like to know from the Hon. Minister 
whether in the present perspective the govern-
ment plans to have some such scheme which 
will reduce the burden of the debt on the rural 
farmers and poor artisans to make them utilise 
the benefits of harvesting for the next 
season?

flhtnslatiohj

D R . A B R A R  A H M E D  : M r. S peaker. Sir. th e  
question  o f the H o n . M r in b i r  w lu 'th rr  tho

Government hat formulated any such scheme 
has two pan*. However, the question regarding 
the scheme is totally different because benefit-
ing farmers and artisans is altogether a different 
issue. It is the endeavour of the Government to 
work for the benefit of the farmers and artisans. 
There is not one but many schemes like 
Jawahar Rozgar Yojana and other schemes 
through which the government is trying to 
ameliorate the lot of the fanners. However, the 
Government is not going to launch any such 
scheme mentioned by the Hon. Member. Loan 
waiving scheme was launched under a specific 
programme. Further, I would like to submit that 
public money flows in a cycle. Money again 
flows back to the banks and the fanners and 
labourers in need can again borrow money. 
However, if the money given as loan is not 
recovered but waived then how can the cyclc 
function ?

Even recovery rates are minimal and these 
also differ from bank to bank. Recovery rate of 
SBI is 23.2 and if the money pooled in by the 
government is substituted and removed then 
the rate comes to 23.2. Recovery rate of State 
Bank of Bikaner and Jaipur is 9.7 and of State 
Bank of Hyderabad is 27.3 and of State Bank of 
Indore is 9.9. Similar is the position of other 
Banks, the rate is also very low in them. If such a 
scheme is continued then it will be quite diffi-
cult for the Banks to function in the absence of 
recycling of money.

lEnglish/

DR. K. D. JESWANI: About Rs. 1250 crone 
balance is yet to be released by the Government 
of India as against this scheme. For Gujarat an 
amount of about Rs. 54.40 crore is still required 
to be released by the Government of India. It 
means, about 5400 beneficiaries are still await-
ing 4heir assistance since long. The cases have 
still not been finalised in the last two years. The 
fanners are put to a great deal of difficulty and 
they are denied any further assistance from the 
banks. Many of these farmers and beneficiaries 
belong to the group of Scheduled Castes and 
Scheduled Tribes. This is my personal experi-
ence too.

Would the Hon. Minister, in this perspective, 
like to respond as to when these amounts for 
Gujarat would be released to the farmers, 
artisans and beneficiaries ?

{Translation}

OR. ABRAR AHMED : Mr. Speaker Sir. I 
am unable to understand how the Hon. Minis-
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ter has worked out thu figure about recovery etc 
Sir through you, 1 would like to apprise the hon 
Minuter of the factual position Under the said 
scheme a sum of Rs 707 81 crore was given to 
the beneficiaries Debt relief given by PSB and 
RRBs stands at Rs 2785 44 crore and Rs 786 69 
crore respectively Debt amount of Cooperative 
Banks stands at Rs 294 34 crores So the 
liability of the Centre was of Rs 5666 47 crores 
The Central Government made a provision of 
Rs 1500 crore in its first Budget In the final 
Budjget a provision of Rs 425 crore was made 
In 1992-93 Rs 1500 crore was provided and in 
1993-94 Rs 500 crore was set aside Therefore in 
all the Centre has set aside Rs 4925 crore Out of 
which Rs 420 crore was not provided In total 
Rs 45054 crore has been disbursed and the dif-
ference is of Rs 1000 Banks have been asked to 
prepare final appraisal report After this the 
Central Government will not provide funds on 
account of interest and compound interest and 
the money provided by DGICR Only after final 
review clear picture will emerge Thu way Rs 
1000 will be saved For rest of the amount provi 
ston has been already made in the Budget rhe 
Central Government is nearly freed ol its 
responsibility

DR L  D JFSWANI What about Guja 
rat9

MR SPEAKER You can give m writing 
about Gujarat

SHRI SUDHIR SAWANT Hie practice of 
writing off of loans should be discontinued 
from the banking system and this should not be 
started ogam In 1990 scheme a mandatory con-
dition was incorporated But it was not exten-
ded to whole of the country Wherever this 
scheme is in vogue is not being imple-
mented

[English!

MR SPEAKER It is for the entire 
country

[IhmslanonJ

SHRI SUDHIR SAWANT I am talking ot 
countiy as a whole

[English]

MR SPEAKER He may not have the inlor 
mation because this question relates to the 
entire country From general if you come to tht 
specific the Minister may not have the uply

SHRI SUDHIR SAWANT I am coining to 
the general only

flhtmslaaon]

It has been implemented in different forms in 
various parts of country Only the rich farmers 
were provided relief under this scheme and the 
small farmers, with low income, were not pro* 
vided any relief Therefore, th u  condition 
should be reviewed and withdrawn I would like 
to know whether the Government will take any 
decision to benefit the fanners not covered 
under thu scheme or for providing them relief 
in a different manner?

DR ABRAR AHMED Mr Speaker Sir in 
reply to the mam question I submitted that this 
scheme has been totally abandoned At the time 
of implementing the loan waiving scheme some 
cntena were fixed If the Hon Member would 
like to know it then I am willing to come out 
with all these cntena

[English]

SHRI SOBHANADREESWARA RAO 
VADDE Mr Speaker Sir as per the guidelines 
given by the Union Government in respect of 
the Agncultural and Rural Debt Relief Scheme 
1990 it u  the bank authonties who have to 
inform the eligible beneficiary farmer the 
amount he owes and the amount that is being 
wntten off, and if still some more amount is to 
be paid by h»*n to clear the account So this res-
ponsibility to inform the fanners has been fixed 
upon the bank officials Sir some eligible small 
farmers belonging to Scheduled Castes and 
Scheduled Tnbes could not avail this benefit 
because they were not informed in time before 
the scheme was closed I had brought one such 
case to the notice of the Hon Finance Minister 
There may be few other cases m respect of the 
other parts of the country also I would like to 
know from the Minister whether the Govern-
ment will consider such fewxases and givr ihe 
benefit to those farmers

MR SPEAKER Please do not make a 
speech Kindly come to the question

SHRI SOBHANADREESWARA RAO 
VADDE Sir I am told that the Government of 
India owes some money to the Andhra Pradesh 
Government Will the Government take nece-
ssary steps immediately to release this 
amount ?
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phmjlation}

DR. ABRAR AHMED: Mr. Speaker. Sir. in 
response to the question of the Hon. Member I 
would like to submit that the number of iden-
tified borrowers was 3.21 crore and the number 
of those to whom certificates were issued was 
3.16 crore only. In fact the percentage of 
borrowers to whom certificates were issued was 
99.87 of the identified borrowers. I would also 
like to inform the Hon. Member that there is not 
much difference between the identified 
borrowers and actual beneficiaries. However, if 
during implementation or identification stages 
some persons did not come out with anything 
then it would be difficult to say anything about 
them right now. /’Interruptions)

[English]

M R SPEAKER: This is very wrong This 
lowers the dignity of the House You are not sit-
ting in a primary school or a Panchayat to shout 
like this. You should realise that this question 
was asked from this side only.

SHRI PRTTHVIRAJ D CHAVAN Sir, first 
of all I would like to draw your attention to part
(a) of the question and to the reply given by the 
Minister. The patt (a) of the question is 
Whether the Agricultural and Rural Debt Relief 
Scheme, 1990 has come to an end; and the reply 
is* The Agricultural and Rural Debt Relief 
Scheme, 1990 came to dose on 31st March, 
1991. Sir, if you look at ihe RBI Report, section 
163, it says that the Agricultural and Rural 
Debt Relief Scheme, 1990 came to a close on 
30th June, 1991. Either the reply given by the 
Minister is inconect orthe RBI Report for 1991- 
92 is incorrect One of the two has to be wrong 
The Finance Minister does not seem to know 
exactly when the scheme really came to an 
end.

I will come to my question now. Sir, a total 
sum of Rs. 7800 crore was sanctioned for disbur-
sement under this scheme The Minister has 
just replied that this amount was reimbursed to 
the PSU banks, NABARD, rural banks and co-
operative banks in three phases—Rs 1425 
crores; Rs. 1500 crores and Rs. 500 crores When 
this scheme came into being, there was a clear 
understanding that they will be reimbursed 
immediately. Now there had been a delay in 
reimbursement My question is : whether these 
banks will be reimbursed the amount of interest 
loss that they had incurred because of the delay 
in reimbursement by the Central 
Government.

pYarulationJ

D R  ABRAR AHMED: Just now, while giv-
ing reply to the supplementary question, I had 
given the figures as to how much funds the Cen-
tral Government was tt) provide and how much 
they have provided. So far as the question of not 
giving of Rs. 1000 crates is concerned, I have 
already given the reasons for i t  With regard to 
the question asked by the Hon. Member, I 
would like to submit that an amount of 
Rs. 2785.44 crores has been provided through 
Public Sector Banks, Rs. 786.69 crores through 
Regional Rural Banks and Rs. 4188.68 crores 
through Co-operative Banks. Thus the total 
amount provided comes to Rs 7760.85 crores In 
this regard, the amount paid by Public Sector 
Banks and Regional Rural Banks was fully 
reimbursed by the Central Government 
whereas the reimbursement made to Co-
operative Banks was 50 per cent and provision 
was made to provide the remaining 50 per cent 
through NABARD. In this way, the entire 
amount was tabbed. As I have already submit-
ted out of the total amount the Central Govern-
ment had the liability of Rs. 5866.47 crores. 
Budgetary provision of Rs. 4925.00 crores has 
been made out of which Rs. 4505.00 crores have 
already been provided. The difference of about 
Rs. 1 crore that has not been provided, is 
because the banks have collected the money 
through penal interest interest DSIDC etc 
Had this rule not been applied to them, how the 
banks which were not in a position even to pay 
the principal, could manage to collect interest 
This plan was formulated not to benefit the 
banks. Real appraisal means real appraisal of 
bank money thereafter decision could be taken. 
Banks cannot be permitted to get money from 
DSIDC interest penal interest and all that It 
was not a scheme for the benefit of banks but 
for the upliftment of poor.

SHRI CHETAN P. S. CHAUHAN:Mr 
Speaker, Sir, the Hon. Minister said that this 
scheme has caused loss. However, I may remind 
the Hon. Minister that debt release scheme had 
been introduced through loan Mela by a Con-
gress Minister. Tbday, it is being said that the 
number of wilAil defaulters has increased to 20 
per cent th e  evil tendency is fast spreading I 
would like to know from the Hon. Minister that 
keeping in view Aie fact that since it has caused 
loss to Rural Banks, Public SectOT Bank* etc. or 
die banking industry in general whether the 
Government proposes to make a provision so 
that this type of schemes which cause loss to 
banks are not implemented.

2 -114  L8S/ND/94
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DR. ABRAR AHMED Mr Speflk0r.Sv.the 
Hon Member said that it has caused loss to the 
government. I would like to tell him that rather
& caused loss to the system. The way the banks 
faced recession, recovery was delayed, cycling 
was discontinued and there were difficulties 
created m giving loans to people proves that it is 
failure of the system and not of the 
Government

Secondly, the Hon Member has referred to 
wilful defaulters. A few days ago, I had myself 
ptlotfed a Bill in regard to debt-recovery The 
Government proposes to enact a law to recover 
money particularly from wilful defaulters The 
Hon Members made very good suggestions 
dunng the discussion, and I gave reply to all of 
them The Government will make all out efforts 
to recover money from wilful defaulters

lEnghahJ

MR. SPEAKER Vfe cannot continue like 
that We have covered only two questions in 
forty minutes. /Interruptions)

MR. SPEAKER You can give me a notice 
for Half-an-Hour discussion, if you like

bdo-CMaa Cooperation

•343 SHRI ARVIND TULSHIRAM 
KAMBLE Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state

(a) whether India and China have agreed to 
maintain regular bilateral cooperation in the 
field of planning as discussed by the Deputy 
Chairman, Planning C om m ission  dunng his 
visit to China m June, 1993

(b) if so the details of the issues discussed 
dunng the visit, and

(c) the outcome of the visit7

THE MINISTR OF STATE OF THE MINIS-
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a) to (c) Dunng the Deputy 
Chairman’s visit to China and his discussions 
with the State Planning Commission there 
both sides expressed the desire to 
delegations and expenence ui the field of plan-
ning Issues discussed also included the 
desirability of increasing bilateral trade and 
economic co-operation between the two coun-
tries. The outcome of the visit was an agreement 
m principle to strive towards these 
objectives

phuubmoN]

SHRI ARVIND TULSHIRAM 
KAMBLE Mr Speaker, Sir. the Deputy 
Chairman of Planning Commission Shn 
Pnnab Mukherjee had gone to China in June, 
1993 and exchanged views in regard to main-
taining tegular bilateral relations between India 
and China in Planning. I  would like to ask the 
Hon Minister whether Shri Mukherjee dunng 
his discussion with the Deputy Chairman of 
Planning Commissum of China also discussed 
die matters related to Planning system in the 
two countries and the new economic policy 
of India?

[English]

M R SPEAKER I think the reply is in 
the affirmative

SHRI GIRIDHAR GOMANGO Sir. this 
was discussed

MR. SPEAKER The reply ts yes 

phmrfafSMin]

SHRI ARVIND TULSHIRAM 
KAMBLE Is it true that Shn Mukherjee 
made an offer to supply oil granite, plywood, 
electrical fittings, construction matenal etc ona 
laige scale to China7 Does the Hon Minister 
have any information in this regard 9

[English]

SHRI GIRIDHAR GOMANGO Sir 
although the volume of trade between the two 
countries is still insignificant, they have agreed 
to step up bilateral trade In  the discussion 
India may offer construction matenal like 
granite, plywood etc

MR SPEAKER The reply is yes.

llhtnshmon]

taMtmeflts ia UP and Bihar

*344 tSHRIMATl SHEELA GAUTAM ^  
SHRI RAJESH KUMAR J *

Will the Minister of FINANCE be pleased 
to state

(a) whether proposals from the Govern-
ments of Uttar Pradesh and Bihar for making 
adequate investments in these States by the 
Unit Trust of India ,n ^  the Life Insurance Cor-
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potation and investments cut of the ftindv 
raised through Indira V iku Patras and Kuan 
Vikas Patras i n  pending with the Union 
Government, and

(b) if so, the details thereof and the tnne by 
which a final daem on u  likely to be taken m 
Au regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TOE MINISTRY OF PAR* 
LIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) No Sir

(b) Does not arise

SMT SHEELA GAUTAM Mr Speaker 
Sir I  would like to know from the Hon’ble 
Minister through you how much money was 
collected in Uttar Pradesh and Bihar under the 
schemes Indira Vikas Patra and Kuan Vikas 
Patra floated by die government as well as 
under UTI and LIC Besides it, how much 
amount out of the total deposit was given by the 
State Governments and by die Organi-
sations

DR. ABRAR AHMED Mr Speaker. Sir 
till 1991 fundS'Weie invested in Indira Vikas 
Patra and Kisan Vikas Patra through UTI and 
after that thu  investment was stopped The 
main reason behind thu was that UTI could 
only have invested within its limited funds and 
it could get at least 16 percent interest on it The 
amounts invested in Uttar Pradesh in 1988-89
1989-90 and 1990-91 were Rs SO crores, Rs. 100 
crores and Rs 329 crores respectively Do you 
want to have information regarding U P only 
or you want information about any other 
states too?

SMT SHEELA GAUTAM I want mfor- 
mation about both Bihar and Uttar Pradesh

DR. ABRAR AHMED The amounts inve-
sted by UT1 m Bihar tn 1988-89. 1989*90 and
1990-91 were Rs 25 crores. Rs. 70 crores and 
Rs 32 crores respectively The Hon’ble Member 
asked about LIC also LIC does not directly 
invest under small savings. It has its own way of 
investment and a certain percentage ts fixed for 
different Hems. It invests 25 percent in die

| bonds floated by the Central Government, 25 
percent in the bonds floated by the State 

i Government, 25 percent in the social area such 
as housing, water supply, power supply etc and 

| the rest amount u  invested in the share bonds
* and debentures of Companies. It has no provi-

sion of investing under small savings If the 
Hon’ble Members want to know about the

investment made by LIC in both Am  States for 
housrag, I have relevant data of die investment 
made in Uttar Pradeah In 1988-89, Rs 10J2 
crores were sanctioned and duburaed In 1989- 
90, Rs 10J56 crores were sanctioned and dis-
bursed In 1990-91, Rs 10.56 crores were 
sanctioned and out of it Rs 1034 crores were 
disbursed. Similaxly, the figures of investment 
made under different items till 1992-93 are 
available with me If the Hon’ble Member 
wants, I will send it to her or I  can read it here. I  
have also the figures of investment made in 
Bfltar and Uttar Pradesh under water supply, 
electricity suppf? and transport during the years 
1988-89 to 1992-93 If the Hon’ble Member 
wants. I wfll send it to her

SMT SHEELA GAUTAM Mr ‘Speaker 
Sir. in response to the information given by the 
hon’ble Minister, I would like to know the 
details of die organisations in which and terms 
on which these investments were made and also 
die names of die projects.

MR. SPEAKER No, thu  wfll make the 
question very lengthy You give it in writing

SMT SHEELA GAUTAM Are you saying 
diu because of the lengthy reply given by 
die Minuter?

MR. SPEAKER No, others should also be 
given the opportunity to ask.

SMT SHEELA GAUTAM Please tell us 
what we should do now9

MR. SPEAKER I will ask your whip to 
take your training classes

SMT SHEELA GAUTAM It wfll be better 
if you yourself take classes

SHRI RAJESH KUMAR Mr Speaker. Sir 
one of the main reasons behind non-investment 
of capital in the States is that the Government 
instructors are being grossly violated in govern-
ment undertakings If it is so, what steps the 
government u  going to take tn this regard ?

DR. ABRAR AHMED No. Sir

SHRI NTTISH KUMAR Mr Speaker, Sir. 
die hon’ble Minister u  aware that the credit 
deposit ratio tn Bihar u  much less than the 
national avenge of 40 According to the figures 
given about UTI, it u  dear that (he investment 
made in Bihar is inadequate whereas, the hous-
ing power and other sectors there, require 
investment In view of all these things, I would 
like to know whether the government propose to
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invert move ia Bihar through these organi-
sations?

DR.ABRAR AHMED: Thehon*bleMem-
ber wants to know about investment. I would 
like to tell him that I have particularly men-
tioned about LIC. It invests in the power sector, 
but if there it default, U C  does not invest there 
again, because it has to make its repayment to 
its policy holder*.

Regaining the things said by the hon’ble 
Member in regard to Bihar. I would like to tell 
him that 75 percent of the amount deposited 
under die — all savings scheme is given to the 
state government as a long term loan, which it 
has to pay back in 23 years

F m riooa Industry

•345. t  SHRI VILASRAO NAG- *\ 
NATHRAO GUNDEWAR I*
SHRI SURESHANAND f* 
SWAMI J

Will the Minister of TEXTILES be pleased 
to state:

(a) the number of workers engaged in 
powerioom industry, State-wise;

(b) the percentage of the cloth being 
manufactured through powerlooms out of the 
total doth, manufactured in the country;

(c) the details of the finandal assistance pro-
vided by the Government to encourage 
powerioom industry in the country during the 
last three years. State-wise; and

(d) the broad details of the schemes being 
implemented by the Government for welfare of 
the workers engaged in the powerioom 
industry

[English)

TOE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN- 
KATSWAMY) .* (a) to (d) A statement is laid 
on the table of the house.

STATEMENT

(a) Powerlooms are in the decentralised sec-
tor and State-wise figures of workers migagad 
are not maintained. However, it is estimated 
that approximately 60 lakh persons are 
employed in the powerioom industry.

(b) The share of the powerioom sector was 
about 72% of the total production of doth dui> 
ing 1992-93.

(c) The finandal assistance by the Govern-
ment of India ia not allocated State-wise but 
scheme-wise. The financial assistance to the 
powerioom sector during the last three yean 
has been as under:

Actual Expenditure
(Rs. in lakhs)

Year Tbtal

1990-91 5631
1991-92 73.16
1992-93 100.18

(d) The Government has taken several 
measures to promote the powerioom industry 
like introduction of an insurance scheme for 
powerioom workers, strengthening of power-
ioom service centres, liberalising the policy for 
installing powerlooms in the wake of new 
industriaf policy and giving 5% export quota to 
this sector.

[flvnslationl

SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Mr. Speaker, Sir, the power-
ioom industry is facing a great crisis. There has 
been steep rise in the prices of polyster filament 
yam, nylon filament yarn, biscose filament 
yarn, acitet filament yam, capremonium 
filament yarn. Is die Government considering
lo supply yarn to powerioom sector by controll-
ing the prices of these products?

SHRI G. VENKAT SWAMY: Mr. Speaker. 
Sir. the powerioom sector has gone a long way 
in die field of production of cloth.

I would like to inform the hon. Member that 
the powerioom sector is producing maximum 
doth in the country at this moment. There are
12 lakh powerlooms operating in the country. If 
we calculate at the rate of 5 workers in a loom 
then the number of total workers w u ld  come 
around 60 lakh. The question asked by the hon. 
Member is whether the Ministry is contemplat-
ing to provide financial assistance to them or 
not Whatever will be their demand, I will 
forward the same to the Ministry of Finance. 
The hon. Minister of Finance is present 
here.

MR. SPEAKER: You and the Minister of 
Finance are considered as one and die 
same.
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SHRI VILASRAO NAGNATHRAQ 
GUNDEWAR M r Speaker. Sir, 5 per cent 
export quota has been fixed for this sector In 
India, this sector produces 72 per cent of textile 
Does the Government propose to increase its 
export quota?

SHRI G VENKAT SWAMY Mr Speaker 
Sir, earlier It was 3 per cent for powerloom sec-
tor Now it has been increased to 5 per cent The 
Government will consider it as soon as it 
mcteaaes production and puts up its 
demand.

[English]

SHRI MUMTAZ ANSARI Mr Speaker, 
Sir, I want to ask a very specific question regard-
ing Bhopal Textile Mills which is a unit of the 
National Textiles Corporation

M R SPEAKER This is for all India You 
are going from general to the specific The 
Minister may not have the information

SHRI MUMTAZ ANSARI The Minister 
may come from particular to general also You 
do not worry. Sir

MR. SPEAKER I have to worry because 
I have to give chance to others also

SHRI MUMTAZ ANSARI Let me put a 
general question

MR. SPEAKER Please cooperate with us 
You are not the only Member sitting here

SHRI MUMTAZ ANSARI Sir, let me put 
another question As was pointed out by the 
hon. Minister that 72 per cent of the production 
is made by the powerloom mills It was earlier 
decided by the Cabinet Committee of the 
Government that 50 per cent of the hank yarn 
will be produced by the powedoom mill owners 
and the rest will be earmarked for the 
handloom sector So, I want to whether the 
Government has any proposition or any sort of 
contemplation to reduce the production of the 
powerloom mills from 72 per cent to a lower 
level

[Thanstatum]

SHRI G VENKAT SWAMY Mr Speaker, 
Sir, 1 haw given the figures as 72 per cent It 
meant that this much quantity of cloth is being 
produced in the powerloom sector The hon. 
Member has not asked about the powerloom If 
he asks about textile, 1 will reply to it later

MR SPEAKER He has asked whether the 
Government contemplates to lower the produc-
tion level from 72 per cent

SHRI G VENKAT SWAMY th e  produc-
tion is 72 per cent There is no proposal to lower 
this level

[Engluh]

SHRI G M C BALAYOGI Mr Speaker 
Sir, there are nearly 15,000 to 20,000 weavers m 
my constituency They are facing a lot of 
problems In case of fire accidents, the weavers 
are losing everything including their looms 
houses and other things There is another 
section, that is, sizing workers in the weavers’ 
community and they are also facing a lot of 
problems. They have not been given any loan or 
any financial assistance by the Government
I want to know from the hon Minister, through 
you Sir whether the Government is going to 
give any financial assistance in case of fire 
accidents, to the weavers and also the suing 
workers who are facing a lot of problems

[Jhmslation]

MR. SPEAKER The question relate* not 
only to your constituency but to all

SHRI G VENKAT SWAMY M r Speaker, 
Sir, the State Government has given some funds 
to the handloom workers when the fire accident 
took place In response to the representation 
given to me by the hon. Member, I have asked 
die State Government to provide assistance 
immediately

[English]

SHRI M R. KADAMBUR JANAR- 
THANAN Mr Speaker, Sir, I want to know 
from the hon. Minister, through you, is it not a 
fact that tn the 1985 new textile policy, all the 
poweriooms which are not registered should 
come under the banner of registered power- 
loonut According to die new industrial policy m 
the liberalised economy, what are the number 
of registered poweriooms so far till the new 
industrial policy came and after that how many 
poweriooms have been increased

Is there any restriction on the mushroom 
growth of unregistered poweriooms, as all the 
powmriooms have come under the banner of 
tegisterad poweriooms?
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[TYansAation]

SHRI G. VENKAT SWAMY: Mr. Speaker, 
Sir, it it  difficult to calculate the number of 
poweiiooms operating in the country. At per the 
survey, itt number it 12 lakh and 60 lakh 
workers are engaged in productivity.

SHRI MOHAN RAWALE In Bombay city, 
the Jupiter Mill and the Kohinoor Mill, etc. are 
on the verge of cloture for not getting raw 
material of cotton. There are 5 mills including 
Shriniwaa Mill, Raghuwanthi Mill, Mohan 
Mill and other cotton millt which...

MR. SPEAKER: Thit question is about 
powerioom.

SHRI MOHAN RAWALE: These are also 
powerioom mills and the question is about tex- 
iile. Two N.T.C. Chairman (North and South) 
are yet to be appointed When will these 
appointments be made ?

SHRI G. VENKAT SWAMY: The hon. 
Member hails from Bombay. I would like to 
inform him that his information about the 
closure of millt is not correct.

SHRI MOHAN RAWALE Five mills have 
been doted till now.

SHRI G. VENKAT SWAMY: There is less 
productivity due to paucity of funds. But the 
wages are bong paid to workers as usual 
Payment of wages is being made. A tripartite 
conference was held in which all concerned had 
participated. Two M. Ps. of the Consultative 
Committee of Textiles and two Members of 
Labour Consultative Committee also 
partidpated. The Members are thinking as to 
how 122 N.T.C. mills could be modernised and 
their production increased. I would like to 
assure the hon. Member that there is no closure 
in Maharashtra nor will there be any.

SHRI MOHAN RAWALE: If there is any 
closure, will you ensure that they are 
revived.

MR. SPEAKER: You can talk to him.

SHRI DHARMANNA MONDAYYA 
SADUL: The hon. Minister hat stated in hit 
reply that 72 per cent of doth is being manufao 
lured in the powerioom sector. But we are 
experiencing great difHcultiet in getting 
finance. Does the Government propose to set 
up any financial institution or Bank to provide 
finance in the real sense to (he increasing 
number of poweiiooms in the country?

SHRI G. VENKAT SWAMY: The poww 
.loom sector was getting assistance ferough the 
NABARD and it continues to «et assistance 
through the tame bank. If it experiences any 
difficulty I have no objection to refer it to  the 
Minister of Finance.

[Engfish]

M R SPEAKER: It it not like that This has 
to be answered by the Government a t a whole. 
You cannot divide your responsibility on die 
floor of the House.

Thit it a big question. You may require some 
consideration. You may not reply to it. But you 
may say that you wDl examine it.

[Ihmdation]

SHRI G. VENKAT SWAMY . The Govern-
ment hat no intention to set up tuch a 
Bank.

SHRI SURAJ MANDAL: Five lakh people 
get employment in the handloom industry in 
Santhal Paragana and Chhota Nagpur. Will the 
Government introduce any special scheme to 
convert handloom to powerioom so that they 
could get more employment opportunities and 
produce mote?

SHRI G. VENKAT SWAMY: The hon. 
Member is well aware that Rs. 682 crore has 
been disbursed to all the State Governments 
from die Ministry of Rural Development. It has 
been mentioned therein that justice will be 
meted out to those who have no handloom 
weaving. One lakh people would be imparted 
training and subsidy would be provided during 
die training period. Not only that the Govern-
ment hat issued directi vet to Collectors to 
ensure that weavers at village level get benefits 
under 5 new schemes.

SHRI SURAJ MANDAL: No subsidy hat 
been given there.
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WRITTEN ANSWERS 
TO QUESTIONS

Mr India and Indian Airlines

•346 SHRI SUBRATA 
MUKHERJEE 
D R  AMRIT LAL 
KALIDAS }Will

(he
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) die number of times the emloyees of the 
Air India and the Indian Airlines separately 
haw gone on stake dunng each of the last 
three years

(b) the number of employees who par-
ticipated in each stnke and also the actual num-
ber of days each stnke lasted

(c) the total loss suffered by each of these 
Airlmes as a result thereof year-wise

(d) the steps taken by the Government to 
avert such strikes, and

(e) the time by which the National Industnal 
Tribunal likely to submit its report on revision 
of wages and allowances for employees of the 
Indian Aiiiines and the Air India?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) to (c) Details relating to stnke on 
seven occasions by employees of Air India and 
Indian Airlines, from 1990-91 onwards, are 
given m the Statement

(d) Government are making continuous 
efforts to improve industnal relations by 
encouraging and ensunng more frequent 
lialogue between the management and 
workers

(e) Given the complexity of the issues 
referred for adjudication, it is not possible at 
this stage to indicate the time frame by which 
the National Industnal Thbunal would give 
its award

STATEMENT

Details of strike* ia Air India and Indian Airlines during the penod from 1990-91 to 1993-94

Penod No ofem- No of days the Estimated loss
ployees "who strike lasted
participated 
m the stnke

Indiaa AMiae*
1990-91
1991-92

1992-93

Afar India 
990-91
1991-92
1992-93

11 100 
10500 

173 
12500 

443

NIL
125
68

2
1
3
1

46

NIL
21

56*

(Rs m crores)

0.57
082
400
137

4660

NIL
5.57

9247

•The strike was from 27-2-93 to 23-4-93

Deauadfor Pilots

•347 SHRI HARISH NARAYAN 
PRABHU ZANTYE Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased 
to state

(a) the total number of approved qualified 
pilots in the country as on March 31.1993 vis-a-

vu demand for them for our domestic and inter-
national flights as at present and dunng the 
Eighth Five Year Plan, and

(b) the steps being taken to fill the gap bet-
ween demand and availability of pilots ?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) There are2702 Professional Pilots
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holding current Commercial Pilot licences 
(CPL) as on 31-3-93 600 more C P L are expec-
ted to be issued by the end of Eighth Five Year 
Plan The total number of pilots employed with 
Air India, Indian Airlines, Vayudoot Limited 
and Pawan Hans Limited as on 31st March
1993 is 949

(b) There is no gap between demand for and 
availability of pilots in terms of total 
numbers

flhmslatton]

Integrated Rural Energy Programme

•348 SHRI SHIVRAJ SINGH 
CHAUHAN Will the M inister^ PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state

(a) whether the Integrated Rural Fnergy 
Programme is being implemented in Madhya 
Pradesh dunng the Eighth Five Year Plan

(b) if so the details thereof
(c) whether the Government propose to 

implement this programme on pnonty basis in 
tnbal and backward areas

(d) if so the details thereof and
(e) if not, the reasons therefor 9

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a>to(e) A state-
ment is laid on the Table of the House

STATEMENT
(a) Yes, Sir
(b)to(d) The Integrated Kura Fnergy Pro-

gramme was started m Mat'b v» Pradesh in the 
Seventh Plan in 1985-86 Hie )topromme is 
being continued and expanded in the Eighth 
Plan. A provision of Rs 307 lakh& j as. been 
made for this programme tn thi- [>tin Plan 
outlay of Madhya Pradesh for tbs 1 1 ntrh Plan
37 Blocks have been taken up so far by tht State 
Govt, under the centrally sponsored scheme for 
this programme tn Madhya Prade h > >ut of 
these 37 blocks, 9 blocks are fully tnba blocks 
and 11 blocks are partly tnbal blocks it is pro 
posed to take up more IREP blocks m the tnbal 
and backward areas in Madhya Pradeah a  the 
Eighth Plan. In these, and also the other IREP 
Mocks, the minimum needs for domestic energy 
for the rural households below the poverty line 
•i© proposed to be met, besides the promotion 
of various appropriate devices for meeting other

rural energy needs for subsist ance and 
develop mem.

(e) Question does not anse

I'English}

Stock Exchanges

•349 DR. D VENKATCSWARA'N
RAO L Will
SHRI ATAL BIHARI j
VAJPAYEE +

the Minister of FINANCE be pleased to 
state

(a) whether the Government have for-
mulated any scheme to reorganise and 
strengthen the functioning of Stock Exchanges 
in the country particularly the Bombav 
Stock Exchange

(b) if so, the details thereof and the time 
schedule fixed m this regard

(c) whether the revamping of Bombay Stock 
Exchange is being deferred since long

(d) if so the reasons therefor and
(e) the time by which it is likely to be 

revamped?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) No Sir However the 
Secunties and Exchange Board of India 
(SEBI), which was estalished on a statutory 
basis on 21st February 1992 has directed the 
Stock Exchanges, including the Bombay Stock 
Exchange (BSE) on 20th April 1993 to 
reconstitute their Governing Bodies, According 
to thu order, the Governing Body of a Stock 
Exchange shall normally consist of the 
following

(i) Six members of the Stock Exchange to 
be elected by the members of the 
Exchange,

(n) Not idore than three membra to be 
nominated fay the Government or the 
SEBI.

(iiO Three public representatives to be 
nominated by the SEBI

(rr) One Executive Director to be appointed 
by the Stock Exchange
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The Stock Exchanges ate required to comply 
with the oider of SEBI within a period of six 
months from the date of this direction

(c) to (e) As the revamping of the BSE 
extends to several aspects of its functioning, it is
•  continual process and Government has not 
imposed a time limit for this purpose Some of 
the steps towards this have already been 
initiated, -including increasing membership of 
Aie exchange, a comprehensive review of the 
existing organisational structure of the 
exchange through management consultants, 
and a major computerisation programme for 
streamlining and modernising its trading and 
settlement system. As part of the strengthening 
of its organisational structure, the BSE is 
currently processing the applications received 
for three new posts of Directors

Rehabilitation of Ex-Servicemen

*350 SHRI CHHITUBHAI GAMIT Will 
the Minister of FINANCE be pleased to 
state

(a) whether the State Bank of India has 
formulated or proposed to formulate any 
schemes for die economic rehabilitation of ex- 
servicemen. widows of ex-servicemen and han-
dicapped members of theii families;

(b) if so, the details thereof,
(c) whether such schemes are also applic-

able to civilians, widows, blind and socially 
backward people and the people belonging to 
border areas;

(d) if so, the details thereof, and
(e) if not, the reasons therefor9

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) - (a) to (e) State Bank of India (SBI) 
has reported that it does not have any scheme 
exclusively for the rehabilitation of Ex- 
Servicemen or Handicapped persons However, 
such persons are eligible for finance under its 
various schemes for some specific activities 
apart from other activities The physically han-
dicapped person* are eligible for loans for the 
specific activities like agency for selling 
newspapers, lottery tickets, pan-btdi, vegetable/ 
fruit stall, grocery shops, tea stalls, tailoring 
shops, caning of chain, small ventures for 
manufacturing handicrafts items, conducting 
musical classes, running of telephone boots etc

The specific activities for which loans can be 
made available to the Ex-Defcnce personnel for 
running o t petrol pumps, gas agencies, 
transport vehicles, marginal automobile gar* 
ages, radio-cum-elect ricai appliances servicing 
units, fair price shops, setting up of small busi-
ness finance and small scale industries units 
etc. SBI has also reported that its schemes are 
open to all sections of the society including 
widows, blind persons, socially backward per-
sons and residents of border areas

flhmslation]

M inim a Wages

*351 DR. LAXMINARAYAN ")
PANDEYA [ •  wm
SHRIMATI KRISH- f '
NENDRA KAUR (DEEPA) J

the Minister of LABOUR be pleased to 
state*

(a) whether the Government propose to 
increase the minimum wages of the labourers 
engaged in the scheduled employments for 
which the Central Government have fixed 
minimum wages under the Minimum Wages 
A d  1948,

(b) if so, the details thereof;
(c) the number of labourers likely to be 

benefited as a result thereof; and
(d) the time by which the wages of the 

labourers are likely to be increased ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (d) Under the Minimum 
Wages Act, 1948 the Central Government have 
issued Notification on 11-6-1993 proposing to 
revise the minimum rates of wages for the 
workers employed in 39 Scheduled employ-
ments in the Central sphere, comprising mainly 
the activities of construction, mining, and load-
ing and unloading operations in Railway goods 
sheds The proposed rates of minimum wqges 
for the unskilled category of worker varies from 
Rs. 21/- per day to Rs. 28/- per day for construc-
tion woikers. from Rs 24/- per day to Rs. 35/- 
per day for Railway goods sheds woikers and 
Rs. 24/- per day to Rs. 29/- per day for mine 
woikers. As per the provisions of the Minimum 
Wages Act 1948, two months time has been 
given to the persons likely to be affected by the

S—i n  i ss/N n /04
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notification, for indicating their objections and 
suggestion* in writing The Government shall 
consider (he objections and suggestions thus 
received after the expny of the two months time 
before issuing final notification It is difficult to 
precisely indicate a time-fnmie for issuing final 
notification at thu stage as it depends on the 
number and nature of Objections and sugges-
tions received in this regard 

An estimated 10 lakh workers employed m 
more than 25000 establishments that a n  
corned under the Minimum Wages Act tn Cen-
tral sphere are entitled to the benefits of the 
minimum rates of wages fixed under the 
Act

Airport at Shirdi

•352 SHRIMAT1 PRATIBHA “)
DEVISINGH PAUL VWill
SHRI GO VEND RAO NIKAMj

the Minister of CIVIL AVIATION AND 
TOURISM bt, pleased to state

(a) whether the Government of Maha-
rashtra has allotted land for construction of Air-
port at Shirdi and has also assured to provide 
other necessary facilities for the puipose

(b) if so die details thereof and
(c) the decision taken by the Union Goverr 

ment in this regard9

THE MINISTER OF CTVII AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) to (c) The Government of 
Maharashtr has identified a site neai Astagaon 
village, Tkluka Kopergaon, District Ahmed* 
nagar for construction of an airport for Shirdi 
National Airports Authority has agreed to pro-
vide technical consultancy if the State Govern-
ment would take up construction of proposed 
airport project

fEnghshJ

Assistance to Uttar Pradesh

•353 DR. G L  KANAUJIa T .
SHRI RAM KAPSE J *

die Minister of PLANNING AND PRO-
GRAMME IMPLEMENTA1TON be pleased 
to state

(a) whether the Planning Commission had 
agreed to enhance die special assistance for hill 
areas of Uttar Pradesh during 1992-93,

(b) if so, whether the said assistance had 
been released, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a)to(c) A provi-
sion of Rs 18201 crores was made under the 
Hill Area Development Programme (HADP) in
1992-93 as Special Assistance for the hill areas 
of Uttar Pradesh The amount was released to 
die State Government The request of die State 
Government for higher allocation of Special 
Central Assistance could not be agreed to con-
sidering the total allocation available for Hill 
Area Development Programme in 1992-93

beosw -IU  Collection

•354 SHRI BOLLA BULU RAMAIAH 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Government have taken 
fresh initiative to augment income-tax collec-
tion in die country by involving State 
Governments and local authorities

(b) if so the details of the proposals con-
sidered in thu regard and

(c) the reaction of the State Governments in 
thu regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKARA MURTHY) (a) to
(c) With a view to widening the tax base and 
consequently augment the income-tax collec-
tion, Chief Secretaries of State Governments 
have been requested to ask their officers to 
assist and have exchange of information with 
the officers of Income-tax Department

Moat of the Chief Secretaries have responded 
favourably to the request and have assured 
necessar) cooperation

Snail Savings

•355 SHRI K THULASIAH VAN- 
DAYAR Will the Munster of FINANCE be 
pleased to state

(a) whether small savings from NSC NSS 
Public Provident Fund Kisan Vikas Patr* have 
gradually decreased over die years
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(b) If  so, the deUils of the collections mode 
under theie schemes during each of last 
three years;

(c) the incentives being proposed to various 
States to mobilise small savings and to 
encourage small savings schemes; and

(4) the other steps being taken by the 
Government to attract more deposits under 
these schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V 
CHANDRASHEKARA MURTHY): (a) 
There has been no dedine in the gross and net 
collections under NSS, 1987 and Public Provi-
dent Fund. There was a marginal dedine in the

collections under NSC VIII Issue and Kisam 
Vikas Patra during 1991-92. During 1992-93 the 
grass and net collections under all these 
schemes have shown an increase over the 
collections of 1990-91.

(b) As indicated in the enclosed Statement
(c) Then ia no proposal to provide any 

Anther incentives to State Governments. Even 
as it is 75% of the net collections are passed on 
to them as a long term loan (25 years) and the 
administration costs of running the scheme are 
borne by the centre.

(d) Hie small savings schemes ate under 
constant review and steps are taken from time to 
time to make the schemes more attractive.

Statement
ANNEXLTRE-I 
(Rs in crates)

1990-91 1991-92 1992-93
(provisional)

Gross Net Gross Net Gross Net

NSC Vm Issue 160875 160632 1584 62 157401 1862 82 185472
National Savings Scheme, 1987 208512 207577 221328 2163.38 329 78 32 64
Public Provident Fund 1238 64 780.63 132023 971.59 149671 1107.27
Kisan Vikas Patra 413629 412014 1450 51 3077 1 8 447071 3878 40

*Discontinued from 1-10-1992.

Agricultural Credit Institutions
*356 DR. AS1M BALA * Will the Minuter 

of FINANCE be pleased to state

(a). whether the Government propose to 
revamp the existing institutions which provide 
agricultural credit, like the National Bank for 
Agricultural and Rural Development; and

(b) if so, the plans drawn up in this 
reganP

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) The institutional agen-
cies involved in providing rural credit comprise 
Co-operative, Commercial Banks, Regional 
Rural Banks and rural branches of Commercial 
Banks, in addition to National Bank for 
Agriculture and Rural Development 
(NABARD) which is the apex Bank for Agricul-
ture and Rural Development The outstanding

agricultural loans provided through the multi 
agency system of Co-operative Banks, RRBs 
and Commercial Banks increased from Rs. 
21,579 crores in 1987-88 to Rs. 34,282 crores in
1991-92. Despite substantial increase of agri-
cultural credit the endeavour is to expand it 
further by building a healthy rural credit sys-
tem The same is an on-going process and steps 
ate taker by government. Reserve Bank of 
India, NABARD and the other credit insti-
tutions to constantly review the problems and 
introduce corrective measures in this regard.

Employment-oriented programme la North- 
Eastern States

•357. PROF. M. KAMSON Will the Minis-
ter of LABOUR be pleased to state *

(a) whether the Government propose to take 
up some employment-oriented programme in 
the States of North-Eastern region;

(b) if so, the details thereof with name* of the 
States to be covered undet this programme;
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(c) whether the Government also propose to 
set up employment-oriented industrial units in 
North-Eastern legion to overcome the increas-
ing unemployment; and

(d) if so. die details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI. P. A  
SANGMA): (a) to (d) The North-Eastern 
Council (NEC) has been setup under the NEC 
Act, 1971 for die coordinated economic 
development of the North-Eastern States which 
has contributed in the development of the 
infrastructure like transport & com-
munications, power development, manpower 
development, etc. The NBC Schemes are 
implemented by the constituent States and Cen-
tral Agencies.

In the Budget for the year 1993-94, for provid-
ing stimulus to new investment in the States in 
which all the districts are industrially back-
ward, a five year tax holiday has been provided, 
commencing from the year of the production to 
new industrial undertakings in all the North- 
Eastern States amongst others. This will have 
impact on employment generation and setting 
up of new industrial units.

Employment in any State in general depends 
on the pace and pattern of development in the 
States for which mainly the State Government 
is responsible. The Union Government sup-
plements the efforts of the State Governments 
in creation of employment opportunities 
through centrally sponsored/Central sector spe-
cial employment programmes, important 
among which are the centrally sponsored 
schemes of Integrated Rulal development Pro-
gramme (IRDP), Jawahar Rojgar Yojna (JRY) 
and Nehru Rojgar Yojna (NRY) and Central 
sector scheme of self-employment for educated 
unemployed youth (SEEUY). These are the on-
going employment programmes in North- 
Eastern States, as in other States of the 
country.

The Government of Nagaland has special 
Employment programmes for providing self- 
employment opportunities in the State. These 
indude setting-up of small business, handloom 
and handicraft, dairy, poultry, piggery, pisci-
culture and cash plantation of coffee and 
cardamom. The Government of Assam has a 
scheme for rehabilitation of misguided youth, 
covering projects under* industries, agricul-
ture, veterinary, fisheries and sericulture 
departments.

The Vocational Training Project assisted by 
die World Bank is also being implemented in 
die seven North-Eastern States ie. Assam, 
Arunachal Predesh. Manipur, Meghalaya, 
Mizoram, Nagaland and IHpoia. The main 
objective of the project is to improve quality and 
efficiency of basic craftsmen training in die 
ITU, expand and diversify programmes in the 
advanced skills etc. It will assist the State 
Governments to modernise facilities, training 
methodology, workshop and class room build-
ings, etc. so that the quality of training is 
improved which will provide better employabi-
lity of the trained manpower.

flbanslahonj

Uacnptoyaent J 
•358. SHRI N. J. RATHVA U  ...... 4.

SHRI GOVINDA P  WlU the
CHANDRA MUNDA J

Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Union Government have 
taken any steps to solve the unemployment pro-
blem in the country, particularly in Gujarat:

(b) if so, the programmes formulated to pro-
vide employment in the current year, State-wise; 
and

(c) the funds allocated for these programmes 
in the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (c) Employ-
ment is a thrust area of the Eighth Five Year 
Plan (1992—97). Accordingly, a growth strategy 
for accelerated employment generation through 
faster growth of sectors, sub-sectors and areas 
with relatively high Employment potential is 
envisaged. Employment in Gujarat, or in any 
State, depends on the pace and pattern of 
development in the State, for which the State 
Government is mainly responsible. The Union 
Government supplements the efforts of the 
State Governments including Government of 
Gujarat in the creation of Employment oppor-
tunities through centrally sponsored/central 
sector special employment programmes. The 
important among these are the on-going 
Integrated Rural Development Programme
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(IRDP), Jawahar Rozgar Yojana (JRY) and 
Nehm Rozgar Yojana (NRY) and Self-Employ-
ment for Educated Unemployed Youth 
(SEEUY). The Central Plan allocation of funds 
for these programmes in the Eightn Plan is 
given below:—

(Rs in crores)

Schemes Funds 
allocated 
during the 
Eighth 
Plan

Integrated Rural Development 
Programme & allied program-
mes

3800

lawahar Rozgar Yojana 18400

Nahru Ro/gar Yojana 227

Self-Employment for Educated 
Unemployed Youth

200

IEnglish/

Banin In Cooperative Sedor
*359. DR. VASANT NIVRUTT1 FAWAR 

Will the Minister of FINANCE be pleased 
to state

(a) the number of banks in the co-operative 
sedor which are allowed to deal tn foreign 
exchange;

(b) the guidelines adopted by the Reserve 
Bank of India to authorise cooperative banks to 
deal in foreign exchange;

(c) whether there are any requests from the 
abovr banks pending with R. B. I seeking per-
mission in this regard, and

(d) if so, the details thereof and the adion 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED); (a) Reserve Bank of India (RBI) 
haa reported that three cooperative Banks, 
namely, the Bombay Mercantile Cooperative 
Bank Ltd., Bombay, the Saraswat Cooperative 
Bank Ltd, Bombay and the Maharashtra State 
Cooperative Bank have been authorised to deal 
m foreign exchange. In addition. 70 Urban

Cooperative Banks are permitted to open and 
maintain Non-Resident (Ordinary) and Non- 
Resident (Internal) Accounts in Rupees

(b) RBI has reported that the applications 
for banks for authorising them to deal in 
foreign exchange are scrutinised with refer-
ence to '

(i) its paid-up capital and reserves,

(ii) the extent of erosion that has taken place 
owing to bad and doubtfu’ debts.

(ixi) audit classification;

(iv) methods of operation as revealed in the 
inspection reports on the banks;

(v) adequacy of internal control,

(vi) availability of modem telecommunica-
tion, and infrastructural facilities includ-
ing computerisation, and

(vii) the expeded level of foreign exchange 
turnover

(c) and (d) There are requests from two 
Cooperative Banks seeking permission for a 
licence to deal in foreign exchange These 
applications are being scrutinised

ptanslaaonj

Agricultural Development

*360 SHRI SHY AM B1HARI
MISRA Will the Minister of FINANC’F he 
pleased to state

(a) whether the Govt of Uttar Pradesh have 
sought any assistance fiom the World Bank 
for agricultural development dunng the year
1993-94,

(b) if so. details thereof'’

v (c) whether the World Bank is providing 
such type of assistance to other states,

(d) if so, details thereof7

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCL AND MINISTER 
OF STATE IN  THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) No projed proposal 
has been received from the Govt of U P for 
World Bank assistance for agricultural develop-
ment during the year 1993-94

(c) and (d) The World Bank has recently 
provided financial assistance for Dunil Nadu
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and Rajasthan for an Agricultural Develop-
ment Project Details arr given in the State-

ment enclosed

Statement

Name of Project Credit 
amount 
(in US 
S M)

Date of 
signing

Date of 
clo&uig

Project description

1 Tamil Nadu 
ADP

1128 17-4-91

2 Rajasthan ADP 106 17-12-92

30-9-98 The project’s objectives are to (a) improve the 
capability of the Govt ofTamil Nadu to analyse 
development constraints and establish 
priorities (b) further develop the institutions for 
rendering more cost eflectiw service to farmers, 
and (c) support selected pnonty state invest-
ment programs in agncultural and rural 
development identified in the state in 
agncultural perspective plan

30-9-99 The project would address the problems of 
agncultural development m Rajasthan through 
a broad approach linking policy reforms and 
public investments

Employment Opportunities in Bihar and 
Gujarat

3687 SHRI CHHFDl P\»WAN 
SHRI RAM TA1IAI 

CHOUDHARY 
SHRI MAHESH KANODIA

the Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

(a) whether the Government have any pro-
posal to create employment opportunities for 
the youths living in tnbal areas of Bihar 
and Gujarat,

(b) if so the details thereof and

(c) the time by which the scheme is likely to 
be implemented n

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) to (c) Employ-
ment opportunities for youths in tnbal 
area* of Bihar and Gujarat, as tn other States 
are generated through the implementation of 
vtnous sectoral programmes In addition the 
Integrated Rural Development Programme

(IRDP) aims at providing assistance for 
acquisition of productive assets Training of 
Rural Youths for Self-Employment (TRYSEM), 
an allied programme of IRDP provides techni-
cal skills/upgradation of the traditional skills of 
youths for self-employment/wage employment 
in different spheres The Jawahar Rojgar 
Yojana (JRY) provides additional employment 
opportunities to the unemployed and under 
employed on productive works that are taken 
up m these States

The schemes financed by the National 
Scheduled Castes and Scheduled Tnbes 
Finance and Development Corporation 
(NSFDC) and Tribal Cooperative Maiketing 
Development Federation of India (TRIFED) 
also help in generating self-employment pro-
grammes The Bihar State Tnbal Development 
Corporation and Gujarat Tnbal Development 
Corporation provide financial assistance for 
undertaking schemes of economic development 
for tnbal people including youths A new cen-
tral schemc of vocational training in tribal areas 
is being implemented by the Ministry of 
Welfare since 1992-93 in traditional skills 
depending upon the employment potential of 
areas for unemployed tribal youths The Special 
Central Assistance (SCA) provided to States 
under Thbal Sub-Plan could be used for creat-
ing employment opportunities for the youths 
living in tribal areas



41 Written Answers SRAVANA 29, 1915 (SAKA) Wntten Answers 42

Rebxattoa la Industrial and Labonr Laws

3688 PROF PREM DHUMAL Wfll the 
Minuter of LABOUR be pleased to state

(a) whether the Government propose to 
relax the application of industnal and labour 
laws for Khadi and Village Industries,

(b) if so, whether any Committee has been 
constituted for thu  purpose, and

(c) if so, the time by which the Committee is 
likely io  submit its report9

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A 
SANGMA) (a) There is no proposal to relax 
the application of Industnal and Labour Laws 
for Khadi & Village Industries However, the 
following steps have been taken to provide 
some relief to small scale sector which would be 
available to KVI units also,

(l) It has been notified to all the State 
Governments that licences under the 
Faciones Act may be valid lor five years 
subject to the condition that 'weacr fee 
for every year is paid by the occupier of 
the factory either annually or m one 
lump sum

(ii) The Minuter of State for Labour has 
addressed a letter to all the State 1 abour 
Ministers suggesting as follows

(a) The number of inspections under 
the vanous labour laws should be 
minimised In case of units winch 
are not engaged in the pioduction of 
dangerous and hazardous goods, 
oniy an annual inspection of a few 
units selected at random may be 
made

(b) The small scale units should under-
take to abide by the vanous Labour 
Laws and also submit regularly the 
prescribed returns Inspections of 
units by inspectors would be under-
taken only if there are complaints of 
violations The respective organisa-
tions/associations of small scale 
indtistnes should assume respon-
sibility for necessary implementa-
tion of labour laws by member 
units

(c) In order to oversee and monitor the 
wo iking of the system of self-
regulation by small scale units, a

State level Committee should be 
formed It should meet penodically 
and also look into the grievances of 
small scale units and suggest 
remedial measures

(b) No. Sir

(c) Does not arise
Central Projects in Bihar

3689 SHRI LALIT ORAON Will the 
Minuter of PLANNING AND PRO-
GRAMME IMPl EMENTATION be pleased 
to state

(a) the details of the Central Projects tn 
Bihar at present

(b) the names of the projects which have 
already started functioning and the protects 
have not yet started functioning, and

(c) the time by which these are likely to be 
completed and start functioning9

THE MINISTER OF STAIE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) to (cj Several 
Central Projects have been established in 
different sectors of development in Bill ai since 
the First Plan Major Central Projects, which 
are either likely to be completed or have been 
taken up foi implementation in the Eighth 
Plan are indicated tn the enclosed statement

STATEMENT

The following Cential projects are likely to be 
commissioned or taken uo for implementation 
dunng the Eighth Plan (1992-97) m major 
sectors of development —-

A ft>wer and Energy—Projects under imple-
mentation by the National Thermal Power 
Corporation

Name of the Installed Date of Com-
Project Capacity missioning

1 Kahalgaon 
Thermal Power 
Project (4X210 
MW)
Unit-1 210 MW Commissioned
Umt-2 210 MW 1993-94
Unit-3 210 MW 1994-95
Unit-4 210 MW 1994-95
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2 KoelKaro Hy» 710 MW Protect under 
dro Electnc Pro- implementation
ject dunng Eighth

Plan and expec-
ted to be com 
missioned m 
2000-2001

B Petroleum Sector
(a) Catalytic Reforming Unit at Baraum 

expected to be commissioned in Octo-
ber 1995

(b) Production of Paraffin Wax at Baraum 
to be commissioned in December
1994

C Coal Mining Projects
Three subsidiaries of Coal India Limited 

namely Bharat Coking Coal Limited (BCCL) 
Central Coalfields limited (CCi) and Lastem 
Coalfields Limited (ECL) are executing the 
following projects each costing Rs 20 crores 
and above tn Bihar —

Name of the Project Capacity Anticipated 
and Company (.million date of 

tonnes complelio i 
per an 
num)

1 Rajrnahal Open 10 57 
Cast, rCL

2 Jhana Block II 2 c
Open Cast BCCL

3 Bhalgora Under- 075
ground BCCL

4 Katras Under- 0 9
ground BCCL

5 North Amlabad 0 57
Underground 
BCCL

6 Pootkee Balihart 10
BCCL

7 Madhuband Wa- 111
sherv BCCl

8 Patlierdth Wa- 1 57
sheiy BCCL

9 Kedla Washery 12
CCL

10 Piparwar Open 6 5
Cast Project CCL

In addition, two Captive Power Plants are to 
be set up at Moomdih by BCCL and at Kathaia 
b> CCL

D Railway*
The following important projects have been 

started by the Railways dunng the Eighth 
Plan and are likely to be completed dunng
1992-97 —

1 Sitarampur-Danapur-Mughalsarai Elec-
trification

2 Bokaro Steel City-Mun-HaUa-Bonda- 
munda Electrification

3 Gomia-Patratu Electrification
4 Patratu-Sonenagar Electrification
5 It is also proposed to restore Bagha* 

Chitauni rail-cum-road bndge and the 
restoration is expected to be completed i p  
the Eighth Plan and the cost is to be 
shared by the Ministry of Railways 
Ministry of Water Resources and the 
Governments of Uttar Piadesh and 
Bihar

E In addition the Central Government have 
al>o taken up schemes m other sectors where 
Central assistance is being provided

Implementation of J  Point Programme in 
Rajasthan

3690 PROF RASA SINGH RAWAT Will 
the Minister of PLANNING AND PRO 
GRAMME IMPLEMENTATION be please I 
to state

(a) the details of the achievements made 
under 20 Point Programme in Rajasthan dunng 
the last three years programme wise

(b) the allocation made fot the purpose and 
utilised dunng the penod and

(c) the targets fixed under this programme 
dunng 1993-94 and the funds allocated 
thi-refor9

THE MINISTER OF STATE OF H i t  
MINISTRY OF PLANNING AND PRO 
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) The requisite 
information is given in the Statement-I 
annexed

(b) Items under Twenty Point Programme 
are implemented as part of the State Plan 
schemes and there is no practice of making 
specific allocations for 20 Point Programme

(c) The information u  given in the 
Statement-11 annexed As already stated no 
specific allocations are made for 20 Point 
Programme

M uch 199S 

March 1994 

Match 1997 

March 1994 

M in h  1994

M iuh 199S

Mircb 1094

Maich 1995

December
1994
March 1996
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STATE NAME: RAJASTHAN

STATEMENT II

SI
No

Point
Code

Point Discnption Units 93-94

Target

1 01A I R_ D P (Famines) Nos 107400

2 01B Jawahar Rozgar Yojana (Mandays) Nos 42666000

3 01C SSI Units (Regd) Nos 2000

4 05A Distrubution of Surplus 1 and Acres 19380
5 06 Bonded Labour Rehabilitation Nos 141
6 07A Drinking Water Problem Solved (VLG) Nos 3000
7 08A Community Health Centies Nos 15
8 08D Iramiin of Children (DPT Polio &. BCG) Nos 1437341
9 09A FP Sterilisation Nos 275000

10 09B EQ Sterilisation IUD, CC’ & OP Nos 127<89
11 09C ICDS Blocks Operational (CUM) Nos 119
12 09D Angan wadies (CUM ) Nos 15326
13 11A SC Families Assisted Nos 137000
14 11B ST Families Assisted Nos 65000
15 14A House Sites Allotted (Families) Nos 30000
16 14B Construction Assistance (Families) Nos 11000
17 14C Indira Awaas Yojana (Houses) Nos 7139
18 14D EWS Houses Provided Nos 2000
19 14E LIG Houses Nos 1500
20 15 Slum Improvement (POP) Nos 57143
21 16A Tree Plantation on Private Lands Nos 40000000
22 16B Area Covered—Public & Forest Lands Hect 72000
23 18 Fair Pnee Shops Nos *50
24 19A Villages Electrified Nos 650
25 19B Pumpsets Energised Nos 22800
26 19C Improved Chullahs Nos 180000
27 19D Bio-Gas Plants (States) Nos 3600

[English)

Safety measures in Coal Mines
3691 SHRI SAIFUDDIN CHOU- 

DHURY Will the Minister of LABOUR be 
pleased to state

(•) whether the Director-General of Mines 
Safety (DGMS) has made it mandatory to deter-
mine the content of free- silica (alpha quartz) in 
air borne respirable dust in different types of 
mines including coal mines and has recognised 
Central Fuel Research Institute to carry out the 
woik in this respect; and

(b) if so. the steps taken by the Government 
to ensure that all the mine authorities obey such 
stipulation 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) Under Regulation 123 of the 
Coal Mines (Amendment) Regulations, 1990 
and Regulation 124 of the Metalliferous Mines 
(Amendment) Regulations, 1988, permissible 
limits of respirable dust have been stipulated 
The permissible limit >s dependent on quartz 
content of the mineral being mined Therefore.
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toe general quartz content of the mineral being 
worked at each (nine is lo be determined for 
reference. In coalmines, the quartz content is to 
be determined only when the work is not done 
wholly in coal seam. In Indian coal mines, most 
of die workings are being made wholly in coal 
seam and hence determination of quartz is 
not required.

The Central Fuel Research Institute (CFRI). 
A CSIR Laboratory, has been approved for 
determination of quartz content under the rele-
vant provisions of Coal Mines Regulations and 
Metalliferous Mines Regulations. Facilities for 
determination of quartz content are available at 
Central Mining Research Station and some 
other laboratories also.

(b) The responsibility for complying with 
the provisions of the regulations lies with the 
mine management. The officers of Directorate 
General of Mines Safety (DGMS) inspect the 
mines periodically to oversee the status of com-
pliance with the safety provisions and take 
action as provided under the Mines Act, 1952 in 
case of default.

flYanslationJ
Training by National Informatics Centre

3692. SHRI SURENDRA PAL PATHAK 
WiU the Minister of P1ANNING AND PRO- 
GRAMME IMPLEMENTATION be 
pleased to state *

(a) the number of training piogrammes 
being conducted by the National Informatics 
Centre at present to work biiingually on com-
puters and the number of trainees who have 
been trained so far through such pro-
grammes; and

(b) the names of Departments/Ministries/ 
Undertakings of the Union Government where 
such trained employees are rendering their 
services?

THE MINISTER OF S1ATF OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): («) NutioaaJ In-
formatics Centre (NIC) is conducting on an 
average 10 courses per year to work biiingually 
cn computers. So far NIC has trained about 540 
persons under these courses

(b) The employees trained under the above 
couises were sponsored by the various 
Depttttiufnis/Ministries/Public Sector Under-
takings as per enclosed Statement

STATEMENT 
Names of Deptt/Miaktries/Undertakings who 
Sponsored the Employees for Training Courses in 

RUingnal we of Computers

SI No Name of Deptt/Ministry/Psu

1. All India Radio
2. Central Economic Intelligence Bureau
3. Central Electricity Authority
4. Central Translation Bureau
5 Centre for Scientific & Industrial Re-

search
6. Coast Guard Headquarters
7. Department of Atomic Energy
8 Department of Bio-Technology
9. Department of Civil Engineering

10. Department of Culture
11. Department of Electronics
12. Department of Food
13. Department of Ocean Development 
14 Department of Official Language
15. Department of Personnel
16. Department of Petroleum 
17 Department of Publication
18. Department of Space
19. Department of Tfelecommunications
20 Department of Tourism
21 Development Commissioner for Small 

Scale Industiy
22 Directorate of Adult Education
23 Directorate of Advertising & Visual 

Publicity
24 Fertiliser Industry Coordination 

Committee
25 Government of India Press
26. Ministry of Administrative Reforms & 

Public Grievances
27 Ministry of Agriculture
28 Ministry of Defence
29 Ministry of Environment & Forests
30 Ministry of Food Processing Industries
31 Ministry of Health & Family Welfare
32 Ministry uf Home Aflairs
33 Ministry of Industiy
34 Ministry of Information & Broad- 

rasiiiig
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35 Miniatiy of Labour
36 Ministry of Science & Tfechnology
37 Ministry of Steel & Mines
38 Ministry of Surface Transport
39 Ministry of Urban Development
40 Ministry of Welfare 

National Informatics Centre 
Planning Commission 
Press Information Bureau 
Railways
Registrar General of India

46 Staff Selection Commission
47 Balmer Lawne & Co Ltd
48 Bharat Wagon Engineering Company 

Ltd
49 Bharat Yantra Nig am Ltd

41
42
43
44
45

50 Cement Corporation of India Ltd
51 Coal India Ltd
52 Coconut Development Board
53 Export Credit Guarantee C orporation
54 Food Capo ration of India
55 Housing & Uiban Development ( or 

poration
56 IBP Lid
57 Industnal Development Boarl ol 

India
58 Industnal Finance Corporation of 

India Ltd
59 National Insurance Company
60 National Productivity Council
61 National Seeds Corpoiation I Id
62 South Eastern Coal Fields
63 State Trading Corporation l td

Yfear

1990-91
1991-92
1992-93

Amount
(Rs in
Lakhs)
12564
16S05
163.24

No of bene 
firianes

rvuo
690(1
6900

64 Steel Authonty of India Ltd
65 \fcyudoot Ltd
66 Allahabad Bank
67 Dena Bank
68 Indian Bank
69 Oriental Bank o f Commerce
70 Punjab & Sind Bank
71 Reserve Bank of India
72 State Bank of India
73 Untied Bank of India
74 Vijaya Bank

{English}

Child Labour

3693 SHRI SYED SHAHABUDDIN Will 
die Mmiiter of LABOUR be pleased to refer 10 
reply given to Unstarred Question No 65)0 on 
April 23 1993 and state

(a) the break-up of expenditure on national 
child labour poht> projects pnd grants n aid 
scheme for the welfare of child labom >e«u 
wise

(b) the numbe- of beneiicianes separately 
under the projects and the scheme

(c) whether the Government are aware that 
many chddren who have been benefited under 
die projects have reverted to child labour 
and

(d) the reasons for not having a systematic 
follow-up on the post-educational carrer of 
die children?

THE MINISTER OF STATE OF I HE 
MINISTRY OF LABOUR (SHRI P A 
SANGMA) (a) nJ (b)

National Child Labour Project Grant-in Aid Scheme

Amount (Rs 
tn Lakhs)

14.56
1572
5*»3

No t benr 
fid its

25 >
2510
810
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(c) While a small proportion of children 
drop out from the special schools running 
under the project, no instance of large scale 
reversion of former beneficiaries has been 
reported.

(d) In all the projects, an attempt is made to 
motivate die children who have been given 
Non-Formal Education to appear for the 
primary level examination and obtain admis-
sion to Vlth Standard of formal school.

Unemployment Probltm in Andhra Pradesh

3694 DR. K.VR. CHOWDARY Will the 
Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the steps taken by the Union Govern-
ment to check unemployment problem m 
Andhra Pradesh;

(b) if so, the details thereof, and
(c) the funds allocated for various program-

mes during the Eighth Five Year Plan

THE MINISTER OF STATE OF THF 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
Gf RIDHAR GOM ANGO) (a) to (c) Employ-
ment in any State depends ou the pace and pat-
tern of development in the State, for which 
mainly the State Government is responsible 
The Union Government supplements the 
efforts of the State Government in the creation 
of employment opportunities through Centrally 
sponsored/Central Sector Special Employment 
Programmes, important among which are the 
Centially .sponsored schemes of Integrated 
Rural Development Programme (IRDP), 
lawahar Rozgar Yojana (JRY) and Nehru 
Rozgar Yojana (NRY) and the Central sector 
scheme of Self-Employment for Educated 
Unemployed Youth (SEEUY) These schemes 
are being continued in the Eighth Plan in the 
State of Andhra Pradesh, as tn other States 
Plan allocation for the Central sector scheme of 
SEEUY is for the subsidy which is released to 
the beneficianes through banks. State-wisr 
allocation of subsidy is not made However, an 
amount of Ra  1209 crores was sanctioned as 
loan to 5258 beneficiaries under SEEUY in 
Andhra Pradesh during the year 1992-93. The 
funds allocated in the Centra! Plan for Andhra 
Pradesh for IRDP. JRY and NRY in 1992-93 
and 1993-94, the first and second years of the 
Eighth Plan, ate given below Th? Eighth Plan 
allocations will depend on allocations in the 
Riccessive Annual Plans

(Rs in crores)

Scheme 1992-93 1993-94

1. IRDP 24.40 4208
2. JRY 149.55 23247*
3. NRY 7.95 558*

•Tentative

Economic IntelHgenee Bateau

3695 SHRI SANAT KUMAR MANDAL 
Will the Minister of FINANCE bepleased to 
state-

(a) whether the Government propose to 
revamp the Economic Intelligence Bureau
(EIB) by including officials of all the agencies 
like the Directorate of Revenue Intelligence, the 
Enforcement Directorate, the Reserve Bank ol 
tndia and the Police, who are involved m nab-
bing economic offender*, and

(b) if so, the nature of pownrs to be given to 
Ihe proposed Economic Intelligence Council
(EIC)?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) 
Ih e  Central Economic Intelligence Bureau has 
officials drawn from different wings of the 
Government and these officials are given 
powers under Foreign Exchange Regulation 
Act, 1973, Income-tax Act, 1961, Customs Act. 
1962. Central Excise and Salt Act. 1944 and 
NDPSAct, 1985. At present there is no proposal 
to change the existing structure of this 
Bureau

(b) The Economic Intelligence Council has 
been created for the purpose of facilitating co-
ordination between heads of different enforce-
ment agencies of the Government 'This Council 
is serviced by the Central Economic 
Intelligence Bureau Since the Bureau has been 
given powers under the different laws adminis-
tered by the Depaitaent of Revenue, there is no 
need to give powers under any statute to the 
Council

AvoManee of Double Taxation

36%. SHRI MULLAPPALLY RAMA- 
CHANDRAN • Will the Minister of FINANCE 
be pleased to state *
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(a) the countries with which India has made 
pacta for avoidance of double taxation, and

(b) the countries whh which India propose 
to make such agreements during 1993 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V 
CHANDRASHEKHARA MURTI IY) (a) 
India has double taxation avoidance agree-
ments of the following nature -

(1) Compmhen.sive agreement covering 
incomes of different kinds; and

(2) Limited agreements covering •

(i) profits from aircraft and/or shipping 
activities and

(ii) estate duty

Comprehensive Agreements:

The agreements which are notified and in 
force are as under

1. Australia
2. Austria
3 Bangladesh
4 Belgium
5 Brazil
6 Canada
7. Czechoslovakia
8. Denmark
9. Finland

10. F.RG.
11. France
12. German Democratic Republic
13 Greece
14. Hungary
15. Indonesia
16. Italy 
17 Japan
18. Kenya
19. Libya
20. Malaysia
21 Mauntius
22. Nepal
23. Netherlands
24. New Zealand
25. Norway
26. Itoli&ii Peoples Republic
27. Romania
28. Singapore

29. South Korea
30. Sri Lank*
31. Sweden
32. Syria
33. Tanzania
34. Thailand
35. UAR.
36 U.K
37. U.SA
38. U.S.S.R. (So far made applicable to the 

Russian Federation).
39. Zambia

Limited Agreements Aircraft Profits
1. Afghanistan
2. Australia
3. Ethiopia
4. Iran
5. Kuwait
6 Lebanon
7 Oman
8. Pakistan
9. People's Democratic Republic of Yemen

10. Switzerland
11 United Arab Emirates
12. Yemen Arab Republic
13. Saudi Arabia

limited Agreements Shipping Profits
1. Bulgana
2. Czechoslovakia
3. German Democratic Republic
4. Poland
5 U S.S.R (So far made applicable to the 

Russian Federation)

Limited Agreement Shipping 1c Aircraft Profits
1. United States of America 

Limited Agreement Estate Duty
1 United Kingdom

(b) Thr proposals for entering into fresh 
agreements with the following comities are at 
different stages of finalisation—

1. Philippines
2. Spain
3. UAE.
4. Uzbekistan
5. Malta
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6 Switzerland
7 Kuwait
8 Cyprus
9 China

10 Nigrna
11 Bulgaria
12 Fui
13 TUrkey
14 Oman

The agreements with the following countries 
are in the process of levision —

1 U K
2 France
3 Belgium
4 Italy
5 Greece
6 Canada
7 Singapore
8 Malaysia
9 Federal Republic of Germany

10 Austria

Recruitment Rules of Central Pension Account­
ing Office

3697 SHRI BUTA SINGH Will the Minis-
ter of FINANCE be pleased to refer to the reply 
given to Unstaired Question No 700 on 
November 27, 1992 nsgatding Service Rules of 
Central Pension Accounting Office and 
slate

(a; whether the draft recruitment rules for 
die three categories ol employees of the Central 
Pension Accounting Office have smce been 
finalised,

(b) if so, the details thereof and
(c; if not, the reasons for delay9

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHBKHAR MURTHY) (a) and
(b) The draft recruitment rules for the three 
categones of the employees of the Central 
Pension Accounting Office referred to in the 
reply No 700 namely Computer Operators 
Data Entry Operators and Staff Car Drivers are 
yet to be finalised,

(c) On account of mandatory intra and 
mterminutenal consultations

Brandies of Foreign Banks

3698 SHRI MOHAN RAWALF Will the 
Minister of HNANCE be pleased to state

(a) whethei some foreign banks have sought 
the permission of the Government to open their 
branches in vanous parts of die country

(b) if so, the details in this regard
(c) the details of the foreign banks which 

have been granted permission to open their 
branches and

(d) the tune by which the cases ol lemamtng 
foreign banks are likely to be disposed of9

THF MINISTER OF STATF IN THF 
MINISTRY OF FINANCE AND MINISTER 
Ol- STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMTD) (a) and (b) Under the provisions of 
die Banking Regulation Act permission to 
foreign banks for opening brandies m India is 
granted by the Reserve Bank of India (RBI) 
and not by the Government It will not be in 
public interrst to disclose the names of foreign 
banks which have applied for opening 
additional maiden branchs m India

(c) Dunng the year 1992-93 RBI have issued 
licences to the following foreign banks for 
opening their branches

1 American Express
2 Hongkong Bank
3 Bntish Bank of Middle East
4 Societe Generale
5 Credit Lyonnais
6 Oman International Bank

(d) The remaining applications of foreign 
banks are at different stages of processing m 
RBI It is not possible to indicate the time by 
which decision on these applications will be 
taken.

Trainees for Management Training Abroad

3699 SHRI UDAYSINGRAO GAIKWAD 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether the government are sponsoring 
trainees on behalf of the Air India to foreign 
countries for advanced management training

(b) if so, the number of such trainees spon­
sored dunng each of the last three years 
and

(c) the amount spent thereon during each of 
the above years 9
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THE MINISTER OOF* CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) No. Sir

(b) and (c) Do not arise

Credit Flow to Priority Sector

3700 SHRI PARASRAM BHARDWAJ 
Will the Minister of FINANCF be pleawd 
to state*

(a) whether there haa been any decline in 
flow of credit from public sector banks to the 
priority sector dunng the last three years-

(b) if so, the extent to which the decline has 
been noticed,

(c) whether the Government has issued 
instructions to the bank to change this 
trend, and

(d) if so, the details thereof7

March, 1992 44581 39.8%
March, 1993 48653 36.6%

It may be observed from the above Table that 
the amount of outstanding advances to Pnority 
Sector has increased in absolute terms but in 
percentage terms there has been a decline The 
performance of Public Sector Banks in the 
matter of extending credit tn priority sector is 
reviewed by the Government as well as Reserve 
Bank of India Recently all the banks have been 
advised by the Government to take necessary 
steps to achieve the stipulated target under 
priority sector.

NoD-UtBhatkM of Foreign Loans

3701 SHRI RAM NAIK 1  ^  A
SHRI ANNA JOSHlJ

THE MINISTER OF STATF IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (d) In terms of Reserve Bank 
of India’s guidelines, all Indian Banks includ-
ing Public Sector Banks have to lend 40% of the 
Net Bank Credit to pnority sector The 
outstanding amount of advances extended to 
priority Sector by Public Sector Banks as  on the 
last Friday of March, 1991, Marrh. 92 and 
March, 1993 are as under—

As on A morn? Achieve-
outstan- ment 
din*

(R s tn  
cron ^

%_____________L _ _  _________
March, 1991 42276 400%

Ministet of FINANCE be pleased to state
(a) whether loans to Ministries/Depart-

ments of the Union Government from foreign 
donors and International Financial Institutions 
are lying unutilised, and

(b) if so, the amount and the details thereof, 
scheme-wise and Ministry-wise 7

THE MINISTER OF STATE IN THL 
MINISTRY OF FINANCE AND MINISTIR 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) As on 1-4-93 there was an 
undrawn balance of Rs 4657500 Crores on 
account of loans to Ministries/Departments of 
Government of India, for externally aided 
projects.

(b) The details of undrawn balance scheme 
wise and Ministry wise as on 1*4-93 ate annexed 
as Statement

Statement

Name of the 
Mmistry/Depn

Amount of 
loan

Urban
balance

German
BILATERAL' »

(DM MILLION!
1. Singrauli STPP M/O Power 171 2 6 390
2. Kerba STPP M/O Power 173 802 J4 445
3. Ramagundam STPP M/O Power 145 00 20 407
4 Farakka STPP M/O Power 54 415 27 944
5. Dadn Power M/O Power 484 Q 108 007
6. NLCII M/O Coal 517 00 11 534
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7. NLC III M/OCoal 520 00 60187
8. Ramagundam Open Cast Mine M/O Coal 172-388 138 526
9. ORV Sagar Kanya D/O Ocean Dev. 70 0 0 149

10. Heavy Duty Breakdown Cranes M/O Railways 31 0 4 052
11. Railway Coach Factory Kapur- 

thala
M/O Railways 19-2 11 628

12. Railway Investment Programme M/O Railways 77 7 77 672
13. Credit Line IIHDFC M/O Urban Dev 25 0 9 0
14. DUDCOn M/O Urban Dev 30 0 0 093
15. Supply of Breeding Cattle M/O Agnculture 6 0 0 49!

France OFF Millions)
1 250 M Nelco Project D/O Mines 250 00 38 961
2 1200 MHBJ Pipe Line M/O Petroleum 1200 00 240 204
3 1130 M Talchar Power M/O Power 536 346 153 266
4. Testing Equipment for CPRI 

(Bangalore)
M/O Power 875 3 SO 12 560

5 1600 M NHPC Project on Dulhasti 
Hydro-Electric

M/O Powei 985 00 250 699

Italy (US S Million)
1 ITI Bangalore D/O Telecommuni-

cations
17 00 5 540

2 Gas Lift at Bombay High M/O Petroleum and 
Natuial Gas

32 00 3 464

Sweden
1 Un Hydro Power Project M/O Power 

(NHPC)
SEK765 

ClIF 175m
SEK 201 m

(Yen Million Dollar)

OECF
1 Gas Pipeline Project M/O Petroleum 

and NG (GAIL)
18904 1S24

2 Malan Jhhand Copper M/O Mines (1ICL) 1516 340
3 Gandhar Gas Base Power Piojcct M/O Power (NTPC) 13045 23225 &

and Power Giade 42*599 28*36
4 Rolling Stocks Workshop 

Modernisation
M/O Railways 1256 1256

5 Quality Control of Health Techno-
logies

M/O Health & 
Family Welfare

7964 7964

6 Power System Improvement & 
Small Hydro Projecl

M/O Power (Rural
Electrification
Corp

24379 24379

7. Urban City Water Supply Project M/O Urban Deve-
lopment (HUDC'O)

6780 6780

8 National Highway U Improvement 
Project

M/O Surface 
Transport

48S5 4X55

9. Yamuna Action Plan M/O Fnvironment 
A Forest

17773 17773

10. Udyogmandal Amonia Plant Re-
placement

D/O Fcitili2ei 
(PACT)

24482 24482

11 Hydro Caibon Sector Programme M/O Petroleum & 
NG

35000 16457

12 Gandhar Gas based Project III M/O Power 
(NTPC)

1^38 19538

5 -114  LSS/ND/94
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Saudi (Saudi RiyalM)

1 Koraput Rayagada Railway line M/O Railways 103 2 42 092
2 Ramagundam Thermal Power 

Stage»II
D/O Power 172 00 109 963

3 Nhava Sheva Port M/O Surface 
Transport

141 00 38 939

Kuwait (Kuwaiti Dinar M.)

1 KaliNadi Hydro Electric Project 
Stage-11

D/O Power 7 00 5 616

2 Kerala Fishenes Development Pro-
ject for prawn Culture

D/O Agnculture 
& Coop

7 00 7 00

MULTILATERAL
OPEC (US S M )
1 EFFCO Fertilizer Plants Rehabilita-

tion
D/O Fer*ili7**r 7 00 1 809

2 Rewa Hospital Project D/O Health 10 00 10 00
3 Basti District Hospital Project D/O Health 6 50 6 342
4 Raichur Hospital Pioject D/O Health 9 00 9 00
5 Kerala Rainfrd Farming Develop-

ment Project
D/O Agnculture & 
C oop

10 00 10 00

ADB (USSM)
1 Power Efficiency Improvement D/O Power 250 00 250 0(1
2 Gandhar Field Development M/O Petroleum & 

NG
267 00 257 00

3 Hydro Carbon Programme Loan M/O Petioleum & 
N(j

250 00 125 00

4 First Railway M/O Railways 190 00 163 527
5 Second Railway M/O Railways 225 00 2233430
6 Road Improvement M/O Surface 

Transport
198 00 152 130

7 llnd Road M/O Surface 
Ttansport

250 00 205 419

8 1st Telecom D/O Telecommu 
nu.dtion

125 00i 82 071

9 llnd Telecom D O Telecommu-
nication

68 00 20 818

10 llnd Port Project M/O Suilace Trans-
port

129 00 105 727

World Bank (USS M )
1 Cement Industry I D/O Industnal 

Dev
165 00 32 030

2 Industnal Finance & Technical 
Assistance

D/O Industnal 
Dev

310 00 22 378

3 Export Development D/O Industnal 
Dev

120 00 25 321

4 Industnal Iechnology Dev D/O Industnal 
Dev

205 36 144 199

5 Cement Industry II D/O Industna1 
Dev

100 00 204 632

6 Electronic Industry D/O Flectromcs 8 00 7 492
7 llnd Petrochcmical D/O Petrochemical 12 00 11 00
8 Industnal Pollution Control M/O Environment 

& Forest
r <  95 136 875
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9 National Sericulture M/O Textiles 155 40 97 607
10. Railway Electrification M/O Railways 279 20 8 549
11 Illrd Railway Modernisation M/O Railways 270 00 41 742
12 1st National Highway M/O Surface 

Transport
133 00 39 546

13 Ilnd National Highway M/O Surface 
Transport

306 00 295 00

14 9th Telecom. D/O Telecom 168 00 8 828
15 Dudhichua Coal D/O Coal 109 00 11 230
16 Coal Mining A  Quality Improve* 

ment
D/O Coal 340 00 96 587

17 4th Population M/O Health 68 225 12 3
18 5th Population M/O Health 55 99 17 613
19 6th Population M/O Health 119 08 92 526
20 7th Population M/O Health 86 576 67 278
21 Child Survival and Safe Mother-

hood
M/O Health 219 72 172 926

22 National AID Control M/O Health 84 00 75 010
23 Madras Water Supply & Sani-

tation
M/O Urban Dev 53 00 32 967

24 Illrd Bombay Water Supply M/O Urban Dev 174 070 116 610
25 HXrd Calcutta Uiban Dev M/O Urban Dev 115 799 22 767
26 Tamil Nadu Water Supply M/O Uiban Dev 96 4 29 277
27 Bombay Urban Dev M/O Urban Dev 137 511 28 104
28 Kerala Water Supply & Sanitation M/O Urban Dev 31 0 8 476
29 Gujarat Urban Dev M/O Urban Dev 64 864 21 797
30 UP Uiban Dev M/O Urban Dev 135 053 61 995
31 Turnl Nadu Uiban Dev M/O Urban Dev 265 599 145 494
32 Hyderabad Water Supply M/O Urban Dev 87 260 54 967
33 Maharashtra Rural Water Supply M/O Rural Dev 104 330 89 795
34 Gujarat Rural Road M/O Rural Dev 137 920 79 844
35 Vocational Training M/O Labour 218 078 164 352
36 Ilnd Tamil Nadu Nutrition M/O Human 

Resources Dev & 
D/O Woman & 
Child Dev

90 263 75 5

37 1st Technical Education M/O Human Re-
sources Dtv & D/O 
1 ducation

218 215 165 424

38 Ilnd Technical Education M/O Human Re-
source Dev & D/O 
Education

291 54 266 0IM

39 1st IODS Project M/O Human Re-
sources Dev & D/O 
Woman & Child 
Dev

100 5 81 521

40 Ilnd National Dairy M/O Agriculture 360 00 201 83
41 Ilnd National Agriculture Re-

search
ICAR (M/O Agr) 78 93 25 004

42 Illrd National Seeds M/O Agriculture 150 00 59 70
43 Ilnd Farakka Thermal M/O Power 278 80 36 80
44 Combined Cyde Power Project M/O Power 485 00 15 20
45 National Capital Power Supply M/O Power 425 00 154 897
46 Talchar Thermal Power M/O Power 375 00 227 104
47 Nathapa Jhakri Power M/O Power 485 00 446 292
48 Power Gnd System M/O Power 350 00 320 10
49 Northern Region Transmission 

Project
M/O Power 485 00 440 967
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50 Power utility Efficiency Imp
51 Renewable Resource Dev
52 Gas Flartng Redaction
53 Oil India Petroleum

IFAD
1 Tamil Nadu Woman Dtv

2 APTnbal
3 Orissa Thbal

M/O Power 265 00 250 976
M/O Power 115 00 112 004
D/O Petroleum 450 00 234 70
D/O Petroleum 140 00 15 083

(US SM )
M/O Human 17 0 10 185
Resources
M/O Welfare 20 0 4 028
M/O Welfare 12 2 9 394

Funds to Autonomous District Councils
3702 DR. JAYANTA RONGPl Will the 

Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

(a) the funds approved by the Planning 
Commission to the Autonomous District Coun-
cils of Kartn Anglong and N C Hills and 
Assam dunng each of the last three years under 
article 275 (1) (a) and (b) of the Consti 
tution

(b) whether any discussion was held bet-
ween the Planning Commission and the elected 
representatives of the said Councils before any 
action being taken under article 27S (1) (a) 
&(b)

(c) if so the details thereof and

(d) if not, the reasons therefor }

THE MINISTER OI STATL OF THE 
MINISTRY Oh PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANtrO) (a) No Sn

(b) No Sn

(c) and (d) Do not arise

Nehru Memorial Pavilion
3703 SHRI THAYIL JOHN ANJAI OSF 

Will the Minister of ClVII AVIATION AND 
TOURISM be pleased to state

(a) whether the Union Government have 
received any proposal from the Government of 
Kerala for the construction ofNehra Mcmonal 
Pavilion m Alleppey Kerali

(b) if so the decision taken by the Union 
Government in this regard

(c) whether the Union Government have 
sanctioned any amount for the purpose and

(d) U so the details thereof >

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a)to(d) The Government of Kerala 
submitted a proposal for construction of Nehru 
Memonal Pavilion for use only dunng Boat 
Races at Alleppey which could not be 
sanctioned due to considerable cost and limited 
utility The State Government of Kerala has 
been requested to rework the proposal The 
response of the State Government is still 
awaited

Exemption of foreign exchange to agencies 
engaged in Export Promotion

3704 SHRI TARA CHAND KHAN- 
DELWAL Will the Minister of FINANCE be 
pleased to state

(a) whether the Export Promotion Council 
for Handicrafts have requested to exempt the 
foreign exchange earned by the buying agencies 
engaged m export promotion

(b) if so the views of the Government m 
this regard

(c) whether the Government are considering 
to grant special incentives to buying agencies 
for their efforts m export promotion and

(d) if so the details thereof I

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Yes Sir

(b) The foreign exchange earnings of buying 
agents cannot be considered at par w ith that of 
the commodity exporters The exemption avail-
able to the commodity exporters is to compen-
sate them for lower profitability in the 
international trade unlike the buying agents 
who operate on fairly high profitability 
Therefore there is no justification for exempt-
ing the foreign exchange earnings of buying 
agents at a substantial fiscal cost
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(c) No other proposal for grant of special 
incentives for buying agencies has been 
received or is pending before the Govern-
ment

(d) Does not anse

Smuggling of Gold, Silver and Narcotics

3705 DR. LAL BAHADUR RAWAL Will 
the Minister of FINANCE: be pleased to 
state

(a) die quantity and value of gold silver 
hetoin and other nercotic drugs seized by the 
Government during the last three years and die 
current year upto July 1993 yearwise item- 
wise

(b) the number of persons arrested dunng 
the above penod,

(c) the disposal of the narcotic drugs seured 
dunng the above penod, and

(d) the number of persons arrested under 
vanous chaiges of smuggling dunng the current 
year so far7

THE MINISTER OF STATE IN THL 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) to
(d) Information is being collected and will he 
laid on the Thble of the House

Computer use for Ornamental Fabrics

3706 DR R  MALLU Will the Minister of 
TEXTILES be pleased to state

(a) whether the attention of the Government 
have been drawn to the new technology of com-
puter is being used for designing of ornamental 
fabncs

(b) it so. whether such technology is also 
being used or adopted for mdia and

(c) if so the details thereof ">

THE MINISTER OF STATL IN THI 
MINISTRY OF TEXTILES (SHRI G VFN- 
KAT SWAMY) (a) and (b) Yes Sir

(c) Following technologies are being used 
in India

(1) Electronic designing systems (CAD) for 
pnnting weaving and knitting

(2) Computer aided textile designing sys-
tems for pnnting and weaving

(3) Computensed textile designing systems 
for Dobby/Plain Looms Jacquard weav-
ing and fabnc pnnting

Demands of Small Scale Plastic 
Manufacturers

3707 SHRI RAMCHANDRA GHAN 
GARE Will the Minister of FINANC F bt 
pleased to state

(a) whether the Government have discussed 
with the representatives of the All India Federa-
tion of Plastic Industnes regarding problems of 
indigenous small scale plastic manufacturers

(b) if so, the details thereof and
(c) the facilities the Government propose to 

give to the small scale plastic manufac-
turers’

THE MINISTER OF STAFF IN TIIE 
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a)to(c) The requisite information 
is being collected and will be laid on the Table 
of the House to the extent available and per-
missible under the Rules

Loan from Italian Bank

3708 SHRI RSURENDER REDDY Will 
the Minister of FINANCE be pleased io 
state

(a) whether the Export-!mpnrt Bank of 
India has recently signed an agreement with an 
Italian Bank for d loan of about 13 million 
dollars

(b) if so the details thereof and objectives of 
the loan, and

(c) the terms and conditions on which loan 
has been taken 9

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE AND IHE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Yes, Sir Exim Bank signed on 
July 28 1993 an agreement with Institute Ban- 
cano San Paolo Di Tonni (San Paolo Bank) for 
a line of credit of Lira 20 Billion

(b) and (c) The San Paolo Line of Credit will 
enable Exim Bank to finance upto 85% of the 
value of eligible capital goods from Italy Exim 
Bank would on-lend funds under this line to 
Indian Companies to buy capital goods and
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related service* for execution of turnkey and 
construction contracts overseas or for invest-
ment in export production capabilities in India 
The utilisation of the credit under this line is 
subject to approvals by San Paolo SACL and 
Central Mediocredito The line  of Credit 
envisages the following terms a minimum 
value of import contract of Lira 500 Mn Credit 
coverage of 85% of contract value Interest pay-
able at GECD consensus rate or CTRR 
arrangement fee ot 075% o f contract value 
repayment in 10 semi annual instalments and 
insurance fees as advised by SACE The last 
date for contract approval/disbursement would 
be linked to the date when the credit line 
becomes operative

WIMCO Forestry Scheme of NABARD

Will

to

3709 SHRI BRAHMANAND - s  
MANDAL I
SHRI SANTOSH KUMAR/ 

GANGWaR J
the Minister ot FINANCE be pleased 
slate

(a) whether the NABARD has launched 
WIMCO Forestry Scheme for planting trees m 
the countty and particulaily in Uttar 
Pradesh

(b) if so die details thereof,
(c) the amount of loan disbursed for 

implementing the above scheme during the last 
year and the current year so far and the 
recoveries made State-wise

(d) the steps proposed to be taken to recover 
the amount still outstanding

(e) whether the Government have reviewed 
or propose to review the said scheme, and

(0 if so, the details thereof and the directions 
issued by the Government to provide loans 
under the above scheme alongwtth the norms 
being adopted therefor?

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THF MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) The National Bank 
for Agriculture and Rural Development 
(NABARD) has sanctioned Farm Forestry Pop-
lar Plantation Project covering 3 States, viz 
Uttar Pradesh Haryana and Punjab to 
WIMCO Ltd in 3 phases Phase I—period for 
planting seasons of year 1984 to 1987 Phase 
jtt—pcnod 1988 to 1991 and Phase III—period
1992 and 1993 as per details given below — 

(Area in h a )

I

(l) Coverage of area (ha) 
Phase I
Phase II
Phase III

(u) Financial Outlay
Phase I
Phase II
Phase III

(in) Banks Loan
Phase I
Phase II
Phase m

(iv ) Refinance Commitment 
by NABARD 

Phase I
Phase II
Phase HI

UP
(ha)

3120
9770
7200

2199
6926
5976

1893
58*7
5080

1514
4710
3556

Punjab
(ha)

Haryana
(ha)

lotal
(ha)

1040
3340
2000

941
2882
1980

807
2450
1683

646
1960
1178

1040
2090
1600

837
1607
1560

716
1366
1326

573
1092
928

5200
15200
10800

3977
11415
9516

3416
9603
8089

2733
7762
5662
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(v) Bank loan sanctioned
Phase
Phase
Phase

(vi) Refinance availed 
from NABARD

Phase
Phase
Phase

I
II

m

i
ii

m

1040
4142
2398

666
1756

71

(c) The loans a n  disbursed by the banks to 
borrower farmers and recoveries air made after

890
2020

712
1616

3

566
1093
Nil

453
874
Nil

2470
7256
2403

1832
4247

74

seven years The details of recoveries by banks 
a n  not available with NABARD

(d) Under WIMCO Project there is a tripar-
tite agreement to be executed among farmers 
bank and the company and the recoveries are 
made out of the sale proceeds Steps for 
recoveries of overdues are to be taken by the 
banks under normal banking practices and 
provisions of banking law

(e) NABARD has been constantly reviewing 
the project While sanctioning further Phases 
the implementation of earlier Phase(s) were 
borne m mind Proposal for Phase IV has since 
been submitted to NABARD for sanction

(0 The charges for extension services 
rendered by company per tree to fanners have 
been brought down from Phase I to Phase III 
te in case of Uttar Pradesh from Rs 36 per 
plant to Rs 30 per plant m case of Punjab from 
Rs 42 per plant to Rs 30 per plant and in case ol 
Haryana from Rs 39 per plant to Rs 30 per 
plant Regarding loans provided by banks for 
plantation and maintenance expenses 
NABARD is looking into the aspect for reduc-
tion in loan component to the extent of family 
non-cash inputs like farmers own labour 
NABARD has initiated re-examination of 
norms for Phase IV

[TYandation]

Repayment of Russian Loam

13710 DR RAMESH CHAND "
TOMAR Will
SHRIMATIBHAVNA 
( 'HIKHALIA J

fiie Minister oi FINANCE be pleased to 
state

(a) whether Russia has taken a decision to 
collect the outstanding rouble debt provided by 
the erstwhile Soviet Union to India

(b) if so die details thereof
(c) the likely effects ol this decision on the 

projects being run with this amount of debt and 
the steps taken/proposed to be taken by the 
Government to continue these projects

(d) whether the Government are making 
efforts to enter into new agreement with 
Russia, and

(e) if so the progress made so far m this 
regard

THE MINISTER OF STATE IN THl 
MINISTRY OF FINANCE AND THF MTNIS 
TER OF STATE IN THE MINIS rRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) India’s debt to the 
former USSR is being repaid to Russia in accor-
dance with the agreement reached between the 
two countnes in Januar>, 1993 The agreement 
provides for the pnncipal amount of the rouble 
denominated debt as on 1-4-92 being converted 
from roubles to rupees using the exchange rate 
on 1-1-90 as determined by the old 1978 
Protocol (Rouble 1 * Rs 199169) The amount 
of the pnncipal debt as on 1-4-92 would also be 
convened from roubles to rupees using the 
exchange rate on 1-4-92 as detennined by the 
1978 Protocol (Rouble 1 * Rs 31 7514) flie 
difference in the two amounts as calculated 
above would be fixed m rupees and would be 
rescheduled and repaid in annual instalments 
over a penod of 45 years This rescheduled poi- 
tion would carry no interest It will also have no 
protection against any fluctuation in the value 
of the rupee for a penod of 5 > ears Thereafter it 
will be indexed to the SDR if the average
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annual depreciation of the rupee excccds 3 per 
cent over this 5 year penod Similar reviews will 
be conducted at the end of every 5 year penod 
The lion-rescheduled portion of the debt will be 
the amount in rupees corresponding to the con-
version of the rouble debt at the exchange rate 
as on 1-1-90 This amount would henceforth be 
denominated in rupee and lcpayments of the 
principal and interest on this portion of the debt 
would be effected by India in accordance with 
the schedule in force for each of the relevant 
inter-Governmental credit agreements rhe 
rupee payments in respect of principal and 
interest of this non-rescheduled portion oi the 
debt would however be protected by adjusting 
the rupee amounts in line with future changes 
m the rupee value of the SDR basket of S 
currencies The existing airangeinent of using 
the credit repayments for export of Indian 
goods and services to Russia will continue

(c) to (e) The former USSR had extended a 
number of credits for projects in India since 
1955 Projects covered under credit agreements 
concluded till 1985 have largely been com-
pleted Following the dissolution of the USSR, 
several rounds of talks have been held with 
Russia on the status of other undisbursed USSR 
credits The Russian Government has agreed to 
complete the credit supplies for the Kahalgaon 
Power Project which is neaung completion on 
the old terms and conditions In respect ot other 
credit agreements signed with the former USSR 
between 1986 to 1989 Russia has indicated that 
these would need to be renegotiated m view of 
the changed circumstances Accordingly nego-
tiations have been going on with the Russian 
authorities for credit facilities for some of the 
projects earlier earmarked for funding under 
Indo-Soviet credit agreements

[EnghshJ

Smuggling Across .Ianaimer

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) 
Government are aware of the News item

(b) and (c) All Central Government and 
State Government agencies are alert against 
smuggling and act in co-ordination to check the 
menace of smuggling

Voting Power in World Rank

3712 SHRI B L SHARMA PREM Will 
the Minister of FtNANCF be pleased to 
slate

(a) whether Uzbekistan and Kazakistan vote 
in the World Bank under Indian director-
ship,

(b) if so the details thereof and
(c) if not under which country s directorship 

are these two countries voting m the Woild 
Bank/I M F *

1HF MINIS! TR OI STATE IN TH1 
MINISTRY OF FINANCF AND MTN1STLR 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) No Sir

(b) Does not arise
(c) In World Bank/IMF Uzbekistan and 

Kazakistan are in the constituencies represen-
ted by Switzerland and Belgium respectively

Outstanding Dues agauut NIC

3713 SHRI SHANTARAM
POTDUKHE ^ '

SHRIMATT SURYAKANTA\
PATIL J

Will the

3711 SHRI SHRAVAN KUMAR PATEL 
Will the Minister of FINANCE be pleased Minister of TEXTILES be pleased to state
10 state (a) the amount of outstanding dues payable

(a) whether the attention of the Government to the Maharashtra State Cooperative Cotton
has been drawn to the report appeared in the Growers Marketing Federation for purchase of
“Indian Express' dated 9th June 1991 regard- cotton bales by the National Textile Corpora-
mg “Smuggling a Cottage Industry m tion,
Jaisalmer’ (b) whether the State Government has made

(b) whether the Government have taken any any request with regard to payment of the
steps to check the malady of smuggling across dues and
JUisalmer and adjoining border* and <C) rf so the steps taken by NTC for early

(c) it so the details thereot ? payment of outstanding dues ’
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY): (a) to (c) An amount of Rs 
6391 crons was outstanding as on 30th June,
1993 for payment bv NTC to Maharashtra State 
Cooperative Cotton Growers' Marketing 
Federation towards supply of cotton Several 
references have been received for early settle-
ment of these dues Cotton t r  purchased by 
NTC Mills on credit terms Hence there are 
bound to be certain outstanding for payment at 
any given point of time The outstanding dues 
of NTC are cleared, from ume to time, upon 
generation of resources and receipt of funds for 
liquidity and towards reimbursement of cash 
losses

Mid-term review by United Nations Funding 
Agencies

3714 SHRI MANORANJAN BHAKTA 
Will the Minuter of FINANCE be pleased 
to state

(a) whether five principal fundtng agencies 
of the United Nations are likely to have a joint 
mid-term review of their programmes with the 
Government of India, and

(b) if so the details thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) No, Sir There is no 
proposal for any joint mid-term review in the 
near future

However, the last joint mid-term review by 
the five principal funding agencies of the 
United Nations was held m New Delhi on May 
20-21,1993 on programmes of cooperation with 
the Government of India The minutes of the 
review are awaited from the Resident Co-
ordinator Broadly, the review concentrateo on 
the operational activities in India of the agen-
cies which are members of the Joint Consulta-
tive Group on policies of UN, with special 
attention to harmonising their activities and 
giving a dear focus to their efforts It also 
considered the availability and utilisation of 
resources and the need to address m the 
projects both the UNDP mandate and the 
priorities of the Government

Ropeway Projects in Himachal Pradesh

3715 SHRI HARIN PATHAK Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether safety norms were allegedly 
violated by the promoters of the ropeway lead-
ing to the recent mishap at Parwanoo m Solan 
District of Himachal Pradesh*

(b) if so, the details thereof,

(c) whether the Government of Himachal 
Pradesh is in process of approving another 
five new ropeway projects in th f  State, 
and

(d) if so, whether the State Government has 
taken adequate steps to ensure safety on 
these projects'7

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) and (b) The report of the Com-
mittee set up by the State Government is being 
finalised

(c) and (d) State Government have some 
ropeway projects under consideration to be set 
up by them Adequate safety steps will be 
incorporated in the protects when they are 
set up

National Housing Bank

3718 SHRI BHOGENDRA JHA 1
SHRI VUAY KUMAR YADAV J

Will

the MINISTER OF FINANCE be pleased 
to state

(a) whether the NaUonal Housing Bank has 
taken a stand to implement National Housing 
Plan and Schemes throughout the country 
without having any branch offices anywhere 
in the country;

(b) if so. the reasons therefor;

(c) the details of the regional offices of NHB 
dosed dunng the last one year, and

(d) the manner m which the management 
of the Bank propose to monitor the implemen-
tation of vanous Schemes throughtout the 
country from its offices at Delhi and 
Bombay

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) National Housing

• —114 LSS/ND/94
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Bank (NUB) has let up with an office each at 
Delhi and Bombay The Delhi office looks 
after the developmental and policy aspects 
while the Bombay office attends to the finan-
cial operations and regulatory functions

(c) NHB had proposed to open regional 
offices at Bhopal, Lucknow and Madras 
However, after a review, NHB felt that the 
above offices may not be opened for the 
present.

(d) NHB has structured its Organisation so 
dial the responsibility of overseeing the 
development of housing finance in each State 
devolves on a team of designated officers 
headed by a senior officer

Expurt of Cotton Yarn

3719 SHRI CHETAN P S CHAUHAN * 
SHRIMATI MAHLNDRA KUMARl/. 
SHRI SHYAM BIHARI M1SHRA f 
SHRI RAM TAHAL CHOUDHARY 
SHRI LAL BAKU RaI J

Will the Minister of IEXTILES be pleased 
to state

(a) the total quantity of cotton yam produced 
in the country dunng the last three years, Stale- 
wise

(b) the quantity of cotton yam supplied to 
weavers dunng the same penod, State-wise

(c) the total quantity of cotton yam exported 
dunng the above mentioned penod alongw-tb 
foreign exchange earned through this export,

(d) whether the Government propose to cur-
tail the export of cotton yam to chock its domes-
tic pnees, and

fe) if so. the details theteoP

THE MINISTER Ob STATF OF THE 
MINISTRY OF TEXTILES (SIIRI G VEN- 
ICAT SWAMY) (a) A Statement is annexed

(b) The quantity of Cotton Yam delivered to 
Wfeavers dunng the last 3 years was as 
under —

Yean Qty of cotton yam deli-
vered (Mn K g)

1990-91 1095
1991-92 1047
1992*93 1154

Whiten Answers SO

The Quantity of Cotton Yam delivered to 
weavers in various forma such as hanks, cones 
etc the figures of which is not maintained State- 
wise

(c) The Cotton Yam exported and the foreign 
exchange earned dunng the above penod was 
as under —

Year Cotton yam (m» Foreign ex-
eluding Sewing change

Thread exported) earned
(Mn Kg) (Rs in C r)

1990-91 90 11 516 35
1991-92 125 95 989 02
1992-93 128 65 1166 61

(d) and (e) The Govt is adopting a restrictive 
approach in the matter of export of cotton yam 
by fixing annual ceiling for export of cotton 
yarn from year to year While fixing the ceiling 
all relevant factors such as production and 
domestic demand in respect ot raw cotton pro-
duction and prices ol cotton yam, requirement 
of yams for decentralised handloom sector etc 
are taken into consideration

Statement

Statrwtse Production o f Cottor Yam by ZhcftV 
nulls

COM Kgs)

State Cotton Yam
1990-91 1991-92 1992-93

Andhra Pradesh 78039 75425 82968
Assam 3049 2832 2S89
Bihar 4964 4999 4445
Gujarat 133525 128096 134430
Haiyana 21743 19510 25716
Himachal Pradesh 3658 4292 8288
Karnataka 70029 67917 71910
Kerala 10083 29380 30796
Madhya Pradesh 33534 26400 27183
Maharashtra 245962 241356 252765
Orissa 26699 27087 23955
Punjab 83750 85742 89620
Rajasthan 53500 52085 53504
Tamil Nadu 494469 496542 537697
Uttar Pradesh 145558 113499 99112
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West Bengal 50307 42564 43721
Other States 4138 6289 7049
Delhi 10808 9955 9950
Fondichery 15977 16823 17742

Total 1510562 1450401 J522940

Purchase of Apple Computers
3720 SHRI RAMASHRAY PRASAD 

SINGH Will the Minister for PLANNING 
AND PROGRAMME implementation be 
pleased to state

(a) whether the Union Government have 
purchased some APPLE computers foi its 
various projects at very high prices,

(b) ii so the details thereof and

(c) the reasons therefor7

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLLMENTATTON (.SHRI 
GIRIDHAR GOMANGO) (a) to (c) The 
information is being collected and will b« Iain 
on the Tabic of the House

Farmers below poverty I me

3721 SHRI TEJ NARAYAN SINGH Will 
the Minister of PLANNING AND PRO-
GRAMME IMPIEMENTATTON be pleased 
to state

(a) the cntenn adipted while deciding the 
tanners who are bc’ow poxerty line

(b) whether tins cntena is un iform ly  
adopted in all the States and

(c) if not, the reason* therefor7

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO 
GRAMME IMPLFMENTAflON (SHRI 
GIRIDHAR GOMANGO) (a) to (c) The 
criterion used to estimate people below poverty 
line is per household annual consumption 
expenditure of Rs. 11060 tn rural areas and Rs 
11850 in urban anas There is no separate 
cntenon for fanners The cntenon is umfor- 
mally adopted for all the States

phmdation}

Export of Opium

3722 SHRI DATTATRAYA BANDARU 7.
SHRIMATI MAHENDRA KUMARIJ* 

Will the Minister o FINANCE be 
pleased to state

(a) the amount of foreign exchange earned 
from the export of opium during each of the 
last three years, and

(b) the steps taken by the Government to 
orevent smuggling of opium?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) 
Foreign exchange reaused danng last three 
years from the export of opiu«i 's as 
follows

Year Foreign exchange realised 
(Rs in crores)

1°90-91 41 ?6
1991-92 63 56
1992-93 61 48

(b) Production of opium in India »  
regulated under strict licensing control and 
supervision by the Ccntial Government Dif 
fersnt drug law enforcement agcuctes keep 
stnet vigil over poppy cultivation and stnngent 
penal measure' arc taken under the Narcotic 
Drugs and Ps/chotropu Substances A a for 
any violation

Doaattooj b> Banks

3723 SHRI KHFLAN RAM 1ANGDE 
WiU the Minister of FINANCE be pleased 
to state

(a) whether the public sector banks donate 
money for chanty purposes,

(b) if so, the details of such donations made 
dunng each of the last three years and the 
current year, so far. bank-wise,

(c) the guidelines/rules presenbed for 
such donations,

(d) whether complaints regarding violation 
of the above rules/guidelines have b?en
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received by the Government during the above 
period and

(e) if so, the details thereof and the action 
taken m thu regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF SI ATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMfcD) (a) Yes. sir

(b) The information is being collected and 
will be laid on the Thble of the House

(c) Reserve Bank of India (RBI) have repor-
ted that as per extant instructions, the banks 
are allowed to make donations to individuals/ 
institutions for worthy causes to the extent of 
1% of their published profits for the previous 
year The banks are also allowed to make 
donations to national funds recognised/ 
sponsored by Central/State Governments sub-
ject to overall ceiling of 2% of published 
profits for the previous year for all types 
of donations

(d) and (e) RBI had received an anonymous 
complaint alleging irregularities by a 
nationalised bank in donating funds fot a 
Flood Relief Fund and for construction of a 
football stadium The complaint has been 
investigated by RBI and the allegations have 
not been proved

Minting of Coins

3724 SHRI VISHWANATH SHAS-
TRI Will the Minister of FINANCE be 
pleased to state

(a) whether the Government have stopped 
minting of coins of smaller denominations,

(b) if so the details thereof and

(c) the reasons therefor*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN fHE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) The Government 
stopped minting of 1 paisa com from the year 
1972*73, 2 patse from the year 1979-80 3 paise 
from the year 1971-72 and 20 paise from the 
year 1991-92 However, S puse and 10 paise 
corns aie still being minted

(c) Minting of 1 paisa 2 patse 3 paise and 
20 patse corns was stopped because oi lack of 
demand from RBI

Honsfag Schemes in Gqjarat

3725 SHRI GABHAJI MANGAJI 
THAKORE Will the Mmistei of FINANCE 
be pleased to state

(a) whether some housing schemes have 
been started or are proposed to be started m 
Gujarat by the Life Insurance Corporation of 
India dunng the current year,

(b) if so, the details thereof and the time by 
which these schemes are likely to lie 
completed, and

(c) the estimated expenditure likely to be 
incurred thereon

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED; (a) No, Sir

(b) and (c) Do not anse 

{EnglishJ

Evasion of Central Excise Duty in Gujarat

3726 SHRI RAM VILAS PASWAN Will 
the Minister of FINANCE be pleased to 
state

(a) whether the Government have received 
any mfonnation regarding a flourishing racket 
in the evasion of central excise duty m South 
Gujarat as reported in the “Indu>n Express’ 
dated July 23 1993,

(b) if so the details thereof and

(c) the steps taken by the Government lit 
this regard *

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) A 
news item has appeared in the “Indian 
Express” dated 23rd July, 1993 about evasion 
of excise duty

(b) So far as evasion of central excise duty 
is concerned, textiles have already been 
identified as one of the evasion prone 
commodities Dunng the year 1992-93, 277 
cases involving central excise duty ot Rs 
211 61 lakhs and dunng 1993-94 (till 31st July, 
1993), 55 cases involving central excise duty of 
Rs 46 86 lakhs have been detected against
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textile processors in the Central Excise 
Collectorale Sural

(t) Surveillance has been stepped up oi. the 
manufacturers suspected to be indulging m 
evasion of duty of excise on the basis of 
intelligence gathered

Bangalore Megacity programme
3727 SHRI G MADFGOWDA Will .he 

Minuter of PLANNING AND PRO-
GRAMME IMPIEMENTATTON be pleased 
to state

(a) whether the Kamatalca Government has 
requested the Planning Commission to allot Rs
30 crores for Bangalore Megacity 
Programme, and,

(b) if so, the steps proposed to be taken on 
the above project7

THE MINISTER OF SI ATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANCO) (a) and (b) The 
Government of Karnataka has requested that a 
sum of Rs 30 00 crores may be allotted on ad- 
hoc basts dunng 199^-94 for taking up various 
programmes m the Bangalore city A scheme 
for Infrastructural Development of Mega Cities 
which includes Bangalore City is under con 
sideration of the Planning C ommiss«on

Projects takes up by National Airports 
Authority

3728 SHRI SANDIPAN BHAGWAN 
THORAT Will the Minuter of CIVIL AVIA 
TION AND TOURISM be pleased to state

(a) the main projects cleaied/approved and 
taken up for execution by the National Airprots 
Authority dunng the current year and

(b' action taken or proposed to be taken to 
avoid cost and tune overrun for the 
approved projects7

THE MINISTER OF CIVIL AVIATION 
\ND TOURISM (SHRI GHULAM NABI 
AZAD) (a) The following are the main 
projects —

1 Expansion ol Terminal Complex at 
Bhubaneswar Guwahati, Indore, Luck-
now Jaipur Vhdodara Calicut and 
Hyderabad

2 Modernisation of Air Tiafllc Services at 
Bombay and Delhi

3 Strengthening of Runway at Agartela 
and Dibrugarh

4 Extension ot Runway at Tirupathi

5 Provision of Radars of Tnvandrcm 
Guwahati Hyderabad and 
Ahmedabad

6 Provision of Very Small Aperture Ter-
minals (VJ>ATS) for satellite-aided Data 
Communication between ten airports

7 Provision of Radio Navigational and 
Landing Aids
(a) Doppler Very High Frequency 

Omnidirectional Range (DVOR)

(b) Distance Measuring Equipment 
(DME)

(c) Instrument Landing System (TLS)

(b) To ensure that the projects remain on 
schedule and within the approved cost 
activities like preparation of detailed reports 
soil tesung prequal Jication of contractors are 
taken up before the award of contract Port 
charts are prepared and implementation of the 
projects is closely monitored, on a conti-
nuous basu .
fDnnslaaor.J

Air India
3729 SHRI MADAN LAL KHURANA 

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to sfate

(a) whether the Comptroller and Auditor 
General has in its report No 1 of 199  ̂(Union 
Government-Commercial) pointed out some 
shortcomings in the working of the Aar 
India

(b) if so the details thereof and

(c) the act’ou being taken by the Govern 
raent to remove these shortcomings7

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) and (b) Para 3 1 of the Report of 
the Comptroller <& Auditor General (No 3 of 
1993) Union Governrrent contains certain 
observation* on the procedure followed by Air 
India for investment to its surplus funds

(c) Government have reiterated to Air India 
that the Corporation should ensure that invest-
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ment of its surplus funds is strictly in accor-
dance with the provisions of the Air
Corporations Act and instructions issued
thereunder. The management of Air India has
also been advised that the Board of'Drrectors of
the Corporation should iay dU'I!.TIclear cut
guidelines to ensure that correct procedure is
followed.

[EnglishJ

Modernising of powerlooms in Gujarat

3730. SHRI HARIBHAI PATH: Will the
Minister of TEXTILES be pleased to state:

(.1) wb.~ther the Government have received
any proposals from the Government of Gujarat
for providing financial assistance for moder-
r..isation of powerlooms in the State;

(b) if so, the details thereof and the action
taken by the Government there on; and

(c) the financial assistance proposed to be
provided for this purpose during 1993-94 0

THE MINISTER OF STATE IN THE
MINISTRY OF TEXI1LES (SHRI G. VEN-
KAT SWAMY): (a) No such proposal has
been received by Government in recent
times.

(b) and (c) Do not arise.

Tax ColJeclioJl!l

3731. SHRlMATI BHAVNA CHIYHALIA :
Will the Minister of FINANCE be pleased
to state:

(a) the total share of direct taxes collected
from individuals and ffiJFs and the quantum
of'the individual and P.UF Income Tax vis-a-vis
the total Income Tax collection during last three
financial years;

(b) the share of tu collected and salaries for
th is period and th e percentage to the tot al
tax;

(c) the quantum of wealth lax collected for
the above three years in terms of percentage to
the total direct tax collection;

(d) the amount 0;administrative costs of the
Government for running the Income Tax
department for the above three years; and

(e) the' percentage of the total cost for run-
ning the lncorne Tax department to the total
revenue coliection?

WriUen Answers

THE MINISTER OF STATE IN THE
MINiSTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHy) : ~a)
Statistics are not maintained individuals of
HUFs assessee-wise.

(b) The desired information IS given
bclow:-

(Rupees in nares)

Tax Tutal Percentage
Cotln. Expend i- of salaries

frm ture on paid to
direct lax salaries the total

tax colln.
1990-91 11028 167 1..;1%

1991-92 15344 186 1.21%

1992-93 17976 213 1.18%
(Prov.)

(c) The information retanng 10 collection
from wealth tax and its percentage 10 total
direct tax collection during the last three years
is given below:-

Wealth tax
collection (R~.

in crores)

Percentage of
wealth tax

collection to
tutal direct tax

collections

1990-91
1991-92
1992-93
(Prov.)

231
307
464

1.09%
2.0U%
2 58%

(d) and (e) 1111" figures of expenditure dur-
ing the last three years are given betow i-«

Administrative
cost (R~. in

crores)

Percentage of
C0St t(l the

tutal direct t'lX
collection

199()"91 230 2.09%

1991-92 256 1.67%

1992-93 292 1.62%
(Prov.)
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Ilranslation]

Deposits by public sector undertakings in forl'ign
banks

3732. SHRlMATI SAROJ Dt;IlEY: Will
the Minister of FINANCE be "leasl'd to
state :

(a) whether several public sector under-
takings have been depositing amount ill
foreign banks violating Government n,!cs;
and

(b) if so. action t.ikr-n by the Goverume nt il]
tnis regard?

TIIE MINISTER OF STATE IN TilE
MINISTRY OF FINANU; AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY Al-FAIRS (DR ABRAR
AHMED): (a) and (b) In consultation with
Reserve Bank. of India (RHO. instructions were
issued in January. 1992 permitting Central
Public Sector Enterprises tu undertake normal
banking transactions with any bank of their
choke including foreign/private sector banks.
Consequent upon the change in the policy,
depositing of money in foreign banks by
public sector undertakings does not constitute
a violation of Government rules.

However, Rill haw reported th at iI number
uf public sector u rnle n ak ings hEW been found,0 have violated RnI guidcliuex with rcg ard to
the placement of funds with hanks u mlcr their
portfolio/fund ma nagcmcut scrviccx schemes.
RBI have further reported that hascd on thc
findings cf the Junakiraman C"mlll!II,'l'. <:011-

cerned Ministries are taking a,'lion against
such public sector undertakings.

Income Tax Raids

3734. SIlRl JANARDAN MISRA' Will the
Minister of F1NANCl' be plcasv.I 1(1 slate:

(a) the details of the raids conducted hy the
Income Tax department in the premises of
businessmen at Dh anbad and other cil ies Jur-
ing the last three mouths: and

(b) the action being tukel' hy thv Ciovern-
merit against these persons?

TIlE MlNISTER OF STATE IN TilE
MINISTRY OF FINANCE (SIIRI M. V
ClIANDRASIlEKHARA MURTIIY): (a)
During the last th rer: months. trom 1-:'-1943 to
31-7-1993. thc pre misex of ,1 ,'(1a \ t r"dl'l·. was

searched at Dh anbad. The sea rdt rcxulied in
the seizure of unaccounrc.l a.'."'" \\'011h Rs.
2.7.65 lakh s alongwith sc veral incri niir.unng
documents and books of account. In the rest of
the country 862. searches were conducted over
the same period. leading to se iz ure of valuable
assests worth Rs. 47 ..13 crores.

(b) Necessary follow-up acriun s as provided
for under the Direct Taxes Acts have been
taken up on the basis of rhe mnu-ri aix xe ized
111 course of the sea rch ex.

;'Englishj

Income Tax Collections

3735 SHRl AN~A rosm Will the
Minister of FINANCE be pleased to state :

(a) the names of income-tax paying indus-
tries 'With a turn over of more than one
crare;

(b) the number of such industries th ai have
filed their income tax returns for the year 1992-
93:

(c) the revenue already collected and drc
from these industries; and

(d) the number of industries which are
defaulter in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINA.NCE (SlIRl M. V
CHANDRASHEKHARA MI :RTHY): (a) to
(.1; Even as 011 31-3-1990 there were more than
3000 large sized cornpanics Ii. e. companies with
paid lip capital of Rs. 50 lakhs 'tU, 1 above)
which had a turnover of more than Rs. : cro-c.
Apart from this there nre small sized companies
(with paid up capital of less than Rs. )0 Iakhs)
Government companies, partnership firms.
trusts. proprietory concerns. etc, wh ich 1l!;J y
have turnover exceeding R~. J crore. Mu rcover
the Income tax Deportment maintains records
on the basis of income returned and income
assessed and not on the basis of turnover. In the
circumstances results sought to be achieved will
not be commensurate ·•••.ith time and effort spent
in compiling iuformano n in respect of such
large number of industries.

Expert Group on Redefining Poverty

3736. SHRl SHARAD DIGIIE: Will the
Minister for PLANNING AND PRO-
GRA.~ME IMPLEMENTAnON be pleased
to state:

(a) whether the expert group constituted by
the Planning Coniruission ill September 1989.
10 look into the methodology for estimation of
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poverty at National and State levels and alao to 
go into the question ot redefining poverty line 
has submitted its report.

(b) if so, the salient features of the recom-
mendations made by this group

(c) the reaction of the Government 
thereto, and

(d) the proportion and number of poor at 
The N Phonal and State levels at present, Uihan 
and Rural area*wise ?

THfe MINISTER OF 3TATL OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIOHAR GOMANGO) (a) The Expert 
Group on Estimation of Proportion and Num-
ber of Poor presented its Report to the Deputy 
Chairman Planning Commission reccntl> (on 
24th July. 1993)

(b) to (d) The Expert Group has retom- 
meded a methodology for estimating poverty 
after a detailed study ol data on lonsu.nption 
expenditure, pnee changes pnee differentials 
across the Suites and consumption p ittem ol 
the poor The Expert Group has alsu suggested 
an rndcpth study relating poverty to living stan-
dards and employment as well as free sor lal ser-
vice; provided by the Government The 
methodology suggested for estimating poven> is 
being studied

(c) the amount of the administrative expen* 
dtture of the above cooperative banks running 
in losses dunng the above period; and

(d) the steps taken by the Government to 
avoid the loss in future ?

THE MINISTER OF STArE IN THE 
MINIS I*RY OF FINANCF AND THE 
MINISTER OF STATF IN THE MINISTRY 
OF, PARLIAMENTARY AFFAIRS (DR 
ABRAR AHMED) (a) to (d) The State-wise 
details oi pnjfits earned and losses mcuired by 
District Central Coorperative Banks (DCCBs) 
State Cooperative Banks (SCBs) and Regional 
Rural Banks (RRBs) dunng each of the last 
three years are given in the Statement I & II The 
State-wise details of Adnrmst rattve expenditure 
of loss making DCCBs and SCBs are also 
indicated m the Statement I

The reasons for incumng losses by the RRBs 
are broadly identified as na’row or negative 
margm on lending, high *ixed overheads high 
servicing cost because of a large number of 
small accounts, and low productivity pci 
employee because of restarted operations With 
a view to restmctunng the RRBs and impart 
viability to them, a number of models have been 
worked out and eflectivness of each is being 
examined from all anples

flmnsianon)
Losaea »n Cooperative Banks and RRBs

3737 SHRI BIRSINOH MAHATO 
SHRI SANTOSH KIJMAR 

GANGWAR 
MOHAMAD Al I ASRAPII 

FATMI
SHRI RAM 1 AKllAN SINGH 

YADAV

Will the Muustet ol HNANC L be pleased 
to state

(a) the details of the profit taniul titd 1> 
incurred by the Central/lJrbm ami Ru m ' 
Cooperative Banks and Regional Ri ta] LI inks 
in the country dunng each ot the h«t tin e 
years State-wise and category-wisc

(b) the reasons for incumng losses

As regard DCCBs and SCBs the losses are 
due to factors like low business tu mover high 
cost of management low operating margins 
lark of diversification of loan portfolio failure 
to manage funds prudently and low recovery 
These aspects are studied dunng statutory 
inspection of the banks conducted by 
NABARD and suitably remedial measures are 
suggested NABARD has been impressing upon 
the State Governments the need to improve 
nscovoryclmate NABARD has also formulated 
a Business Development Plan for CCBs to be 
implemented on a pilot basis by selected CCBs 
in each Slate This plan aims at overall develop-
ments of the banks into efficient and viable 
■inits Ihe CCBs are also inspected by the State 
Governments which conduct statutory inspec-
tions a ad suggests remedial measures

As regards Urban Cooperative Banks, the 
information is being collected and to the extent 
available will be laid on the Tkble of the 
House
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STATEMENT! 1
S>rti«m  *f profit, loss m 4 adwiib ftatlye apeM « of SCBs (two-tferVDCCBt

(Ant. in eroict)

N an a Loaaaa In cu n ec t Dariag yen >rofU timed diiiaf tkt y«at

Adaautrihvc «xpt»»ct 
of lou aakiag baakt
(DCCI*/ SC* 2 «w)

of the 
State IflMO 1MM1 1NM I 1MM1 lffl-92 1M*-M 19*041 IM141

Mo Aat No Amt No A at No A at No AaL No A at

1 2 3 4 S 6 7 * 9 10 11 12 13 14 15 16

Anhra F t 15 91 43 NA NA N A NA 6 I t  9 NA NA N A N A 4955 NA NA

Am i s - - 1 004 N A N A 1 0.20 - - NA NA - 76 NA

Ooa - - - NA N A - 1 0 68 N A N A 1 0 26 - - -

Ota ja  rat 5 2172 S 2* 72 S 1321 11 5 50 11 6 24 13 9 41 7 37 N A NA

H iij r in i 6 OM 2 044 4 044 7 73 14 11 1 39 9 0*2 540 NA NA

I f t K 1 2 IS NA NA N A N A 2 001 NA NA NA N A 2 39 04 NA

Kara a u k * 10 9 S3 9 •  04 10 7 33 * 17 10 15 7* 9 13 39 9 59 N A NA

Key* la 12 0 65 14 2 70 14 2 11 - - -

M adhya P r 14 1 94 NA NA t 0 93 31 2 36 N A NA 37 294 10 19 NA NA

M aharashtra - - - - 3 0 21 30 1.29 76 19 31 27 19 75 - NA NA

M anipur - - NA NA N A NA 1 0 12 NA NA NA NA - - NA

M eghalaya - N A NA N A NA 1 006 NA NA NA NA - - NA

Nagaland - - N A NA N A NA 1 0.22 N A NA N A NA ~ - NA

Oriaaa 12 2 63 11 2 21 12 1 36 S 0.22 6 127 5 0 53 5 57 NA NA

Pan jab 3 042 1 0 02 1 0 02 12 5 17 14 12 24 14 1224 54* NA NA

R ajasthan 17 497 N A NA N A N A * 0 33 NA N A N A N A 11 12 NA NA

Iktnil N ada 2 1 74 N A NA 1 0 6 6 IS 10*2 > 7 25 17 945 260 NA NA

Tripura N A N A N A N A - - N A NA NA NA 1 0 20 - - NA

U ttar Pra 12 4 17 N A NA N A NA 45 940 N A NA N A N A 95* N A N A

Weat Bengal IS 126 NA NA 1 224 7 i t s N A NA 7 1 51 2 75 N A NA

A ndaman *
N icobarU  T _ _ NA NA _ 1 0.22 N A N A 1 0 IS _ N A

Arwnachal P r - - NA NA - - 1 0 13 N A N A 1 0 46 - - NA

Chandigarh - - N A NA NA NA 1 001 N A N A N A NA - - NA

Delhi U T - - NA NA NA N A 1 0 17 NA N A 1 0 7* - - NA

M im n n - - NA N A N A NA 1 006 NA NA 1 0 09 - - N A

Pondicherry - - N A NA NA NA 1 0 14 NA NA 1 0 36 - - NA

• ih a r 07 3 71 19 S 27 N A NA 19 3S2 17 9 94 15 390 397 N A NA

Nate —The banks on no profit and no lots have not been included tn thu Statement

7—114 LSS/NO/94
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STATEMENT II
State-wise break-up of the profit earned/loas soffered by the Regional Rnral Banks daring the last three 

yean I. e 19*9-90, 1990-91 A 1991-92
(R i tn Lakhs)

St N am * o f Ilk* 1990-90 1990-91 > « !• !*
N o State ---------------------------------------------------------- --------------------------------------------

Profit Lot* Profit L o m  P rofit I ,o m
i i m i d  incurred earned l a w m d  earned  incurred

No A m t N o A m t N o Amt N o A m t N o A m t No> A m t

1 H aryana 1 35 79 3 •5  00 1 7940 3 66.09 — — 4 390 40

2 H im achal Pradeah 1 2 32 1 2314 - — 2 4S01 - - 2 10)92
3 Jam m u * 3 133 32 _ _ 3 13649 — _ 3 335.21

Kaahm ir
4 Punjab 2 36 57 3 31 IS 3 7 15 2 35 56 1 720 4 64 47
S Raja athaa — - 14 117251 1 1S2 69 13 104407 - - 14 249401
6 A runachal P radcth - — 1 10 15 — — 1 12.24 — — 1 23 02
7 A m a 1 65 73 4 97 99 1 4 OS 4 3S0 76 - - 5 1061 34
t M anipur — — 1 20 7S — — I 42 56 — — 1 55 35
9 M i i h i u n — - 1 19 52 - — 1 22 33 — — 1 IS 37

10 M isoram — — 1 44 52 — — 1 5572 — — 1 62 60
11 N agaland - - 1 S 13 - - — - — I* 15 25
12 Tripura - - 1 53 04 — - 1 42 28 — — 1 2027 58
13 Bihar 3 199(2 17 SS9 32 5 13932 17 1442 66 2 61 OS 20 3446 08
14 Oriaaa 1 18 27 • 802 43 2 10624 7 S3S61 1 27 32 S 2003 30
15 Waal Bengal 3 2191 6 412 66 1 562 S 69SS9 2 178 7 1380 26
16 M adhya Pradeah 1 1641 23 1243 25 2 110 50 22 1154 76 — — 24 295647
17 U ttar Pradeah S 423 07 35 2613 72 10 79005 30 1SS3 33 8 10174 32 4851 41
11 G ujarat - - 9 310 32 — — 9 36334 — — 9 730 04
19 M ah araah tn 2 89 62 S 253 64 — — 10 369 93 — — 10 1189 32
20 A ndhra Pradeah 7 164 55 9 695 34 9 545 99 7 92 57 7 142 15 9 861 33
21 Karnataka 2 1925 11 311 52 4 69 19 9 382 00 1 1632 12 1312 75
22 Kerala 2 162 56 - — 2 92 87 — — 1 2227 1 32 23
23 Tamil N adu — — 3 17S79 — _ 3 191 42 _ — 3 456 23

[English I

Operation by Foreign Airlines from Trivandrum 
Airport

3738 PROF SHRIMATI SAVITHRI 
LAKSHMANAN Will the Minister oi CIVIL 
AVIATION AND TOURISM be pleased to 
slate

(a) whether there is any proposal to permit 
more foreign airlines to operate from the 
Tnvandmm Airport, and

(b) if so, the details thereof7

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) and (b) United Arab Fmtrates 
(UAE) and Sultnate of Oman have shown 
interest in flights to be operated by their airlines

tram Trivandrum After bilateral discussions, 
no final agreement could be reached with 
U A. E The proposal of Oman is yet to be dis-
cussed between the two Governments

flhanslation)

Marketing Policy for Export of Textiles

3739 SHRI SIMON MARANDI Will the 
MINISTER OF TEXTILES be pleased to 
state

(a) whether the Government have 
introduced a comprehensive marketing policy 
to encouragc export of textiles and piopose to 
open tiade centres in foreign countries m pur-
suance thereof and
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(b) if to, the touL number of trade centres 
proposed to be set up by India in foreign coun-
tries till date?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY): (a) and (b) Export or cenain 
textile/garment items to some of the developed 
countries are restricted by quantitative limits 
Exports of such products fmm India are 
regulated by Textile/Garment Export Entitle* 
meat Distribution policies formulated by the 
Government. Export of non-quota items to 
quota countries and export to non-quota non-
quota countries are allowed freely Government 
have taken several steps to boost textile exports 
in the recent past There is however no proposal 
at present before the Ministry of Textiles to 
open trade centres in foreign countries 
/EngNshf

Micro*f)imen<ioaal Problems to Textiles 
Workers

3740 SHRI SUDHIR GIRI Will the 
MINISTER OF LABOUR be pleased to 
state-

(a) the micro-dimensional problems faced 
by the textile workers all over the country;

(b) the micro-dimensional difficulties 
afflicting there in specific areas State-wise;

(c) the suggestions made by the represen-
tatives of the textile workers for the 
remedies; and

(d) the steps taken by the Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA): (a) to (d) The Textile industry 
which is one of the important industries in the 
national economy is faced by sickness. The 
laigest concentration of sick cotton textile units 
is in Maharashtra. Gujarat and Tamil Nadu. 
The causes of sickness in textile industry are 
manifold and complex, general as well as unit 
specific. Due to the sickness in the industry 
workers are facing various kinds of problems 
Ministry o f Labour has revived the TVipaitite 
Industrial Committee on Conon Textiles to 
examine the problems of sickness facing this 
industrial sector and prescribe appropriate 
remedies. In the meeting of the Committee held 
on 12th February, 1992 the committee discussed 
the question of industrial sickness and pro-
blems faced by the workers due to sickness. The 
Committee also observed that the budgetary

support to the National Textile Corporation 
(NTC) should not be stopped suddenly but 
phased out over a period of time The Labour- 
side agreed to consider the proposal of NTC to 
re-group some units in different subsidiries to 
make them financially viable In the meeting of 
the Special Committee for consultation on NTC 
matters held on 26-6*93 representatives of the 
Central Ttade Union Organisations suggested 
the need for proper planning for development 
of all sectors of the textile industry. As deckled 
by the Committee, a Sflfb-Committee of the Spe-
cial Committee haa been constituted to consider 
the implementation of turn around strategies 
of NTC

Merger of AP Cooperative Central Agricultural 
Development Bank and AP State Cooperative 

Bank

3741. SHRI SOBHANADREESWARA 
RAO (VADDE) Will the MINISTER OF 
FINANCE be pleased to state

(a) whether the Government of Andhra 
Pradesh has sought the permission of the 
Union Government to go ahead with the merger 
of two apex Bank viz., A  P. Cooperative Bank 
and A  P State Cooperative Bank;

(b) if so, the details thereof; and

(c) the reaction of the Union Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED)* (a) to (c) Yes, Str. The State Govern-
ment of Andhra Pradesh has submitted a pro-
posal to Government in the Ministry of 
Agriculture for metger of Andhra Pradesh 
Cooperative Central Agricultural Development 
Bank Ltd. with Andhra Pradesh State Coopera-
tive Bank Ltd. at the apex level. This is the 
second phase of of integration in Andhra 
Pradesh as the process of integration at the level 
of District Central Cooperative Banks (DCCBs) 
and Primary Agricultural Development Baidu 
(PADEa) haa since been completed. NABARD 
has reported that the Proposal for meiger of the 
long term and short term credit structure at the 
apex level is feasible both fmm financial and 
organisational angles.
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[IhmslatUmJ 

Anti-Poverty and Self-Employment Schemes

3742 SHRI RAJENDRA AGNtHOTRI ~V  
SHRI MANIKRAO HODLYA) 
GAVIT Will the MINISTER OF 

FINANCE be pleased to state

(a) whether the Government have for-
mulated any scheme to grant bank loans and 
advance tn various States to remove the poverty 
during the current financial year

(b) if so the details thereof and

(c) the amount proposed to be provided to 
the beneficiaries under the anti-poverty and 
self-employment scheme in the country State- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) Yes. Sir The Govern-
ment have formulated various poverty allevia-
tion and employment generation schemes for 
granting bank loans to the eligible beneficiaries, 
which are under operation dunng the current 
financial year These schemes are Integrated 
Rural Development Programme (IRDP) 
Scheme for providing Self Employment to the 
Educated Unemployed Youth (SEEUY) and the 
Scheme of Urban Micro Enterprises (SUME) 
under Nehru RozgarYojana(NRY) The details 
at each of the scheme are as under —

fl) IRDP The objective of tht Progiamme 
is to assist selected families of target 
group in rural areas to cross the poverty 
line by taking up self-employment ven-
tures The programme amis to achieve 
the stated objective by providing income 
generating assets including working 
capital where -necessary to the target 
group families through a package of 
assistance including subsidy and 
institutional credit The target group con-
sists of small farmers marginal farmers 
agricultural labourers, rural antisans 
and others who live below the poverty 
line

(n) SEEUY Eductaed Unemployed Youths 
withtn the age group of 18-35 years and 
whose family income does not exceed Rs 
10,000/- per annum are eligible for assis-
tance Composite loans not exceeding 
Rs 35 000/- for Industrial ventures Rs
25 000/* for Service writs and Rs 15000/-

for business enterprises are given Capi-
tal subsidy at the rate of 25% of me 
project is provided to the beneficiary

(lit) SUME The Scheme coveis unemployed 
poor living below the poverty m met-
ropolitan areas cities and towns not 
covered by IRDP Hie quantum of assis-
tance are Rs. 15000/- for SC/ST and 
women beneficiaries and Rs 12000/- for 
others Subsidy at the rate of 25% of the 
project cost is given to each beneficiary 
subject to ceiling of Ra 5.000/- for SC/ST 
beneficiaries and Rs 4 000/- for 
others

The loans are also given by banks under the 
Differential Rate of Interest (DRI) scheme to 
the weaker sections of the society The scheme 
envisages lending by banks at a concessional 
rate of interest of 4% per annum to the persons 
below the poverty line for productive 
endeavours The maximum amount of assis-
tance to an individual beneficiary available 
under the scheme is Rs 6,500/-

(c) The State-wise financial allocation and 
physical targets (provisional) under IRDP for 
the year 1993-94 is given in statement-! State/ 
Union Tfemtory-wise physical target under the 
SEEUY scheme is given in Statement-11 Tenta-
tive allocation of Central share oi funds for the 
year 1993-94 under SUMF is given in 
Statement-m Under the DRI Scheme there is 
no State-wise targets The banks are required to 
obtain 1% of the total advances of the preceding 
year under the DRI scheme

STATEMFNT 1 

financial allocations and physical targets under
IRDP 1993-94 (provisional)

S State/Unton Total Al- Physical
No Territories location Tkrget

(Nos)

1 2 3

I Andhra Pradeah 8416 204024
2 Arunachal Pradesh 686 16630
3 Assam 2770 67158
4 Bihar 16112 390585
5 Goa 142 3446
6. Gujarat *090 74909
7 Haryana 742 17989
8 Himachal Pradesh 242 6863
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t 5 3

9. Jammu ft Kashmir 462 11193
10. Karnataka 5650 136981
11. Kerala 2056 49836
12. Madhya Pradesh 10654 258521
13. Maharashtra 9174 222394
14. Manipur 62 1511
15. Meghalaya 192 4656
16t Mizoram 288 6971
17. Nagaland 300 7273
18. Orissa 6826 165479
19. Punjab 528 12792
20. Rajasthan 4430 107400
21. Sikkim 56 1352
21 Ihmil Nadu 7608 184436
23. Tripura 618 15000
24. Uttar Pradesh 20508 497156
25. West Bengal 7542 182836
26. A ft N Islands 71 1726
27. Daman ft Diu 28 690
28. D ft N Haveli 15 372
29. Lakshadweep 7 159
30. Pondicherry 58 1047

ALL INDIA 109343 2650744

STATEMENT II

Statement showing State/Union Territories wise
targets under SEEUY for the year 1993-94

S. Name of the State/ Targets
No. Union Territories 1993-94

1 2
3

1. Andhra Pradesh 9.200
2. Assam 3.780
3. Bihar 11,500
4. Gujarat 3.500
5. Haryana 2.700
& Himachal t.adeah 1.200
7. Jammu ft Kashmir 2.000
8. Kamatak 6300
9. Kerala 7,000

10. Madhya Pradesh 8.800
11. Maharashtra 11.900

1 2 3

12. Manipur 840
13. Meghalaya 100
14. NagBland 90
15. Orissa 4.900
16. Punjab 10.780
17. Rajasthan 6,300
18. Sikkim 60
19. Tamil Nadu 10,000
20. Tripura 500
21. Uttar Pradesh 16^50
21 West Bengal 7,500
23. Andaman ft Nicobar 40
24. Arunachal Pradesh 40
25. Chandigarh 20C
26. Dadra ft Nagar Haveli 60
27. Goa 150
28. Mizoram 200
29. Pondicherry 350
30. Lakshadweep 20
11. Daman ft Diu 40

Total 1,26.300

STATEMENT III

Itortatte allocation of Central shai* of funds for 
the year 1993-94 under Nehra Rozgar Yajana

S.
No.

Name of the State' 
Union Tferritories

SUME

Subsidy TVatning

I. 2 3 4

1. Andhra Praderit 189 10 43-70
1 Bihar 167 - 75 38 80
3. Gujarat 92-45 21 40
4. Haryana 25-65 8 40
5. Karnataka 161-35 37-30
6 Kerala 72-40 16-75
7. Madhya Pradesh 171-50 39 65
8. Maharashtra 170-45 39-40
9. Orissa 48 <40 11 20

10. Punjab 49-65 11 50
11. Rajasthan 98-45 22 75
n Tamil Nndn 197 55 45 70
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1 2 3 4

13 Uttar Pradesh 421 00 97 35
14 West Bengal 150 60 34 80
15 Goa 2 70 1 40
16. Arunachal Pradesh 5 00 3 50
17 Assam 22 75 11 20
18. Himachal Pradesh 10 00 7 00
19 Jammu & Kashmir 14 00 9 80
20 Manipur 6 00 4 20
21 Meghalaya 5 00 3 50
22. Mizoram 3 00 2 10
23 Nagaland 6 00 4 20
24 Sikkim 4 00 2 80
25 Thpura 3 00 2 10
26. A A N  Islands 1 70 1 15
27 Chandtgaih 6 00 1 50
28 D A N  Havelt 1 70 1 15
29 Daman A Diu 3 35 2 30
30l Pondicherry 2 50 I 40

Total 2113 00 528 00

Four metros of Delhi, Calcutta, Bombay A
Madras <3> Rs 40 Lakhs each

JEnghshJ

Deposits/Credits fat PabHc Sector Banks

3743 SHRI SHANKERSINH VAGHELA 
Witt the Minister of Ftnamce be pleased to 
state

(a) the deposits mobilised and advances 
made by the public sector banks during each of 
the last two yean and the current year, so far, 
state wise

(b) whether the deposits mobilised by the 
above banks have decreased,

(c) if so, the nason therefore, and
(d) the steps taken by the Government to 

liberalise the credit system of the banks1

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (d) The amount of deposits 
and outstanding credit of Public Sector Banks 
as on the last Fnday of March 1991, Match
1992 and December, 1992 (latest available) are 
given State-wise in die attached statement

The deposists of 28 Public Sector Banks have 
increased from Rs 174085 crores as on the last 
Friday of March 1991 to Rs 199531 crores as on 
the last Friday of March, 1992 Dunng the 
current year as on the last Fnday of December,
1992 it has further increased to Rs 220597 
crores It would thus be seen that total deposists 
of all Public Sector Banks in absolute terms 
have not decreased The trend in growth of 
bank deposits remain under observation of 
Reserve Bank of India and Government, and 
corrective steps taken whenever call for The 
lending structure was also changed m the credit 
policy announced in April, 1993 and further 
modified in June, 1993 The above measures are 
expected to improve the flow of credit to various 
sectors of economy

STATEMENT

(AMOUNT IN Rs. crores)
S. STATE/UNION TERRITORY MARCH 1991 MARCH 1992 DECEMBER 1992 

No _________________________________________________
Deposits Credit Deposits Credit Deposits Credit

1 Haryana 3782 2252 4120 2306 4505 2489
2. Himachal Pradesh 1331 503 1496 503 1659 531
3. Jammu A Kashmir 853 284 896 277 971 291
4. Punjab 9757 4367 10864 4578 11952 4766
& Rajasthan 4745 2720 5298 2996 5861 3202
6. Chandigarh 1413 1168 1570 1030 1846 1307
7. Delhi 16669 12347 18195 12670 20050 14966
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X 2 3 4 S S 7

8. Assam 2022 1018 2235 1078 2346 1127
9 Mantpur 105 67 107 76 102 91

10. Meghalaya 354 66 356 70 415 68
11. Nagaland 202 81 214 87 204 92
12 THpura 231 103 253 110 267 122
13 Arunachal Pradesh 143 24 170 24 169 26
14. Mizoram 94 18 98 19 91 19
15. Sikkim 110 21 104 29 108 31
16. Bihar 8664 3323 9219 3518 9714 3676
17 Oriska 25 65 1882 2815 1963 2973 2002
18. Wfest Bengal 16877 8388 18159 8788 19738 9982
19 Andaman & Nicobar Islands 57 19 65 21 72 2?
20 Madhya Pradesh 7306 4883 80)4 5065 8445 5392
21 Uttar Pradesh 18442 8356 20291 8948 21578 9133
22 Gujarat 11557 6898 13456 7217 15184 8237
23 Maharashtra 28815 23485 38900 25041 43729 20009
24 Goa 1428 474 1624 497 1802 541
25 Daman & Dteu 59 14 70 14 79 14
26 Dadar Nagar Havdi 15 8 19 9 23 8
27 Andhra Pradesh (XKMX) 8354 10921 8906 11792 9501
28 Karnataka 8432 7304 9705 7591 10847 8269
29 Kerala 5933 3483 7084 3607 8368 4002
30 Tamil Nadu 11819 11404 12862 12487 15305 13199
31 Pondicherry 290 163 339 164 391 175
32 Lakshadweep 9 2 12 1 13 1

All India 174085 113486 199531 119692 220597 131287

flYanslunon)

Schipi from Orissa State

3744 SHRI MRUTYUNJAYA NAYAK 
WiU the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state ‘

(a) whether the Government of Orissa has 
sent any scheme to the Union Government on 
the occassion of Us foundation day;

(b) if so, the details thereof, and
(c) the time by which it is likely to be 

approved?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO)* (a) The Planning 
Commission has not received any scheme from 
the Government of Orissa on the occasion (of its 
foundation day

(b) and (c) Do not arise.

Nahud Asstotaoce for Setting «p Kara] and 
Cottage Industries

3745. SHRI DILEEPBHAI SANGHANI 
Wni the MINISTER OF FINANCE be pleased 
to state*
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(a) whether the National Bank for Agricul-
ture and Rural Development (NABARD) has 
provided any refinance assistance to set up 
rural and cottage industries m the country, 
particularly tn Gujarat, and

(b) if so, the details of the assistance 
provided dunng each of the last three years in 
this regard. State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) The information is 
being collected and will be laid on the Ifeble of 
the House

{English!

AHJt of Financial Institutions

3746 SHRI ANANTRAO DESHMUKH 
Will the MINISTER OF FINANCE be pleased 
to state

(a) whether the accounts of Export-Import 
Bank of India, Industrial Reconstruction Bank 
of India, National Bank for Agriculture and 
Rural Development Industrial Development 
Bank of India and National Housing Bank are 
audited by C&AG, and

(b) if not, the reasons therefor '

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCF AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) No, Sir

(b) Demands have been made from time to 
time for entrusting the Comptroller and Auditor 
General of India with the audit of the financial 
institutions The Question has been examined 
in the past in consultation with the Reserve 
iBank of India Keeping in view the commercial 
nature of operations of these institutions and 
the need for a proper m u of autonomy and 
a&ountability in financial institutions 
Government and Reserve Bank of India do not 
consider it necessary to entrust audit of these 
organisations to the Comptroller and Auditor 
General ol India

Employment Generation Scheme in G^arat

3747 SHRI KASHI RAM RANA'.Will the 
MINISTER FOR PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

(a) whether all the backward districts of 
Gujarat are likely to be benefrtted under the 
Special Employment Generation Scheme,

(b) if so, (he number of Scheduled Caste and 
backward class families benefrtted so far under 
the scheme,

(c) the time by which rest of the families are 
likely to be benefitted, and

(d) the criteria adopted for choosing the 
district or any an a  to implement such 
scheme?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO (a) Yes Sir

(b) The number of SC/ST families covered 
under the scheme till 31st July, 1993 is 8544

(c) The rest of the eligible families are likely 
to be benefitted under the scheme m due course 
of time

(d) The criteria adopted for choosing the 
district or any area where the scheme is to be 
implemented are laid down in the IG  Patel 
Committee Report which was set up by the 
Government of Gujarat in 1984

SUk Industry

3748 SHRI V DHANANJAYA KUMAR 
Will the minister of TEXTILES be pleased 
to state

(a) the estimated annual production of silk 
in die country,

(b) whether the Government have taken a 
decision to import large-scale silk yam

(c) if so die details therof,

(d) the steps taken by the government to 
augment silk production on the country, and

(e) the details of welfare schemes adopted by 
die Government for the weavers of silk 
clothes?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) The estimated raw silk 
production in the country at the end of die year
1992-93 was 14,140 metnc tonnes

(b) No, Sir

(c) Does not arise
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(d) In order to augment silk production, a 
World Bank/Swiss assisted National Sericul-
ture Project is being implemented in 17 States of 
die country.

(e) The major welfare schemes being 
jmpVmgntari for the benefit of the handloom 
weavers (including silk handloom weavers) ate 
Wbrkshed-cum-Housing, Thrift Fund, Group 
Insurance and Helth Package

RRBs in Assam

3749. SHRI PROBIN DEKA Will the 
minister of FINANCE be pleased to state *

(a) whether the Government propose to 
open more Regional Rural Banks in Assam 
during the current financial year, and

(b) if so, the details thereof and the locations 
of such banka?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) No. Sir.

(b) Does not arise.

flhmslationj

Modernisation of Textile Industry

3750. SHRI NITISH KUMAR 1  
SHRI MANJAY LAL J  J Will

the Minister of Textiles be pleased to state *

(a) whether the Planning Commission has 
estimated that 1500 crore rupees will be 
required for the modernisation of textile indus-
try in the country;

(b) if so, the break-up of details regarding 
textile mill, powerloom, handloom sector in thi& 
regard;

(c) whether it is also a fact that this amount 
meant for modernisation could not be made 
available by the Government, so far,

(d) whether the Government have desired 
that the textile units should mobilise the funds 
themselves for their development,

(e) if not, the facts in this regard; and

(0 the total amount provided by March, 
1993 to the various textile mills in the 
poweiioom and handloom sector, sepa-
rately?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN- 
KAT SWAMY): (a) No, Sir.

(b) and (c) Do not arise

(d) No, Sir.

(e) In pursuance of Textile Policy of 1985, 
Textile Modernisation Fund Scheme was 
created by Industrial Development Bank of 
India during the 7th Five Year Plan by earmark-
ing a sum of Rs. 750 crores to meet the moder-
nisation requirement of textile mills. Ministry 
of Textile has proposed continuance of the 
scheme with enhanced amount of Rs. 1,500 
crores.

(0 As on 28-2-93 an amount of Rs. 875.24 
crores has been disbursed in 307 cases under 
the Textile Modernisation Fund Scheme

/EnglishJ

Loans to Agriculturists by Financial Institution 
in Sikkim

3751. SHRIMATT DIL KUMARI BHAN- 
DARI: Will the minister of FINANCE be 
pleased to state

(a) the amount of loans provided by finan-
cial institutions to the agriculturists in Sikkim 
during each of the last three years, institution- 
wise;

(b) the amount of loans provided to the 
agriculturists belonging to SCs/STs during the 
above penod; and

(c) the criteria fixed for providing the 
loans;

(d) whether any taget for such loans has 
been fixed for the current year; and

(e) if so, the details thereof; separately for 
SCs/STs and general beneficiaries?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) Data on advances granted by 
all scheduled commercial banks in Sikkim to 
Agriculture and allied activities under Annual 
Credit Plans 1990-91, 1991-92 and 1992-93 
drawn under Service Area Approach to rural 
lending are given below:—

®—114 LSS/ND/94
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(JRs in Crores)

Year Target Achievement percentage of 
achievement

1990-91 1J1 115 762

1991-92 293 137 468

1992-93* 198 1.27 641

(•achievements upto December 1992)
(b) The amount of loans disbursed to SC /ST 

by all scheduled commercial banks for agricul-
ture during the years ended June 1989 1990 and
1991 (latest available) tn the State of Sikkim 
were as follows

Year Loan disbursed
(Rs in crores)

June 1989 060

June 1990 064

June 1991 (latest 023
available)

(c) Banks provide credit on the basis of a 
rational assessment of the need in relation to 
the activity undertaken by the borrower subject 
to the repaying capacity of the borrower The 
advances granted to borrowers are based on 
scale of finance as fixed by the technical com-
mittee for the various crops grown locally The 
scales of finance are reviewed annually to take 
care of escalation of coit

(d) and (e) Tktget on Annual Credil Plan 
1993*94 m reaped of agriculture and allied 
activities in Sikkim is Rs 1-23 crores Further 
under the Integrated Rural Development Pro-
gramme (IRDP) tatget of families to be assisted 
are fixed for each State on annual basis out of 
which 50% families should be from SCs/STs 
For the current year Le, 1993*94 there is a target 
of 1352 families to be assisted under IRDP in 
the State of Sikkim Data regarding implemen-
tation of IRDP m the State of Sikkim for the last 
two yean  ate a& under

Year No of families assisted under IRDP

SCs STs

1991*92 137 530

1992*93 72 397
(Provisional)

Credit to SSI Sector

3752 SHRI SANTOSH KUMAR 
GANGWAR Will the minister of FINANCE 
be pleased to state

(a) whether certain commercial banks have 
imposed credit squeeze in financial pnonty sec-
tor which includes small scale industries 
sector also,

(b) if so. the alternative arrangements made 
by the Reserve Bank oflndia to cater the finan-
cial requirements of this important sector.

(c) whether the Government propose to pro-
vide finance to SSI Units, particularly tiny and 
village industries at lower/concessional rates 
of interest,

(d) if so the details thereof, and
%

(e) the measures being taken for easier flow 
of bank finance to SSI sector''

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE AND MINIS! tR  
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (e) The requisite information 
is being collected and will be laid on the Table 
of the House to the extent available and per-
missible under the Rules

Bank Brandies in Andhra Pradesh

3753 SHRI UMMAREDDY VLNKArtS- 
WARLU Will the minister ol FINANCE be 
pleased to state

(a) whether growth centres for opening new 
branches of public sector banks in Andhra 
Pradesh have been identified recently,

(b) if so, the details thereof and

(c) the locations of such centres'’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) Reserve Bank of India 
(RBI) has allotted 80 rural centres and 83 
Urban/Metropolitan centres to banks for open-
ing brandies in Andhra Pradesh under Branch 
Expansion Programme 1990*95 Locations of 
these centres are indicated in the attached 
Statement
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As regards aemi-urban centres, Indian 
Scheduled Commercial Banks (excluding 
Itegmnal Rural Banks) have been allotted a 
specific quota on All India basis tor opening

their brandies at these centres of their choice 
during the period 1990—95 No specific quota 
has been allotted for any State for that 
purpose

S T A T E M E N T
Distnct'wise allotment made in Andhra Pradesh under the Plan 1990—1995

s
No

(1)

Name of the 
District

(2)

Name of the 
Centre 

(3)

s
No

0 )

Name of the 
District 

(2)

Name of the 
Centre 

(3)

1 Anantapur Anantapur CU) 15 Return (R)
2 . » CU) 36 „ Athota CR)
3 CU) 37 Ameenasaheb-
4 Adilabad Janakpur (R) palem (R)
5 # Ganmella (R) 38 Amudalapalli (R)
6 Chityal (R) 39 Bovajipalem (R)
7 Chittoor Ghattu (R) 40 » Sunnalaguddi (R)
8 „ Kutur CR) 41 Guntur JLingontla (R)
9 „ Mangalam (R> 42 Talckellapadu <R)

10 „ Oiergigainpalli (R> 43 - \emgandla (R>
11 Kosuvanpalle (R) 44 «• Menkapudi (R)
12 , Develampeta (R) 45 * Sangampalem
13 Madipatlavendla- Kodura CR)

palle (R) 46 - Aluru CR)
14 , Tirupathi (U> 47 - Aremonda <R)
15 CU) 48 „ Feteni (R)
16 * (U) 49 f* Lam CR)
17 Cuddapah Mukkavanpalli (R) 50 n Mothaduka CR)
18 n Cuddapah (U) 51 * Nadikudt CR)
19 „ CU) 52 * TUturula (R)
20 9 (U) 53 Chedalavada CR)
21 (U) 54 Guntur CU)
22 , Prodolattur (U) 55 „ (U)
21 # cu) 56 n . (U)
24 East Godavari Mum Kadali (R) 57 H .. CU)
25 Rajamundary (U) 58 „ CU)
26 n cu) 59 „ CU)
27 (U) 60 Tfcnah CU)
28 „ (U) 61 w » CU)
29 (U) 62 Hyderabad Hyderabad CM)
30 „ CU) 63 CM)
31 (U) 64 CM)
32 Guntur Kavuru (R) 65 * „ CM)
33 Thotlapalem (R) 66 CM)
34 „ Sekuni (R) 67 CM)
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s Name of the Name of the S Name of the Name of the
No District Centre No District Centre

a ) (2) (3) (1) (2) (3)

68 (M) 107 Kallakal (R)

69 (M) 108 Nalagonda Chitnyal (R)

70 (M) 109 *» Nallabandla-

71 (M)
gudem (R)

72
73
74

(M)
(M)
(M)

110 » Shaligaorarans (R)
” 111 t* Vanagapalli (R)

112 Nellore Nellore (U)

75 (M)
113 - - (U)

76 Kalyan Nagar (M) 114
115

- •• (U)
(U)77 Kanmnagar Chellapur (R) "

Subnyal
78 Tkdec Herla (R)

116 Nizamabad (R)

79 Kalavcherla (R)
117 (R) Pathangal (R)
118 Pal era (R)80 n Bomdakngapur (R)

81 Kanmnagar Tbrukalamand- 119 - Peddavalgate (R)
dikynta (R) 120 • Nizamabad <U)

82 „ Endapalli (R) 121 •• (U)

83* v» Kondapakala (R) 122 » « (U)
84 n Kothapalh (R) 123 Prakasam Botlapalem (R)
85 Khammam Yendulapuram (R) 124 - Eparupalem (R)
86 Lankapalh (R) 125 Prakasam Hanumanthai-

87 Vendaram (R)
padu (R)

88 Krishna Vettigudipadu (R)
126 ■ Racherla (R)

89 Fedatummidi (R)
127 - Bechur (R)

90 Janardhana- 128 Snkakulam Iblagam (R)
puram (R) 129 Vizianagaram Vizianagaram a n

91 Indupally (R) 130 » <u>
92 n Puntigadda (R) 131 Visakhapatnam Visakhapatnam
93 Makkapatta (R)

13294 Krishna Machiltpatnam (U) » (PT)

95 (U) 133 " - (PT)

96 Vijayawada (U)
134 - •• (PT)

97 (U) 135 - (PT)

98 „ a j) 136 - - (PD

99 (U)
137 » « (PT)

100 (U)
138 - (PT)

101 (U) 139 Warangal Bhimaram (R)

102 Kamool Kamool (U)
140 - Permandla

Sankoola (R)
103 " • (U) 141 Warangal (U)
104 Mahboodnagar Bhootpur <R) 142 (U)
105 Medak Milugee (R) 143

"
(U)

106 ” Rampur (R) 144 (U)
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i 2 3

145. West Godavari Siddapuram (R)
146. „ Koderu (R)
147. „ Peruguguden (R)
148. „ Muppavaram (R)
149 „ Ardhavaram (R)
150. „ Kurvagunta (R)
151. „ Ajjaram (R)
152. „ Satyawada (R)
153. Burn (U)
154. „ Bhimavaram (U)
155. „ (U)
156. „ (U)
157. East Godavari Kakmada feD
158 (PT)
159. „ (PT)
160 „ (PT)
161. „ (PT)
162. (PT)
163 - (PT)

Note * R  *» Rural 
U « Urban 
M ' ■ Metropolitan 
PT- -  Port Town

[Thmslation/

Supply of Janata Dhoti and Controlled Cloth

3754 SHRI SHYAM BIHARI MISHRA 
Will the Minister of TEXTILES be pleased 
to state

(a) the State-wise quantity of the controlled 
doth and Janata Dhoti supplied during each of 
the last three years;

(b) whether the Government have received 
any complaints regarding non-supply of 
these items;

(c) if so, the action taken by the Government 
thereon1’

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY)- (a) A Statement indicating 
Statewise deliveries of handloom Janata Cloth 
is attached Quantity of controlled doth pro-
duced by NTC in the years 1989-92 is as 
follows •—

Year Production 
(in Million 

Square Metres)

1989-90 113.69
1990-91 9377
1991-92 11526

Controlled cloth is distributed on all India
basis

(b) No. Sir
(c) Does not arise. 

Statement

SI. Name of the State Deliveries of handloom Janata Cloth in million sq metres
No.

1990-91 1991-92 1992-93

1. Andhra Pradesh 60 78 47.53 52.16
2. Assam 4017 3191 35.58
3. Bihar 1200 1273 1180*
4. Gujarat 1252 604 316
1  Haryana 0006 Nil Nil
6. Jammu & Kashmir Nil 010 NO
7. Karnataka 38 48 27 81 32 86
& Kerala 014 004 Nil
9. Madhya Pradesh 1539 17.08 16.97*
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10 Maharashtra
11 Manipur
12 Orissa
13 Punjab
14 Rajasthan
15 Tamil Nadu
16 Tripura
17 Uttar Pradesh
18 West Bengal
19 Pondichery

To t a l

4249 
001 

27 98 
021 
943 

27 48
3 77 

10933 
6157
004

461 79

4171
002

2773
179
829

3870
299

10000
3742

40189

2822 
Nil 

1669 
090 
6 50* 

37 33 
260 

8030 
1600* 

Nil

34107

•Estimated

Non-Payment of Charges by Customers to 
Ashok Hotel, New Delhi

3755 SHRI MUM YAZ AN SARI Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to Mate

(a) the number of cases regarding non-
payment of charges by the customers to the 
Ashok Hotel New Delhi which ate under inves-
tigation by the CBI

(b) the time since when each of these cases is 
under investigation and

(c) the amount involved m each case?

THE MINISTLR OF CIVIL AVIAITON 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) to (c) Their is only one case of 
non-payment of bills amounting to Rs 1147 
lakhs pending against a guest of Ashok Hotel 
New Delhi CBI has registered a ta9e in Man-h
93 A Criminal Case has been filed by CBI m 
the Court of Law at Delhi

[English]

Wahrer of Interest Burden of NTC

3756 SHRI BASUDEB ACHARIA Will 
the Minister of TEXTILES be pleased to 
state

(a) whether the Board for Industrial and 
Financial Reconstruction has recommended 
waiver of the annual interest burden of Rs 1149 
crores of eastern zone of the National 
Textile Corporation.

(b) if so, the details thereof, and
(c) the reaction of die Government 

thereon 7

THE MINISTER OF STATI OF THF 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) and (b) The Board for 
Industrial and Financial Reconstruction at its 
hearing on 8-7-1993 indicated inter-aha. res-
tructuring the capital structure and liabilities of 
NTC (WBAB&O) Ltd m view of the total ero-
sion of the net worth and desirability of the writ-
ing off whole or part of the unsecured loans 
given to NTC (WBAB&O) Ltd by the Govern-
ment through NTC (H C )

(c) Government under the Thm Around 
Strategy for NTC mills approved in principle 
for waiver/rescheduling of loans towards 
reimbursement of cash losses on a case by 
case basis

Funds to States for strengthening planning 
machinery

3757 SHRI GEORGE FERNAN-
DES Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state

(a) whether Government propose lo provide 
more funds to the States to strengthen their 
planning machinery, and

(b) if so, die details thereof7

TOE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) and (b) In 
order to strengthen planning machinery at the 
State and district levels, assistance is provided 
to State Governments under the Scheme for 
strengthening of Planning Machinery A sum of 
Ra. 3013 crore was released to the State 
Governments dunng the Seventh Plan penod
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For the Eighth Plan an enhanced outlay of 
Rs 10 crore has been provided

XJYansltttion)

Silk Centre in Bihar

3758 SHRI SMBU SOREN Will the 
Minister of TEXTILES be pleased to state

(a) whether the Government propose to set 
up any new silk centre in Jharkhand irea ot 
Bihar with the assistance of tht Woild Bank

(b) if ho details of the proposed scheme 
and

(c) the time bound progiamme for comple-
tion of scheme 7

FHE MINISTER OF STATL OF HIT 
MINISTRY OF TEXTILES (SHRI C» VrN 
KAT SWAMY) (a) to (c) The Central Silk 
Board is implementing a 7 year National 
Sericulture Project m Bihar w el 1988-8  ̂
Under this project, the Regional Sericulture 
Research Station of the Board at Ranchi has 
been strengthened Besides one H  Gramage 
for production and supply of n ulbcry silkwonn 
seed is bring established at Ranchi

foreign Investment

3759 SHRI RAMA KRISHNA KONA- 
THALA Will the Mmistei of FINANCE be 
pleased to state

(a) whether A&ian Development Banks 
report on Asian Development outlook 1993 has 
shown that foreign direct investment has gone 
down from 287 million US dollars m 1988 to 112 
million U S dollars m 1990

(b) if so the reason for this decline dunng 
that penod

(c) whether the Government have taken 
measures to step up the foreign direct invest-
ment dunng 1991 1992, 1993 and

(d) if so the details thereof and the 
achievements made therefrom ">

THE MINISTER OF S1ATE IN THr 
MINISTERY OF FINANC F AND MINISTFR 
OF STATE IN THE MINISTRY OF PARI LA- 
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Yes Sir

(b) to (d) Before the new industnal policy 
was announced in July 1991 Govt of India s 
policy towards foreign investments did not per-

mit more than 40% foreign equity which did not 
tavour foreign investment m general To 
promote foreign investment Govt has taken a 
number ol steps since 1991 wtmh inc’ude —

(i) Abolition of industnal licensing 
removal of restrictions on investment 
under the MRTP Act liberalisation of 
policy and procedures for transfer of 
foreign technology import of capital 
goods and raw materials etc

(it) Existing companies have hoen allowed 
to raise foreign equity upto *>1% at pnees 
determined by the shareholders

(ui) The general condition of dividend 
balancing has been withdrawn except 
for industries in the consumer goods 
sector,

(iv) Disinvestment of equity by foreign inves-
tors has been allowed at the market rates 
on the stock exchanges

(v) India has signed the Multilateral Invest-
ment Guarantee Agency Protocol for the 
protection of foreign investments

(vi) Provisions of FERA have been libera 
lised as a result of which companies with 
more than 40% foreign equit> can 
operate like any other Indian 
company

(vn) Foreign companies are allowed to use 
their trade marks for domestic sales

(vm) Foreign Institutional Investois (Tils) 
have been allowed to invest in the 
secunties traded on the Pi unary and 
Secondary markets provided they regis-
ter with Secunties and Lxchangc 
Board of India (SFBI)

The approvals foi foreign collaborations 
given by the Govt of India dunng 1991 and
1992 amounted to Rs 534 crores and Rs 1888 
crores respectively

HbanslationJ

Poverty Eradication Srheme«

3760 SHRI RAM B4DAN
SHRI BHUBANFSHWAR (
PRASAD MEHTA J  Will 

the Minister of PLANNING AND PRO 
GRAMME IMPLEMENTATION be pleased 
to state

(a) the number of persons living below 
poverty line State-wise

(b) whether the Government propose to
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bnng any changes m the existing Poverty 
Eradication Schemes,

(c) if so the details thereof
(d) the facilities proposed to be provided to 

the people Irving below poverty line dunng
1993-94, and

(e) the expenditure likely to be incurred on 
these schemes?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) A statement 
showing the number of persons living below the 
poverty line state-wise based on findings of 
1987*88 NSSO survey is attached

(b) to (e) Major poverty alleviation program-
mes being implemented at present are Inte-
grated Rural Development Programme (TRDP) 
and Jawahar Rozgar Yogana (JRY) in rural 
areas of the country No basic changes in the 
strategy underlying these programmes are 
contemplated

In addition. Minimum Needs Programme 
comprising 12 components which designed 
to provide basic amenities to the pooi is to con 
ttnue dunng 1993-94

The total allocations and targets for 1993-94 
under IRDP and JRY are given below —

S Programme Total Targets
No Allocation

(Rs Lakhs)

1 IRDP 109343 00 2650744
(Nos)

2 JRY 31812200 11053 69
(Tentative) (Lakh Mandays) 

(Tentative)

Statement
SI States & UTs Number of Persons
No (Lakhs) (Piov)

1 2 3

1 ANDHRA PRADESH 195 70
2 ASSAM 52 89
3 BIHAR 33654
4 GUJARAT 7325
5 HARYANA 1815
6 HIMACHAL PRADESH 452

7 JAMMU & KASHMIR 979
8 KARNATAKA 13646
9 KERALA 4898

10 MADHYA PRADESH 22497
11 MAHARASHTRA 21410
11 ORISSA 135 12
13 PUNJAB 13 88
14 RAJASTHAN 9954

15 TAMIL NADU 17685
16 UTTAR PRADESH 44834
17 WEST BENGAL 17345
18 SMALL STATES & UTs 142
19 ALL INDIA 23767

JEngbshJ

Directions of BIFR to Public Sector 
Companies

3761 SHRI V SREENIVASA PRASAD 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Board for Industnal and 
Financial Reconstruction has directed many of 
the public sector companies to find out through 
advertisements, financial partners and pnvate 
entrepreneurs to take up those PSUs

(b) if so the details thereof and
(c) the action taken by the Government in 

this regard 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) The Board for Industnal 
and Financial Reconstruction (BIFR) does not 
issue any directions to any company including 
those in public sector in this regard However 
the operating agencies appointed by BIFR can 
issue appropnate advertisements to invite pro-
posals for takeover of a sick company as and 
when necessary

UC Policy Holden

3762 D R  VISWANATHAM KANITHI 
Will the Minister of FINANCE be pleased 
to state

(a) the number of claims received by the Life 
Insurance Corporation dunng each of Ihe last 
three years, and

(b) the number of claims settled dunng the 
above penod?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) The requisite informa-
tion is as under —

(Figures in Lakhs)

1990-91 1991-92 1992-93

No of unsettled 081 072 084
claims earned for-
ward from the pre-
vious year

No of Claims 21 15 24 96 3010
received

No of claims settled 21.24 24 84 2908

RRBa in Maharashtra

3763 SHRI DHARMENDRA MON- 
DAYYA SADUL Will the Minister of 
FINANCE be pleased to state

(a) total number of Regional Rural Banks tn 
Maharashtra as on June 30, 1993

(b) whether the progress of opening of new 
branches m the State was very slow dunng the 
last two years,

(c) if so, the reasons therefor and ll not the 
details of new branches opened dunng the 
above penod, and

(d) the number of brandies proposed to be 
opened during the next two years 9

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THF MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) There were 10 Regional Rural 
Banks (RRBs) tn Maharashtra as on 30th 
June 1993

(b) to (d) No new branch of Regional Rural 
Bank has been opened m the last two years in 
Maharashtra Further branch expansion of 
RRBs is kept in abeyance by Reserve Bank of 
India m view of the proposal for restnictunng of 
RRBs

Performance of Government Employees

3764 SHRI JEEWAN SHARMA Will the 
Minister of FINANCE be pleased to state

(a) whether Raja Chelhah has made some 
suggestions in his report regarding performance 
of Government employee*,

(b) if so, die details thereof,
(c) whether the Government propose to take 

some steps tn view of the suggestions made in 
this regard,

(d) if so, the details thereof, and
(e) if not, reasons therefor'*

THE MINISTR OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI M V CHAN- 
DRASHEKHARA MURTHY) (a)to(e) The 
recommendations of the Tax Reforms Commit-
tee headed by Dr Chelhah regarding perfor-
mance of Government employees are under 
examination These recommendations are con-
tained in chapters 5 to 7 of the Report copies of 
which have been placed in the Parliament Lib-
rary Suitable action is being taken on each 
recommendation, after due examination

New Industrial Policy

3765 SHRI GOPI NATH GAJAPATHi 
Will the Minister of LABOUR be pleased to 
state

(a) whether the Government have drawn up 
a model scheme for the retraining and 
redeployment of workers who are going to be 
affected by the restnictunng in the wake of the 
implementation of the new Industnal Policy

(b) if so, the salient features of that 
scheme,

(c) whether the scheme has been fina-
lised, and

(d) if so the details thereof7

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA) (a)to(d) Minister of Labour has 
drawn up a model scheme lor rehabilitation of 
woikers who are going to be alfected as a result 
of restnictunng under the New Industnal Policy 
to operationalise the National Renewal Fund 
The scheme would assist the enterprise m pre- 
panng the programme for counselling and 
guidance relating to investment of compensa-
tion received, self-employment programme* on 
retirement, retraining of workers and redeploy-
ment where possible to other units/enterpnses 
etc Under the scheme, information would be 
compiled regarding category of workers trade- 
wise for counselling, guidance as well as make 
arrangements for retraining and redeploying 
them on to other jobs emerging in the 
labour market

9—114 LSS/ND/94
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The scheme ha* been forwarded to the Minis-
try of Industry, the administrative Ministry for 
National Renewal Fund for necessary action.

Joist Vestures la Financial Service*

3766 SHRI ANKUSHRAO RAOSAHEB 
TOPE Wfll the Minister of FINANCF be 
pleased to state

(a) whether Aie Reserve Bank of India pro-
pose to accord automatic approval for joint ven-
tures in financial services,

(b) if so, the details thereof,
(c) whether the Government have taken any

decision thereon so far, and
(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Reserve Bank of India have 
reported that joint ventures in financial services 
an  not yet covered under the automatic 
approval scheme At present such proposals 
require Government clearance

(b) Does not anse
(c) No. sir
(d) Does not arise

European Investment Bank

3767 SHRI PANDURANG PUNDLIK 
FUNDKAR Will the Minister of FINANCE 
be pleased to state

(a) whether the European Investment Bank 
(EIB) has chosen India as the first beneficiary 
of a new lending facility of about one 
billion dollars,

(b) if so the details thereof and the steps 
taken to avail of thu facility- and

(c) the projects likely to be taken up with this 
loan’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) Yes sir The European 
Investment Bank has decided to cofinance pro-
jects in Asia and Latin America with effect from
1993 and its first co-financing operation in 
India is proposed to be for the Power System 
Development Project of Power Grid Corpora-

tion of India for an amount of approx S70 
million Thi* project was approved by the 
Wbrid Bank in March, 1993 The co-financmg 
loan from the European Investment Bank is 
likely to finalised by October, 1993

Open Market Loan by Maharashtra

3768 D R  GUNWANT RAMBHAU 
SARODE Will the Minister of FINANCE be 
pleased to state

(a) whether the proposal of the Government 
of Maharashtra for raising open market loan of 
Rs 50 crons to meet Maharashtra's shan in 
respect of the expenditure towards Mankhurd- 
Belapur Railway line is pending with the Union 
Government,

(b) if so the reasons therefor, and
(c) the time by which the proposal is likely to 

be cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) to
(c) The proposal received from Maharashtra 
Government is under consideration

ESI Scheme

3769 SHRI RAJNATH SONKAR SIIAS- 
TRI Will the Minister of LABOUR be 
pleased to state

(a) the number of employees covered by the 
Employees’ State Insurance Scheme so far and 
(he number of employees yet to be 
covered

(b) whether a large number of employees 
covered by the Scheme have sought exemption 
from the Scheme.

(c) if so the reasons therefor

(d) the steps taken by the Government to 
revamp the Scheme to attract more mem-
bers and

(e) if not, the reasons therefor'?

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) As on 31-3-1993 about 62 66 
lakhs employees were covered under the ESI 
Scheme The number of employees yet to be 
covered as estimated by the ESI Corporation is
8 92 lakhs
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(b) No. Sir

(c) Does not arise.

(d) and (e) The functioning of the ESI 
Scheme is generally satisfactory Therefore, the 
question of revamping the Scheme does 
not arise.

foreign Institutional Investors in stock 
market

3770. SHRI G DEVARAYA NAIK Will 
the Minister of FINANCE be pleased to 
state;

(a) die country-wise number of approvals 
granted by the Securities and Exchange Board 
of India to foreign Institutional Investors (FII) 
for trading/investments in the Indian stock 
market;

(b) the number of applications pending for 
registration with SEBI;

(c) Whether the Foreign Institutional inves-
tors have also been granted approvals to invest 
in primaiy capital maiket.

(d) if so, whether the SEBI have prescribed 
any ceiling on level of investments by Foreign 
Institutional Investors; and

(e) the way in which the Government 
intend to ensure transparency in dealings 
of FITs?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED)' (a) Details are contained in the 
attached Statement

(b) There are 43 applications pending for 
registration with SEBI in several of which 
SEBI has sought further information from 
(he applicants.

(c) and (d) In accordance with the 
guidelines issued by the Government on 
14-9-92. Foreign Institutional Investors (FUS) 
have been allowed to invest both in primary 
and Secondaiy markets These investments 
would be subject to a ceiling of 24% of issued 
capital for the total holding of all registered 
FUa in any one company The holding of a 
•ingle FII in any one company would also be 
wbject to a ruling of 5% of the total issued 
capital of company.

(e) SEBI haa stipulated, as a condition for 
registration of all FIIs that their custodians 
shall send daily as well as monthly reports of 
their dealings in securities in prescribed for* 
mat to SEBI and RBI These reports help in 
monitoring of the various investment ceilings 
prescribed in the guidelines

Statement

(A) The country-wise number of approvals 
granted by the Securities and Exchange Board 
of India to Foreign Institutional Investor* 
(Fils) is as follows.*

S. No Name of the countiy Tbtal No. of 
Approvals 

granted

1 SWITZERLAND 2
2 AUSTRALIA 1
3. BERMUDA 1
4. CANADA 1
5 CAYMAN ISLANDS 1
6. CHANNEL ISLANDS 1
7. HONGKONG 4
8. LUXEMBOURG 2
9. PHDUPINBS 1

10. SINGAPORE 3
11 U K 31

12 U . S A 9

57

flhuvdatiort)

Profit of RKBs in Gujarat

3771. SHRI N. J. RATHVA* Will the 
Minister of FINANCE be pleased to state *

(a) the details of the Regional Rural Banks 
of Gujarat, particularly located in tribal areas 
which are running in profit for the last 
three years;

(b) the amount of profit earned by each of 
these banks during the said period;

(o) whether the Government propose to 
expand die activities of these banka and to 
open some more branches in Gujarat par* 
dcularly in tribal areas; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) end (b) No Regional Rural 
Banks (RRBs) in the State of Gujarat whether 
located in TKbal or Non-TVibal areas have 
earned any profit during the last three years 
from 198940 to 1991-92 Profit and loss posi-
tion for the year 1992*93 is not yet 
available.

(c) There is no proposal at present to extend 
activities of RRBs and open more bran-

ches in Gujarat

(d) Does not arise

P&tghsh]

Los s m  suffered transport wing of I. T. D. C.

3772. DR VASANT NIWRUTTI PAWAR 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether the Transport Wing of the India 
Tburism Development Corporation is suffer-
ing heavy losses,

(b) if so, the amount of such losses suffered 
during 1991*92 and 1992-93,

(c) whether any enquiry is being conducted 
to ascertain the reasons for the mounting 
losses;

(d) if so, the details thereof, and

(e) if not, the corrective steps taken or pro-
posed to be taken by the Government to arrest 
this trend and also to improve the working pf 
thu Wing?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) • (a) and (b) The TVansport Wing of 
1TDC has incurred losses during the years
1991-92 and 1992*93 as indicated below -

Year Loss incurred
(Rs in lakhs)

1991-92 30 37
1992-92 3.65 
(Provisional)

(c) No, Sir.

(d) Does not arise.

(e) The performance of the wing is being 
monitored regularly and the steps taken to 
improve its performance include

-----Nationalisation of fleet and stand ad isa-
tion of vehicles;

----- Introduction of new holiday/LTC
packages;

----- Augmenting sale calls and enetgising
marketing efforts;

----- Introduction of VRS to reduce opera*
tional c o s t ; -----Augmenting efforts
for recovery of outstandings and 
applying strict credit control;

[IhmslationJ

Sub-committee on NTC

3773 SHRI SURENDRA PAL PATHAK 
Will the Minister of TEXTILES be pleased 
to state

(a) whether the sub-committee on the T\im 
Around Strategey for the National Textile Cor-
poration (NTC) headed by him has since sub-
mitted its Report;

(b) if so, the Him Around Strategy for NTC 
and modernisation plan suggested by this sub-
committee;

(c) the Government’s reaction thereto par-
ticularly the funding of the modernisation and 
revival plans for textile mills; and

(d) the allocation made for revival and 
modernisation of NTC during the last three 
yean State-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN- 
KAT SWAMY): (a) No. Sir.

(b) and (c) Do not arise.

(d) Government releases funds to NTC 
(Holding Company) on the basis of total 
requirement of the corporation and not on 
State-wise basis. The funds provided by the 
Government for the revival of NTC during the 
last three years are as follows •—
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(Rs m crores) AM bm  with Air India

1990-91 1991-92 1992-93

Cash lossea/Work- 97 00 73 00 154 80
mg capital
Modernisation 20 00 Nil 20 00
Vbluntary Retire- 11 36 18 00 248 00
ment

[English}

Jute supply to Syna

3774 SHRI SANAT KUMAR MAN- 
DAL Will the Minister of TEXTILES be 
pleased to state —

(a) whether his attention has been invited to 
the news item captioned “Jute Commissioner 
for new norms in supply to Syria' appeanng 
in the “Financial Express” New Delhi dated 
July 26 1993,

(b) if so the rationale behind the doing 
away of the present system of filling up global 
tenders floated by the Syrian Government on 
the supply of jute goods to that country and 
engaging a reputed trading house in carrying 
out the supply of the goods and

(c) the view taken by his Ministry m the 
matter0

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) Yes, Sir

(b) and (c) consortium approach for res-
ponding to global tenders so far being 
followed continues for responding to forth 
coming Syrian Tender for jute goods and no 
deviation has been made in the present 
system

The only change that has been made after 
pnor consultation with all concerned parties 
and also with their unanimous consent is that 
since no representative organisation of expor-
ters like UMA, CJFSA ft NJMC came forward
lo dischaige responsibility of acting nodal 
agency for participation in this tender for 
vanous reasons, champdany Industries Ltd., a 
recognised Trading House; subject to certain 
terms and conditions including sharing of 
business if secured by all concerned agencies 
m a mutually agreed manner

3775 SHRI GOVINDRAO ^  
NIKAM
SHRI BOLLA BUULI I 
RAMAIAH |
DR. D VENKATESWARA 
RAO >

the Minster of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether the Government have any pro-
posal for merger of the Indian Airlines with 
flie Air India, and

(b) if ao, the details thereof?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) No such proposal is under con-
sideration of Government at present

(b) Does not anse

Expansion of ITls and Polytechnic

3776 SHRI SYED SHAHABUDDIN Will 
the Minuter of LABOUR be pleased to 
state,

(a) cumulative outlay on the vocational 
training projects and technician education 
projects since inception total and statr- 
wue

(b) cumulative assistance received from the 
World Bank, and

(c) taigets and achievement of the projects 
in terms of expansion of training facilities m 
m s  and expansion of polytechnics, State-wise 
by the end of 1992-93*>

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) the cumulative outlay (in-
cluding outlay for the year 1993*94) on the 
Vocational Trading Project since us inception 
for the State Sector schemes u  Rs 23,662 41 
lakhs and for Technician Education Projects 
tall the year 1992-93, it is Rs 45205 90 lakhs 
The State-wise outlays are at Statement I 
ft II respectively

(b) The cumulative assistance received 
from the World Bank for the Vocational Train-
ing Project u  Rs 9512 62 lakhs and for 
die Technician Education Project, it u  
Rs. 14136 00 lakhs
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(c) Tugets and achievement in terms of 
expansion of training facilities for the 
Vocational Training Project are at Statement
01 and for Technician Education Project are 
at Statement IV

Statement I
(Rs in lakhs)

SI
No

State/UT Cumulative 
outlay since 
Inception of 
the project 
1989-90 to 

1991-94

1 2 3

1 Andhra Pradesh 1977 79
2 Arunachal Pradesh 26 00
3 Assam 694 13
4 Bihar 1348 40
5 Goa 91 12
6 Gujarat 1577 41
7 H P 315 26
8 Haryana 1 265 78
9 J & K 268 25

10 Karnataka 934 07
11 Kerala 1,177 60
12 M P 1 197 66
13 Maharashtra 2,333 10
14 Manipur 126 28
15 Mtzoram 22 00
16 Meghalaya 42 82
17 Nagaland 43 00
18 Onssa 699 38
19 Punjab 1,798 27
20 Rajasthan 728 76
21 Tamil Nadu 1,393 92
22 Tripura 86 82
23 U P 3,741 31
24 West Bengal 1,012 65
25 Pondicherry 45 00
26 Chandigarh 66 14
27 Delhi 610 01
28 Daman & Dm 39 64

Ibtal of Centrally Spon- 23,662 41 
sored Scheme

Statement II

Ministry o f Human Resource Development Depart-
ment o f Education statewue cumulative budgetary 
allocation under technician education projects 
being implimented with World Bank assiatance

(Rs in lakhs)

SI
No

State/UT Cumulative 
Budgetary 
allocation 

upto 1992-93 
since incep-
tion of the 

project

1 2 3

Phase I—States
1 Bihar 3,023 00
2 Goa 0 00
3 Gujarat 4,529 00
4 Karnataka 2,048 00
5 Kerala 2,310 00
6 Madhya Pradesh 4,387 00
7 Onssa 2,255 00
8 Rajasthan 2,279 00
9 Uttar Pradesh 9,110 00

Total 29,941 00

Phase II— States
10 Andhra Pradeah 1,357 00
11 Assam 526 00
12 Haryana 4,203 00
13 Himchal Pradesh 627 00
14 Maharashtra 1,749 00
15 Pondicherry 295 00
16 Punjab 3,297 00
17 DunQ Nadu 2,040 00
18 West Bengal 600 00
19 New Delhi 570 00

Ibtal 15.264 00

Grand Tbtal 45,205 00
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Statement ffl Statement IV

Physical target and agreement o f vocational Physical targets and achivanents under technician
training project in terms o f expansion o f education projects being implemented with World
training facilities in units by dun end o f Bank assistance

F Y 1992-93: State-wise

SI. Name of the Number Number
No. State/UT of of

SL Name of the Targets Achieve- addi- addi-
No. State/UT in tenus ments in tional tional

of No. terms of student student
of No. of places places

trainees trainees (all years (all
admitted to be years)

created created
over the by the
project end of
period 1992-93

1. Andhra Pradesh 7,204 5,047 ....... .
2. Arunachal Pradesh — — 1. Bihar 2,810 Nil
3. Assam 2,972 64 2. Goa* 1,170 Nil
4. Bihar 4,590 652 3. Gujarat 1,365 478
5. Chandigarh 260 — 4 Karnataka 2200 630
6 Daman & Diu 140 128 5. Kerala 1200 898
7. Delhi 2,980 368 6 M P. 3,915 978
8. Goa 260 48 7. Orissa 1,955 355
9. Gujarat 8,408 6,584 8. Rajasthan 2.630 305

10. Haryana 4,426 287 9. U. P. 11,410 2280
11. Himachal Pradesh 924 72 10 A  P. 5.400 Nil
12. Jammu & Kashmir 2,192 206 11. Assam 360 Nil
13. Karnataka 4272 1.334 12. Haryana 3.405 100
14. Kerala 6,7% 2.491 13 H. P. 285 30
15 Madhya Pradesh 3,906 851 14 Maharashtra 4,835 930
16. Maharashtra 10,652 3,013 15 Pondicherry 1,530 Nil
17. Manipur 1,688 — 16. Punjab 4,150 Nil
18. Meghalaya 140 — 17. Tamil Nadu 5210 Nil
19. Mizoram — _ 18 West Bengal 3,470 180
20. Nagaland — — 19 Delhi 1,780 160
21. Orissa 3,130 1,370
22. Pondicherry — — Total 59,080 7.524
23 Punjab 4,876 434 ----------
24. Rajasthan 3,694 1,528 •Joined the project in 1993-94
25. Ihmil Nadu 7,812 6,522
26. Tripura 228

Centrally sponsored schemes in Kerala

27. Uttar Pradesh 12.356 1,596 3777 SHRI THAYIL JOHN ANJALOSE
28. West Bengal 3264 646 Will the Minster of PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased 
____________  to state'

97,176 33.186 (a) whether the Planning Commission has
_____________ - conducted any study regarding effective
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implementation of various Centrally spon-
sored schemes in the State of Kerala;

(b) if so. the details thereof;

(c) if not, the reasons therefor, and

(d) the steps taken to make these schemes 
more effective?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
G1RIDHAR GOMANGO): (a) to (d) The 
Planning Commission has not conducted any 
study regarding effective implementation of 
various Centrally Sponsored Schemes in the 
State of Kerala. Schemes are monitored by the 
administrative Ministries concerned. The 
Planning Commission generally reviews the 
implementation of Plan Schemes during the 
Annual Plan discussions with the States

Factories referred to BIFR in Madhya 
Pradesh

3778. SHRI SAIFUDDIN CHOUDHURY 
Will the Minister of FINANCE be pleased 
to state-

(a) the number of factories/industries closed 
in Madhya Pradesh during the last two years 
and the current year so far;

(b) the number of factories/industries 
referred to the Board for Industrial and Fin an* 
rial Reconstruction; and

(c) the number out of them rehabilitated 
so fai'?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) - (a) Hie requisite information is 
being collected and will be laid on the Table of 
the House to the extent available and permiss-
ible under the 'Rules

(b) and (c) The Board for Industrial and 
Financial Reconstruction (BIFR) has reported 
that so far 52 sick industrial companies of 
Madhya Pradesh have been registered with 
them. Out of these, revival schemes have been 
approved/sanctioned in respect of 7 cases.

Price Support Operatkms by JCI

3779. SHRI R  SURENDER REDDY: Will 
the Minister of TEXTILES be pleased to 
state;

(a) the estimated amount of money required 
by the Jute Corporation of India to launch its 
price support operations during the current 
financial year;

(b) whether the Jute Corporation of India is 
presently facing a financial crisis and have 
sought more funds to meet the expenses to 
launch the operations; and

(c) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) to (c) JCI ha* estimated that 
it would require about Rs 22 crores to launch its 
price support operations during the current 
financial year, out of which Rs 6 crores have 
since been released to JCI Steps have been 
taken to make available adequate funds to JCI 
to enable it to conduct price support 
operations

[Translation]

N.T.C. Mills in Beawar

3780. PROF RASA SINGH RAWAT- Will 
the Minister of TEXTILES be pleased to 
state -

(a) whether any memorandum has been 
received by the Government fiom labour 
organisation of N T C  mills in Beawar, 
Rajasthan;

(b) if so, the details thereof and the action 
taken in this regard;

(c) the number of workers who have been 
rendered jobless and the number of workers 
who have been asked to seek voluntary retire* 
raent during the last two years;

(d) the latest position of workers’ officers, 
work, production and capacity in Edward and 
Mahalaxmi mills of NTC.; and

(e) the steps taken to improve the working of 
these mills?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN- 
KAT SWAMY): (a) and (b) Memoranda 
have been received from time to time from 
Public representatives and TVade union protest-
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tag iftiM t the proposed merger of die mills of 
NTC in Beawar, Layoff of worker* shortage of 
working capital etc These representations are 
examined and remedial measures, wherever 
necessary are taken accordingly

(c) 702 workers of M/s Edward Mills and 
Mahalaxmi Mills, Beawar have opted for 
voluntary retirement since 1991*92 No 'worker 
hat been rendered jobless or forciably 
retired

(d) Details of work force, production and 
capacity in the mills of NTC m Beawar is m the 
enclosed Statement

(e) Government have approved a Tbm 
Around Strategy for NTC including M/s 
Edward mills and Mahalaxmi mills Beawar 
involving selective modernisation, financial 
and managerial restructuring and rationalisa-
tion of surplus work Ibrce through the voluntary 
retirement scheme etc

Statement

Statement Referred to in Reply to Part (d) of the 
Lok Sabha Unstarred Question No 3760 for 20th 

August 1993

Edward Maha-
Mills laxmi
Beawar Mills

Beawar

1 Workers (on Roll) 690 812
2 Officer/Supervisors 42 38
3 Staff/Clerk 62 58
4 Watch/Ward/Othere 28 23
5 Production 117 061

(Per Month)
(t) Cloth (Lacs/Mtrs)
(u) Market Yam (Lacs/ 050 031

Kg) (Job (Job
work) work)

6 Capacity 14328 11160
(0 Spindles

(u) Looms 84 56
(Auto- (Wider
matic) width)

(EnghshJ

Credit Policy for Industry

3781 SHRI TARA CHAND
KHADELWAL J
SHRI G DEVARAYA NAIk V Will 
SHRI V SREENIVASA /  
PRASAD J

die Minister of FINANCE be pleased to 
state

(a) whether the Confederation of Indian 
Industry has urged the Union Government to 
redesign the existing credit policy to enable the 
industry to increase productivity and stimu-
late growth.

(b) if so, the suggestions made by the Con-
federation of Indian Industry in this regard, 
and

(c) the reaction of the Government 
thereto7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) The Confederation of 
Indian Industry had submitted a note on credit 
policy which mter-alia suggested lowering of 
interest rates for all borrowers reduction in 
multiplicity of interest rates, implementation of 
the recommendations of Narasimham Com-
mittee reduction m Statutory Liquidity Ratio 
(SLR), removal of restrictions on loan against 
shares and debentures, removal of restrictions 
on discounting and re-discounting of bills, 
liberal credit to wholesale trading sector etc

Various representations are taken into 
account by RBI while formulating credit policy 
In the recent penod there has been a pro-
gressive rationalisation of the multiple prescnp- 
bon of lending rates and now only three lending 
rates are prescnbed In tune with the fall in the 
inflation rate the lending rate for advances of 
over Rs 2 lakhs has been reduced in stages from
20 0 per cent Such reductions in lending rates 
are to be implemented for all borrowers in the 
category of over Rs 2 lakhs The intention is to 
further rationalise the lending rate structure 
The structure of lending rates is also linked to 
deposit rates and the pre-emptions under 
reserve requirements and it is intended to 
reduce the Statutory Liquidity Ratio (SLR) from

10—114 LSS/ND/M
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38 Spercentto25 0 per cent over a three year 
period Again, the Government has been offer-
ing interest rates on Government securities 
which aie closer to market related rates As such 
these measures taken together would pro* 
gressively reduce the differential between 
various interest rates tn the system The pace of 
reaction in the SLR and the deregulation of 
interest rates has to be modulated carefully to 
ensure that the reform process does not 
destabilise the system. The credit policy is kept 
under continuous review and appropriate 
changes are made from time to time

fThanslationJ
Export of Carpet

3782 SHRI CHETAN P S  
CHAUHAN 
SHRI GAYA PRASAD 
KORI > Will
MAJ GEN (RETD) /
BHUWAN CHANDRA I 
KHANDURI J

the Minister of TEXTILES be pleased to 
state

(a) the foreign exchange earned by the 
export of carpet dunng the last three years

(b) the decline registered m the carpet 
manufacturing and in export dunng the year
1990-91 1991*92 1992*93 so far due to the anti- 
child labour movement

(c) the loss of foreign exchange suffered by 
the country dunng the above penod

(d) whether there is any alternative arrange-
ments with the Government to make up this 
loss and to save the caipet industry and

(e) if so the details thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) The foreign exchange 
earned by the exports of carpets including 
wollen/silken/synthetic carpets rugs drug 
gets, dumes namdhas etc dunng the last three 
years is as detailed below —•

(Value in Rs Crores)

Year Provisional

1990-91 507 00
1991-92 745 00
1992-93 992 00

(b) There is no decline in die export of car­
pet in the last three years as is evident from die 
above figures.

(c) to (e) Do not anse 

/EngtishJ
Foreign Loasi

3783 Dr K. D JESWANI Will the Minis-
ter of FINANCE be pleased to state

(a) whether the Union Government have 
allowed the Central and State Public Sector 
Undertakings to directly borrow money from 
multilateral and btlateral agenices without any 
intervention by the Union Government

(b) if so, whether the Government have 
received any representation against such per-
mission, and

(c) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) The Central Public Sector 
Undertakings have been allowed by the Union 
Government to borrow money directly from 
multilateral/bilateral agencies However such 
borrowings are subject to the extent guidelines 
of the Union Government for identification, 
posing and approval of projects for external 
assistance The terms of the borrowing are also 
to be approved by the Union Government

(b) and (c) Yes, Sir The Government has 
received some views on permission granted to 
die Central Public Sector Undertakings to 
borrow directly from multilateral/bilateral 
aflenctfcs However, no change tn the polic> is 
contemplated for the present The issue mil be 
kept under constant review and changes as 
necessary wfll be made to improve project 
implementation and utilisation of external 
assistance

Wool Improvement Schemes

3784 SHRI G MADE GOWDA Will the 
Minister of TEXTILES be pleased to state

(a) whether any wool improvement schemes 
sent by the Government of Karnataka are pend-
ing with the Wool Development Board,

(b) if so die details of the schemes and

(c) the action taken by the Board thereon, 
scheme-wise?
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THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI G. VEN- 
KAT SWAMY): (a) No. Sir

(b) and (c) Do not arise.

famatattat by Commercial Banka in Madhya 
Pradesh

3785. SHRI SHTVRAJ SINGH 
CHAUHAN : Will the Minister of FINANCE 
be pleased to state :

(a) whether the amount of per capita invest* 
ment made by the Commercial Banks in 
Madhya Pradesh by the end of the Seventh Five 
Year Plan was lose as compared to the 
national average;

(b) if so, the reasons therefor; and

(c) the action taken or proposed to be taken 
by the Government to bring it at par with the 
national average’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED)* (a) The per capita investment of 
Scheduled Commercial Banks (excluding 
Regional Rural Banks) in Madhya ^radesh as 
at the end of Seventh Five Year Plan was 
Rs 222/- as compared to the national average of 
Rs 249/-

(b) and (c) The credit deployment depend 
upon the credit absorption capacity of the area 
which is related to availability of infrastructure 
like power, marketing network, communication 
etc The issue relating to credit deployment in 
the States are discussed regularly at State Level 
Bankers Committee Meetings

Loan outstanding against States

3786. SHRI RAJESH KUMAR \
SHRI MUMTAZ ANSARIJ ' WU1

the Minister of FINANCE be pleased to 
state ;

(a) the details of the loan outstanding 
against each of the State at present, payable to 
die Union Government, the Life Insurance Cor-
poration of India, the Reserve Bank of India 
and other Financial Institutions, of the 
Government;

(b) the amount being paid as interest to the 
above in«itutions and banks by each of the 
States; and

(c) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE fSHRI M. V 
CHANDRASHEKHARA MURTHY) (a) to
(c) The information is being collected and will 
be furnished.

fftanslatioHj
Loaaes in NatahMaNsed Banks

3787. DR. D VENKATESWARAl
RAO 7 wm
SHRI BOLLA BULLI (
RAMAIAH J

the Minister of FINANCE be pleased to 
state:

(a) whether six nationalised banks have 
shown losses during the financial year 1992- 
93;

(b) if so, vrtiether the figures which banks 
famished to the reserve Bank of India show that 
seven other nationalised banks are likely to be 
in the red after making provision as per the new 
income recognition and accounting norms;

(c) if so, details thereof; and

(d) the steps proposed to be taken by the 
Government in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) Reserve Bank of India 
(RBI) have reported that they have received so 
far the balance sheets for the year ended 31st 
March, 1993 from 18 nationalised banks Out of 
these 11 nationlised banks have shown losses as 
per details given below—

(Rs in crores)

Name of Banks Losses

1. Andhra Bank 141 09
2. Bank of India 331 12
3. Central Bank of India 383 31
4 Dena Bank 90.46
5. Syndicate Bank 670 08
6 UCO Bank 444 19
7 New Bank of India 75 79
8. Bank of Maharshtra 1% 51
9. United Bank of India 279 36

10. Allahabad Bank 105 99
11. Indian Overseas Bank 752 94
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(d) RBI have been impressing upon the 
banks to strengthen their credit appraisal 
machinery and exercise dose supervision and 
control over advances, to contain growth in 
establishment expenses and improve staff pro* 
ductivity, ensure better yield on investments 
and improve cash management The banks 
have also been advised by RBI to prepare action 
plans for improving their functioning in key 
areas

Assistance of Textile Producing 
units la Gqjaraf

3788 SHRI CHHITUBHAI GAMIT will 
die Minister of TEXTILES be pleased to 
state

(a) the extent of financial assistance pro-
vided by the Government, m the textile produc-
ing units in Gujarat distnct-wise, dunng the 
year 1990-91, 1991-92, 1992-93 and 1993-94 
together with details in this regard

(b) Whether the Government are imple-
menting any concrete work scheme for the 
development of Chhaja producers and

(c) if so, the details thereof9

THE MINIS IXR OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) As STATEMENT is 
attached

(b) No Sir

(c) In view ol (b) above does not arise

Statement

Industnal development bank o f India district-Hite 
assistance disbursed to Jbctile units in Gujarat dur-
ing 1990-91. 1991-92 1993-93

(Rs in lakh)

District 1990-91 1991-92 1992-93

Ahmedabad 2171 80
Ac roll _
Vododara —
Bhanich 71 00
Valsad ~
Gandhinagar 0 00
Jamnagar 25 00
Kaira (Kheda) —
Kutch -

Mehsana 52 98 195 00 950 00
Panchashala 166 00 — —
Rajkot 129 80 -  -
Sunt 165 00 88 00 187 00

Ibtal 2781 58 1600 00 6469 00

Child Labour
3789 SHRI CHHEDI PASWAN 

SHRI UDAY PRATAP 
SINGH
SHRI MUMTA7 ANSARI

die Minister of LABOUR be pleased to 
state

(a) whether the figures pertaining to child 
labour as per 1991 census are not available with 
die Government,

(b) if so, the reason therefor.

(c) the number of child labour as per 
1991 census,

(d) whether the information pertaining to 
arrangements made to make them literate is 
available with the Government and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) to (c) Since the processing of 
1991 census data on econtmic activities cross- 
classifled with other characteristics mdudtng 
age is yet to be completed, the 1991 census 
figures pertaining to child labour are not yet 
available with Government

(d) and (e) The existing arrangements for 
formal and non-formal education m the coun-
try are open for the benefit of child labour as 
well In addition special educational facilities 
are being made available to identified child 
labour under different schemes of the Ministry 
of labour such as the National Child Labour 
Project, the Grants-in-Aid and International 
Programme on Elimination of Child Labour

IEnglishI
Project Management

3790 SHRI MANORANJAN BHAKTA 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

1215 00 3000 00 
25 00 —

37 50 100 00

39 50 -
— 532 00
— 1500 00
—  200 00
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(•) whether th t Government are overhauling 
the system of project management and

(b) if so. the details or proposals in this 
regard’

THE MINISTER OF STATE OF THF 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) and (b) Yes Sir 
The system of Project management is under 
constant renew to identify and remove con-
straints and improve management Some of the 
system improvements are as follows

(i) TWo-stage project approval to ensure 
edequate preparation environmental 
and other cleanu.es and inUastructure 
planning at stage-1 before a project is 
finally approved ior implementation at 
stage II

(u) Simplified procedures foi the approval 
of revised cost estimate* under which the 
cost escalation on account of reasons 
beyond the control of an enterpnse for 
instance pnee nsc statutory duties 
change in foreign exchange rate (night 
and incidental etc within the original 
gestation period is to be sanctioned by 
the administiattve Ministry in consulta 
tion with the Planning Commission 
Only revised cost estimates exceeding 5% 
of the approved cost estimates on 
account of factors other than those 
indicated above are to be submitted to 
the Pubhc Investment Board/Cabinet 
Committee on Fconomic Affairs for 
approval

(in) Decision that the administrative 
Mmistries/Deptts up Management 
Boards/Empowered Committees for 
expeditious finalisation of contracts

(iv) Release of funds on the basis of the pro-
gress of projects as reviewed in the per-
formance review meetings taken in the 
administrative Mmistnes

(v) In addition certain proposals for further 
improvement on investment cntena are 
under active consideration of the 
Government

Inflation Rate
3791 SHRI RAJENDRA 

KUMAR SHARMA 
SHRI GEORGE 
FERNANDES

the Minister of FINANCE be pleased to 
state

(a) whether pnees have been rising at a 
higher rate in actual than what is reflected by 
the official inflation rate

(b) if so, whether the Government propose 
to review its methodology of inflation rate 
calculations, and

(c) if not, the reasons therefor 7

THE MINIS!LR OF STATl IN THE 
MINISTRY OP FINANCE AND MINISTFR 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) No Sir

(b) and (c) The absolute pnees of com-
modities specially of essential items do tend to 
vary between vanous markets All these 
variations get reflected in the price indices, the 
most important of which is the wholesale pnee 
index covenng 447 commodities and 2371 price 
quotations covenng all important items tran-
sacted m the economy Selection of items is 
guided by their ralative importance in the 
economy The movement m the retail pnees is 
measured through the consumet pnee indicts 
for vanous population segments—industnal 
workers urban non-manual employees and 
agncultural labourers

Whichever tndex is used the fact ts that there 
has been a perceptible deceleration in the rate 
of increase of pnees dunng the last one 
year

In view of the structural and other changes in 
the economy since 1981 82 Government have 
set up a Working Group to revise the current 
senes (Base 1981-82) of the wholesale pnee 
index numbers with respect to commodity 
coverage weighting diagram base year and 
other related issues

flhwslationj

Fond allocation to up for 199V94
3792 DR.G L KANAUJIA will the Minis-

ter of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state

(a) the total amount allocated by the Plan 
ning Commission to Uttai Pradesh for Annual 
Plan 1993-94 and

(b) the details thereof sectorwise ?
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THE 'MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) and (b) An 
amount of Rs 4050 crores has been allocated to 
Uttar Prcdesh for the Annual Plan 1993-94 The 
sectoral details are given below —

Head of Development Outlay
(in lakhs) 

Rs
1 Anculture & allied activities 31294
2 Rural Development 28285
3 Special Area Programme 5600
4 Irrigation & Flood Control 48990
5 Energy 150355
6. Industry & Minerals 11312
7 Transport 44535
8 Science Technology & 77 5 

Environment
9 Ceneral Economic Services 5952

10 Social Services 77102
11 General Services 800

Total 405000

AaMmt provided by NHB for constructing 
Homes

•3793 SHRI BIR SINGH MAHATO will the 
Minister of FINANCE be pleased to state

(a) the amount provided by the National 
Housing Bank to each State lot construction 
and repairs ol the houses dunng last two 
years and

(b) the amount proposed to be provided to 
each State dunng the current financial year9

THE MINISTER OF SI ATE IN THF 
MINISTRY OF FINANCE AND MINISTER 
OF SI ATE IN THF MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) National Housing Bank (NHB) 
ptotdes refinance to scheduled commercial 
banks housing finance companies and State 
Level apex co-op housing finance societies in 
respet of eligible loans disbursed by them 
Refinance is made available in respect of elig-
ible housing loans to individual beneficianes as 
also in respect of loans for Land Development 
and Shelter Projects (LDSP) undertaken by 
venous agencies By the end of June 1992 the 
cumulative disbursements under vanous

refinance schemes of NHB through these 
pnmary lenders together with subscription to 
Special Rural Housing Debentures (SRHDs) 
floated by State Level Development Bank m 
respect of their eligible housing loans amoun-
ted to Rs 1683 74 crores

The disbursements under NHB Refinance 
Scheme dunng the last two years were as 
Under —

July—June Amount (Rs in crores)
1991-92 675 54
1992-93 485 92

State-wise break-up of this data is not
available

(b) NHB does not allocate funds for dif-
ferent States As such it has not projected any 
State-wise allocation of refinance for the
current financial year

phmslation]
Beedi Workers in Maharashtra

3794 SHRI V1LASRAO NAGNATHRAO 
GUNDEWAR Will the MINISTER Ol 
LABOUR be pleased to state

(a) the schemes and programmes launched 
in Maharashtra for welfare of Beedi workers

(b) the number of Beedi workers likely to be 
benefited from each scheme and programme 
dunng the current year

(c) the number of programmes or schemes 
still under consideration of the Government to 
be launched in the near future along with the 
details thereof and

(d) the number of workers likely to be 
benefited therefrom >

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A 
SANGMA) (a) and (b) A statement indicat-
ing schemes and programmes launched in 
Maharashtra for welfare of beedi workers and 
estimated number of beneficianes dunng 1993-
94 is enclosed

(c) At present there is no new proposal or 
scheme under consideration of the Govern-
ment

(d) Does not anse



STATEMENT

153 Written Answers SRAVANA 29, 1915 (SAKA) Wntten Answers 154

Name of Scheme Estimated No of beneflcianes
dunng 1993-94

(a) Health:
1 StatiC-cum-Mobile/StaUc and Ayurvedic Dispensaries to 

the Beedi Workers
2 00 I akhs (Approx )

2 Scheme for Reservation of Beds in T B Hospital 40 (Approx)
3 Scheme for Domiciliary TVeatment of Beedi Workers 15 - d o -
4 Scheme for treatment of Beedi Workers suffering from 

Cancer
05 - d o -

5 Treatment of workers suffering from Mental diseases 02 - d o -
6. The Scheme of Leprosy Relief for Beedi Workers (mduding 

Gharkhata workers)
01 - d o -

7 Grant of Financial Assistance to Beedi Workers for 
purchase of Spectales

200 - d o -

8 Maternity Benefit Scheme for Female Beedt Workers 1000 - d o -
9 Scheme for payment of Monetary Compensation for 

Sterilisation to Beedi workers
05 —do—

10 Re-imbursement of expenditure as financial assistance to 
Beedi workers m respect of Heart Diseases

OS - d o -

11 Re-tmbursement of expenditure as financial assistance to 
Beedt Workers in respect of Kidney Transplantation

05 - d o -

<b) Homing:
1 ‘Build Your Own House’ Scheme for Beedi Workers 10 (Approx)
2 Housing Scheme for Economically Weaker Section of Beedi 

Workers
100 —do— (Kamptee)

(c) Edacational:
1 Grant of Scholarship to the Children of Beedi Woikers 9000 (Approx )
2. Financial Assistance to School Going Children of Beedi 

Workers for Supply of One Set of Dress
3000 —do—

(d) Recreational:
1 Scheme for Establishment of Audio Visual Sets/Cinema 

Vanl/Exhibition of Films for Beedi Workers
20000 (Approx)

2 Supply of T V Set to Co-operative Societies 01 —do—

(e) Soda! Security Scheme:
1 Group Insurance Scheme for Beedt Workers 36000



155 Written Answers AUGUST 2a 1993 Written Answers 156

{English!

Loans to Fanners

3795 DR. AMRITLAI KALIDAS 
PATEL 

SHRI V SOBHANADRF 
ESWARA RAO )Will

the MINISTER OF FINANCE be pleased to 
state

(a) whether the policy ol ad vancmg loans by 
the agncultural banks has been simplified by 
the Government

(b) if so the details thereof
(c) the maximum credit limit of the loam to 

the farmers which has been provided for the 
agncultural purposes dunng the last year

(d) whether the public sector banks have 
achieved the agncultural credit target as 
stipulated by the Reserve Bank of India dunng 
the above penod

(e) if so the details thereof and
(f) if not the reasons therefor and the action 

taken in this regard 7

THE MINISTER Ofr STATF IN THE 
MINISTRY OF FINANC E AND MINISTFR 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) All Indian banks 
including public sector banks are required to 
extend direct finance to agnculture (including 
allied activities) to the extent of 18% of their 
total credit Further m terms of Reserve Bank ot 
India guidelines, it has been stipulated that all 
loan applications upto a credit limit of Rs 
25 000 are to be disposed off within a fortnight 
and those for over Rs 25 000 within 8-9 
weeks

A number of steps have been taken with a 
view to increase flow of credit to larmers par-
ticularly small and marginal farmers The 
important ones are

1 The interest on loans upto Rs 25 000 is 
kept low at 12 0%

2 Term loans are provided at conces 
sional rates

3 In the case of crop loans availed of by 
small and marginal farmers interest charged is 
not to exceed the principal amount

4 In the case of crop failure, amount due 
diould be re-scheduled over a penod of 3-5 
yean and fresh loans should be given to 
farmers

5 No third-party guarantee or collateral 
security is to be insisted upon for loans upto 
Rs 10,000

6 Then should be no compounding of 
interest on current dues in agricultural 
sector

7 Delegation of appropriate sanctioning 
powers to the Rural Branch Managers so that 
majonty of loans applications are 
sanctioned at branch level itself

(c) The amount of credit depends upon the 
ana cultivated by a fanner and the crops grown 
Scales of finance a n  fixed for different crops by 
Technical Committee for each district and 
reviewed penodically to take care ot escalation

m cost

(d) to (i) Banks are required to grant atleast 
18% of their total advances as direct finance to 
agnculture As against the above taiget the 
achievement of public sector banks was 14% as 
at the end of March 1993 Government/RBI had 
taken up the matter with public sector banks 
advising them to improve the performance in 
this regard

flhmslationj
Per Capita Income

3796 SHRI DATTATRAYA BANDARU 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

(a) the per capita income in the country
(b) whether the per capita income of India is 

less than the per capita income of other 
countnes

(c) if so whether the per capita income is 
likely to increase m the country as a result of 
liberalised economic policy and

(d) the names of the State having maxi-
mum and mmimum per capita income 
separately’

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) The per capita 
national income for the year 1991-92 has been 
estimated at Rs. 5529
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(b) According to World Development 
Report, 1993, India was classified as a low 
income country Bor capita income of India was 
less than the per capita income of a large 
number of countries tn 1991

(c) Yes, Sir
(d) Punjab and Bihar had the highest and 

the lowest per capita net state domestic product* 
respectively in 1991-92

[English}
Review of Poverty Alleviation Programmes

3797 SHRI K. THULAS1AH VANDAYAR 
Will the Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state

(a) whether more than forty per cent of peo-
ple are living below poverty line m Southern 
States,

(b) if so. the reasons therefor,
(c) the steps taken by the Government to 

raise them above poverty line
(d) whether any review of various anti-

poverty programmes m these States has been 
conducted,

(e) if so. the details thereoi,
(0 whether the Government propose to 

launch any special poverty alleviation schemes 
for these people.

(g) if so, the details thereof, and
(h) the funds allocated for these schemes tn 

these States during the Eighth Plan and the 
manner m which these funds have been 
disbursed9

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) to (e) Based 
on the findings of the last (1987-88) NSSO 
survey the provisional figures of incidence of 
poverty m southern states viz Tamil Nadu, 
Andhra Pradesh, Karnataka and Kerala are 
estimated to be 32 8% 31 7% 321% and 17 0% 
respectively The major poverty alleviation pro-
grammes being implemented m all the States/ 
UTs including the four Southern States, air 
Integrated Rural Development Programme 
(IRDP) and Jawahar Rozgar Yojana (JRY) m 
the rural areas of the country These Pro-
grammes are monitored on a regular basis 
Financial and physical performance of the pro-
grammes in the above mentioned four states 
dunng 1he years 1990-91 to 1992-93 are given in 
the attached statements I  and II

(0 No, Sir
(g) Do not anse

STATEMENT—I

Financial Performance under IRDP and JRT during 1990-91, 1991-92 and 1992-93 In Tunfl Nadu, 
Andhra Pradesh, Karnataka and Kerala

(Rs m lakhs)

SI
No Programme

1990-91 1991-92 1992-93

Total
Alloca-
tion

Total
Expendi-
ture

Ibtal
Alloca-
tion

Total
Expendi-
ture

Total
Alloca-
tion

Total
Expendi-
ture

1 2 3 4 5 6 7 8

I
(a)

IRDP
Ifemil Nadu 4,940 56 5,01065 4.64844 4.527 72 4 382 90 4,43601

0>) Andhra Pradesh 5,58291 7,20012 5,17752 6,54898 4,88068 5.41142

(c) Karnataka 3,44434 3.07653 3,24068 2,78263 3.05400 2*7168

(d) Kerala 1,87112 2,043 61 176048 178484 1,66000 1,647 95

n
(a)

JRY
Tamil Nadu 17,223 66 19,661 60 17,65964 20,16277 16,78*61 20,10070

11- 114
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1 6 8

(b) A n O m tM fe *  19.18620 19.31709 1931951 18415.55 1869320 19.86606
(c) Karnataka 12.06970 10.89231 12093 58 10942 81 11762 00 1247414
(d) Kerala 639619 6.819 92 6.56995 6 58735 623834 6 843 94

STATEMENT—II

Ffaudal Performance u d e r IRDP and JRY dunng 1990-91, 1991-92 and 1992-93 in TunU Nadn. 
Andhra Pradesh, Karnataka and Kerala

SI 1990-91 1991-92 1992-93
No Programme --------------------------- ------------- ----------------------------------------------

Thrget Achieve- target Achieve- Target Achieve-
ment ment ment

1 2 3 4 5 6 7 8

I IRDP
No of families to 
be assisted/assisted

(a) Thmil Nadu 157 041 181842 148749 161 603 123 969 144987
<b) Andhra Pradesh 1.74,916 263 391 165 680 222 848 138 079 179018
(c) Karnataka 1,09482 125027 1 03 701 106 841 86425 1 03 856
(d) Kerala 59476 60877 56 335 57 562 46 950 50517

H JRY
Employment to be 
generated/generat-
ed (lakh mandays)

(a) Tfcmil Nadu 68695 75521 52103 83173 67194 767 86
<b) Andhra Pradesh 91998 81086 698 88 68041 65976 677 93
(c) Karnataka 57087 48656 418 36 40164 44168 41829
(d) Kerala 24483 13896 13898 177 08 13861 134 54

Securities Trading Corporation of India

3798 SHRI RAM KAPSE Will the Mmis- 
ter of FINANCE be pleased to state

(a) whether the Government propose to 
establish Securities Trading Corporation of 
India

(b) if so, the details of the proposal and it* 
present status, and

(c) the time by which it is expected to be 
established/started functioning7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a)

No, Sir Reserve Bank of India has decided to 
set up a Securities Trading Corporation of 
India

(b) The Corporation would have an initial 
paid up capital of Rs 500 crore and its 
ownership would be broad-based covering RBI, 
commercial banks, cooperative banks, finan-
cial institutions, mutual funds, and public sec-
tor units The main Objective of the Corporation 
would be to develop a secondary market m 
Government dated securities and public 
sector bonds

(c) Reserve Bank expects that the Corpora-
tion would be set up before the end of the 
current financial year
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Development of Handicrafts in Assam

3799 SHRI PROBIN DEKA Will the 
Minuter of TEXTILES be pleased to state

(a) whether the Government propose to take 
measures for the development of handicrafts in 
the tnbal area* of Assam,

(b) if so, the details thereof
(c) whether the Government has already 

approved some proposals m thu regard, and
(d) if so the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOOTLES (SHRI G VEN- 
KAT SWAMY) (a) and (b) Handicrafts u  a 
State subject, however for the development of 
handicrafts in the State of Assam, including 
tnbal areas of Assam, the Government, through 
the Office of the Development Commissioner 
(Handicrafts) is operating vanous schemes, as 
per details annexed as Statement-I

(c) and (d) Yes, Sir A statement-11 of pro-
posals approved in 1992-93 and so far in the 
current financial year u  attached

STATEMENT-I

SI No Name of the Scheme Objectives

1 Marketing Development 
Support

2 Marketing and service fcxtn 
Centre and other Market-
ing Programmes

3 Craft Development 
Centres

A modified scheme to assist in the iorm of a package of assis-
tance to organisations engaged in marketing/development of 
handicrafts (Central/State Handicrafts Dev Corpns/Apex 
Societies/Voluntary Organisations)

1 lb provide marketing and other services to craftsmen 
specially in craft concentration areas

2 lo render assistance m marketing credit raw-matenals 
and design development

1 A modified combined scheme of the earlier schemes of 
Common Facility Service Centres and Raw Material 
Depots

2 To assist Central/State Handicrafts Corpns and other 
organisations in setting up of CDCs in identified 
craft pockets

3 To Extend production market related and social services 
to the craftsmen

Design and Technical 
Development

S National Handicrafts and 
Handloom Museum

6 North Eastern Handicrafts 
and Handloom Dev 
Corporation

7 Survey and Studies

1 A modified schemt to assut craftsmen in development 
designs both by identifying traditional styles and 
innovating new ones for marketability 
To assist Corpns Apex Societies voluntaiy organi-
sations to engage designers/technical consultants 
developing/new range of products 
To preserve and document traditional crafts 
To disseminate awareness on above crafts 
To revive languishing crafts

To harness the vast resources in terms of skill and raw 
matenals to the benefit of craftsmen of the North Eas-
tern Region

2 To act as a focal point and to provide necessary technical 
expertise to the artisans and craftsmen 

To undertake craft specific and areas specific surveys to have 
data base in Handicrafts
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SI No Name of the Scheme Objective

8 Exhibition and Publicity

9 Export Promotion
10 Training

Social Security and other 
activities award

12 Equity participation m 
Central/State Corpns and 
Apex Societies

13 Construction of 
Handicrafts Bhawan

14 Special programme lor 
Revival of languishing 
crafts

1 To assist organisations engaged in Marketing/deve-
lopment of handicrafts (Corpns., Co-operatives Apex 
Societies) in holding exhibitions

2 To undertake and assist organisations in undertaking 
market related publicity campaigns including adver-
tisements brochures catalogues etc

To promote exports of handicrafts
1 To develop upgradation of skill and impart training both

m high demand/export oriented crafts and in languish-
ing crafts

2 To enhance the employment opportunities
1 To augment seam ty/confidence of the craftsmen both in 

terms of recognising his ments and ensuring financial 
security in old age/mfimuty

2 To give National Awards to the craftsmen for recognis-
ing excellence in workmanship

To strengthen the equity base of organisations engaged 
marketing of handici ills

lo  ulilist funds loi tin constiuction of Handici ifts Rh wan 
building nt Baba Khaiak Singh Maig In accommodate S lies 
outlets of Mich States/IJfs which do not hive any 
empona m Dtlhi
To launch special programmes for identification survey and 
revival of languishing ciafts through various measures like 
Design development tiaining exhibition etc

STAILMLNT-II

SI
No

Name of the Organisation from 
whom proposals received

Year of 
sanctioned

Purpose Amount
released

Rs
1 M/s Dubapara Pan silpa Pras 

tisthan Society I td
1992 91 Selling up of Crafts Develop-

ment C cntre it Dubapara
168750

2 M/s Tejpur Distt Mahila Samiti 
Tejpur

1992 91 Haming m Tribal Ornamen-
tal Weaving

61750

1 Crafts Council of Assam 1992 93 Foi holding exhibitions 19000
4 Crafts Council of Assam 1991-94 Foi holding Exhibitions 160000
5 Assam Government Marketing 

Corporation Guwahati
1992 91 For holding Lxhibitions 699773

6 Assam Government Marketing 
Corporation Guwahati

1992 91 Renovation of f mpontim 62^00

7 Assam Government Marketing 
Corporation Guwahati

1991-94 Foi holding 1 xhibitions 900000
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{IhmslationJ

Research work on Cotton Production

3800 SHRI NITISH KUMAR*) w ..
DR. CHINTA MOHAN J

the Minister of TEXTILES be pleased to 
state

(a) the amount being spent by the Govern-
ment on reserach work regarding production 
of cotton

(b) whether there is a need to encourage the 
research work in this sphere and

(c) if so the steps being taken by the Govern 
ment in this regard'?

THE MINISTER OF STATE OF THE 
MINISTRY OF TFXTI1ES (SHRI G VEN 
KAT SWAMY) (a) Amount spent on research 
and development work for the growth ol cotton 
by the Ministry of Agnculture through Indian 
Council of Agriculture Research (IC AR) 
amounted to Rs 59  ̂937 lakhs dunng 1991 
93

(b) Yes Sir
(c) The Government have strengthened 

further the existing set up of research on cotton 
under VIII Plan penod by allocating more 
money and man-power and by providing more 
research facilities More research centres have 
also been opened to cover other agroclimatic 
zones for the development of cotton 
research

JFngluhJ

Credit Deposit Ratio of Banks in 
Uttar Pradesh

3801 SHRI SANTOSH KUMAR 
GANGWAR Wdl the Minister of FINANCE 
be pleased to state

(a) whether the Credit Deposit Ratio of 
Public Sector and Commercial Banks as on 
December 1991 and 1992 was less than the 
norms presenbed by the Reserve Bank of India 
m this regard

(b) if so the details thereof
(c) whether the Government of Uttar 

Pradesh has drawn the attention of the Union 
Government in this regard and to remove 
restrictions imposed on commercial banks to 
provide loans for infrastructure of roads 
badges, flyovers and

(d) if so the action taken by the Union 
Government in this regard ?

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR 
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) No specific level for 
Credit Deposit Ratio have been stipulated by 
Reserve Bank of India (RBI) for the Public 
Sector Banks However with a view to remove 
regional imbalances in economic development 
banks are under instructions of RBI to achieve 
a credit deposit ratio of 60% m respect of their 
rural and semi-urban branches separately on 
all India basis Banks are also advised that 
though it is not necessary to achieve this ratio 
separately branch-wise distnct wise or region 
wise the bank should ensure that wide dispanty 
in the ratios between different States is 
avoided

(c) and (d) The State Government of Uttar 
Pradesh has been requesting the RBI and the 
Govt of India to make available credit through 
the commercial banks operating m the State to 
execute vanous projects m the State The Credit 
Deposit Ratio cannot be the sole indicator ot 
economic development of a particular State/ 
Region The actual level of credit m relation to 
locally mobilised deposits in a particular State 
or Region depends upon the credit absorption 
capacity of the State/Region which in turn is 
detennined and influenced by factors such as 
development of infrastructural facilities and 
availability of required inputs and marketing 
outlets for agncultural industnal production 
etc A task Force has been set up by RBI to 
suggest the measures for improving C D Ratio 
in the State

Finance to Deep-Sea Fishing Industry by 
SCICI

3802 PROF UMMAREDDY VLNKATFS- 
WARLU w ai the Minister of FINANCE be 
pleased to state

(a) whether the Government are aware that 
the Shipping Credit and Investment Company 
of India is shifting away from iti cort activities 
of financing ships and deep-sea fishing 
industry

(b) if so the reasons therefor
(c) the sectoral break up of its loan portfolio 

as on June I 1993
(d) whether any review of the diversification 

programme of S C IC I  ts proposed to be 
done and
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(e) if so the details thereof9

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) and (b) Yes, Sir SCICI Ltd has 
informed that it initially diversified into the 
sectors of transportation food processing 
energy telecommunication tounsm and travel 
Further on obtaining the requisite approval the 
company diversified into other areas of the 
economy as well with a focus on infrastructure 
and core sectors of the industry with an export 
potential SCICI would howevet continue to 
play a pivotal role in the development of ship-
ping fishing and related industries

(c) Sectoral break up of outstanding loan 
portfolio as on March 31 1991 is as follows 

(R* m Crores)

Industry Out
stand-

ing

% to 
Total

Food Products 287 028
Tfextiles 188 018
Chem Products 2 88 028
Cement 1000 098
Machinery 10 so 101
Electrical and Flectronic

Equip 397 039
Transport Equip 1852 182
Qectncity 3000 29S
Iron & Steel 600 0 59
Slentces
—Shipping 777 29 7632
—Others 7660 7S2
Other*
—Fishing 7102 697
—Misc 500 049

To t a l 101851 100 00

(d) and (e) No Sir

Welfare of Weavers

3803 SHRI V S VHAYA RAGHAVAN 
Will the Minister of TEXTILES be pleased 
to state

(a) whether the Union Government have 
provided assistance to the Kerala State 
Handloom Development Corporation to imple-

ment various welfare schemes for weavers in its 
silver jubilee year; and

(b) if so the details thereoff

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VFN- 
KAT SWAMY) (a) and (b) While Govern-
ment of India has not sanctioned funds keeping 
in view the silver jubilee of any organisation a 
sum of Rs 43 80 lakhs has been sanctioned on
30-3-93 to Government of Kerala for implemen-
tation of Health Package Scheme to be 
implemented dunng the years 1992-93 and
1993-94 Kerala State Handloom Development 
Corporation will be the implementing agency 
for this purpose

Export of Handloom Items

3804 SHRI RAMA KRISHNA 
KONATHALA Will the Minister of TEX-
TILES be pleased to state

(a) the quantity and value ot handloom 
items exported dunng 1991-92 and 1992-91

(b) the share of handloom exports in the 
total textile exports dunng the same penod

(c) the targets envisaged for export of hand 
loom items dunng the year 1993-94 and

(d) the measures taken to boost exports of 
handloom items7

THE MINISTER OF STATF OF THI 
MINISTRY OF TEXTH ES (SHRI G VFN 
KAT SWAMY) (a) The quantity and value of 
cotton handloom fabncs and madeups expor-
ted dunng 1991-92 and 1992-91 art as 
follows

(Provisional) 
(Figures in crores)

1991-92 1992-93

Qty Value Qty Value 
(Rs) (Rs)

Cotton Handloom 77 189 1 8 6 273 0
Fabncs (tn sq
mtrs)

Cotton Handloom 52 503 1 6 4 7601
Made-ups (m kgs)

Source Handloom Export Promotion Coun-
cil Madras.
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(b) The share of cotton handloom exports in 
the total cotton textile exports was 180% tn
1991-92 and 212% tn 1992-93

(c) The target fixed by Government for 
export of cotton handloom fabrics and made- 
ups dunng 1993-94 is USS 410 56 million

(d) Government have been taking a number 
of steps to boost exports of handloom items 
from the country such as sponsoring Buyer 
Seiler Meets, participation in fairs m major 
markets releasing advertisement m foreign 
trade magazines, product development and 
quality upgradation through appropnate train-
ing programmes.

flhmslatumf

Badge! Deficit

3805 SHRI RAM BADAN Will the 
Minuter of FINANCE be pleased to state

(a) whether the budget deficit for the year
1993-94 has been shown less by taking more 
loan from the World Bank,

(b) if so, the quantum of loan taken to make 
up the difference,

(c) if not, the other sources by which the 
defiat in the budget has been made up

(d) whether the Government have made any 
study about the impact of this policy and

(e) if so the details thereof >

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHtKHARA MURTHY) (a) and
(b) No Sir Loans from the World Bank net of 
repayments, amount to Rs 3807 crore in 199J-94 
Budget Estimate which constitute 26% of the 
total estimated receipts

(c) The Budgetary deficit estimated will be 
financed from net expansion of 91 days 
Treasury Bills

(d) and (e) Do not arise

Committee oa Abolition of Sales Tax

3806 SHRI SHYAM BIHARI MISRA 
Will the Munster of FINANCE be pleased 
to state

(a) whether the Government have taken any 
action on the Report of Sales Tax Abolition 
Committee constituted under the Chair-
manship of Pandit Kamlapati Tripathi

(b) if so, the details thereof, and

(c) if not, the reasons therefor >

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a) No 
such Committee was ever constituted However 
a committee was set up under the Chau- 
manship of Shn Kamlapati Tnpathi lor exten-
sion of the scheme of additional excise duty to 
other commodities in addition to sugar tobacco 
and textiles The Committee had recommended 
in its report submitted to the Govt in Jan 1983 
that the Scheme of Additional Excise Duty tn 
lieu of Sales Tax may be extended to five more 
commodities—Vanaspati Drugs & Medicines 
Cement Paper and Paper Board and Petroleum 
Products The matter was discussed in the Chiei 
Ministers’ Conference held m Feb 1989 but 
almost all the States opposed the recommen-
dations of the Committee

(b) and (c) Does not arise in view of (a) 
above 
/EnghshJ

U K. Assistance for NTC Mills

3807 D R KRUPASINDHU BHOI Will 
the Minister of TEXTILES be pleased to 
state

(a) whether the Government Propose to take 
loan from the United Kingdom to modernise 
the National Textiles Corporation (NTC) 
and

(b) if so the details of the modernisation 
schemes drawn up and loans proposed to be 
taken to implement the Schemes 7

THE MINISTER OF STATE OF THF 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) and (b) A proposal for 
modernisation of NTC mills has been sent to 
Government of U K. for consideration/funding 
under their Overseas Development 
Assistance

Broadly, the proposals for modernisation has 
die following salient features

(a) Maximising contnbution levels on exist-
ing product-mtx

(b) Exploring alternative high value pro-
ducts, going tn for increased production 
of high value blended fabrics.

(c) Improving present level of utilisation 
and productivity
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(d) Inducting sophisticated appropriate pro-
duction technology, such as Rotors in 
spinning, Hi-Tech looms. Auto Coners 
etc.

(e) Creation a permanent expert culture.

(0 Restructuring/merger of some of the 
existing unviable mills to make them via-
ble units.

(g) Capital restructuring.

SEBI Action Against Merchant Bankers

3808. SHRI MAD AN LAL KHURANA. 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the Securities and Exchange 
Board of India (SEBI) had pointed out deficien-
cies in prospectus for capital issues by 
companies;

(b) if so, the details thereof;

(c) the extent to which merchant bankers 
have failed to take notice thereof and correct the 
deficiencies;

(d) whether the SEBI has decided to take 
action against such bankers and others con-
cerned as reported in the ‘Hindustan Times’ 
dated August 3, 1993;

(e) if so, the details thereof: and

(f) the details of the modifications being 
made by SEBI in its regulations and guidelines 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) The offer documents of 
companies entering the market for raising capi-
tal are vetted by SEBI to ensure adequacy of dis-
closures. Deficiencies in the offer documents 
are communicated to the lead managers. The 
common deficiencies observed by SEBI in the 
offer documents, include lack of details regard-
ing promoters' total share holding, basis of 
reservation for employees, promoters back-
ground appraisal of the project, financial infor-
mation, status regarding statutory approvals 
and information on credit rating.

(c) SEBI has reported that normally 
merchant bankers are found to-be attentive in 
taking corrective steps.

(d) and (e) SEBI has reported that it has been 
taking prompt action against defaulting 
merchant bankers. The action taken includes 
issue of showcause notice for awarding penalty 
points, actual award of penalty points and in 
exceptional cases temporary suspension of their 
activities till corrective action is taken to remove 
the deficiencies.

(0 SEBI haa reported that it has not made 
any modifications in its regulations in this 
regard so far.

National Stock Exchange

3809. SHRI G. DEVARAYA NAIK: Will 
the Minister of FINANCE be pleased n  
state:

(a) whether the Government have retained 
the services of any International Consultancy to 
establish the operations of the proposed 
National Stock Exchange;

(b) if so, the datails of the terms of referenct 
of such services;

(c) whether the Government are also con-
sidering to reconstitute the Board of Directors 
of the National Stock Exchange;

(d) the number of applicants who have been 
granted the membership of the National Stock 
Exchange; and

(e) the time by which the Stock Exchange is 
expected to begin operations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) The National Stock Exchange is yet to 
invite applications for membership of the 
Exchange.

(e) The National Stock Exchange is expec-
ted to commence operations in a phased man-
ner. The money market segment of this 
Exchange is expected to commence operations 
during the year 1993-94 and the capital market 
aegement shortly thereafter.
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Im tn  to NTC Dm  lb  C im B itim  of on 
Going Project*

3810. SHRI V. SREENIVASA PRASAD 
WQ1 the Minister of TEXTILES be pleased to 
refer to the nsply given to the Unstarred Ques-
tion No. 641 on July 2* 1991 and state:

(a) the reasons for pruning the modernisa-
tion schemes of the mills under the manage-
ment of the NTC (WBABO) Limited;

(b) the details of investments/expenditures 
made till the date of pruning the schemes in 
each of the mills expansion programme;

(c) whether those investments have adver-
sely affected the financial operation without 
sny positive results; .and

(d) if so, the details thereof and the correc-
tive measures taken by the Government 
thereon'?

THE MINISTER OF STATE OF THF 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) • (a) During the 6ih Five Year 
Plan, expansion modernisation programmes 
for three units under NTC (WBABO) had been 
ptuned due to financial constraints

(b) An amount of Rs 12 lakhs had been 
spent on civil construction in one of the mills 
vftiere the scheme for expension had been 
envisaged and subsequently had to be pruned 
due to financial constraints

(c) and (d) As only Rs 12 lakhs had been 
spent of civil woiks and no expenditure was 
incurred on capital machinery, there was no 
adverse affect on the financial operations of 
the unit

flhmslation)

Financial Assistance for Development of Tourist 
Circuits and Tourist Resorts

3811. SHRIN. J.RATHVA Will the Minis-
ter of CIVIL AVIATION AND TOURISM be 
pleased to state *

(a) the Amds allocated for the development 
of tourist circuits and tourist resorts during the 
Eighth Five Year Plan, State/Union 
Tferritory-wise;

(b) whether any publicity material including 
television documentaries have been made or 
aw proposed to be made with a view to attract 
both domestic and foreign tourists,

(c) if so, the details thereof:

(d) whether the Government have received 
some proposals or projects to make such televi-
sion documentaries; and

(e) if so, the details thereof and the progress 
made in this regard ?

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD); (a) Finds are not allocated State/ 
Union Territory-wise for development of tourist 
circuits and tourist resorts.

(b) and (c) Production of publicity material 
for promoting tourist attractions of the country 
is a continous process From die very beginning 
of 25th plan till date, a total of 18 promotional 
films, 18 brochures, 21 folders, 6 posters and 4 
city maps, 1 map of India and one diaiy have 
already been produced.

(d) No, Sir.

(e) Does not arise.

Direct Finance to SSIs
3812 SHRI SURENDRA PAL PATHAK 

Will the Minister of FINANCE be pleased 
to state

(a) whether the Small Industries Develop-
ment Bank of India (SIDBI) has decided to pro* 
vide direct finance to small scale industries in 
addition to providing refinance;

(b) if so, the details thereof, and
(c) the net profit earned by the above Bank 

during each of the last three years ?
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED)' (a) and (b) Yes, Sir The Small 
Industries Development Bank of India (SIDBI) 
has introduced various schemes for providing 
direct finance on a selective basis to Small Scale 
Industries in order to supplement the credit 
available to the small scale sector through the 
existing credit delivery mechanism These, 
inter-aha, include -

(i) Scheme for direct assistance to 
Specialised Marketing Agencies

(ii) Scheme of assistance for development of 
industrial areas for SSI sector

(tii) Scheme for direct assistance to Ancil- 
lary/Sub-contracting units

( i v )  Equipment Finance Scheme
(v) Project Finance Scheme

12-114 LSS/ND/94
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(c) The net profits earned by SIDBI dunng 
the past throe yean are as under

(Rs crores)

Year Net Profit

1990-91 3560
1991-92 7219
1992-93 10829

/English]
Development of Financial Institutions

3813 SHRI SANAT KUMAR MANDAL 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Reserve Bank of India is pre-
paring a set of new prudential norms for the 
development of financial institutions and

(b) if so, the broad thrust of these new norms 
on the functioning of the financial insti-
tutions?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) The prudential account-
ing norms for the all India financial institutions 
are under finalisation with the Reserve Bank 
of India

LIC PWkaes
3814 SHRI SYED SHAHABUDDEN Will 

the Minuter of FTNANCF be pleased to 
state

(a) the number of Life Insurance Policies in 
flic country as on March 31 1993,

(b) the total number of such policies m 
Bihar, as a whole, and in Kishanganj Arana 
and Pumea districts of Bihar distnct-wise 
and

(c) total number of policies which matured 
m the country dunng 1992-93, number of claims 
paid dunng the year and number of claims 
pending at the end of the year and on June 30
1993 in respect of those policies *>

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF -STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) The requisite information 
is being collected and will be laid on the Table 
of the House

Beedi Worken of Kerala
3815 SHRI THAYIL JOHN ANJALOSE 

Will the Minister of LABOUR be pleased to 
state

(a) the oess collected from Beedi manufac-
turing units tn Kerals dunng the last three yean 
and the amount released therefrom dunng the 
said period for their welfare,

(b) whether the Government propose to 
introduce any new scheme for the Beedi 
woiken, and

(c) if so, the details thereof7

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) Statement is attached

(b) No. Sir
(c) Question does not arise

Statement

SI Year Cess collec- Amount re-
No tion in leased for

Kerala Bangalore
Region

1 2 3 4

1 1990-91 45,39,353 1,9591,015
2 1991-92 44,71479 1,91,21,592
3 1992-93 1,01,91,831 1,80,76492

Bangalore Region covers the States of 
Karnataka and Kerala Expenditure incurred 
on various Welfare Schemes as per Column 4 
above meant for Beedi workers refen to both 
die States jointly, since separate budget alloca-
tion is not made

Civil Aeronautics Board
3816 SHRI G MADEGOWDA Will the 

Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether there is any proposal to set up a 
Civil Aeronautics Boa id, and

(b) if so, the details (hereof?
THE MINISTER OF CIVIL AVIATION 

AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) and (b) There is no proposal to set 
up a Civil Aeronautics Board at present
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flhmslation]
Silk Prqfecti to Madhya Pradesh

3817. SHRI SHTVRAJ SINGH 
CHAUHAN: W01 the Minuter of TEXTILES 
be pleased to state:

(a) the districts of Madhya Pradesh where 
silk projects are being implemented by the Cen-
tral Silk Board;

(b) whether the Board propose to implement 
such projects in other districts of Madhya 
Pradesh; and

(c) if so, the details thereof?
THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) • (a) to (c) Under the World 
Bank & Swiss assisted National Sericulture Pro-
ject, the Central Silk Board is directly 
implementing a pilot sericulture project in Bas- 
tar district of Madhya Pradesh. At present there 
is no proposal to implement such projects in 
ether districts of the State

/English/
Marathe Committee Report on Urban Co-

operative Banks
3818 DR. D. VENKATESWARA RAO )  

SHRI BOLLA BULLI RAMAIAHV. 
SHRI SANTOSH KUMAR J  

GANGWAR

Will the Minister of FINANCE be pleased 
to state-

(a) whether recommendations of the 
Marathe Committee on licensing of new Urban 
Co-operative Banks have been accepted by 
RBI;

(b) if so, to what extent entry of the new 
Urban Co-operative Banks has been 
liberalised;

(c) the extent to which it will be helpful for 
the Urban Co-operative Banks; and

(d) the reaction of the Urban Co-operatWte 
Banks to the proposed liberalisation pro-
cess?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) • (a) The recommendations of 
Marathe Committee on licensing of new Urban 
Cooperative Banks have been accepted by 
Reserve Bank of India (RBI) with certain 
modifications.

(b) to (d) As per the new policy, the existing 
viability and entry point norms stand revised 
upwards in respect of four different categories 
of centres (A, B, C & D) based on population 
criteria, the details of which are given in the 
enclosed Statement

While every new bank will have to satisfy the 
prescribed entry point and viability norms, cer-
tain relaxations have been considered for banks 
proposed to be organised in least developed 
areas, tribal areas and less developed areas as 
shown in the Annexure

In keeping with special status accorded to 
Mahilas and Scheduled Caste/Scheduled 
Tribes, certain relaxations have been permitted 
in entry point norms to the extent fo 50% of the 
viability norms for the relevent centre. It will, 
however, be necessary that at least 51% of the 
membership of banks organised by SC/ST must 
belong to the said categories. The membership 
of the Mahila Banks will continue at 100% 
women as hitherto. Further, credit dispensed by 
these two specialised categories of urban Co-
operative banks should be in the same propor-
tion as their membership. Operational circulars 
on various aspects have already been issued by 
RBI to State Governments, Registrar, Coopera* 
tive Societies and other agencies on 25th 
May. 1993.

Statement

Centres Population

A  Metropolitan—large SO lakhs and above SO
B. Metropolitan—others 10 lakhs and above but less then 50 Lakhs
C  Urban 1 lakhs and above but less than 10 Lakhs
D. Semi-urban 10,000 and above but less than 1 Lakh
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1 *
H Viability Noma

(Amount in Rs. lakhs) 
C E N T R E S

A B C D

Share capital 7500 4000 25 00 10.00

Reserves 3000 1600 1000 400

Deposits 645 00 34400 21500 86.00

Advances 52500 28000 17500 7000

Vforkuig capital 75000 40000 25000 10000

Membership (Nos) 6000 4000 3000 2000

The above viability norms have to be normally achieved withm a penod of 3 years The mem*
beiahtp norm has to be achieved by the end of 2 years

HI £atry M s t Nonas
A B C D

Shase capital (Rs tn lakhs) 6000 3000 15 XX) 600
Membership Initial 3000 2000 1500 1000

[Ihmalation]
SBI Branches in Gqjarat

3819 SHRI CHHITUBHAI GAMIT Will 
the Minister or FINANCE be pleased to state 
the dtistnct-wise numbr of branches of the State 
Bank of India tn Gujarat as on May 31 1993 
and their number tn rural and urban areas 
respectively?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) The Distnct-wise number of 
branches of State Bank of India in Gujarat m 
Rural and Urban centres as on March 31,1993 
are given below —

Name of District No of branches

Rural Centre Urban/Metropolitan Centre

Ahmedabad 14 62
Amroh 2
Banaskantha 16
Bhamch 16 4
Bhavnagar 4 2
Dangs 3
Gandhinagar 4
Jamnagar 1 4
Junagarh 3 5
Kachchh 3 2
Kheda 16 5
Mehsana 13
Panchamahals 7
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1 2  3

Rajkot 8 5
Sabarkantha 12 _

Sunt 9 17
Suiendranagar 6 __

\fcdodara 32 20
\Usad 15 3

(EngfohO
Growth Scheme* UTI

3820. SHRI MANORANJAN BHAKTA 
Will the Minuter of FINANCE be pleased 
to state:

(a) whether the Unit TVust of India’s earlier 
growth schemes were highly successful in mop-
ing up funds;

(b) if so, whether UTI is now faced with only 
a lukewarm response to its latest one, the Grand 
Master Unit Scheme, 1993;

(c) if so, whether there is rethinking on 
growth schemes of the Unit Trust of India; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) Yes, Sir.

(b) The relatively poor response to the 
Grand Master Unit Scheme 1993, was mainly 
cm account of the depressed stock market con-
ditions prevailing at the time the scheme 
opened for subscription.

(c) Sc. (d) Unit Thist of India has indicated 
that it will continue to oilier a variety of schemes, 
including growth schemes, to meet the diver-
sified requirements of the investing public, 
depending on its perception about stock market 
behaviour and expected investor's response.

phmdation]
Employees State Insurance Scheme

3821. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of LABOUR be 
pleased to state:

(a) die number of employees covered under 
the Employees State Insurance Scheme during

the year 1992*93, particularly in the State of 
Uttar Pradesh; and

(b) the taiget fixed for the year 1993-94?

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A  
SANGMA): (a) As on 31-3-93 there were 62.66 
lakh employees covered under the ESI Scheme 
of which about 4.11 lakh employees were in U. 
P. The number of employees covered through 
implementation in new areas during 92-93 
was 13,070.

(b) During 1993^94, the ESI Scheme is likely 
to cover about 1.50 lakh additional emplo-
yees.

CUM Labour Welfare Project

3822. SHRI VILLAS RAO NAGNATHRAO 
GUNDEWAR Will the Minister of LABOUR 
be pleased to state:

(a) whether a project for the welfare of child 
labourers is in operation in Maharashtra;

(b) if so, the amount spent under this 
scheme during the last two years;

(c) the number of children rehabilitated 
every year under this scheme; and

(d) the number of child labourers rescued 
from hazardous industries?

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA): (a) to (d) In Maharashtra 2 pro-
jects have been taken up in 1993 under the 
International Programme for the Elimination 
of Child Labour with assistance from ILO. 
These are expected to cover about 1250 child 
labourers. The amount released to the projects 
so far is Rs. 3.58.085.
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[English}
IRDP in Assam

3823 SHRI PROBIN DEXA Will the 
Minister of FINANCE be pleased to state

(a) the number of families financed under 
the integrated Rural Development Programme 
in Assam dunng each of last two years

(b) the amount distributed dunng the above 
penod and

(c) the amount proposed to be spent dunng 
the year 1993-94 m the State dunng the 
above programme9

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a)and(b) The number of families 
assisted and the amount disbursed by Co-
operative Banks, Commercial Banks and 
Regional Rural Banks under Integrated Rural 
Development Programme (IRDP) m Assam 
dunng the last two years are as under

(Amount in lakhs of Rs )

Year No of fami-
lies assisted

Amount
disbursed

1991-92 46416 1973 68
1992-93 39827 1067 83
(Provisional)

(c) Government of India has made a total 
provisional allocation of Rs 2,770 lakhs by way 
of subsidy to be shared equally by the Centre 
and the State Government of Assam under 
IRDP for the year 1993-94

Du Mahal

3824 DR. VASANT NIURUTTI 
PAWAR 

PROF M KAMSON

the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) the total revenue collected dunng 1992* 
93 by way of entry fee to Thj Mahal

(b) whether there had been any fall m the 
tourist traffic to Taj Mahal dunng 1992-93, 
and

(c) if so, the steps taken or proposed to be 
taken by the Government to attract more 
tounsts to Thj Mahal?

THE MINISTER OF CTVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) (a) The total revenue collected dunng
1992-93 by way of entry fee to Tlaj Mahal was 
about Rs 7 9 lakhs.

(b) No. Sir
(c) Does not arise

Board for Financial Supervision

3825 SHRI R  SURENDER 1
REDDY f  * Wl11 A**

SHRI RAM KAPSE J

Minuter of FINANCF be pleased to state
(a) whether the Reserve Bank of India pro-

pose to set up a Board for financial super-
vision

(b) if so, the objectives of the proposed 
Board

(c) whether the Reserve Bank also propose 
to bnng all non-banking financial companies 
under the proposed Board,

(d) if so the reasons therefor
(e) whether the Reserve Bank has already 

issued guidelines to regulate the working of the 
non-banking financial companies, and

(0 if so the details thereof*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a)to(d) It has been decided to set 
up a Supervisory board under the aegu of 
Reserve Bank of India The* structure and 
functions of this Board are under formu-
lation

(e) and (f) The directions issued by Reserve 
Bank of india to the non-banktng financial 
companies at present relate to their deposit 
taking activities In die first phase of the 
implementation of the recommendations of the 
Wbriung Group of Financial Companies 
Reserve Bank of India had issued directions on
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April 12,1993 to all non-banking financial com-
panies. These directions required the financial 
companies, other than hire-purchase, financial 
and equipment leasing companies, to maintain 
liquid assets to the extent of 5 per cent of their 
deposit liabilities.

i m  Institute of Capital Market

3826 SIIRI TARA CHAND KHAN- 
DELWAL Will the Minister ot FINANCF be 
pleased to state

(a) whether the UTI Institute of capiul 
markets regularly conducts short-term pio- 
gramme for professional development

(b) if so, the details thereof
(c) the number of courses conducted an-

nually and the amount of fee collected dunng 
the last two years,

(d) whether the programmes are subsidised 
for the participants from the public sector and 
other Govertubent sponsored institutions,

(e) whether the Government propose to offer 
the expertise of the UTI Institute of Capital

Markets for investors awareness at no-profit- 
no-loss basis, and

(I) if so, the details thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Yes, Sir

(b) The course calender for the year 1993-94 
is given in the enclosed statement

(c) The number of courses conducted dunng 
(he years 1991-92 and 1992-93 was 31 and 34 res-
pectively The fee collected dunng the years
1991-92 and 1992-93 amounted to Rs. 4082 
lakhs and Rs 6651 lakhs respectively

(d) The present fee structure already has an 
dement of subsidy which is met from the divi-
dend income from investment of the corpus 
fund of Rs. 5 crores provided by the UTI

(e) and (0 At present, there is no such 
proposal

Statement

U II Institute o f Capua! Markets, Course Calendar for the year Apnl 1993—March 1994

Title Fees Dura-
(Rs) tion May June Jul Aug Sep Oct Nov Dec Jan Feb Mar

Investment 
Management 
Fund Managers’
Course
(Certificate
Course) 22^00 3 Weeks 31 19 17 5
Introduction to
technical 6.000 3 Days
Analysts 10.000 5 Days 29-31 10-14
Securities Trad-
ing and Maiket
Operations 10,000 5 Days 16-2011-15 3-7 5-9 6-10 27-31
Fixed Income 
Secunties Mana-
gement 6,000 3 Days 26-28
Investment Re-
search 10.000 5 Days 20-24
Management of
Mutual Funds 10,000 5 Days 13-17

Merchant Bank-
tog
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2 3

11-21 14-24

18-20

Marketing Issue 
Mgt Service*
(MIMS) 10,000 5 Day* 12-16

Merchant Bank-
ing and Under-
writing 18,000 10 Days
YUuing Pricing &
Capital Market
Inurnment 6,000 3 Days
Accessing Inter-
national Capital
Markets 6,000 3 Days °"8
Corporate Fi-
nance
Risk Manage-
ment for Finan-
cial Services 10,000 5 Days 8-12
Regulating Fi-
nancial Services 6,000 3 Days 17' 19
Risk Manage 
ment
Corporate Strate-
gies for Capital
Market Access 10,000 5 Days 19-23

Waiving off Loan* of Weavers in U. P.

3827 SHRI SURENDRA PAL PATHAK 
Will the Minister of FINANCE be pleased to 
state

(a) whether the Government have waived off* 
the loans of weavers in Uttar Pradesh dunng the 
last two years;

(b) if so, the details thereof,

(c) whether the Union Government had con-
sulted the State Government in regard to its 
share, and

(d) if so, the deufls thereof*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) Presumably, the Hon’ble 
Member is referring to the Agricultural and 
Rural Debt Relief (ARDR) Scheme. 1990 for-
mulated by the Government of India for pro-
viding debt relief to a selected category of 
borrowers which include farmers, landless

labourers, artisans and weavers in rural areas 
who had taken loans from Public Sector Banks 
and Regional Rural Banks. On the advice of the 
Central Government, State Governments, in-
cluding Uttar Pradesh, had also formulated their 
schemes on the lines of the Central Scheme for 
die benefit of the borrowers in the cooperative 
sector. The scheme was effective from 15th May
1990 and came to a close on 31st March, 1991 
The total number of beneficiaries including 
weavers to whom relief was provided by Public 
Sector Banks, Regional Rural Banks'and Co-
operatives under the Scheme in Uttar Pradesh 
was 51.81 lakhs involving an amount of 
Rs. 1041.85 crores.

(c) and (d) The Central Government had 
commit ed to underwrite the entire burden of the 
relief provided under ARDR Scheme, 1990 by 
Public Sector Banks and Regional Rural Banks 
and to provide 50% assistance for the relief pro-
vided fay Co-operative Credit Institutions byway 
of grant. The other 50% of the cost of the Scheme 
for Co-operatives shall have to be borne by the 
state Governments. On the basis of the ARDR 
daims received from the Cooperative banks of
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U P , NABARD ha* furnished the following 
detail* of relief provided to weaver* m Uttar 
Pradeah

(Rs m crores) 
UPSCB UPSLDB

(0 Total claims lodged of 54317 10027
which claim in respect 170
of weavers

(ii) Amount sanctioned 
by NABARD

Grant 22926 4270
Loan 22926 4270
Tbtal 458 52 85 40

(m) Balance amount to be
released (1-11) 84 65 14 87

[English]

Uaemplayawflt Relief ■  Uriiaa and Rural 
Sedova

3828 SHRI SYED SHAHABUD-
DIN Will the Minister of LABOUR be 
pleased to state

(a) whether the attention of the Government 
has been drawn to the estimates of unemploy-
ment made by the National Institute of Public 
Finance and Policy;

(b) whether the Government agree with the 
estimates for 1993-94

(c) whether the Government propose to 
extend unemployment relief to all unemploy-
ment persons in the rural and urban sectors 
and

(d) if so, the details thereof9

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a) and (b) According to the 
information made available by the National 
Institute of Public Finance and Policy New 
Delhi no estimate of unemployment have been 
made by them

(c) and (d) Government of India has no 
proposal to provide unemployment allowance 
to unemployed persons

[Jhtnalaaon]

BeedI Workers Covered Under EPF Scheme

3829 SHRI SHTVRAJ SINGH CHAU- 
HAN Will the Minuter of LABOUR be 
pleased to state

(a) whether a large number of Beedi workers 
in Madhya Pradesh have not been coveted 
under the Employees Provident Fund 
Scheme,

(b) if so, die reasons therefor and
(c) the steps being taken by the Government 

to cover these Beedi workeis under the 
Scheme ">

THE MINISTER OF STATE OF THh 
MINISTRY OF LABOUR (SHRI P A  
SANGMA) (a)to(c) According to the avail-
able information 63,427 workers are already 
covered under the Employees’ Provident Fund 
Scheme, 1952 In order to cover all the coverable 
beedi workers, periodical inspections are being 
conducted by die EPF Organisation

[English]

Coatiaaaades Plan of Banka

3830 D R  D VENKATESWAR RAO 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Union Government have 
issued any directives to the banks to immedia-
tely prepare the contingencies plan to provide 
woiking capital to the parties who have invested 
money in die flood hit areas

(b) if so. whether the banks have formulated 
any scheme in this regard,

(c) if so, the detail* thereof and
(d) the amount proposed to be provided by 

die banks to the parties whose money has been 
blocked in die flood hit areas dunng the current 
year7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) to (d) Reserve Bank of India 
(RBI) m consultation with the Government had 
m April 1984 issued guidelines for relief to the 
persons aflected by natural calamities These 
guidelines include inter aha (1) conversion of 
short term production loans into medium term

13—114 LSS/ND/94
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loans, (ii) rescheduling/postponement of exist-
ing term loan instalments, (iii) provisional of 
additional need-based crop loans/working 
capital, and (hr) relaxation in security and 
margin norms. The guidelines for relief to per-
sons affected by natural calamities, are applic-
able in the event of a drought, flood, cyclone, 
tidal waves and other natural calamities. The 
beneficiaries are fanners, rural artisans, traders 
and self-employed owners of small scale and 
tiny units. Banks are required to provide assis-
tance in accordance with the guidelines issued 
by RBI depending upon the merits of each 
case.

Dwelopaseat of In-boose Management Con- 
sattancy Groups

3831. SHRI MANORANJAN BHAK-
TA: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether the Planning Commission has 
suggested the development of in-house manage-
ment consultancy groups in State Electricity 
Boards and Rural Transport Corporations to 
solve their management problems and ensure 
improved efficiency and productivity; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) Yes, Sir

(b) A UNDP/ILO/Planning Commission 
Project on Management Consultancy Develop-
ment (Phase-m) was initiated in 199a The 
abjective of the project was to- develop 
institutional set up for In-house Management 
Consultancy Services in selected public utilities 
which in turn would lead to introduction to 
improved management systems and pro-
cedures, improvement in performance and effi-
cient functioning of these Organisations.

Under the above mentioned project. In-house 
Management Consultancy Groups (IMCGs) 
have been established in Four State Electricity 
Boards (SEBs) and Two State Road Transport 
Corporations (SRTCs).

GtrideHaea for Veatwe Capital Companies

3832. SHRI SANAT KUMAR MAN-
UAL: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government are considering

some changes in the guidelines framed in 1988 
for the venture capital companies;

(b) if so, the details thereof; and
(c) the extant upto which these are likely to 

ensure adequate returns under venture capital 
programmes particularly in higher risk 
ventures?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c) The guidelines regarding
Vfenture Capital framed in 1988 are being 
revised in consultation with the concerned 
agencies of the Government including the 
Securities and Exchange Board of India 
(SEBI).

Unemployed Engineers to Assam

3833. SHRI PROBIN DEKA' Will the 
Minister of LABOUR be pleased to state ‘

(a) the number of unemployed engineering 
degree holders, diploma holders and those who 
have I.T.I certificates in Assam; and

(b) the steps taken by the Government to 
provide employment to them 9

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A  
SANGMA): (a) and (b) According to the 
information made available by the Institute of 
applied Manpower Research, New Delhi the 
estimated number of unemployed degree and 
diploma holders in Engineering in Assam at the 
end of 1992 was 154 and 255 respectively. The 
estimate of unemployed among ITT Certificate 
holders is not available. However, the number 
of ITT Certificate holders on the live register of 
employment exchanges in Assam as on
31-12-1990, all of whom were not necessarily un-
employed, was 12206.

Employment generation in any State will, in 
general, depend on the pace and pattern of 
development in that State. Employment is a 
thrust area of the 8th Five Year Plan in which 
emphasis haa been laid on a high rate of 
economic growth combined with faster growth 
of sectors, sub-sectors and areas having 
relatively high employment potential for 
enhancing the pace of employment generation. 
This ia expected to generate additional employ* 
ment opportunities for the educated youth 
including professionally qualified engineers.
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[Tbanslatioh]

Loans to PtnoM  Affected by Floods in 
Gqfavat

3834 SHRI N J RATHVA Will the 
Minister of FINANCE be pleased to state

(a) the amount of financial assistance/loan 
provided by public sector Banks to the farmers, 
the poors and tnbal people affected by floods 
and natural calamities in Gujarat and par* 
ticularly m Badodara. Barauch and Pan- 
chmahal districts dunng the last three year 
and

(b) the guidelines issued by the Government 
m this regard7

THE MINISTER OF STATE IN lHfc 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) Reserve Bank of India 
(RBI) in consultation with Government had in 
August, 1984 issued guidelines for relief to the 
persons affected by natural calamities These 
guidelines include inter-aha (i) conversion of 
short term production loans into medium term 
loans (u) rescheduling/postponement of exist-
ing term loan instillments (in) provision of 
additional need based crop loans/working capi-
tal and (v) relaxation in security and margin 
norms The guidelines for relief to persons 
affected by natural calamities are applicable in 
the event of a drought, flood, cyclone tidal 
waves and other natural calamities The 
beneflcianes are farmers rural artisans traders 
and self employed owners of small scale and 
tiny units Banks ate required to provide assis-
tance tn accordance with the guidelines issued 
by RBI depending upon the merits of each case 
The existing data reporting system from banks 
does not generate information regarding the

amount of financial assistance loan provided 
by public sector banks to the farmers, the poor 
and tnbal people affected by floods and 
natural calamities

Development of Haadicrafts/Haiidlooin to 
Kerala

3835 SHRI THAYRL JOHN ANJALOSE 
Will the Minister of TEXTILES be pleased 
to state

(a) whether the Union Government have

ncerved any proposals from the Government of 
Kerala for die development of handicrafts and 
handloom in the State,

(b) if so the details thereof industry-wise 
and

(c) the action taken by the Union Govern-
ment thereon 7

THE MINISTER OF ST^TL OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) to (c) As far as develop-
ment of handicrafts is concerned there is no 
provision forgiving financial assistance directly 
to State Governments However, the concerned 
public sector Corporations of the States, Volun-
tary agencies and apex cooperative societies, 
including those fei Kerala, are given financial 
assistance under various schemes operated by 
Office of the Development Commissioner 
(Handicrafts). Details of proposals approved 
dunng 1992-93 and so far m the current finan-
cial year are annexed For the development of 
Handlooms, State Government of Kerala is 
provided financial assistance by the Develop-
ment Commissioner (Handlooms) Details of 
amount released in 1992-93 are given m the 
enclosed Statement

Statement

SI Name of the OrganisationYear of Purpose Amount Remaiks
No from whom the proposal has sanction released Rs

been received

1 2  1 4 5 6

1 Craft Council of Kerala 1992-93 For holding Exhibition 69,258
2 Craft Council of Kerala 1993-94 For holding Exhibition 60000
3 All Kerala handicrafts per- 1992-93 For holding Exhibition 84303

sons Welfare Association
4 —Do— 1993-94 For holding Exhibition 3,50,000
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5 Handicrafts Development 
Corpn of Kerala

6 —Do—
7 Kerala Stale Handicrafts 

Dev Coipn
8 Kerala state Handicrafts 

Apex Cooperative Society, 
Cochin

9 - D o -
10 M/s. Kerala State Handle* 

rafts Dev Corpn Ltd 
Cochin

11 M/s. Kerala State Handle- 
rafts Apex Coop society 
Ltd Emakulam

1992-93 Opening of new empona 
renovation of emporium

1992-93 Renovation of empona
1992-93 Opening of new empona

1992-93 Opening/renovation of new 
empona/Crafts Marketing 
Complex

1993-94 —D o -
1992-93 Training m fibre crafts and 

straw picture

1991-94 Training in fibre crafts/ 
scrawpine crafts and lami-
nated wood craft

U  Government of Kerala 1992-93 Development 
handloom

of

Trade Deficit

3836 SHRI TARA CHAND KHAN- 
DELWAL Will the Mim&tei of FINANC L be 
pleased to state

(a) whether the trade deficit, external debt 
and the debt-servicing ratio has sharply 
increased dunng 1992-91 over the year 1991- 
92

(b) if so the details thereof for each of the 
last three years

(c) whether the above tndicatois are projec-
ted to nse dunng 1993-94 and

(d) if so the steps taken by the Government 
to bnng these under control7

573750

125,000
287,250

22 77 175

826,000
132000

— The proposal 
has been re-
ceived recen-
tly and is 
being consi-
dered

241 99 800

25 8 251 256Debt service ratio 
(non-defence debt 
service payments as 
per cent of current 
receipts)

(c) and (d) The TVade deficit is expected to 
decline in 1993-94 from the level of 1992-93 The 
growth m external debt is expected to decline in
1993-94 with an expected decline m current 
account deficit The debt service ratio has 
stabilised and i» not expected to nse m
1993-94

THF MINISTER OF- STATE IN THL 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) TVade deficit external 
debt and debt servicing ratio for the years 1990- 
91 to 1992-93 are given below

1990-91 1991-92 1992-91

IVade defiat (DGCI 5 93 1 61 3 30
& S) (USS billion)
Year-end non-defence 63 37 67 56 70 3 5
external debt (revised 
classification) (USS 
billion)

Development of Hndicrafts in 
Madhya Pradesh

3836 SHRI SHIVRAJ SINGH 
CHAUHAN Will the Minister of TEXTILES 
be pleased to state

(a) whether the Government propose to take 
steps for development of handicrafts in the 
mral and backward areas of Madhya 
Pradesh,

(b) if so, the details thereof
(c) whether the Government have approved 

certain proposals in this regard and
(d) if so, the details thereof7
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) and (b) Handicrafts is a 
slate subject, however for the development of 
handicrafts in the State of Madhya Pradesh 
including the rural and backward areas, the 
Government through the Office of the

Development Commissioner (handicrafts) is 
operating various schemes as per details 
annexed as Statement*!

(c) and (d) Yes, Sir A statement of proposal 
approved tn 1992*93 and so tar in the current 
financial year is attached

STATEMENT

SI Name of the Scheme Objective
No

2 Marketing and Service Extn 
Centres and other marketing 
Programmes

3 Craft Development Centres

1 Marketing Development A modified scheme to assist in the form of apackage of 
Support assistance to organisations engaged m marketing/

development of handicrafts (Central/State Handicrafts 
Dev Corpns /Apex Societies/Voluntary Organisation)
1 To provide marketing and other services to crattsmen 

specially tn craft concentration areas
2 lo  rendei assistance in marketing credit raw materials 

and design development
1 A modiiied combined scheme of the earlier schemes of 

Common Facility Service Centres and Raw Material 
Depots

2 To assist Central/State Handicrafts Corpns and other 
organisations in setting up ol C DC s in identified 
craft pockets

3 To extend production market related and social ser-
vices to the craftsmen

1 A modified scheme to assist crattsmen in development 
designs both by identifying traditional styles and 
innovating new ones for marketability

2 To assist Corpns Apex Societies Voluntary orga 
msations to engage designers/technical consultants 
developing/new range of products

1 To preserve and document traditional crafts
2 To disseminate au-irtness on above crafts
3 To icvive languishing crafts
1 To harness the vast resouicts m teims of skill and raw 

materials to the benefit of craftsmen of the North has 
tern Region

2 To act as a focal point and to provide necessary techni-
cal expertise to the artisans and craftsmen

lo undertake < raft specific and areas specific survey to 
have dita base in Handicrafts

4 Design and Technical Deve 
lopment

5 National Handicrafts and 
Handloom Museum

6 North Eastern Handicrafts 
and Handloom Dev Cor-
poration

7 Survey and Studies

8 Exhibition and Publicity

9 Export Promotion 
10 TVaimng

1 To assist organisations engaged tn Marketing/ 
development ot handicrafts (Corpns Cooperatives 
Apex Societies) in holding exhibitions

2 lo  undertake and assist organisations in undertaking 
market related publicity campaigns including adver 
tisements brochures catalogues etc

To promote exports of handicrafts
1 To develop upgradation of skill and impart training 

both in high demand/export oriented crafts and m 
languishing crafts

2 lo  enhance the employment opportunities
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11 Social Security and other 
activities, award and pension 
scheme

12 Equity participation in 
Central/State Corpns and 
Apex Societies

13 Construction of Handicrafts 
Bhawan

14 Special programme for 
Revival of languishing crafts

1 To augment secu nty/confidence of the craftsmen both 
in terms of recognising his merits and ensuring finan-
cial security m old age/infirmity

2 To give National Awards to the craftsmen for recognis-
ing excellence in workmanship

To strengthen the equity base of oigamsations engaged m 
marketing of handicrafts

To utilise funds for the construction of Handicrafts 
Bhavan building at Baba Kharak Singh Marg to accom-
modate Sales outlet of such States/UTs which do not have 
any empona in Delhi
To launch special programmes for identification, survey 
and revival of languishing crafts through various 
measures like Design development training, exhi-
bition etc

S1ATEMFNT II

SI
No

Name of the Organisation Year Details of the proposals

1 Parampank Bastar Shilp Panvar 1992-91 For holding exhibitions
- D o - 1993-94

3 Crafts Council of Madhya 1992-93 
Pradesh

—D o -  1993-94
M P Hastashtlp Vikas Nigam 1992-93 
Ltd Bhopal

- D o — 1993-94

— D o  — 
— D o  —

— D o  — 
— D o -

M P Hastshilp Vikas Nigam 1992-93 For
Ltd

- D o -  
opening/ renovation/exten-

Amount
released

Rs
497118
400000

18944

180000
800000

8 50000 
870000

sion of Fmpona

Yarn MiUs

CHANDRA VFR- 
of TFXTILES be

3838 SHRI SUSHIL 
MA Will the Minister 
pleased to state

(a) the number of yam mills likely to be 
established dunng the Eighth Five Year Plan 
State-wise

(b) the locations thereof and
(c) the average estimated cost on each mill 

and the capacity thereof’

THE MINISTER OF STATE OF THF 
MINISTRY OF TEXTILES (SHRI G VEN- 
KAT SWAMY) (a) and (b) Government does 
not propose to set up any new spinning mills in

the Eighth Five Year Plan However m the 
cooperative sector while no targets have been 
fixed *NCDC has proposals to assist setting up 
of 40 cooperative spinning mills in the country 
dunng the Eighth Five Year Plan Penod Tenta-
tive State-wise break-up is as u n d e r -
Andhra Pradesh—4 Maharashtra—8
Haryana—2 Rajasthan—2 Karnataka—4
Tamil Nadu—2 Uttar Pradesh—2 Kerala—2 
Assam—2 Onssa—-2 Bihar—1 Tnpura—1 

’Madhya Pradesh—4 Punjab—2 West
Bengal—2

(c) The estimated cost for establishing a 
25000 spindles unit is between Rs 30—35 
crores

•NCDC—National Cooperative Development 
Corporation
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fbod'Coa-CBlHinl Festivals

3839 DR. KRUPASINDHU BHOI Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) whether the India Tourism Development 
Coiporauon (ITDC) has been organising food- 
cum-cultutal festivals ui different places in 
the country,

(b) if so, the places where ITDC organised 
such festivals dunng the last three years and the 
current year; and

(c) the impact of such festivals on the loumt 
traffic to the places where these were 
organised7

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
A2AD) (a) and (b) Yes, Sir The details aie 
given in the enclosed statement

(c) Such festivals have positive impact on 
the tounst traffic and promotion of property

STATEMENT

S Name of Details of the programme 
No the Unit

1 Ashok Hotel, New Delhi
1990-91 1 Sham-e-Bazam
1991-92 1 Onssa Food Festival

2 Goan Food Festival
3 Sikkim Food Festival
4 Ladakh Food Festival
5 Chinese Food Festival

1992-93 1 Uzbekistan Food Festival
2 Bharat Natyam & OdtsM

Dance by Sonal Man
Singh

3 Bharat Natyam by Pra-
hlad

4 Kathak Dance by
Nalini

2. Hotel Samrat New Delhi 
1991*92 1 P u d  Dt Raunaq
1993-94 1 Rajasthani Festival
3 Hotel Kanuhka. New Delhi
1990-91 1 West Bengal Food Festival
1991-92 1 Ural Food Festival
1993-94 1 Goan Food-cum-Cultu ral

Festival
4 Hotel Auport Ashok, Calcutta
1990-91 1 Cultural show by Ms

Shobna Narayan.
1991-92 1 Cultural show by Ananda

Shankar and Party

1992-93 1 Sharad 92 Festival Pro-
gramme by Amala Shankar 
and Party

2 Autumn Festival 92 Pro-
gramme by Mamata Shan-
kar Ballet Troupe

1993-94 1 Onssa Food-cum-Cultural
Festival

5 Hotal Ashok, Bangalore
1990-91 1 Baisakhi Mela

2 Mangalore Food Festival
1991-92 1 Baisakhi Mela

2 Kuchipudi Dance Pro-
gramme by Swapna Sun 
dan

3 Kashmm Food Festival
4 Navratn Mahotsav-Ras- 

garba
1992-93 1 Baisakhi Mela

2 KadurSafan
1993-94 1 Baisakhi Mela
6 Hotel Pataliputra Ashok. Patna
1990-91 1 Kuchipudi Dance Pro-

gramme by Radha and Raja 
Reddy

7 Lalitha Mahal Palace Hotel Mysore
1993-94 1 Baisakhi Mela

Faactioaing of Customs, Exdae aad Gold (Con­
trol) Appellate Tribunal

3840 SHRI SANAT KUMAR MAN- 
DAL Will the Minister of FINANCE be 
pleased to state

(a) whether the Supreme Court has asked 
the Union Government to make an in-depth 
enquiry immediately into the malfunctioning of 
the Customs, Excise and Gold (Control) 
Appellate Tnbunal, as per a news item appear-
ing m the Observer of Business and Politics’ 
New Delhi dated May 19 1993 and

(b) if so the action taken to revamp the 
above Tnbunal ?

TOE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (M V CHAN- 
DRASHEKHARA MURTHY) (a) & (b) In 
pursuance of a supreme Court judgement dated 
14-5-93, based on articles appeanng in the 
Excise Law Times about the functioning of cus-
toms, Excise and Gold (Control) Appellate 
Tribunal the Government have constituted a 
high level Team to go into the allegations and 
suggest measures to improve the functioning of 
tihe Tribunal Meanwhile steps have been 
initiated to fill in the vacant posts, provide sup-
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porting facilities and to tone up the working of 
Ate TYibunal

VMt of I.M.F. Team

3841 SHRI R. SURENDER REDDY Will 
the Minuter of FINANCE be pleased to 
date

(a) whether the Government have recently
brought out a ‘Discussion Paper’ on economic 
agenda for the next three years

(b) if so, the mam points thereoi
(c) whether a team of officers from the Inter-

national Monetary Fund led by Mr Hubert 
Neiss. Director of Asia Department visited 
India and held talks with the representatives of 
his Ministry m the last week of July 1991 on the 
basis of the ‘Discussion Paper and

(d) if so the purpose of its visit and outcome 
of the discussion held with the officers of 
his Ministry7

THE MINISTER OF SI ATE IN THE 
MINISTRY OF FINANCE AND MINISTFR 
OF STATE IN THF MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) Yes Sir

(b) The ‘Discussion Papei outlines the 
rationale for the programme ol economic 
reforms undertaken over the past two years and 
indicates the reform agenda for the next 
three yean

(c) and (d) An IMF team had visited India 
from July 22 to 28,1993 for continuing the dis-
cussions on a possible Extended Fund Facility/ 
Enhanced Structural Adjustment Facility 
arrangement with the Fund Discussions with 
the team promoted greater understanding of 
our medium term strategy as contained m die 
‘Discussion Paper' which will help m finalising 
our negotiations on the above mentioned 
arrangement

Financial Assistance for Production of 
FetUizen

3842 DR. VASANT NIWRUTTI PAWAR 
Will the Minister of FINANCE be pleased 
to state

(a) whether there is any proposal to get 
financial assistance from other countries for 
import and to increase production of ferti* 
lizers,

(b) if so, the details thereof, and
(c) the conditions attached to such assis-

tance by the donor couniry 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMFD) (a) to (c) The financial assistance 
provided by other countries for import of fer-
tilizers during 1993 and thereafter is as 
under _

Country Amount Condition

Japan

Netherlands

Germany

Canada

Grant assistance Yen 700 
million
Grant assistance of DFL 25 
million
DM 110 million Out of this rupee 
accruals of DM 50 million are to 
be deposited m the National 
Renewal Fund
CXDA extended commodity grant 
assistance on 20-10-92 of Cana-
dian S 72 million spread over 
three years CIDA is expected to 
gift 1,50,000 MTs of Munate 
Potash during 1993-94 No deci-
sion has been taken whether 
Monate Potash will be imported 
during 1994-95

The import will be made from 
Japan
Import through MMTC from 
non-OECD countries 
Import from FRG Repayable in 
40 years with a grace penod of 10 
years at an interest rate of 
075% p a
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IJhmstationJ

Loaa to mmI  Male industries by public sector 
baaks fa Gajarat

3843 SHRI N J RATHVA Wdl the 
Minuter of FINANCE be pleased to slate

(a) the number of small scale industries 
which have been advanced loan by the public 
sector banks in Gujarat particularly m 
Chhota-Udaipur area dunng the last years 
and

(b) the total amount of loan advanced7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) The requisite informa-
tion is being collected and will be laid on the 
Ikble of the House to the extent available and 
permissible under the Rules

12 00 lira

lEngluhJ

MR SPEAKER In anticipation, I want to 
thank you

flhnutation]

SHRI VINAY KATTYAR (Faizabad) Mr 
Speaker, Sir, a question was raised against 
SAHMAT in the Lok Sabha leaders of all the 
political parties had expressed their disagree-
ment on it After Ayodhya, now it is at Teen* 
muiti Bhawan in Delhi that an exhibition is 
being organised and here the same poster of 
Ram and Sita painted as a brother and sister 
has been displayed. I, therefore charge the 
hon Minister of Human Resource Develop-
ment for abetting communal ism in the country 
by way of extending financial assistance for 
the same Since it is creating tension m the 
country, I would like to demand that he 
should at once tender his resignation and 
action should be taken under the provisions of 
law against all those persons who are pasting 
such posters

Mr Speaker, Sir, with this amount, 3 tombs 
have been butlt up on the unauthorised land 
in Ayodhya which is causing tension in that 
city Under the administrative pressure Hin-
dus are being shifted from that place and there

is a plan to demolish Hindu temples All these 
things have increased communal tension, 
there I, therefore, demand that Shn Arjun 
Singh should resign and explain the stand of 
die Government in this regard He should also 
make it clear as to by what time the tombs 
constructed there will be removed

/English)

M R SPEAKER 1 think the House has 
unanimously expressed a view on this point 
and I hope that those who are organising this 
exhibition will take note of it

OhuulaaonJ

SHRI LAL K. ADVAN1 (Gandhi Nagar) 
Mr Speaker, Sir, I am grateful to you that you 
have reaffirmed your stand you had taken m 
die House in the past There is only one dif-
ference in the situation that this time exhibi 
bon is being organised at Teen Murti Bhawan 
Yesterday so many hon Members had visited 
that place and attention was drawn to this fact 
that Teen Murti Bhawan is a government 
building Therefore it is the reponsibihty of the 
Government to see that they take steps to 
remove all those posters that have hurt the 
feeling of a particular community

/English)

M R SPEAKER On the Government side 
please take note of it and convey it to the con-
cerned ministry also

SHRI RAMESH CHENNITHALA (Kot- 
layam) Mr Speaker Sir the continuing 
tragedy in Bosnia Herzegovina has shocked 
the woiid and focussed international attention 
Efforts to resolve the conflict through a num-
ber of initiatives have been undertaken But 
peace talks in Geneva remain deadlocked

The worst sufferers of the continuing war of 
attrition between the Bosnia Muslims and the 
Bosnia sherba and Croats are the children of 
Sanyivo Hundreds of them have been badly 
wounded and maimed They require urgent 
medical treatment and rehabilitation Certain 
Western countries like UK and Italy have 
adopted some children and they have 
given treatment

I urge upon the Government that India 
should participate in these global efforts to 
rehabilitate the beleagured children of 
Sariyivo

— 114 LS S /N O /94
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India should also adopt some of their 
children and must show concern for the peo-
ple of Boania-Herzegovma

phmslationj

SHRI CHHEDI PASWAN (Sasaram) Mr 
Speaker Sir I would like to draw the attention 
of the Government to certain very important 
points I hope that the entire august House will 
permit me to raise that issue At present the 
State Governments prepare and execute 
several small work schemes by allocating 
funds for them as per the recommendation of 
Legislators Similarly for all the hon MPs the 
central government should make special 
budgetary allocations of at least Rs 2 trore 
each under the Jawahar Rozgar Yojana We 
find ourselves m a very embarrassing situation 
at the time of visiting our constituency as we 
find it that small schemes are prepared on the 
basis of recommendation of State legislators 
whereas we cannot get even the small schemes 
with their cost ranging between Rs 5 to 10 
thousand executed in our constituency 
Therefore our position becomes very 
embarrassing there Through you I would 
therefore like to urge upon the Government to 
make budgetary allocation of at least Rs two 
crore for every hon Member in special cir 
cuinstances so that we may get certain minor 
schemes executed

MR. SPEAKER Shn Paswanji, all hon 
Members share your views The Government 
has taken note of it  They are also exploring 
the possibility as to how funds can be made 
available even if there is no provision for it m 
the budget

SHR1MATI SUMITRA MAHAJAN 
(Indore) Mr Speaker Sir I would like to 
raise a very important matter (Interruptions)

/English/

SHRI GOVINDA CHANDRA MUNDA 
(Keonjhar) Mr Speaker Sir will you please 
allow me to speak ?

MR. SPEAKER I will allow you 
tomorrow

SHRI GOVINA CHANDRA MUNDA Sir
you have allowed me to speak tomorrow I 
thank you for that (Intirrupnons)

MR. SPFAKtR When the lady Member is 
speaking, the gentlemen should respect 
that

phinslationj

SHRIMATI SUMITRA MAHAJAN Mr 
Speaker Sir. I would like to raise a very unpo* 
tant issue here Even in ordinary situations 
women have to struggle hard in every sphere 
They have to strive hard to establish their 
identity The sport world is also not an excep-
tion in this regard The issue that I wanted to 
raise here is that a women enket team from 
India had gone to participate in the Woild 
Cup It has ranked fourth At the time when 
they were leaving for abroad they had an 
inferiority complex In fact, such a complex 
has affected the entire country of ours and it it 
affecting our sports also We had sent our team 
only with this expectation that they will either 
lose or stand fourth or fifth only That was the 
impression with which we had sent our team 
there Here I would like to draw the attention 
of the entire august House and the hon Minis 
ter of Youth Affairs and Sports to the bungling 
which had plagued the entire process of selec-
tion of the earlier team i e prior to the present 
one I have information that there have been 
irregularities in the selection The Government 
has not provided any assistance to them 
Similarly the women cricket team has not 
been given due importance either by the 
media or by the Government The entire team 
was sponsored by a private company and 
whQe sponsoring it, every member of this team 
was charged at the rate of Rs twenty five thou 
sand for selection This is an authentic mfoi 
mation I would like to say lhat this matter 
should be inquired into The process of selec-
tion of the team was so unsystematic that 
many such girls were called at the time of 
selection who had never played at the national 
level

Moreover there was a girl in that team I 
would not like to blame anybody but as per 
my information she had given birth to a child 
just six months back. Can a woman like hei be 
considered At for playing a cricket match and 
to undergo the strains of the World Cup ? I 
would like to suggest that the matter should be 
examined

So far as I am concerned, I am veiy happy 
that a girl from my constituency has main 
tamed the prestige of the entire team She has 
thus added to the glory of her country It is a 
matter of pndc for me However I want that 
the entire selection process should be 
examined and the entire issue of taking Rs 25
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thousand either through an institution or 
directly from the girls for their selection 
rfiould be examined to find out whether the 
existing rales have been violated in this 
case

SHRI CHHEDI PASWAN (Sasaram) 
Mr. Speaker. Sir, at the time of constituting the 
Selection Committee, such persona are 
appointed members of the committee who 
have never been associated with the sports

MR. SPEAKER Shn Cheddi Paswan. you 
have not been given time to ipeak. So. please 
take your seal

(Interruptions).

SHRI CHHEDI PASWAN Mr Speaker 
Sir .. (Interruptiemif

MR. SPEAKER Shn Paswami. please tak* 
your seat What you are speaking will not go 
on ncord Please do not record it

SHRI RAM PRASAD SINGH (Bikiam- 
ganj) Mr Speaker Sir. through you 1 would 
like to draw the attention of the Union Minis-
ter of Power to the deteriorating situation in 
respect of electricity in Bihar There is tot a' 
generation of thousand megawatt of powei 
in the entire country Cm the basis of it* pop-
ulation Bihai should have the power genera-
tion capacity of 6 thousand megawatt But it 
has the installed capacity of only 1500 
mogawan The Koyalkard power project with a 
capacity of 1200 megawatt has been approved 
Had it been installed, it could have generated 
400 megawatt per day But it is pending tilt 
date For want of electricity, the industrialists 
ate closing down then plants there The indus-
tries in that State sir in bad shape Bthai h 
to face the vagaries of nature like floods, and 
drought Due to shortage of electricity farmers 
of that state are not able to irrigate their field' 
wHh the help of tube well* As a result, their 
crops are drying up I would, therefore, like to 
utge upon die Government to undertake the 
swnk of Koyalkaro project at die earliest so as 
to ensure supply of electricity to Bihar

SHRI MRUTYUNJAYA NAYAK (PlfUI- 
BANl): Orissa is the most backward State 
’Mww my district happens to be the most

'Not recorded

backward district My district is a no-mtlustry 
district and it is the most backward district 
also which comprises of high hdls and hti) 
stations. On Khurda-Bolangir railway project 
Ptndbani headquarters and the major part of 
Phulbani has been delinked There is already 
a policy to give priority to backward districts 
This was the policy of late Shnmau Indire 
Gandhi and accordingly, this project wa» 
gram priority I hope, because that is a back-
ward district, IRY money can also be p. seed. 
Whichever project is recommended to the 
Planning Commission, other alignments 
rikonld also be taken up so that the district 
headquarters could be linked up 
(Interruptions)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa) Mr Speaker, Sir, with your permis-
sion. I wish to raise two incidents of attack on 
the freedom of press that happened day brfor- 
yesterday I hope, this House will join me u 
expmss its commitment to the protection of 
the freedom of press and condemn these 
incidents

Day before yesterday, two newspaper*, 
ewningers in Bombay by name ‘Anhnank' 
and "Mahanagar" were attacked by people 
connected with Shiv Sena In one pape> some* 
tfiing was written allegedly that was not to tb<* 
liking of the organisation For that Uir* took 
law into their own hands and rampaged ihs 
oflict of Ardtnank" and assaulted th- jour 
naliMs working them Among those who weir 
assaulted, one was* a pregnant young jou> 
nalt* And she had been taken to th£ 
hospital

In another seminar, the editor 
"Mahanagar' was assaulted by some peopl? fo~ 
saying something Now. this kinu ot 
intolerance being exhibited b> people i* 
by the name of a political party or ozftm/A 
non and mostly we find that this kind of 
intolerance is common with those who claim 
tu be connected somehow with religion ire 
these the only thing to be done in the ak> /  of 
religion7 I want to know about this

I also want to know whether we all will fir-
mly express our commitment that we do not 
apptow of this kind of incidents to take pl*ce 
in our country these are against enlightenment 
and against realisation
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phwaMhrnf

SHRI RAJVEER SINGH (Aonla> Mr 
Speaker. Sir, I would like to draw your atten­
tion towards an important issue Different 
qrpti of new  an  appearing in <he newspapers 
during the last one week Earlier newspapers 
carried news to the effect that three* mazaars" 
have been constructed on die land acquired by 
die central Government m Ayodhya Then 
came the statement by the commissioner that 
die “mazaars” turn not been constructed but 
the materiel for il had been collected Later on 
A s news came that Commissioner had asked 
the Central Gowernment about the action to be 
taken in thu regard. The Central Government 
directed him not to remove anything which 
has been constructed I would like to say that 
at present people are very much agitated and 
die central Government* security forces have 
been deployed on the acquired land, and con* 
stnictkm of "mazaars” in their presence is 
really .objectionable There is resentment 
among the people over this issue Mazaars can 
be constructed anywhere in die country but m 
die presence of police force flntemipdonxj 
What can I say I am telling it as the Govern­
ment is consttucting it You ate trying to con* 
wit the whole country into a graveyard 
Recently in the Sahmat’s poster n was 
A o m  Hu m **

M i s hi

MR SPEAK I-It Th«u wni/*ncr nwl go Nil 
«of record

phmsbmonj

SHRI RAJVEER SINGH ’Mazaars” can 
be constructed but not at a place when the 
Central Reserve Police and B S F are camp­
ing and the Court has gfven orders agafclst any 
coostractkm on that land. In spile of all thu 
what the Government is doing A reply to it 
duuld be given. Had the Home Minister 
made statement on it earlier such a controver­
sial new* might not have appeared in the 
newspapers

SHRI VISHWANATH SHASTRI (Ghazi- 
pur) Mr Speaker. Sir. I would like to aay 
aomething about the tahsil Mohammdabad m 
Ghazipur district when 9 persons had sac­
rificed their lives during die movement of

1942 On 1 fth of August Martyr Day was being 
celebrated them which was presided over by 
tie  freedom fighter Shn Raghunays Rao The 
meeting was being addressed by eminent R. S 
P leader and freedom fighter Shn Balroop 
Sharma Suddenly the S H O of the area Shn 
R D Singh snatched the mike from him and 
anrrted the freedom fighter Shn Sitaram Rai 
alongwtth hundreds of boys and girls who 
were attending the ftinctton They were taken 
to Mohammadpur Police Station, girls were set 
free there and boys were sent to prison Thu 
Martyr Day is celebrated every year in 
Ghazipur district On such an occasion, police 
has behaved in this manner

So, through you. 1 urge the Home Minister 
to take siren action against the officials who 
have insulted the freedom fighter I condemn 
thu incident

SHRI SUBRATA MUKHERJEE (Raigam) 
Mr Speaker, Sir, I would like to draw the atten­
tion of the Government towards a very impor* 
tam issue lute, cotton and sugarcane are cash 
crops which affect the poor farmers adversely 
For removing theae difficulties the Government 
has set up a commission for fixation of support 
pncea. Every year the support price for jute u 
fixed Minimum support price for Plata quality 
jute Aould be Rs 450 56 per cent jute is pro­
duced in West Bengal but farmers are facing 
great difficulty there. They faced the same pro­
blem last year also The J C l is not buying their 
jute nor it is intervening in the market While 
tpeakmg on the demands for grants of the 
Ministry of Agriculture 1 had said that J CI h 
tsUed Jhooth (l»e) Corporation by village peo­
ple. The minimum price of jute should be fixed 
at Ks. 6(10/ J CI should be compelled to buy 
pite for saving the poor farmers 
flntmvpaonsj

MR SPEAKER I will allow only one Mem* 
bar who can articulate on that

SHRI RASUDEB XCHARIA (Baa- 
b in ) The lane raised by Shn Subroto 
Mukherjee is wry important. Jute groweis am 
m» getting their due Hie Government 
Aould respond.

phm sbton!

MR SPEAKER A du m *  please let othen 
ipeak. They am from your party

*Expunged as ordered by the Choir
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SHRI ANIL RASU (Aiambagh): Assam. 
Bih ar and Wnrt Bengal are raftering like anyth-
in*. About 40 lakh jute workers of West Bengal 
•re affected.

M R SPEAKER: Let Amal Babu speak: he 
wBl put h in the correct perspective.

SHRI AMAL DATTA (Diamond H ar 
bour): On the um e matter I want to make a 
point. We have been told again and again that 
the money given to the JCl by the Finance 
Minisuy it inadequate. They are not able to 
purchase even one-third of the suiplus jute 
available in the market immediately after har-
vest and the formers therefore have to sell to the 
middlemen at a very very low price. That is why 
the jute cultivation it not growing neither in 
quantity nor in quality.

I understand that so far as Food Corporation 
of India is concerned, who are collecting about
12 to 13 million tonnes of foodgnuna, they an  
given the facility of borrowing from banka. 
Every ywar they borrow money to the extent of 
Rs. 14 to Rs. 15 thousand crons. It is only with 
that money that they are able to purchase 
foodgrains; (hey can pay that money back after 
(hey have sold them. Why is it that in the case of 
Jute Corporation of India a similar arrange* 
ment cannot be made? It is very simple. No 
money haa to come from the budget Only that 
facility haa to be given, so that they can borrow 
money. I am sure that the Finance Ministry, if 
they put (heir mind to it, can find a way out even 
tbit year within a couple of weeks, that should 
he done.. {Interruptions). (Not recoiried)*

fth a u h tio n j

MR SPEAKER: What you are speaking is 
not going on record. Only Shri Topno*» words 
will go on record.

KUMARI FRIDA TOPNO (Sundaigaih): I 
draw the attention of the Government in this 
august house to the long awaited Arba- 
Jhorabahal Community Irrigation Project 
under my Parliamentary Constituency Sun- 
datgaifc in Orissa and appeal for early release of 
ftinds. The lift irrigation project on fiver 
Brahmani under ITDA Panpoeh will irrigate 
4500 aaea of land in Khaitf and 3500 acres dur­
ing Rabi bath* fir* phMe and 2700 acres in 
Babi *tcfa« aaoond phase. This wfll benefit 
3703 — «» farmers of which 2464

belong to Scheduled Tribe community and 136 
so Schedule Caste and 103 others, bulk of whom 
•are below poverty livte. Since the project 
requires a sum of Rs. 358.85 lakh, the Govern-
ment of Orissa has recommended to the Union 
Government to sanction the amount.

Sir, thr project once materialised will change 
the livelihood of thousands of tribal*. I appeal 
to the Government to sanction the money 
required for this project.

flhmsiettion}

SHRI MANGAL RAM PREMI (Bijnor) 
Mr. Speaker, Sir, through you I would tike to 
draw the attention of the Government towards 
the police adminiatration in Uttar Pradesh. It 
relates to a poor m an...

M R SPEAKER: We have discussed the 
budget for IJ. P. just two days ago.

SHRI MANGAL RAM PREMI. Sir, please 
listen to me. Where can I raise this issue relating 
to a poor man.

In Chandpur police station in Bijnor district, 
a 17 year old Balmiki boy was kidnapped 3~~S 
months back. He has been kidnapped by his 
red nephew from his home but the case was not 
registered in the police station. Then he be 
seeched before SJP. He also came to me with his 
request 3—5 months have since passed 
b u t . finterruptionsj

{EngtishJ

MR SPEAKER: You should undemand 
that you tan file a private complaint also. 
Please do not make this Parliament as a 
'police thana'.

(Interruptions).. *

MR SPEAKER:! have not allowed you. 
Please sit down.

(Interruption)

MR SPEAKER: If you do not understand 
(hi* I am not faint to allow you.

(Interruptions)

MR SPEAKER: Please sit down.

Ontemtptions)

MR SPEAKER:This is not correct. \bu  
cannot make this Parliament as a 'police 
thana*.

(Interruptions)

*Not recorded.
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ffrtmdahonl

SHRI MANOAL RAM PREMI But till datr 
tile police has not legisterrd the case and 
qubody knows about the whereabouts of that 
boy So. alleast the attention of the administra 
(ton should be drawn towards tt

/English}

MR SPEAKER You can file a criminal 
complaint under any criminal codi You do not 
have to go to the ‘thana’ you have to go to the 
Magistrate Please understand

flhmslationj

PROI* RASA SINGH RAWAT (Ajmer) Mr 
Speaker %u due to lockout in Aditya Mil1 2000 
employ*** find labourers arr on the verge ol 
starvation Almost all the workers have been 
suspended and one-sided lock-out has been 
imposed In spite of staging repeated dhamas 
sAtyagarh and hunger stake unto death the 
Government and the mill owner have don» 
nothing eien after one hundred days Approx 
imateiy 2000 people and their dependents air 
Taking starvation

5«r through you 1 urge the Textile Minister to 
take up the matter with the mill owners in order 
to save livelihood of2000 people who are affei 
ted bv the lockout
»

DR. S P YADAV (Sambhal) Mr Speakei I 
thank you for allowing me to speak I got this 
chancr after several days

Sts 1 would likr to raise an i w  related to iu> 
srea Muradabad district tn Uttar Pradesh hai 
suffered a hugf lost due to erosion by the nvrr 
Ganges the land of four villages t r laitoul. 
Atmali Mahmoodabad Maharpur and Sirs.* 
Aimali is totally afiected due to erosion by the 
nver Ganges Now this land has again become 
cultivable bu< at present it has been occupied 
flkgalh b> the people from Gha/iubhd 
Bolandsliahar and Badaun districts I have 
requested sotraJ tunes that this land should be 
given to tt& nal owners

So 1 urge the Government for restoring the 
possession of the land of these four villages 
affected due to erosion by Gang& river to the 
fanners of theae‘Villages

[EntHshf

MR SPEAKER I am allowing the Members 
who have not spoken Let us do justioe to 
them

Jlhmsiation)

SHRI RAM TAHAL CHOUDHARY 
(Ranchi) Mr Speaker Sir. there is 
Chheepatoli Army Cantonment m my con-
stituency Ranchi This military cantonment has 
acquired the land belonging to 3-4 villages i e 
Gadt, Sughnook. Khatanga etc I had raised this 
issue earlier also but till date a passage has not 
given to the villagers residing there The 
Brigadier has stopped even village children 
from going to school The village has been sur-
rounded by the Cantonment and a gate also has 
been fixed The villagers are facing great dif-
ficult in going (Nit The army men have beater 
tie  villagers several times while they were com 
mg back to their village during night tevrrtt' 
demonstrations have been held in front of dis 
tnct Administration’s office over this issue The 
situation is deteriorating day by day there

Even those pieces of land have been acquired 
in the cantonment area for which no compensa-
tion has been provided to the land owners 
Moreover the houses of the people of that area 
have been demolished with the help of 
bulldozers without providing any compendia 
tion

1 wbuld request the Government to unwed* 
ately enquire into this matter and takt 
necessary actions to provide compensation tc 
die affected persons and should also immedi 
ately make efforts to construct a road for the 
villagers of that area

SHRI TfcJ NARAYAN STNGH (Buxar) Mr 
Speaker Sir, there are 48S bonngi in the Buxar 
and Bhofpur dtsu.^% ot Hmar out of which 3f 
are in running condition whereas the rr,jr 4S0 
are out of ordet Not a sit*gie boring hss sn far 
been even repaired in the last tour years 'fl c 
Government of Bihar says that there is no firn^ 
with n for that purpose, I would therefore, like to 
submit to the Union Government that now it 
should take necessary action to revive the 450 
borings Revival of 450 bonngs will ensure 
irriganort facihttet to 3 lakh acres of land

I would, therefore, like to submit»o the L'n’on 
Government that it should release nipees ten 
crore so that 450 bonngs could be repaired and 
revived soon so that the poor of that area may 
get jobs and farmers may get water for irrigation
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purpose Thu u  my sunple submission to the 
Union Government 

SHRI RAM K3RPAI YADAV (Patna) Mr 
Speaker Sir everybody is aware that one part of 
Bihar is in the grip of floods while at the same 
time the other part is hit by drought 

MR. SPEAKFR There has already been a 
discussion for 6 hours on the issue of floods So 
you should not speak on the same issue 1 will 
allow you to speak only when you speak on 
some other point 

SHRI RAM KIRPAL YADAV Due to 
floods

MR. SPEAKER You are a new Member 
please follow the procedure 

SHRI RAM KIRPAL YADAV rhere is an 
acute crisis of drinking water This is due to the 
falling down of water level The Hon Union 
Minister of Agriculture visited the State 1 he 
Government of Bihar made a demand for funds 
so that drinking water could be made available 
Through you I would like to submit to the 
Government that the people of Patna city art 
dying foi want of dnnking water Funds foi th it 
purpose should therefore be made available 
soon so that the people of Patna could be abU to 
give a sigh of relief

12 31 hn

PAPERS I AID ON THE TABLE
Notification under Fmployees’ Provident Fund 

and miscellaneous Provisions Act 1952

fLnglu,hJ

THF DFPUTY MINISTrR IN THF MINIS 
TRY OF HEAITH AND 1AMIIY WPLFARI 
(S11RIPABAN SINGH GHATOWAR) Sir on 
behalf of Shn P A  Sangma I beg to la> on the 
Table a copy each of the following NotifL itions 
(Hindi and bnglish Versions) under sub section
(2) of section 7 of the I mploytes Provident 
Fund and Miscellaneous Provisions act 
1952 —

(1) Fhe Fmployees Provident 1 und (Thiul 
Amendment) Scheme 1992 published in 
Notification No G S R. 11 m Ga/ette of 
India dated the 2nd January 1993

(2) The Employees Deposit Linked 
Insurance (Second Amendment) 
Scheme 1992 pulished m Notification 
No G S R. 12 m Gazette of India d ikd  
the 2nd January 1993

(з) The Employee s Family Pension Scheme 
(Second Amendment) 1992 pulished in 
Notification No G S R. 13 m Gazette of 
India dated the 2nd January 1993

(Placed in the Library see No IT 4362/93) 
Notifications nnder coinage Act 1906 and cin 

toms Act, 1962 etc.
THF MINISTER OF S EATT IN THE MINIS 
TRY OF FINANCE (SHRI M V CHAN 
DRASHEKHARA MURTHY) I beg to lay on 
(he Tible—

(1) A copy of the Coinage (Standard Weight 
and Remedy of the TWo Rupees Fleven 
sided Copins containing Copper 75 per 
cent and Nickel 25 per cent) coined with 
the theme Small Family Happy Family 
Rules 1993 (Hindi and F nglish versions) 
published in Notification No G S R. 
493 (E) m Gazette of India dated the 6th 
July 1993 under sub section (3) of section
21 of the Coinage Act 1906

(Placed in the Library see No O' 4361/93)
(1) A copy each of the following 

Notifications (Hindi and English ver 
sions) under section 159 of the Customs 
Act 1962

(l) G S R 445 ( t)  published m Gazette of 
India dated the 8th June 1993 together 
with an explanatory memorandum 
regarding exemption to a machinery 
equipment, instruments components 
spares tools accessories computei 
software raw materials and consumbles 
required for the purpose of the I ight 
Combat Aircraft Programme of the 
Ministry of Defence when imported into 
India by an Authorised Woik Centre 
therefore specified m tht Table annexed 
with the Notification from the whole of 
the basec and Additional duties of the 
Customs leviable thereon tdl the 31st 
July 1998

(и) G S R .  49  ̂(E) published in Ga7ette of 
India dated the 7th July 1993 together 
with an explanatory memorandum m al 
tng certian amendments to Notification 
No 110/86 Cus dated the 17th Februarv 
1986 so as to include SLAME WLZ 
submarine cable Project

(m) G S R  517 (T) published in Gazettt of 
India dated the 21 St July 1993 together 
with an explanatory memorandum seek 
ing to reduce the basic customs duty on
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specified parts and components impor-
ted for the manufacture of light commer-
cial vehicles of pay-ioad not acceding 
four thousand kilograms’ from fifty per-
cent to twenty-five percent

(w) G S i t  519 (E) and G S R 520 (E) 
published in Gazette of India dated the 
21st July, 1993 together with an 
explanatory memorandum malung cer-
tain amendments to certain notification 
so as to witdraw the exemption from the 
additional duty of customs, and also to 
rescind certain notification

(Placed la the Lfttary see No LT 4364/93)

(з) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-section (2) of section 38 
of the Central Excises and Salt Act, 
1944 —

(i) G S R -  472 (E) published in Gazette of 
India dated the 22nd June 1993 together 
with an explanatory memorandum mak-
ing certain amendments to Notification 
No 1/93-CE dated the 28th February
1993

(и) G S R. 486 (E) published m Gazette of 
India dated the 2nd Jule 1993 together 
with an explanatory memorandum seek-
ing to fully exempt from excise duty the 
excisable goods components and raw 
materials brought ui an Electronic 
Hardware Technology Park Unit for the 
manufacture or development of Elec-
tronic Hardware and Software

(m) G S R 487 (E) published m Gazette of 
India dated the 2nd Jule 1993 together 
with an explanatory memorandum pres-
cribing effective rate of excise duty on 
goods manufacture m fclectromc 
Hardware Technology Park unit and 
allowed to be diverted to Domestic 
Tariff Area

(iv) G S R  488 (E) published m Gazette of 
India dated die 2nd Jule 1993 together 
with an explanatory memorandum mak-
ing certain amendments to Notification 
No 97/91-CE, dated the 7th October
1991

(v) G S R. 514 (El published in Gazette of 
India dated the 16th Jule 1993 together 
with an explanatory memorandum mak-

ing certain amendments to Notification 
No 31/93-CE dated the 28th 
February, 1993

(Placed b  the Unary see No. IT  4365/93)
(4) A copy of the Annual Report (Hindi and 

English versions) of the Deposit 
Insurance and Credit Guarantee Cor-
poration. Bombay, for the year 1992-93, 
alongwtth Audited Accounts under sub-
section (2) of section 32 of the Deposit 
Insurance and Credit Guarantee Cor-
poration Act, 1961

(Placed hi the library see No IT  4366/93)
(5) A copy each of the following Report and 

accounts (Hindi and English versions) of 
the Regional Rural Banks for die year
1991-92. together with Auditor's Report 
thereon

(0 Ellaquat Dehati Bank, Srrnagr (Jummu 
and Kashmir)

(u) Ratlam-Mandsaur Kshetnya Grarnin 
Bank. Mandsaur (Madhya Predesh)

(m) Sagar Gramin Bank, Calcutta

(rv) Nimar Kshetnya Gramin Bank 
(KhargoneHM&dhya Pradesh)

(v) Arunachal Predesh Ruial Bank,
Pasighat

(Placed in the Unary see No LT 4367/93 to
4371.93)

(6) Acopy of the United Bank of India 
Officer Employees’ (Conduct) (Amend-
ment) Regulations 1992 (Hindt and 
English versions) published in Notifica-
tion No 2/92 m Gazettee of India dated 
the 6th March 1993 under sub-section (4) 
of section 19 of the Banking Companies 
(Acquisition and Transfer of Undertak-
ing) Act, 1970

(Placed in the library aee No IT  4372/93)

12.32 hrs.

MESSAGE FROM RAJYA SABHA
I,"English/

SECRETARY GENERAL Sir. I have to
report the fallowing message received from the
Secretary-General of Rajya Sabha —

‘In  accordance with the provisions of rale
127 of the Rules of Procedure and Conduct
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from the atttng o f the House

of Business in the Rajya Sabha I am direc-
ted to inform the Lok Sabha that the Rajya 
Sabha at its sitting held on the 18th August 
1993 agreed without any amendment to the 
Conservation of Foreign Exchange and Pre-
vention of Sumgghng Activities (Amend-
ment) Bill, 1993 which was passed by the 
Lok Sabha at its sitting held on the 12th 
August, 1993”

12.32% hrs

LEAVE OF ABSENCF FROM THF 
SITTINGS OF THE HOUSE

(English/

MR. SPLAKhR Hie C omtmttee on 
Absence of Members from the Sittings of the in 
their Fifth Report presented to the House on 18 
August, 1993 have recommended that leave of 
absence be granted to the following Membets 
for the period mentioned against each —

1 Smt Dipika H 25-3-93 to 31-3-93
Topiwala 19-4-93 to 30-4-93 and

1-5 93 to 14-5-93
2 Shn Vishwanath 22-2-93 to 28-2-93

Pratap Singh 1-3-93 to 31 J-93 and
19-4-93 to 3-5-93

3 Km Uma Bharatl 26-7-93 to 27-8-93
4 Shn Sharad Pawar6-3-93 to 14-S-93
5 Kurn Mamata29-7-93 to 27-8-93

Banerjee
6 Shn Sunil Dutt 19-4-93 to 30-4-93 and

1-5-93 to 14-5-93

Is it the pleasure of the House that leave as 
acommended by the Committee be 
granted 7

SOME HON MEMBERS Yes 
MR. SPEAKER. The leave is granted The 

Members will be informed accordingl)

12 33 bn

STANDING COMMITTEE ON 
FINANCE 

Third Report

Report o f the 222 
Standing Committee

{English/

SHRI CHETAN P S CHAUHAN 
(Amroha) Sir, I beg to present the Hurd Report 
(Hindi and English versions) of the Standing 
Committee on Finance on the Public Debt 
(Amendment) Bill, 1991

12 33Vi hr*

COMITTEE ON URBAN & 
RURAL DEVELOPMENT 

Second Report
/English/

SHRIPALAK M MATHLW (Idukki) Sir I 
beg to present the Second Report (Hindi and 
English version*) of the Committee on Urban 
and Rural Development on ‘The Constitution 
(Seventy-Seventh Amendment) Bill 1992’

12 34 hrs

STANDING COMMITTEE ON 
HOME AFFAIRS 

Third and Fourth Reports
IEnglishJ

SHRI SHYAM LAL KAMAL (Basti) Sirl 
beg to lay the Third and Fourth Reports (Hindi 
and English versions) of the Department- 
related Parliamentary Standing Committee on 
Home Affairs on The Suprem Court Judges 
(Conditions of Service) Amendment Bill, 1991 
and The High Court and Supreme Court Judges 
(Conditions of Service) Amendment Bill
1992

SHRI RAM NAIK (Bombay North) Sir, I am 
on a point of order

MR. SPEAKER 1 will allow you 

/ Interruptions,/

SHRI RAM NAIK Now the papers are 
being laid The Select Committee on the Anti- 
Religion Bill was given time to submit their 
report to the House up to 20th flnterrupnonsj 
Today it is 20th So, that report must have come 
{Interruptions/ The report has not come 
Therefore, I want to know what is the position of 
that Committee's report

15—114 LSS/ND/94
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for grants (Railways)

MR. SPEAKER No no You do not ask it 
here Otherwise the office will be required to 
give information about the office working on 
the floor of die House

pnterrupttons]

M R SPEAKER It connot be done like
that

(Interruptions}

M R SPEAKER This point of order is out 
of order please

SHRI RAM NAIK It should have come 
here

MR SPEAKER I do not know whether it 
has come or not and all those things

1234ft bn.

SUPPLEMENTARY DFMANDS 
FOR GRANTS (RAILWAYS) 

1993-94

IEnglish]

THE MINISTER OF STATF IN ITO 
MINISTRY OF RAILWAYS (SHRI K C 11 N 
KA) Sir I beg to present a statement (Hindi 
and English versions) showing the Supplemen-
tary Demands for Grants in respect of the 
Budget (Railway) for 1993-94 (Placed in the 
Library See No LT 4364A/93]

DEMANDS FOR EXCESS 
GRANTS (RAILWAYS), 1993-94

lEngluh]

THE MINISTER OF STATE IN I*HF 
MINISTRY OF RAILWAYS (SHRI K ( 
LENKA) Sir I beg to present a statement 
(Hindi and English versions) showing the 
Demands lor Excess Grants in respect ot the 
Budget (Ralways) for 1989-90 [Placed in the 
Library See No LT 4364B/93J

1235 bn.

MATTERS UNDER RULE 377

(i) Need to Set up aa Adorfntetntive Reforms 
Committee to Segregate India into Five Zones

SHRI ANBARASU ERA (Madras Cen-
tral) Sir India is a vast country and the pro-
blems are mulutanous Our cappital is not 
centrally located Hence people have to travel a 
long way to represent their cases to the Central 
Ministers and the bureaucrats sitting m Delhi 
Rich and affluent people can afford to spend 
money and come to Delhi whereas overwhelm-
ing majority of people who are poor cannot 
afford to come to Delhi very often

1235ft bra.

IMr Deputy-Speaker in the Chair]

For administrative purposes and to reduce 
the hardship caused to the common man, India 
can be demarcated into five zones namely 
East West South North and Central with a 
sub-capital preferably at Nagpur or somewhere 
nearby m the centre of the country Al every 
/one the offices of various central Ministries 
may be located to sort out the problems of that 
particular zone Only those matters concerning 
major policy decisions and connected with con-
stitutional implications may be taken up in the 
capital The powers also should accoidmgly be 
decentralised in commensurate with thi need 
and necessity oi the people of this country

If such administrative reforms are impleinen 
ted, the problems of the people will be solved 
quickly It will also solve the regional unbalan-
ces m various fields b> ensuring the equal dis-
tribution of national resources to different 
zones

Herne I uige upon the Union Government to 
constitute a high-powcr administrative rcloims 
commute comprising of senior bureaucrats and 
emment poliucians to segregate India fnto five 
zones and suggest ways and means lor decen-
tralisation of powers to cater to the growing 
demands of the different regions Staks and 
common people in the interest (if quick 
development of our country

(ii) Need to provide more funds to the State
Government of Madhya Pradesh for early 

completion of Onkareshwar Project on 
Narmada river

{Translation]

SHRI RAMESHWAR PATTDAR 
(Khargone) Sir, the M P Government has
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expressed its inability to the Union Govern-
ment m mobilising adequate funds to complete 
foe work on all the three projects viz Narmada 
Sagar. Onkareshwar and Maheshwar alongwith 
die completion of work on Sardar Sarovar 
Project in Gujarat Thu has made the timely 
completion of woik on those projects uncertain 
Hus stand of the State Government is clearly 
contrary to the decision of the Narmada Water 
Dispute Tribunal wherein an agreement was 
readied to construct all the four dams 
simultaneously The Union Government 
should get the construction work done imme-
diately by providing special loan and special 
assistance to the state on the same pattern as 
was done m case of Gujarat The Onkareshwar 
Project has not so far got clearance by the 
Department of Environment and Forests

Earlier, contract was given for getting the 
complete construction work done on Narmada 
Sagar and Maheshwar Projects The work on 
the Onkareshwar Project could not however b e  
started for want of approval by the Department 
of Environment There is likely to b e  more 
benefit from the Onkareshwar Project as 
compared to the investment of Rs 788 crores 
thereon The project will provide irrigation 
facilities to 128 lakhs hectare ot land including 
Khaigon, Khandwa and Dhar districts and 
moreover there will be S20 megawatt of power 
generation Like Gujarat the Government of 
Madhya Pradesh should also float debenture to 
the tune of Rs 400 crores so that the proposed 
dams may be constructed All the formalities 
have been competed to hand over the Onkare-
shwar Project to a company m Private Sector 
The Central Government should therefore give 
immediate approval to it

OH) Need to wdude Rajasthani Language in the 
Eighth Schedule to the Constitution

[English]

SHRIMATT VASUNDHARA RAJF
(Jhalawar) Sir Rajasthani language is
spoken by people not only m Rajasthan but m 
different parts of our country and several coun-
tries in the world numbering over six crores of 
people Rajasthani folk songs and dances 
occupy a prominent place m the cultural history 
of toe country The literature of Rajasthan is 
rich and therefore, the National Sahitya 
Academi has rightly and duly recognised 
Rajasthani language as an important language

Still, It has not found a place in die Eighth 
Schedule to the Constitution There is a great 
justification for the inclusion of this language in 
the Eighth Schedule to the Constitution

The proposal for inclusion of Rajasthani 
language in the Eighth Schedule to the Con-
stitution was placed before the Government of 
India for consideration prior to the proposal 
mooted for utdustou of Nepali and Mampun 
languages Later languages have already been 
included m the Eighth Schedule to the Con-
stitution but the former has not yet been 
considered

The people of Rajasthan are very much 
agitated over this issue As such, I request the 
Central Government to include Rajasthani 
language m the Eighth Schedule to the Con-
stitution without any further delay

(hr) Need to set ap Central Schools at Sambhal 
and Gnmanr towns of Sambhal hrfltneoUiy 

Constituency of Uttar Pradedh.

\1hanslation]

D U S  P YADAV (Sambhal) Mr Deputy 
Speaker Sir, under Rule 377 I would libs to 
draw the attention of the House to this impor-
tant matter

There is no availability of educational 
facilities in Sambhal Parliamentary Con-
stituency There is neither any Government 
high school nor any intermediate college nor 
any degree college There has been a gradual 
increase m the number of antisocial elements 
due to lack of education

I would, therefore, like to submit to the 
Government that it should soon open atleast 
one Central School each m Sambhal and Gun- 
naur towns Ambedkar hostels should imme-
diately be constructed tn Sambhal Bahjoi, 
Besauli and Babrala areas so that the students 
belonging to Scheduled Castes, Scheduled 
Tribes and backward communities could 
receive education by availing of hostel facilities 
Completion of these works will alao ensure 
social justice to the poor

(v) Need for indmiaa of Sant hah language in the 
Eighth Schedule to the Constitution.

SHRI SURAJ MANDAL (Godde) 
Mr Deputy Speaker Sir, under Rule 377, I 
would like to drawthe attention of the House to 
an important matter
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Like Nepali, Santhali language should alao 
be Included in the Eighth Schedule of the Con-
stitution. The demand in thu  regard has already 
been made several times Thu demand was 
raised even at the tune when a demand was 
being made to include Nepali language m the 
Eighth Schedule As many as 2S  crores people 
in Bihar, West Bengal and Orissa speak this 
language Thu is a very popular language m the 
Jharkhand area. It u  imperative for the Govern-
ment to pay full attention to the development of 
Santhali language in order to 
preserve the culture of tnbals It is the respon-
sibility of the Central Government to imple-
ment it because the usue is related to a 
scheduled area

I would, therefore, submit to the Central 
Government to include Santhali language m 
the Eighth Schedule of the Constitution

(vl) Need to Check Spread of a Mysterious 
disease kaowa aa "Wheels’ ia Kerala

/English}
SHRI P C THOMAS (Muvattupuzha) A 

strange disease called 'wheels’ is spreading in 
the South, espactally in Kerala Thu dangerous 
disease has already resulted in the death of 
several perosns in Kerala The symptoms are 
akin to those of jaundice The disease which 
begins with fever, vomiting, body pain, etc 
soon affects the kidneys If dialysis is not done 
m times, it gets uncontrollable Excreta from rats 
is said to be the cause of the disease As rats are 
found everywhere, there are chances of the dis-
ease spreading to other parts of the country 
‘Leptospira* u  the technical name of the 
organism which spreads through thu disease 

L therefore request the Union Government 
to send a team of medical experts to Kerals 
immediately to conduct a study about the 
reasons for the spread of thu disease and to sug-
gest measures to check further spread of it 
Effective treatment of the patients should also 
be ensured.

(vH) Need to couthct another Survey to 
detonate the alignment of a bypass road 
aad National Highway No 7 at Katni in 

Madhya Pradesh 
SHRI SHRAVAN KUMAR PATEL (Jabal-

pur) Katni u  the second largest town in my 
constituency Jabalpur, through which National 
Highway No 7 passes. The heavy traffic ilow on 
this highway poses a senous hazard to the 
public, particularly to women and children as it 
passes through die most populous and crowded

legion Hie rate of accidents on this stretch of 
the NH 7 passing across Katni town is very 
high, with several fatal and senous accidents 
taking place every month

A survey was, therefore carried out and an 
alignment for a bypass around thu city was 
determined quite a few yerrt back. Katni has 
expanded considerably owing to industrializa-
tion and fast growing trading market As a 
result the earlier survey and the project for 
the construction of the bypass has become 
obsloete

1, therefore, urge upon the Central Govern-
ment to conduct another survey to determine 
1he new alignment of the bypass on thu 
National Highway around Katni and ensure its 
early completion

I also urge upon die Government to make 
budetary provision for the construction of the 
Katni bypass

12.45 his

ARREST OF MEMBERS

/English/
MR. DEPUTY SPEAKER I have to inform 

the House that I have received the following 
teleprinter messages dated 19 August 1993 
from the District Magistrate/Superintendent of 
Police. Khurda Bhubaneswar Orissa on 19 
August, 1993 —

“Shn Lokanath Choudhury, Member of 
Parliament, was arrested under section 1S1 
Cr P C by I/C Capital Police Station at 122 
p m on 19th August 1993 near Old Bus 
Stand, Bhubaneswar, when he along with 
others broke police cordon and designed to 
enter prohibited area in course of Jail Bharo 
Agnation protesting against alleged defective

economic and industrial policies of Central 
Government He has been detained at Khan- 
dagin Police Station”
“Shn Sivaji Patnaik, Member of Parliament 
was arrested under section 151 Cr P C by 
I/C Capital Police Station at 230 p m 
on 19th August 1993, near Old Bus Stand, 
Bhubaneswar, when he along with others 
broke police cordon and designed to enter 
prohibited area in course of Jail Bharo Agita-
tion protesting against alleged defective 
economic and industrial policies of Central 
Government He has been detained at Khan- 
dagin Police Station”
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STATUTORY RESOLUTION RE 
DISAPPROVAL OF THE CON-
SUMER PROTECTION (AMEND-
MENT) ORDINANCE AND 
CONSUMER PROTECTION 
(AMENDMENT) BILL AS PASSED 

BY RAJYA SABHA

phmJation)
SHRI MOHAN SINGH (Deona) Mr 

Deputy Speaker, Sir the hon Minister has pre-
sented the Consumer Protection (Amendment) 
Bill Generally speaking it has some good 
points Therefore I  would like to welcome the 
Bill and also give a few suggestions in this 
regard In 1986 when the Parliament passed this 
Bill for the first time, the consumer organi-
sations particularly those which had been fight* 
mg for the rights of consumers were very happy 
It was expected that keeping in view the motive 
of the law it would be enforced immediately 
However I regret to say that the law has not 
been enforced as early as it was required to be 
enforced 7*8 years have already passed and the 
forum has not been formed in the country so 
far Many years have passed but district judge to 
•work, as the Chairman or a woman officer has 
not been appointed I am glad that the Govern 
ment has brought forward an amendment for 
the formation of more than one forum m a dis-
trict However I would like this matter to be 
more specified

I have also given notices for amendments I 
would like to suggest that the number should be 
specified, I  come from a district which has a 
population of about 48 lakh There are four dis 
tncts in Uttar Pradesh which have of about 45 to 
SO lakhs total population If the number of con-
sumer forum m such districts is restricted only 
to one, we would not be able to provide 
immediate relief to the consumer when he is in 
difficulty which is our ultimate motive The 
Government has given recognition to states 
having population of just 10 15 and 20 lakhs in 
the country whereas this much population lives 
only in two Tfehsils of our state Therefore, these 
states are not likely to get justice If we impose 
restriction of only one forum in one district, it 
would not be appropriate The decision should 
be taken in proportion of the population of a 
place I would suggest to kieep a ratio of cme con-
sumer fomm for the population of 10 lakhs

It also states that if more than one person face 
ihe tame problem they may put up their case

229 Re. Consumer Protection SRAVANA 29
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jointly in the forum. It would make it easy to 
provide relief to them I welcome this provision 
It ti a good point.

At the same time services have also been pro-
posed to be covered tn it  We must be very care-
ful m this regard My personal belief is that 
food dothing and shelter are the three basic 
necessities of human life It the commodities 
related to these necessities are not covered 
under the consumer goods we cannot fulfil our 
resolution to provide immediate relief to the 
people The situation here may be the same as 
that prevails in courts where it takes 14*15 years 
to get justice People have started complaining 
dial it takes two-three yean to get justice from 
die consumer forum and thus they are facing a 
lot of difficulty Therefore, the more the scope 
is enlarged, the more controversies would be 
there ui the Consumer Fourum thus creating 
difficulty in providing an immediate relief A 
number of contradictions are arising in this 
regard, for instance the matters with regard to 
Railways and postal cases were registered in the 
local courts And some of them were even won 
by the complainant But they were refused to be 
accepted by the central court of the consumers 
on the plea that separate avenues were there 
with regard to Railways and telephone and 
justice could be sought there I think that there 
should not be any obstruction in this way

A number of amendments have been pro 
posed including the proposal to bring the medi 
cal system with tn the scope of Consumers 
forum. So far as my personal opinion is con-
cerned, I am not in favour of it Because India is 
not a prosperous country like America The 
concept of a welfare state has not become a 
reality here so far but m Britain it has become a 
reality where this concept was originally 
mooted India is a poor country where the 
Government decided to provide free medical 
aid to common man, but do we have funds 
enough to do so If the total budgetary alloca-
tion for free medical aid to all patients in a 
Government dispensary is only about Rs 12000 
to 13000 would it be sufficient to treat them 
When the patient goes to dispensary he fails to 
get the required medicine after which he com-
plains about the case to the forum In that con-
dition the forum is not in a position to satisfy 
the consumer on behalf of the Government and 
the administration. However, the victim would 
be die innocent employee working in the so 
called dispensary Sunil ariy medical treatment 
is a subject of research for a doctor tt is 
by means of experiment and knowledge that a 
doctor acquires proficiency in his field Heart



surgery was also introduced in India in a 
specific manner If a doctor conducts an opera* 
tion of a patient and the patient dies acciden-
tally on the operation table, the relatives of the 
patient file a case in the consumer forum as a 
result of which the specialist is forced to appear 
before the forum to give clarification This 
would not be a justice either to the consumer 
forum or the doctor. We must pay a serious 
attention at least to the matters regarding 
research I would like the Govemmentr not to 
indude at least the doctors within the scope of 
consumer’s forum.

Mr Deputy Speaker, Sir. doctors conduct 
lakhs of operations and there are very few cases 
of negligence of leaving a pair of scission, or a 
iowd or a bandage inside the body of a patient, 
which may be taken as exceptions If cases are 
filed against specialists on the basis of such 
matters, it won’t be appropriate The Govern-
ment should think tn this regard

Mr Deputy Speaker, Sir, I would also like to 
submit that the consumers are not getting the 
goods as per the fixed standard 1 would like to 
draw the attention of the hon Minister to the 
soap manufactured in the country Hie Soap 
Industry does not use 1SI mark, nor does any of 
the chemical industry mark the contents on 
their products. The list of the ingredients should 
be given on eveiy product, partncularly in the 
case of the commodities of daily use Therefore 
each soap packing should contain IS1 mark.

It should be manufactured under a specific 
standard and contain the ingredients used and 
their quantity and also the likelihood of re-
action if any If this is done, the Bill can be 
considered a right step taken by the Govern-
ment in the right direction

Now house is also considered a daily com-
modity Inspite of a Rent Control Act, everyone 
is aware of the treatment meted out to a tenant 
by the house owner. Whenever one wants to buy 
a house he has to pay extra amounts to the 
government company, government builders, 
development au honty or the private builders It 
takes years to complete the houses and the con-
sumers do not get allotment of their houses in 
time even afte paying their instalments Hie 
three essential commodities of life, food cloth-
ing and shelter should be brought under the 
Consumer’s Forum and a standard should be 
fixed This will be good. So far as the Bill is con-
cerned, 1 welcome several provisions made 
m tt.

231 Re. Consumer Protection AUGUST
t Amendment) Bill

20, 1993 Re Consumer Protection 232
(Amendment) M l

13.00 hr*.
Some other issues should also be induded in 

it and for this purpose regular dialogue should 
be hdd between the Members of Parliament 
and the Government Necessary amendmafnfr 
will made in this new law according to the 
favourable and adverse situations in the coming 
days and with these words, I condude.

flhmslaaonj 
SHRI RAJNATH SONKAR SHASTRI 

(Saidpur) Mr Deputy Speaker. Sir, the Con-
sumer Protection (Amendment) Bill, 1993 has 
been presented in the House today

/EnglishJ
MR. DEPUTY SPEAKFR You may please 

continue after lunch
13.61 hr*.
TheLok Sabha then amounted for Lunch oil Ibur- 

teen o f the Clock

I’EnglishJ
14.00 bra.

At 14 CO hours quorum M l was rung No 
quorum was made At 14 03 hours quorum bell was 
rung again and no quorum was made At 14 06 
hours once again quorum bell was rung and no 
quorum was made Thereafter the Secretary- 
General made the following announcement

POST-PONEMENT AT THE SIT-
TING OF THE HOUSE TILL 2.30 P. 

M. FOR WANT OF QUORUM.
14.10 tars.

SECRETARY GENERAL There is no 
quorum So the House cannot meet We cannot 
stait the House till there is quorum The 
Speaker has directed that the House will meet at 
230 p m.

14J5 hr*.
The Lok Sabha re-assembled after Lunch at 
thirty-five minutes past Fourteen o f the dock

MR. DEPUTY SPEAKER (in the Chair)

[IftmslationJ 
SHRI NTTISH KUMAR (Baih)' Mr Deputy 

Speaker. Sir reprimand the Minister of Parlia-
mentary Affairs for not ensuring quorum in the 
House for 35 minutes.



233 jfe Consumer Pntection SRAVANA 29, 1915 (SAKA) Re Consumer Protection 234
(Amendment) SOI (Amendment) Bill

1435% bn.

STATUTORY RESOLUTION RE: 
DISAPPOVAL OF THE CON-
SUMER PROTECTION (AMEND-
MENT) ORDINANCES AND 
CONSUMER PROTECTION 

(AMENDMENT) BILL

fEnglishj

MR DEPUTY SPEAKER. Shri Rajnath 
Sonker Shastri was on his legs. He in ay con-
tinue. 1 may mention that we have hardly got 
one hour. Some time is already lost. We have a 
heavy agenda before us. The hon. Members 
may be brief and speak only relevant points. 
Shri Shastri to speak now.

/Translation/

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur) • Mr. Deputy Speaker. Sir, as 1 was 
saying that the Consumer Protection (Amend-
ment) Bill, 1993, which is before us today, was 
originally introduced in 1986. Through this Bill, 
it was hoped that the consumer of this country 
will get some protection and their interests will 
be protected. But there were some shortcomings 
in the Bill due to which it could not achieve 
success in its objectives. According to this Bill, 
district forums were set up at several places till 
1991 but they became totally unsuccessful. The 
working of the Commiossions sel up at national 
level and state level also remained ineffective 
So, we can say that this Bill of 1986 was proved a 
blank paper till 1991. It could not help the con-
sumers in anyway. It is a mattei of pleasure that 
it is being amended through this Bill and we 
congratulate you forthat. May you be successful 
in your aim and be able in protecting the 
interest of the consumers of the country. Mr. 
Deputy Speaker, Sir, the basic need of the man 
today is food, clothing and shelter. There arc a 
lot of problems in marketing system as well. 
Commodities are not available on fair prices. 
The market is full of black marketeers and 
hoarders, who are indulged in looting and pro-
fiteering. The biggest problem being faced by 
the consumers today is adulteration. It has 
become difficult to differentiate between 
original items and fake items available in the 
market It is necessary to provide protection to 
the consumers in such situation, but there are 
some shortcomings in this Bill. It could have 
been better if the hon. Minister would have 
given more consideration to this Bill. This Bill

were at first introduced in Rajya Sabha. rheir 
suggestions should also have been taken and 
necessary amendments should have been made 
in this Bill before introducing it here. For exam-
ple, I would like to mention Section 24, which 
defines the complaints that~ “The District 
Forum, the State Commission or the National 
Commission shall not admit any complaint 
unless it is filed within two years from the date 
on which the cause of action has risen.”

Sir, now, several items available in the market 
are guaranteed for 1 to 3 years. Most of the items 
are guaranteed for one year and the period is 
increased within one or two years Will you con-
sider to increase (his period to three yean.? 
Secondly, this Bill appears to be based totally 
on urban life, whereas ours is a country of 
villages 80 per cent of the population lives in 
villages, so it is necessary to provide protection 
to rural consumers also. Most of the problems 
lie in villages only. There is excess black- 
marketing of kerosene oil and fertilisers in the 
villages. There is acute scarcity of medicines in 
the villages. They have to pay four-five times 
more price than the actual price of items The 
hon. Minister should pay attention and should 
make some arrangements in the Bill in this 
regard.

Sir, nothing is mentioned in this Bill about 
the welfare of farmers. The'procuremcnt of pio- 
duce by the Government also comes under con-
sumer rules, but nothing has been mentioned 
about it in this Bill. The farmers do not receive 
payments from the Government in time. They 
have to wait for 3 years. Everyone is aware of the 
situation of payments to be made to the sugar-
cane mills in U.P. No one can find another 
example like this in the world. The entire House 
is aware of Ramoola incident in which 
payments had to be made and that incident was 
discussed in the House several times. I would 
like to request to the hon. Minister that some 
law should be made which will enforce timely 
payments to the fanners by the Government. 
Sir, it is not nght to let the Government behave 
like a dictator

Sir, the consumers of our country are facing a 
lot of problems. Items are not available on time 
and if they are available, there are problems 
regarding their quality. There is excess pro-
fiteering. I have written to the hon. Minister 
several times in regard to packed items. The 
maximum price of the item is printed on the 
packet and the consumer buys the items in that 
price. I would like to know whether it has ever
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tried to know the minimum price also7 When 
(he maximum price is printed on the packet 
one should know about the minimum price 
also, which is the cost came on manufacturing 
the product For example the maximum price 
of an item has been fixed to seven rupees and 
eighty paise The shopkeeper sells the item to 
the consumer on the same price But special 
attention should be paid towards minimum 
pnce also Now comes the weighing depart-
ment It is directly concerned with the con-
sumer Sir I am aware that the time is short rhr 
weighing department is directl> concerned with 
the consumers An item has been packaged 
beautifully and one kg is written on it But 
when the same item is weighed by the consumei 
in his house it comes, to 9*>0 gms oi 975 gms 
Now-a-days packets of 400 gms an* being 
marketed I do not undeistand why packets of 
400 gms and 800 gms are being marketed 
whereas it should have been of one kg What is 
the intention of the companies and the pro 
ducers behind this It is also another method of 
cheating a consumer Hitherto wc knew packets 
ofSOgms and 500 gms etc now goods are being 
marketed m packet of 400 gms When a con-
sumer goes to purchase a S00 gms packet he 
gets 400 gms packet The Government should 
put check on it

Sir fan price shops are main sourct ot pro 
viding toodgrains In this connection I would 
like to say that earlier these shops weit allotted 
to the persons belonging to Scheduled Castes 
Scheduled Tribes and Fiecdom Fighter on 
pnonty basu These shops were allotted also to 
widows unemployed and handicapped persons 
on pnonty basis Today the Government is 
allotting these shops to cooperative societies on 
pnonty basis The condition of cooperative 
societies is well known to everybody Some iich 
and influencial people and political leaders 
have strong hold on these societies I would like 
to suggest that the hon Minister should 
immediately provide guidelines in the Bill in 
regard to allotment of fatrpnee shops Su I 
would like to referto Clause 3(b) explanation of 
Section 2(10) Clause (c) of the Bill Lottery has 
been mentioned therein It has been meni toned 
that—

“the conduct of any contest lottery game of 
chance or skill, foi the purpose of promot-
ing directly or indirectly the sale use or 
supply of any product or any business 
interest”

Now lottery has become such a business that 
has ruined thousand and thousand of persona 
and families Now lottery is being promoted by 
means of this Dill through giving adver-
tisements in the newspapers You will see a 
crowd everywhere near lottery shops be it 
Delhi. Banaras or for that matter any other city 
m the country Now a days, a man spends his 
whole day earning m purchasing lottery tickets 
It is being encouraged through this Bill I would 
like to request the hon Minister to omit that 
word from the Bill immediately Str I am 
making my last point Regarding complaints it 
has been mentioned m Section 26—

“Where a complaint instituted before the 
Distnct Forum, the State Commission or 
as the case may be the National Commis-
sion if it is found to be fnvolous or 
vexatious it shall tor reasons to be recor-
ded in wnttng dismiss the complaint and 
make an order that the complainant shall 
pay to the opposite patty such cost not 
exceeding ten thousand rupees as may be 
specified in the ouier ’

Sir I sould like to submit the hon Minister 
that on the one hand he is advocating forgiving 
protection to consumers on the other if any 
consumer makes complaints about the quality 
of a commodity and fails to provr his complaint 
due to some business lacuna in that case he will 
have to pay fine up to Rs 10 000/- I would like 
to request the hon Minister if he imposes such 
conditions on complaints then arrangement 
should be made to dispose of complamts also 
Sir I would like to refer to the data regaiding 
complaints made about the commodities sold 
m the market in 1992 In Delhi 1240 consumers 
lodged complamts Out oi them, only 534 com-
plaints were disposed of Out of 107 complaints 
made m Madhya Pradesh only 32 complaints 
were disposed of In Maharashtra 444 com-
plaints were disposed of out of 1184 complaints 
made 1172 complaints were made in Gujarat 
and SSI complaints were disposed of In Uttar 
Pradesh 1035 complaints were made and 509 
complamts were disposed of In the country as a 
whole 1,05,0% complamts were made and you 
will be suipnsed to note that action was taken 
only on 4354 complaints What type ot justice is 
it7 1 would like to urge upon the hon Minister 
to strengthen the system of disposal of com-
plaints m view of the provision of fine of Rs 
IfltQOO/- m case a complaint is found to be 
fake



237 Re. Consumer Protection SRAVANA 29 1915 &  Consumer Protection 238
(Amendment) M l (Amendment) Bill

Stir I  w ill tak e  o n e  m o re  m in u te  to  m a k e  m y  
last po in t S om e serv ices h av e  b e e n  le it o u t fro m  
the  purv iew  o f  th is  Dill e  g serv ices ren d e re d  b y  
B anks P ost an d  T elegram  R ailw ays H e c t n u ty  
S upply  C o m p a n ie s  a n d  H o sp ita ls  I n  the  
R ailw ay  D ep a rtm en t th e  s itu a tio n  is so  b a d  
th a t a  co n su m e r d o es  n o t get seat in  t ia in s  
though  h e  p u rc h a se s  tick e t l i e  c a n n o t m ake 
co m p la in t a b o u t i t  W h a t d o es  it m e a n 9 H i t  
G o v ern m en t sh o u ld  in c lu d e  it a lso  in  th e  B ill I 
know  a  ca se  o f  c o m p en sa tio n  c la im  d isp o sed  o f  
by  th e  R ailw ays S om e p e rish a b le  g o o d s  w en  
booked a t l ^ h e n a s a r n  J n  (B ih a r) T he  
R ailw ays cha rged  fre igh t at th e  ra te  o f  R s 1 67 
a  k ilo  w hereas th e  p ay m e n t o i co m p en sa tio n  
cla im  w as m ade a t  th e  ra te  o f  P aise  30 p t r  k ilo  
on ly  W h a t k in d  o f  justice is it >1 w ould  like  th a t 
the G o v e rn m en t s h o u ld  m ake p io \ is io n  in  the 
Bill in  th is  reg a rd  by  g iv ing  a s e n o u s  
til ough t to  it

B esides a lth o u g h  eh  U n u ty  h a s  b e m  p io  
vidcd m  villages an d  d c c tn u ty  c h u g e s  in  
realised from  village co n su m e rs  o n  tegiil u 
basis  b u t supply of elec tric ity  is very  e m tu .  in d  
the s itua tion  is very p itiab le  G en e ra lly  th i a  
h is b t t  n low  voltage a n d  erra tic  supply  of elec 
ti lu tv  in th t  v illages fo r a longer ih ir  ition  L end  
shedd ing  c o n tin u o u s ly  fo r lo n g e r h o u rs  is i 
regular p h e n o m e n o n  N ow  w here sho u ld  th i 
io n s u n u  r go to  lodge h is  c o m p la in t9 The rt to n  
I w ould like th a t th e  G o v e rn m en t sho u ld  b r u i t  
electricity also  u n d e r  the ju risd ic tio n  ot th is  Bill 
and  j lo tect th e  in le ie sts  of th t  consum e is 
T hough  I w an ted  to  m  ike sot le m ore p o in ts  
since you ire tin g in g  the  hi 11 I c o n d u d c  m> 
speed 1 w ould like to  it quest th i h o n  M tn is tu  
to reconsider th is  Bill in  th e  in te res t of the  con  
sum ers as w ell as  th e  co u n try  If you  really  w int 
to w ork fo r th e  w elfa ie  o f  th i peop le  the  
G overnm ent sh o u ld  w ithd iaw  th is  Bill an d  
bring  forw ard  a n o th e r  am en d in g  Bill m  th i 
H ouse W ith  th e se  w ords  I th a n k  you foi givinj. 
m« a n  o p p o rtu n ity  to  speak

\Enph\h\

M R. D LPLJTY  S P P A K L R  T he h in t  a t om  
disposal is very sh o rt So k ind ly  be b m l

S H R I A M A L D A T T A (D ia m o n d  H a ib o u i)  
M r D ep u ty  S p eak e r S ir o rd in a l ily o n e  shou ld  
not have an y  ob jec tio n  to  a B ill of th  is so rt to  be 
passed  T h is  is a n  A m e n d m e n t Bill W hile 
speaking  o n  a n  A m en d m en t o ne  h a s  to  refer 
also to th e  p r in c ip a l A ct a n d  th e  con tex t in  
w hich  th is  Bill is b e in g  passed  l h t  necessity  ot 
having  a B ill p a r ticu la r ly  a im ed  fo r co n su m e r

pro tection  a ro se  b ec au se  it w as felt th a t th e  co n -
sum ers are  no t ge tting  a n y  p ro tec tio n  o r  any  
w orthw hile  p ro te c tio n  fro m  th e  o rd in a ry  legal 
system w h ich  p reva iled  m  th is  c o u n try  a n d  still 
prevail T h is  is a n  u n fo r tu n a te  s itu a tio n  a n d  it 
speaks very  ill o f  th e  G o v e rn m e n t as w ell as  the 
entire  po lity  th a t th e  system  o f  co u rts  w hich  we 
h a d  w illy-nilly  in h e rited  fro m  th e  B ritish  h a s  
fallen  in to  d isrep u te  a n d  it h a s  b ec o m e qu ite  
dysfunctional in  th is  co u n try  m  d isp en sin g  
justice  W hile  w hile  system  h a s  been  follow ed 
elsew here in  th e  w o tld  a n d  in  th e  coun try  o f 
o rig in  it is still th o u g h t to  be  o n e  o f  th e  b e s t p re -
vailing  m  th e  w orld  in  o u r  co u n try  we have a 
b ig gen iu s  o f  destroy ing  an y  in s titu tion  w hich  
m ay e ith e r be  b u il t u p  b y  ourse lves o r  we 
inherited  o r b o rrow ed  a n d  th e  legal system  is 
one  o f  th is

S ir th e re  are  m a n y  co u n trie s  in  th e  w orld 
w hich c a n  do  w ithou t a special la w  fo r con  
sinner p ro te c tio n  H ow  is i t 7 W hy  is it th a t they  
can  d o  w ithou t it > I t is bec au se  th e  o rd in a ry  
courts  are  cap ab le  o l giv ing  p ro tec tio n  the  con 
sum er nee d s  T h e  p ro te c tio n  w h ich  a co n su m e r 
needs is a lread y  in  th e  su b stan tiv e  law  th a t is 
the I aw  o f  Forts w hich  is  th e  sam e as it p revails  
m  U K  a n d  th e  co u n trie s  fo llow ing th a t  system  
as we hav e  But, in  th is  co u n try  as a law yer I 
was very su rp rised  th a t th e re  a re  v ery  few cases 
ot torts  u su a lly  re la ting  to  m a lic io u s  p rosecu  
tio n  a n d  th in g s  *like th a t Bui these  ire cases o f 
torts by  negligence th e  ty p e  ot th in g s  we are 
now  try ing  to  give rem ed y  b y  th is  special law  
rh ese  d ispu tes are be ing  reso lved  a n d  justice is 
being  d ispensed  b y  th e  o id in a iy  co u rts  W hen 
two th ings  h a p p e n  m  o u r  c o u n try  it becom es 
very d iflicu lt a n d  very expensive  to  get justice 
lrom  th e  cou rts  I t is a g im  ou i g en iu s  becau se  in 
o the r c o u n tm  s the  co u rts  c a n  dec ide  a n d  d is  
pose of a ca se  in  s u  m o n th s  tim e  b u t h e re  we 
canno t d o  so  even  afte r  six years

T h e n  th e re  a re  th ree  tic is  o f  appeal 
u ltim ately  a n d  it m a y  tak e  12 IS yea rs  T h is  is 
w hat we have  d o n e  We hav e  d o n e  th is  a n d  one  
h as  to go in to  the  rep o rt o f  the I a w t  om  m ission  
to  find  o u t th e  reaso n s  T h e  reaso n s  h av e  been  
iden tiiied  b u t n o th ing  h as  b ee n  d o n e  a n d  we 
are n o t a sh am ed  to  say  th a t the L aw  o f  T h u s  in 
th is  coun try  h a s  n o t b ee n  ap p lied  h a s  n o t b t en  
p rac t sed  We do  say  it to  th e  w hole w orld  w hen  
the B hopal g as  ca se  occu rred  O u r  th e n  I aw  
M im ste i w ent to  U  S A  to  p le ad  b e fo re  th e  IJ
S cou rts  th a t in  In d ia  th e  L aw  o f  Torts was 
undeveloped  an d  therefo re th e  U  S courts  
shou ld  take  the  ju risd ic tio n  The m a tte r  w ent on  
m  the  U  S courts  for tw o y ea rs  a n d  th e n  after

16—114 LSS/ND/94
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that the Judge had said ‘No we see that Indian 
law of torts is quite all right, as seen from the 
text books and reported cases’ What happens 
is people suffer because of negligence of the 
party with whom he is dealing whtthci he is 
buying something or is affected by obnoxious 
gas etc He has really no remedy although tht 
American courts have sent back the cases Tht 
cases are still not disposed of by the Indian 
Courts They were sent in 1987 Now it is 1991 
For more than six years these are still in 
Indian courts

We should now try to understand what we are 
trying to do We are trying to build another net 
institution because the institution mennt foi 
this has not been made to be able to woik 1 his 
is what we are doing There is nothing which is 
unusual in this law the protection which is 
given to the cousumers under this law is not 
denied to the consumers in any other court and 
the consumers in this country also have the 
same piotection without this law il only tht 
courts could woik So it is an ldtmssumaml we 
are not ashamed oi this admission either ht re 
or going abroad and telling to tht whole world 
that in this country the courts do not woik Do 
you think that the new institution is going to 
work9 1 have gone through the paper clippings 
as to what are the media ttaeuon The midii 
has no knowledge of how tin sc things m woik 
mgornot working You will bt surprised th it tn 
1990 a case was lilul in the Supunit C ourt by 
an organisation know is C onmum ( iuse lot 
consumeis protection that most of the SttUs 
had not then stt up tuhei St Ut forum oi distncl 
forum Only the nation il forum h ul b ttn  woik 
mg till 1940 What happens tht Statt Cumin 
ments say we h ivt no mono Hu Ctntial 
Ciovtmmenl which pisstd this l«aw in 1986 had 
not piovided for any lunds loi this Hit C entr il 
Government knows that the Statt Governments 
are starving and they hive no money Wli it w is 
the idea ol passing this law and not f lovidinp 
money7 What did the Supreme C ourt do' Hrne 
or four chancer were given to the Statt 
Governments to set up and to uilorm the 
Supreme C ourt by means of allida vit as to whal 
they have done foi the setting up ol Slatt foi a 
and district fora Die State Governments s ud
We cannot do it because we do not have 

money We could not allocate any funds in the 
Budget The Supreme Court si id All right 
the district judges will be the foia although th it 
is not provided in the Act Ih e  district judges 
formed most of the district fora Most of the 
States now have fora at the State level lliat w is 
the kind of situation

Now I am told that most of the dutnct fora 
have been set up But again the dutnct judges 
are the people who are in control Otherwise 
also if you see the scheme of the Act people 
who are to man this court are the retired people 
Their age is 65 years whereas district judges 
retire at 58 years The High Court judge retires 
at 62 years Mostly it is the retired district judges 
who will be manning these fora Can a new 
msUtution be built up by old people like this7 It 
cannot The idea is to provide employment for 
some people who would otherwise be retired or 
otherwise be unemployed If the idea is to set up 
to really help the consumers what has been 
done m the Consumers council m letting the 
people know that what are the standards do 
they expect7 What is expected from them7

IS 00 hn

If the standards are to bt set tht standards art 
to be publicised and the people know wh it tht y 
canexp'tt Only then thty know they have not 
been cheated and they h ivt got thui monty s 
worth Only then they c m go to forum Whal 
publicity has been given so 111 as this p liliuil u 
law is coneemtd th it the itimdy Ins bun  
nndt ivailablt to tht people’ I un not si>int 
that people havt to bt told th it you h i\e this 
remedy in court the couits do not lundion uni 
therefore wt made i ntwliw Noi th it But |iist 
siy that now you can to  to this foiuni if such 
and such things happen to you md you lit not 
sitisifed with yom delim it so I it oi wheit you 
are buying your sttviets from But what 
arrangements have they got’ riity m dtptnd 
mg on consumei ortinisrtions llow in in> 
consumti organisations tte theie ’ I it id sonic 
speech by the hon Mimstir somtwhcit He 
said that theie au 600 in ihe wholt country and 
out of that 400 are tn the South and 200 aie in 
the North I am sure in o ml  parts in the I asttm 
region thert art not even Un

I HE MINIS ITR Oh SI AIE IN THE 
MINIS rRY OF 1 AW IIJSI It I AND C OM 
PANY AFFAIRS (SHRI H R BHARDWAJ) 
rhey are very active in C alcutta

SHRI AMA1 DAI 1A Only one oi two are 
very active 1 do not know whethei all of them 
are very active Rut they are activt m ccrtain 
aspects not tn consumei senst rhe> are active 
m environment and ttology What the Govern-
ment has done7 The Government has passed an 
Act and in that certain duties are given to tht 
C entral Counsil What has the f ential Govern-
ment been doing7 Nothing But even tht n what
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have they been doing9 Some Working Commit-
tees have been there This Act should have been 
considered today Parliament has got many 
Standing Committees It should have gone to a 
Standing Committee to be properly discussed 
there Lot of changes should have been made 
Some of the Working Committees recommen-
dations have been taken Some have been rejec-
ted Why were they rejected9 is the Government 
trying to protect its own oigani&ations ind 
undertakings9 That obviously is the reason I 
want to know whether the Government should 
take the lead as Shn Vishwanath Shastn was 
saying that the railways the banks are the 
people who should come forward and say that 
this is the consumer right Our duty is to dis-
pense these services to the consumer This is the 
standard and quality of the service If the con 
sutner is not satisfied, he can come to this forum 
and make a complaint rhey are not exempted 
from this

This is very peculiar The Government is try 
mg to show what it has lost The Government 
does not care for the consumer The Govern 
ment is trying to show that it has lost The 
Government does not carc and therefore b> 
enacting a lawfot the consumer the forum docs 
not work, what is now happening9 rhere is only 
one forum I am talking about the Calcutta 
forum I know about that They are already 
overburdened with the cases There is only one 
for Calcutta and the State Government I am 
sure will not be able to set up It is in miserable 
financial condition today One oi two more fora 
would be needed in course of time In that 
forum, someone can take a case If they pass an 
order sitting in court, it will take anothei two 
weeks for that order to come out officially Over 
and above that the other services like telephone 
( do not know if telephone actually comes 
within it or not—-but telephones do not care to 
cany out their orders The Calcutta Electric 
Supply do not accept any order This is what is 
happening I read in the newspapers that teeth 
have been provided What teeth9 There are now 
cases about the doctors Doctors are very much 
worried because they may be harassed by 
people who are not satisfied by their services for 
trivial reasons But it has to be taken care of 

i fhe complaint can be justified rhe complaint 
can be filed only with a certified and known 
doctor saying that this is the reason He must 
know something Similarly in other complaints 
also there must be efficiency in service

SHRI MANORANJAN BHAKTA (Anda-
man & Nicobar Islands) lawyer should also 
be included

SHRI AMAL DATTA Lawyers are in-
cluded

The other kinds of services are all included 
What is expected of the doctors9 Does anybody 
knoW> In some countiies if a patient wants a 
doctor and he phones up his otfice or his 
residence if the doctor does not respond withm 
half an hour and a complaint is made and if it 
is proved to be correct, the doctor s name will be 
stnick off the register There are some countries 
in the world where it happens and it is called a 
malpractice A doctor who has set himself up 
for practicising in a particular area if he is not 
available to his patient for half an hour his 
name is stnick off the register But in this toun 
try is it possible9 How will a patient know what 
is his right91 know even m Calcutta it happens 
I am sure it happens elsewhere also Supposing 
a person wants a doctor in the evening He will 
not get a doctor till morning For 12 houis he 
has to suffer What are the standards there9 rhe 
standards may be set by this Council m con 
sultation with the organisation of doctors But 
some standards have to be and publicised 
What has it been doing91 think the Council has 
not been doing its work The whole idea is to 
give a hoax to the people In most cases that is 
what our rulers have been doing The whole 
idea is to give a hoax to the people sa>ing that 
we are with you we are trying to do it but we air 
unable to do it Nothing will come out of it 
Also they want to satisfy the vested interests on 
whom they rely for their election funds and for 
other purposes

Sir I am not against the Bill But at the same 
ume one cannot support the Bill wholehear-
tedly because of these factors The Government 
is really not wantmg to give that protection to 
the consumers which they deserve which can 
only be given by a new institution because the 
courts have also said I thank you forgiving me 
this opportunity

MR DEPUTY-SPFAKER Shn Snballav 
Pantgrahi You shall have five minutes because 
there are others who want to speak, We hava to 
complete it The time allotted is almost neanng 
to an end Please be bnef

SHRI SRIBALLAV PANIGRAHI (Deo- 
garh) Mr Deputy-Speaker Sir I rise to sup-
port the Consumer Protection (Amendment) 
Bill 1993 As you know this Bill is meant to
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make an amendment to the Consumer Protec-
tion Act of 1986 At that time Shn Rajiv Gandhi 
was the Pnme Minuter As you know at that 
time thu Bill was his brainchild Incidentally 
this Bill l* being discussed m the Parliament 
today the 20th August his birthday If it could 
be passed today itself it is a befitting tnbute to 
the memory of our late-lamented Rajiviji On 
this occasion I also pay my wholesome tnbutes 
to Rajtvji who was concerned about the welfare 
of the downtrodden about the prospenty of the 
country as a whole Out ol his concern for the 
poor people the poor consumers who are help-
less, he thought of this measure Meanwhile 
seven years, time has elapsed There have been 
a lot of developments with regard to the 
implementation of the Act This act of 1986 
marked the beginning That was considered as a 
landmaik in the consumer movement of the 
country

Why I am telling this is because out of the 
three speeches delivered today on this Bill the 
first one was very positive the second one was 
negative and the third one was halfhearted 
Amal Dattaji gave halfhearted support he said 
he cannot give wholehearted support to the Bill 
According to him the Bill falls short of his
expectations. I wonder how Sh istnji advjstd 
the Minister to withdraw the Bill He saw m his 
wisdom all wrong things in the Bill If one puts 
up a different type of spectacle and tnes to look 
at things only political things will appeal if he 
uses a political glass

Within the last seven years this Act has served 
the consumers to some satisfaction I cannot say 
foil satisfaction Within the last seven years as 
far as I understand in all the State and Union 
Territories, Consumei Protection Councils have 
been fromed by now National Commissms 
State Commissions have also been constituted 
and they have started functioning In 452 dis 
tncts the District Redressal Forums are m 
action and about 600 voluntary organisations 
are in the field also This is, by our standaid an 
achievement Of course we expect much more 
and the sky should be our Umit We have 
to accelerate the pace of progress in this 
direction

This Bill also is the outcome of the recoin 
mendation of a Working Group appointed by 
the present Pnme Minister in 1991 and the 
Working Group has done a commendable job 
has made a detailed study about the difficulties 
and the problems in the field They came out 
with so many recommendations It would have

been better if all the recommendations could 
have been accepted But there are some left-out 
The other recommendations which the Govern-
ment u  now trying to put into thu Act by way of 
Hiu amendment is also a positive step 
further

Because of the time constraint I am not going 
to point out the details as to which are the pio- 
vuions being inserted m the present amend 
ment About the Steenng Committee we have 
as you know three tier quasi judicial redressal 
machinery at the national state and distnct 
level Of course the procedure is simple and it is 
compensatory m nature

Amal Dattaji was making a reference to 
different laws in different countnes as to how 
they are taking care of such consumer interests 
in European countnes and in Amenca but the 
situation is different here Amal Dattaji a CPM 
Member making a refeiencc and quoting as to 
what u  happening m USA was quite 
interesting As you know he is hims<lf a 
barrister He was foi expeditious legal action 
You know for everything of concern and signt 
ficance we demand setting up of a sepaiate 
board a special court

It is because delay is the companion of our 
legal system in our lunsprudence I am not 
going to that aspect But it is time to look at the 
present legal system and the junsprudcnce as to 
how it is serving out cause to what extent it 
needs reforms According to me it needs 
reforms revolutionary changes are called for to 
achieve our social objectives and also the objrc 
uvesenshnned in our Constitution and to bnng 
about a new social order and new economic 
order

1 will c l niine myself to the provisions of the 
present Bill Here 1 do not see how can there be 
any opposition to the establishment of such a 
three tier quasi-judicial machinery The BUI 
also provides for a screening committee which 
will be formed to consider as to who will be the 
members in different forums—distnct level 
State level etc That will be independent of State 
control, and that u  a welcome measure At the 
same time, there are complaints from the 
mdustiy side also rhere is a provision here 
which says that those who file fnvolous and 
false complaints will not be spared and they will 
be punished Therefore just fot a joke nobody 
can make a complaint and it has to be genuine 
But, at the same time there are certain 
difficulties As you know India is a rural 
country, a country of villages Accoiding to
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Gandhiji India does not exist in cities and 
town* only Awareness is also sought to be 
created for successful implementation ot this 
scheme By this Consumer Protection Act that 
sort of awareness is yet to be created par 
ticularly in rural areas Therefore something 
has got to be done 1 have a suggestion tn 
this regard As you know our enforcement 
machinery is quite weak and inadequate We 
again, depend on State machinery and all those 
things. One thing can be done Consumers as 
you know are innumerable you cannot just 
count them Can any organisation any volun 
taiy organisation consumer organisation 
which represents such causes of consumers 
should be allowed to file complaints etc May I 
know whether any mobile redressal units with 
powers to suo motu entertain such cases can be 
formed to go round the rural areas and decide 
these things7 Cognizance can be taken suo 
motu by these redressal forums they can move 
as the mobile courts that provision can be 
there

What i& felt is this Now we have our new 
industrial policy new economic policy where 
regulatory controls are being lifted regulations 
are being lifted But, that does npt mean that 
there will be freedom fot manufacturers and 
entrepreneurs to go foi the production of sub-
standard goods and substandard articlts 
Quality is very important and from that point 
of view also when regulations are being lifted 
there is greater necessity for strengthening the 
consumer movement

With these words I would conclude because 
you have already rung the bell two or three 
times Only one thing I want to say regarding 
excise duty concessions Several concessions 
were announced, as you know m this years 
Budget which was presented here on the list 
day of February

The hon Finance Minister had given several 
concessions—excise duty concessions—with 
the hope that those concessions will flow down 
that the benefit will go to the consumers But 
the experience is something to the contrary 
That has also to be looked into by the 
Government

Both our Cabinet Minister and his deputy 
Minuter of State are very sincere about the 
successful implementation of this provision

MR. DEPUTY SPEAKER Please con-
clude now

SHRI SRIBALLAV PANIGRAHI I am 
just concluding A concern is bedmg felt in dif 
ferent quarters for t xclusion ol medical 
services—government h< spitals etc —from the 
purview of this Bill As you know so many poor 
people are there About more than 40 per cent of 
our people are living below the poverty line The 
Government has a responsibility towards the 
health care of all as a whole but pirticularly 
towards the poor people That way the Govern 
ment also has a moral obligation rhe people 
therefore should have somt forum of appeal 
etc The public services—these institutions— 
cannot enjoy unlimited immunity

It is no doubt a very good amendment A 
comprehensive Bill is before t»s At the same 
time we have horrible experiences about these 
services health services, municipal services 
electricity service etc Because of thttr 
inefficiency because oi their laxity higher ltcs 
etc are being charged from the public It 
should be kept m mind and the eailiest oppor-
tunity when there is any occassion to amend 
(he Act These things should also be included 
while they come before the House

With this, 1 support the Bill

MR DEPUTY SPEAKER Now Shn 
Bhagwan Shankar Rawat You are fully aware 
that the time is very short

\lhmslation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra) Sir I will not repeat the points already 
made Al the outset I would like to welcome the 
provisions made in the Bill The Government 
has done a very commendable job by introduc 
mg this Bill I do not agree with Shn Amal 
Datta that our judicial system has failed But 
die fact is that our culture does not fa\our 
tortuous liability and the system is so tough that 
the people could not be benefited from it at all 
I, therefore would like to state that the common 
man will be benefited from this Bill and I once 
again welcome this Bill But I would like to 
suggest that a national agency or an institution 
should be set up to safeguard the interests of 
consumers with regard to the pnees of 
commodities

Sir my colleague Shn Panigrahi has stated 
that the hon Minister of Finance announced 
some relief in excise and custom duties But 
these reliefs did not percolate to the consumers 
and the pnees are being increased again by the
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companies. After all, there should be some 
check on the pricing of the products made by 
the companies. As the Government fixes prices 
of foodgrains, similarly the prices of the 
products of the companies should be fixed in 
the light of their costs. Sir. the second point that 
I would like to make is this that the today’s age 
of TV advertisement, margin of profit on the 
consumer goods manufactured by the 
multinational companies is kept very high 
which is not proper. Prices of essential 
consumer goods used in our daily life at various 
places should be reviewed from time to time 
and it should be revalued also, if necessary It is 
necessary because it will protect the right* of 
consumers from the exploitation of profiteers, 
hoarders and middle men who exploit 
consumers.

Sir, thirdly, I would like to state that the 
supervision of the quality control of items like 
cooking gas, kerosene oil, coal as well as the 
items sold through the Fair Price Shops should 
also be brought into its purview The Govern-
ment has fixed the entire responsibility on the 
Private sector only which is not proper It is an 
open secret that the stocks of Government 
foodgrains a n  looted and inferior quality goods 
are suplied openly Monrover, prospective plans 
should also be formulated for providing benefit 
of Consumers Welfare Fund to consumers

Sir, the working group set up to recommend 
measures for the protection of interests of 
consumers had made a significant suggestion 
that Government hospitals should also be 
brought under the purview of this Bill It is very 
unfortunate that this suggestion has not been 
accepted because it is generally the poor people, 
who get their treatment in Government hos-
pitals. That is why I would like that Govern-
ment hospitals should also be brought under its 
purview TheMinistryofRailwayshascieateda 
problem for passengers by introducing ‘sleeper 
dass’ in this Budget. Tickets of the general class 
are sold on a very large scale, but the passengers 
get no room to sit there because these tickets are 
sold without having any regard to the availabi-
lity of general class boggies Therefore, if the 
Railways is also brought under its purview, 
passengers would be able to file their daim in 
case they do not get seats against their tickets 
Same is the case about power supply Entire 
North Uttar Pradesh is in the grip of darkness 
The people of Agra have come to streets and 
very often they have to dose their shops or 
block Aie traffic because they are not getting 
electricity for not more than two or three hours

daily and the supply is not being maintained 
according to the contract made with the Elec-
tricity Council.

15.26 hi*.

[SHRI SHARAD DIGHE in the Char]

People cannot take any action against them. 
Therefore, h is imperative that they should also 
be held accountable under this Bill for their 
failure to supply power as per the minimum 
power tariff charged by them. Moreover, I have 
given certain amendments for bringing the ser-
vices of the Government hospitals under this 
Bill so that the growing trend of doctors’ 
negligence towards their patients may be 
checked. The second amendment that I have 
given is that in the State Council the concerned 
Minister of the State Government should be 
replaced by a sitting or retired judge of the High 
Court as its Chairman My third amendment is 
about the period of limitation At present the 
limitation has been prescribed for two years 
which is not proper It should be for a period of 
three years Sir, the Presiding officers have 
themselves experienced that this period should 
be extended to three years The judgements so 
far delivered by courts as well as the present 
tradition of the C P C  also advocate the term of 
three years Therefore, the limitation for three 
years is very essential In view of shortage of 
time, with these words I would like to request 
strongly that Public Sector must be covered 
under its purview, Electricity Boards also 
should be brought under it Railways should 
essentially be covered under it to put an end to 
the exploitation of people With these words 
I conclude.

[English]

SHRIP C THOMAS (Muvattupuzha) * Sir, 
I would like to congratulate the hon Minister 
for bringing up this Bill on this August day on 
which we are celebrating the birth anniversary 
of our late Prime Minister Shri Rajiv Gandhi 
and I am happy that this Bill is being discussed 
here today In 1986, it was he who had taken it as 
a very important step to see that it is passed 
within a short time as a progressive legislation 
for this country. After 1986, there had been so 
many additions and aspects who had come out 
after this Bfl1 was passed as an Act. In 1991, 
there was a short amendment to the Bill which 
took place in the last Lok Sabha and I think, 
during that discussion, so many suggestions
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had come and it was agreed by the Government 
that a comprehensive Bill will be brought I am 
happy that thereafter a Woting Group was 
established and taking into account the sugges-
tions of that Working Group and the sugges-
tions which have come from all over the 
country this Bill has been brought at this 
stage

I am very happy to note that so many new 
aspects have been brought into its pu rview First 
of all Government has left the control regard-
ing the appointment of Members of the fora as 
such and allowed them more freedom This is a 
welcome step and I think it will democratize the 
functioning of the fora

I am also happy to note that the base has 
further been broadened by including certain 
new aspects For example I am happy to note 
that persons who seek self-employment are also 
included fhe interests of those who are going 
in for purchasing articles for self-employment 
are protected by this new provision persons 
who sell hazardous and dangerous drugs m 
violation of law are also brought under tht 
pumew of this Bill I am alsohappyto notethat 
many of the services are also brought undri 
its coverage

As stated earliet by many hon Mtmbers 
there is scope for many more amendments 
rhere can be more additions I have read tht 
reply of the hon Minister given in Rajya Sabha 
and I am very happy to note that the Govern 
ment has an open mind on this and that thiv 
are ready to incorporate man> more things in 
due course So I hope that this Act will furthei 
he strengthened and its teeth which are already 
sharp enough will further be sharpened Hus 
Act will go a long way in protecting thi tnteri sts 
of the consumers

As far as the medical proli ssion is concemt d 
tt is true that the medical service too should 
have been included But there is a complaint 
from the doctors and that also should be looked 
into and examined Doctors fear that they miy 
be harassed in the name of consumer protec- 
iion If they ar harassed to a great extent I am 
afraid there may be a possibility of practising 
defensive medicine Patients may be put to a 
loss because of the methods that the doctors 
may device to see that their interests are prokc 
ted All these aspects have to be taken into 
account While amending the Act furthei and 
while framing the required rules etc I hope the 
Government will take care ol all these aspects 
so that the genuine interests of patients and

consumers are protected to a large extent

I command the bill once again and I con-
gratulate the Minister for bringing this Bill to 
Lok Sabha after its passage in the Rajya 
Sabha

MR. CHAIRMAN Now the time is 110 
p m We may now take up Private Members 
Business I may inform the House that the dis 
cussion on the Bill will be resumed at
6 O clock

THF MINISTER OF STATfc IN 1HF 
MINISTRY OF HUMAN RrsOURCI 
DEVFLOPMFNT (DEPARTMLN1 OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTFR OF STATF IN 1HF MINISTR\ 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WAS NIK) Su yesterday we were 
discussing the issue After the passage of the 
Consumer Protection Bill we may take up 
further discussion on Drug Policy so that we 
will be able to complete our work

MR CHAIRMAN All right, Official busi 
ness will be resumed at 6 O clock

15 32 hrs

COM M IT!EF ON PRIVATE 
MFMBERS B III S AND 

RFSOl UTIONS 
TWFNTY-FOURTH RFPORT

\Fnghih)

SHRI P P KAIIAPFRUMAL (C uddalort)
1 beg to move

rhat this House do agiee with the Twenty- 
fourth Report of the Committee on Private 
Members Bills and Resolutions presented to 
the House on the 18th August 1993

MR CHAIRMAN The question is

That this House do agree with the lwenty- 
fourth Report of the C omnuttcc on Pnvale 
Members Bdls and Resolutions presented to 
the House on the 18th August 199*

The motion was adopted
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RESOLUTION RE UNIFORM 
CIVIL CODE

[English]

MR. CHAIRMAN The House will now take 
up further discussion of the following Resolu-
tion moved by Shnmati Sumitia Mahajan on 
the 6th August, 1993 —

‘This House urges upon the Government that 
m order to achieve the objectives enshnned 
in article 44 of the Constitution and to prom-
ote feelings of unity and brotherhood 
amongst all citizens of the country a Com-
mission be constituted lor Iraming a uniform 
cml code ”

Shn Rajveey Singh ma) please speak

f  Translation}

SHRI RAJVELR SINGH (Aonla) Mi 
Chairman Sir I am thankful to the hon Mem-
ber Sint Suraitra Mahajan for introducing the 
Uniform Civil Code Resolution in the House 
and I nse to support this Resolution Mr C h ur 
man Sir there should be a IJnifoim Civil ( tide 
in this country rather than having different 
Codes for different peo pie When a Uniform 
rule is applicable loi the olfence committed by 
whosoever be the offenders m case of both ci\ il 
and cnmmal suits then what is the need (oi 
having two separate codes for a very important 
aspect ol life l e system oi liung I would liki 
to quote a bnel extract of the thoughts ex 
pressed by a Muslim Scholai Shn Mu/afiai 
Hussain —

“As per the provision laulman down in the 
Shanat, enjoys monopoly in icgard to the 
matter ot divorce 1 ven law can not intci fen* 
m it There was a tune when divorce was 
possible under the piovtsions laid down in 
the section 125 of the criminal Procedure 
C ode

rhe provision of the atoresaul section was 
applicable to all the women ot the county 
but after Shahbano case an Act namely “The 
Muslim women Piotection Act” was enacted 
by the Government headed by Shn Rajiv 
Gandhi Since 'hen mu slim women cannot 
claim maintenance allowance from their 
former husbands till their remarnage 1 hey 
get maintenance for the Iddat penod of fom 
months and ten days only and after that, then

relatives or die Waqf Board has to bear the 
maintenance It means the people of the 
country have to suiter by way of taxes for the 
maintenance of divorced wives on account of 
the divorce given by their husbands ”

Mr Chairman, Sir, a mamed man enjoys the 
company of hts wife for 25—30 years, and when 
he is either fed up with her or loses interest in 
her, he very easily pronounces the word Talaq’ 
(divorce) 3 times and gets separation He even 
does not give her any money for her main-
tenance Since the woman generally belongs to 
a poor family, so she does not get anything from 
there either Ultimately she approaches Waqf 
Board from where she gets money to support 
herself The Waqf Board in turn is iunded by the 
Government In this way it is the tax payer who 
has to bear burden of these women This is 
something very peculiar How can the things be 
allowed to go tn this manner’

This is not only way there are other aspects of 
life as well For example as regards the need of 
family planning in the country, the iamily plan-
ning scheme must be implemented It is & fact 
that resources of the country are not increasing 
in proportion to the increase in population 
Consequently we are finding it difficult to sus-
tain ourselves In the absence of a uniform code 
the family planning scheme of the Govei nment 
cannot be made applicable to all the people 
because one particular community opposes the 
scheme on the basis of Shanat Ilus is subse-
quently giving birth to a fear-psythosis in the 
minds of the other group of people belonging to 
the majonty class that they might gradually find 
themselves in minonty as against those who are 
now in minonty

Mr C hairman, Sir, I would also likes to quote 
what has been written in this regard by the Free 
Press published irom Bombay—

/LnghshJ

Bombay Chief Afinister Sharad Power Mould 
convey the unanimous opinion o f the Legislative 
Council members on the need to haie a Cml Code 
m the Country to the Centre *

/  Ihamlation)

In this way it can be seen that the demand ior 
having a Uniform Civil Code is coming from all 
the parts of the country

Mr Chairman, Sir, I would like to say a very 
important thing te  this country can remain 
secular only so long as Hindus are in majonty
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Ssaulanam will cease to exist the very day 
Hindu* of (he country come mto minority in  
this context I would cite to  example ofthe coun-
try that got separated from India It declared 
itarif an Islamic country on ihe -very d&y of its 
creation Similarty, India lent i s  support ttt 
Bangala Desh ta  every possible way ever since 
dial country oome into existence There was an 
agreement with sheikh Mujib-Ur-JRehmart that 
Bangla Desh uould remain a secular nation 
after coming into existence The country 
remained secular so long as he was alive but 
soon after his demise Bangla desh became an 
Islamic country

Mr Chairman sir such persons have 
invariably tried to rule the country in thfir own 
way India is the only country vfheee the 
Government is not run on the basts of religion 
Some people allege that our party cherishes the 
idea of forming a Hindu state Vfe have 
however ne*-jr said that, nor Jo  we ever say like 
this The state should not be run according to 
the dictates ot any particular religion There 
should actually be a uniform civil code to run 
the state There should be one and only one 
code applicable equally to all persons through 
out the country irrespective of any religion, be 
he a Hindu a Muslim a Sikh, a Christian, a 
Jaui or feudhist

I am extremelly thankful to our sifter 
colleague Smt Sumitra Ji for bringing such a 
resolution at a very appropriate tune Hen. I 
would also like to add that some organisations 
should also come forward for this cause Mere 
creating hue and cry will not serve the 
purpose

The other day when a discussion m this 
regard was taking place our hon collegue 
Shn Aiyarhas apposed it on three grounds The 
first was that it has been introduced at an tn 
appropriate tune Secondly because it w*is being 
introduced hy the Members of the B J P 
I would like to read out an extract of press 
conference speech delivered by the Congress 
Committee chairman of Madhya Pradesh Shn 
Digvijay Singh who also happens to be a Mem 
her of the Parliament belonging to 1ns 
party -*

‘Indore the 27th February Shn Digvyay 
Singh Chairman, Congress Committee of the 
State is  ta principle 1111 fiwourof Itifaxhtdng 
a uniform civil code lie  &&id that thews 
AadW a nationwide debate on 4ha issue The 
Bhartiya Janata Party shot&i alto*pprfee4he 
people <rf the probable ftta* of ihe unifotrn

crvfl code by way of introducing a Bdl>in4he
House in the form of a Pnvate Members
Bill”

Wfell, there is a dilemma- Shn Ajyar has the 
direction as to why such a resolution hag beep. 
introduce^ by the Member? of Bharatiya Janata 
Party and Shn Pigvuay Singh is of the opinion 
that member* of the Bharatiya Janata Party 
should alone introduce such a Bill t  don’t knpw
how long the members of the Congress Patty 
willcoottnue to suffer from such contradictions 
I would appreciate Shri Digvijay Stagh who 
expressed his views honestly He is not ptodttit 
here at the moment and 1 would like him to sup-
port this Resolution when he comes in the 
House and he should also try to get It passed 
through consensus tote beckusg wd have 
brought forward this Resolution in compliance 
with his wishes

There may be some persons who might be 
under the tmpresaian that the enactment ctf 
such an Act may pose problems to the  people of 
a particular sect or community I wbukl like to 
say for your kind informatKm that Kamal 
Pasha had supported it after the year 1926 He 
had passed «  law in this eespeci So touch bo 
that even in Pakistan which is an Islamic coun-
try effort* were made for reforms.* Family JLaw 
ordinance whs issued in Pakistan at 1961 dimrtg 
the tenure of Ayub Khan

Under that Act Arbitration Council was 
grven die power to review polygamy and the 
practice of divorce under which a htiibhn# 
divorces h is wife just by uttering (he Wdfd ‘talaq' 
iorthree times Even in Singapore Bangladesh 
Indonesia Malaysia and Brunet several stfcps 
have been taken to check the misuse Of laws 
regarding divorce and polygamy Egypt Sudan 
Syria Jordan and Morocco has til^q banned 
this practice of divorce tn  Ir«n also a provision 
was made to Ulfcfe permission frbtti the cburt 
before doing Second mafnqge but ft is regretfuf 
that religious fanaticism overtook the country 
and since ihe emergence of Ayitoltaji 
Khomeini there this provision was bomed. 
After that people have &gain taken to 
fanaticism

I have 00  knowledge ahout Islam,bo* I do not 
understand what is the problem m  taakthg 
uniform law m the cottony? (Whyftfce idea of 
aownon^ijvil code w being qpposed7iIn pnvaje 
discussions, all th* friends wy theft; should
be a coomwn cw l code, u t̂h<Ko\» pt«y, bun why 
they 4gwa start, dovng .pojitu;* of vtf̂ eP Only

17—114 LSS/ND/94
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vom are aeen and not the interest of the 
country.

Mr. Chairman, Sir, I would like to tell the 
House through you that even after the enact-
ment of Shariygt Act in 1937 in our country. 
Khoja, Bohn and Mopilla Communities con-
tinued to be administrated through their own 
tradition and their traditions icgardig succes-
sion, division of property, will in joint families 
were similar to Hindus. Actually, it was not long 
since they were converted into muslims. This 
community had even opposed the Shariyat Act 
in many areas of life.

Most of the Members here belong to villages. 
Our muslim brothers still follow the traditions 
of the majority community. I personally know 
that 25—30 years ago Hindu Pandit used to be 
called to solomaniesed the marriage of a 
muslim girl in a village who used to recite Ved 
mantras, conduct a yagna etc. and then the 
Maulvi used to come and conduct their Nikah. 
But in the recent times, the maulvis have spread 
fanaticism. So, the earlier tradition is losing its 
importance. The introduction of common civil 
code does not mean that the law will be 
imposed forcibly. It means that then will be a 
uniform law for both the Hindus and Muslims. 
I would like to give the example of Shahbano. 
When her husband divorced her in her old age. 
she went to the court The Supreme Court gave 
the verdict that it was the duty of her husband 
to give her maintenance allowance. After the 
verdict of the Supreme Court, Shri Arif 
Mohmmed Khan gave a speech in this Parlia-
ment Shri Rajiv Gandhi was the Prtne Minister 
at that time. Shri Arif Mohammed Khan 
praised die verdict a lot and spoke fluently for 
one hour. I was not a Member of the House 
then. I came to know from the proceedings, 
which I read and some people also told that 
Shri Arif Mohammed Khan was congratulated 
by Shri Rajiv Gandhi and was told that he had 
delivered a good speech. Only God knows what 
happened after that Next day, another Minister 
made a speech. He severiy criticised Shri Arif 
Mohammed Khan and the verdict given by the 
Supreme Court. He became so frenzied that he 
even died the judge of the Supreme Court a 
“Teli Tomalli’ and said that such people had 
become judges. By saying this he insulted the 
judge of the Supreme Court. Can a Teli not 
become a judge ? Then the fanatics and maulvis 
pressurized the Government and told them that 
if that was implemented, Congress party would 
be uprooted and no muslim would vote for the 
Congress party. So, the Constitution was amen-

ded in this very House. The seigh of muslim 
women is very bad as maintenance allowance is 
not being paid to them.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTIC AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
You are using wrong words. Do not call this 
‘Samvidhan Sanshodhan’. Samvidhan means 
die Constitution.

SHRI RAJVEER SINGH:I am not a 
lawyer.

SHRI H. R  BHARDWAJ - You are an M. P. 
You should know what is Constitution.

SHRI RAJVEER SINGH: Thank you. You 
enacted a new law, which is causing alot of dis-
tress to the people today. It is a different thing 
that we do not give interviews on T. V. You give 
interviews. It is your habit, not mine.

SHRI H. R  BHARDWAJ' If you have felt 
bad.. /Interruptions)
Mr. Chairman, Sir, he is saying a wrong thing. I 
am telling him and he is getting agitated.

SHRI RAJVEER SINGH: Your are a lawyer, 
and the Minister of Law and a very intelligent 
person, if I have been at fault, I should be 
told.. IInterruptions)
It may be of some duplicate, I do not know.

I do not want to go into detail, as several 
membes of my party want to speak ..
IInterruptions)

SHRI H. R  BHARDWAJ: You have men-
tioned about my interview...Your leaders had
also mentioned it  but I have told them the fac-
tual position and they apologised to me. I am 
not the type of person to robe anyone by calling 
him in my house. The person, who has taken 
my wrong interview had apologised and if 
you do not know about i t  you should speak 
carefully at the floor of the House.

SHRI RAJVEER SINGH: It is upto you to file 
suit against any one, whether it is Hanhad 
Mehta or his lawyer. What we have to do 
with that?

SHRI H R. BHARDWAJ: It is not good on 
year part to do politics on other’s interviews. 
You and your leaders emphasised a lot on this 
issue during die discussion on no-confidence 
motion but they failed in their efforts.
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SHRI RAJVEER SINGH The hon Minuter 
rturald know that it does not make any dif-
ference to us, this is concerned with your 
own party /Interruptions)

MR CHAIRMAN Please speak on the 
resolution

SHRI RAJVEER SINGH I am speaking on 
die resolution

SHRI H. R  BHARDWAJ No you said 
very firmly

SHRI RAJVEER SINGH Now the hon 
Minister u  interrupting me again and again 
Please ask him to keep quiet

MR. CHAIRMAN You said and that is why 
he gave a clarification

SHRI H R. BHARDWAJ I will not inter 
nipt again Let him speak whatever he wants 
to

SHRI RAJVEER SINGH Mantnji, it is your 
internal matter We can only know from the 
newspapers How do we know what is happen-
ing in your party You can file cases against the 
newspapers and get them punished This is your 
internal matter (Interruptions)

(English/

Mr CHAIRMAN You are again and again 
repeating the same thing Please speak on 
the Resolution

flhanslatton)

SHRI RAJVEER SINGH Mr Chairman 
Sir I would like to conclude I would like to say 
that a common civil code should be implemen-
ted in the country This will be in the interest of 
the country and the society There is not the 
question of women only but there are several 
other issues in the country I went to attend a 
programme organised by the muslims They 
asked me there why do we oppose Shanyat I 
told them that we do not know about Shanyat 
and so we do not oppose it But please tell me 
one thing. You people want to implement 
Shanyat Law only for mamage * * Why do 
you not accept the punishment provided in 
Shanyat for stealing. But that they will not 
accept as this is an un-Islamic country • * 
excuse me, but this is true If anyone wants to get 
benefits on the basis of Shanyat, he should also 
be prepared to accept the punishments given 
under it Shariyat has also fixed punishments

for rape and stealing Nowitis * * we do not 
want to give such punishments in our country 
Sat I would request that

SHRI SYED SHAHABUDDIN (Kishan- 
ganj) I have an objection He cannot term 
Islamic Law

SHRI SYED SHAHABUDDIN (Kishan- 
ganj) I have an objection His cannot term 
Islamic Law.

SHRI RAJVEER SINGH I have not said it 
about Islamic Law

SHRI SYED SHAHABUDDIN He has said 
it just now Thu u  totally wrong It should be 
expunged from the record

SHRI RAJVEER SINGH Mr Chairman 
Sir. this law u  actually such a law * *

••Expunged, as ordered by the Chair 

(EngfuhJ

MR CHAIRMAN Please do not make 
derogatory remarks against a religion That 
should be expunged please

(Interruptions)

M R CHAIRMAN Those remarks are 
expunged.

[ThanslationJ

SHRI RAJVEER SINGH.M r Chairman. 
Sir I would like to request to the entire House 
through you that a common civil code should 
be prepared and implemented on the people of 
die religions and secs in the country

With these words, I support the proposal of 
common cm l code and request you all to accept
a

15.55 hrs.
IEnglishI

SHRI SYED SHAHABUDDIN (Kuhan- 
ganj) As the hon Member utoo has moved 
this Resolution might have guessed, I have 
nsen to oppose her resolution

Even since Article 44 was put in the draft 
Constitution it has been a subject of con-
tinuous debate in the countty at various levels. 
It was debated finally in the Constituent 
Assembly in November 1949 and then it 

a part of the Constitution tn its pre-
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sentfonn. There & *» Dee* many nefemnceeto 
it «*1 tfW V  too* » mutter touching upon 
family laws came up before the House this 
issue came up.

In 1985, them was *  Private Member’s Bill 
which was debated at length in thus Honae in 
the course of which that famous speech to 
which the titm. Member just referred was 
delivered Of courts. another contrary speech 
was delivered, to which he has not referred, by 
another member belonging to the same 
party.

In May 1906 when we debated the Muslim 
Women’s (Protection of Rights on Divorce) 
Bill, at length, I rember many ip embers on 
both sides of the House referred to this aspect 
of the matter, the question of Uniform Civil 
Code arid threw Hght on Various aspects Even 
when this subject has not engaged the atten-
tion of this House, it has been A dontfauous 
theme of agitation outside and if I may say so, 
Mr Chairman, of vilification against the com-
munity to which I belong.

Of course, somebody is cited as a great 
Islamic scholar One does not taa&whis name 
[ do not know who these characters are, who 
write in the papers without any knowledge 
who say that Section 12$ of the Critnm*] Pro- 
dedure Code decides questions of divorce.

Anyway, I cannot go into that All I am say-
ing is that this is a continuous and recurrent 
theme deliberately taken up from time to time 
ht order to take a certain stance directed 
*g*inst a particular community and to abuse 
die people, calling them’barbaric, calling them 
wild.' Calling them obscurantist, calling them 
fundamentalist, calling them' Alt sorts' of 
names, all those who stand opposed to the 
idea of introduction of a. Uniform Civil Code 
here and now.

Sir. I have also taken the oath of defending 
die Constitution. Therefore, I am committed to 
die idea that die State shall endeavour all that 
it has been asked to endeavour for in the 
three* ive Principles of $tate Policy. But the 
pupctive Principles o< State Policy, as t  see 
diem, are neither justiciable nor Jay down a 
time-table. They lay down a time-table only in 
caw oaae. The next Article, Artide 45 relating
lo the elementary education. Provision of 
UoMteesal Elemcntaqr Education for ail 
cUMrr i Up to the age of 14. That is the only 
tiaBfebotouL dtwetive eomaned in that Chap-
ter o f DinWtwe Principles of State Policy.

Unfortunately no ona here both *i*Habottt she 
implementation or non*ia»pte»entatiott o f 
diat particular Directive Principle which ia so 
essential. which was considered «o essential toy 
the fathers of the Constitution that in 1950. 
dley t^ut in that it mujft “be done within ten

yean But there is a reason, therq i$ an obvious 
motivation Why Article 44 is taken up' all 
die time.

I ate sony to point out one thing mow That 
all this is predicated upon the suppo&d 
tyranny tp which women are subjected in 
Muslim society The entire thing is focused on 
the Muslim society, on the plight of women in 
Muslim society, on the threat that increase in 
Muslim population poses -to the country, to 
secularsim, to Hindu dominance and what 
else.

16.00 hn.

The entire argument of Article 44 is thus 
communahsed. Instead of being put forward 
as a social measure to which we can all aspire 
it is projected in terms of a communal theme 
and a communal focus, is indeed regrettable, 
Mr. Chairman.

Sir, ours is a country of a continental 
dimension and it is a cradle of many races, 
many religions, many languages and many 
cultures And despite this great diversity, we 
have a spirit of tolerance in the land and that 
is why during the freedom movement, many a 
time all religions, all languages, all races and 
all cultures were given the assurance, the pro-
mise and the hope that thetr identity shall not 
be touched, In fact, that was a doctrine of non 
interference, 1 remember. Sir, in the Calcutta 
Coqgrtss in 1937, there w»s a Charter adopted 
in which it Nearly said that all religions, all 
cultures, all languages shall be protected. Mow, 
it implied that in our country, there are many 
cultures which have their identify, many 
groups, which have their way of life. A culture 
is nothing but a way of life. And finally when 
came to wpting our Constitution, subject to 
certain conditions, basically we grained (he 
freedom of religion in Article 25 of the Con-
stitution. How, I  dp joot want ,to take lbs lime 
of the time lo read that I kopw the limitations 
of that, Mr. Chairman. I would 4ik* to point 
cut one thing you, Mr, Chairman, Article 25 
grants the right to freedom of een#ri*n#e and 
the right to  freely pcofcfls, practise and P*o- 
pagat* .feligipn. Article 2$ Q) says-. * .
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"Nothing in  this article shall affect the 
operation of any existing law a t prevent the 
Stale from making a  law—

(a) regulating or restricting any economic 
financial political or other secular activity 
Which may be associated with religious 
practice "

Now, here comes the real crux of the issue 
What is a secular activity which is associated 
with other religious practice? The other clause 
provides for social welfare and reform Of 
which, I am sure, all of us will agree Is the 
custom which regulates the personal relations 
of a community a secular activity7 In what 
context, can they be termed as a secular or a 
non-secular activity7 When do they become a 
religious activity if at all? These are die ques-
tions that should engage our mind and we 
should try to worit out a certain balance a 
reasonable lute of distinction between what is 
a secular activity aad what is a religious 
activity in the context of the baste professions 
of a faith

I shall come bade to that point Now I am 
drawing the framework. I admit that there is 
an uige for national integration There should 
be an urge for territorial consolidation There 
should be an urge for social reform But I sub-
mit. Mt Chairman unity cannot be conceived 
in terms of absolute Uniformity That Integra 
don Should not be conceived in the sense of 
assimilation and submergence and that even if 
you bring about uniformity through coercive 
measures that uniformity will never last and 
tit at uniformity does not guarantee either 
notional unity or national integrity We have 
many examples in our history where despite 
uniformity in matters of personal law, the 
society was at war with itself or with As 
neighbours We should not forget, for example 
ott a different dimension that European coun-
tries more or less had common personal laws 
adhering to the basic contours of a common 
culture and they had two world waia among 
them We should not fotget on the other hand 
die example of USA* which is the second 
tagett democracy m the world which is 
perhaps the mtet powerful nation today 
thteh is a very united nation in many senses, 
a very well integrated nation

And the Law Minister sitting hetp will 
accept that every State of the U S A. has a dif-
ferent *et offcnmraal and civil law That does 
not at all detract froin its *ense o f unity or it* 
sense of integration or its tense Of achieve-

ment Therefore, it iS rather a weak argument 
to equate unfonnaty and unity putting all our 
eggs m one basket and to say that ihis nation 
will not survive unless the Mnslima are forced 
to accept a uniform civil code Everything can-
not be hinged to cne single measure There are 
many factors of unity and disunity harmony 
and disharmony in our society and all of it 
cannot be related merely to one accepted fact 
that the Muslims-"-well call them obstinate 
if you like—-insist on dinging to their out 
dated personal law I cannot, therefore, accept 
this argument of national integration or 
national tmity

My third framework is that we must try to 
understand the psychology of minority group 
in any society A majority’s will will always 
prevail It will always have its way There is no 
threat to a majority A minonty is always n u r s -

ing apprehensions, sometimes real sometimes 
imaginary sometimes small sometimes 
exaggerated I wUl not dilate on them But we 
must be conscious of these fears and 
apprehensions in the minds of the minonty 
vfoich are natural, which are there in the very 
nature of things Unless we keep these 
apprehensions and fears in ouranmd, we can 
never build a really united and integrated 
country In fact if Vou adopt measures which 
awaken and exaggerate those apprehensions 
which create new tensions which create a 
sense of discontent which create a sense of 
threat, which awaken fear are we taking the 
country towards integration or are we taking 
die country towards disintegration ? Therefore 
in any such measure we must always have this 
minonty psychology before us. And that is the 
reason why I think that the wise Father of the 
Constitution did not immediately introduce 
die uniform civil code They said, let it come 
tn its own good time let the country slowly 
evolve towards it through interaction, through 
mutual experience through knowtewdge 
through information, and so on and so 
forth

A minonty, I said, is always apprehensive 
about submergence or assimilation I will like 
to make just a side comment on that In all my 
poltucal life one question I have always tried 
to find an answer to and that is the key ques-
tion for my life that why is it that India was 
partitioned. I have been probing my way 1 
have been trying to find where and at what 
time did partition of this great country, this 
natural entity dial we call the Indian sub-
continent. became inevitable and unavoidable
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I  find that the creator of Pakistan, Jitmah. is. 
talking a secular language until 1937, and in 
1940 he becomes the propounder of the theory 
of separation. Why? I tell you one thing, Mr 
Chairman—and that is where historical 
research will .bear me out—that between 1937 
and 1939, a fear was generated in the mind of 
the Muslim Community with the advent of 
Congress rule in many States, That their cul-
ture, their language, their religion were all 
under threat, that they were going to be sub-
jugated, they were going to be submerged, they 
were going to be assimilated I am not saying 
th a t, that was a teal threat, all I am saying is 
that this is the theme which played in their 
mind. The same nationalist, Muslims, who 
had made as much sacrifice as any other com-
munity for the independence and freedom of 
odr great country, suddenly in 1940, see a wind 
of change going through the Muslim mohallas. 
Muslim towns and the Muslim community 
changes and a separatist movement takes hold 
of their mind. That may not be the complete 
answer but that is one of the clues I find that if 
the Congress governments in 1937 to 1919 
period had taken the sensitivities of the 
Muslim minority into account and had gone 
more slowly than they did, in introducing cer-
tain changes,—of course, in history you can 
never be certain—perhaps we might have been 
able to avoid partition

Mr. Chairman, today we have come to an 
ape where minorities’ rights are recognised 
internationally. We take pride in the fact that 
our Constitution recognised the minorities and 
die rights of the minorities and put those 
safeguards m our Constitution We set an 
example for the world And today, m the year 
1992, the United Nations General Assembly 
unanimously adopted an International Decla-
ration on the Rights of the Minorities which I 
had the honour of presenting to this House a 
few months back. If you look into that, Mr 
Chairman, you will find the guarantee among 
the rights of the minorities and among the 
duties of the State, that the cultural rights must 
be respected—not only linguistic and religious 
but cultural. It follows that if a particular com-
munity has a certain way of life then you 
should not try to change it or at least you 
should not try to force a change.

Sir, I will now come to the question of per-
sonal law. Hie essential point that comes to 
my mind, as I said at the beginning was, 
relates to the term '‘uniform civil code". Now 
uniform Civil Code—as Dr. Ambedkar poin-

ted out—had been largely achieved in the 
country. That is what he said in his famous 
speech of 23nl November, 1949 He said that 
only the question of marriage and succession 
remained out of it. In fact, I  would like to pre-
sent to you that just brief sentence from Dr. 
Ambedkar. I got it here with me.

Dr. Ambedkar mentioned Civil Procedure 
Code, the Criminal Procedure Code, the 
Transfer of Property Act, the Negotiable 
Instrument Act and I may add here the 
Transfer of Property Act and the Contract Act 
and so many other laws which apply equally 
to all citizens of the country in civil matters. In 
this regard Dr. Ambedkar said and I 
quote:

“The only province the civil law has not 
been able to invade so far is marriage and 
sucession. It is this little corner which we 
have not been able to invade so far and it 
is the intention of those who desire to 
have Article 35 as part of the Constitution 
to bring about that changes”

I may say that in the draft it was 
Article 35.

Therefore, it is not correct to say that there is 
no uniformity in the civil code of the country 
I maintain—after Dr Ambedkar—that to a 
very substantial and large extent uniformity 
already obtaines in matters civil and in legal 
matters relating to civil law.

But, at this point, I must also mention one 
thing which Dr. Ambedkar did not mention. Is 
it not a fact—Mr. Chairman—that even in 
matters of taxation, even today, we do not have 
a uniform code? All the great protagonists who 
want a uniform personal law in the country 
never speak about the abolition of the 
undivided Hindu families which receives taxa-
tion privilege. I do not have to explain it. In 
matters of tax you are prepared to have non-
uniformity but in matters of marriage you 
must have immediate uniformity I do not 
understand this logic. I hope that some gentle-
man from this side wQl stand up today and say 
that we want abolition of all privileges for 
undivided JHlindu families.

flYanslation]

SHRI RAJVEER SINGH: Let there be 
common civil code and it should be made 
applicable to all.
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SHRI SYED SHAHABUDDIN But that is 
common civil code Let there first be a 
uniform financial code and a uniform tax 
code before we come to uniform personal 
code

Therefore the argument—Mr Chairman— 
is very limited today in what has been placed 
before the House The argument is limited to 
what has been called family code or personal 
law It is not really civil code It is only a very 
limited matter Therefore they are talking only 
about the question of marriage succession in-
heritance and divorce These an* the four 
major items that are coming up now

MR. CHAIRMAN Excuse me Shn 
Shahabuddin. The time allotted to this Resolu-
tion is over Shall we extend it by one 
houi°

SEVERAL HON MEMBERS Yes

MR CHAIRMAN We may extend the 
ttme by one hour for the present

[Translation!

SHRI RAJVEER SINGH Yes, Time should 
be extended because it is a very important 
Bill

SHRI SYED SHAHABUDDIN Hus Bill 
will continue till the next day

SHRI RAJVEER SINGH It should be dis-
cussed even m the next session

fEnghshJ

SHRI SAYED SHAHABUDDIN It is a 
very Good Bill

/English]

Therefore now when we are focussing on 
personal law or family code as it has been 
called m many parts of the world, then let us 
try to see how Car it is religious and how far U 
is secular But that is the essential distinction, 
as I said, we have to make under Article 25 of 
the Constitution so that there is no dash, no 
contradiction between Article 25 and Article 
44. and Article 44 can be read harmoniously 
and not in contradiction to Article 25

Even the Supreme Court has given some 
nilmgs about what constitutes the essentials of 
a religion The essentials of a religion cannot
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be a matter of propoganda cannot be a matter 
of personal assertion, cannot be a matter of 
declaration, cannot be a matter of political 
statement The essentials of a religion to be 
discovered, must be discovered in the scripture 
of that religion, m the Shastras of that religion, 
and if a particular religion is explicit on cer-
tain aspects which touch upon personal mat-
ters then m my view to that extent it becomes 
a religious matter and any interference with 
that part of the personal law which is based on 
(he explicit mandate of the scriptures of the 
religion which constitutes the essentials of a 
religion will constitute an interference with the 
freedom of religion This is the submission I 
wish to make to you

Now. to my mind the secular State that we 
conceive of respects religion as a social institu-
tion, it treats all religions with equality it 
shows respect to all religions, in respecting all 
religions it cannot undertake the task of 
reforming a religion—reforming a social prac-
tice is one thing, that is distinct from reform-
ing a religion It cannot undermine a faith it 
cannot sabotage a religious identity that is a 
secular State as we conceive it a secular State if 
a is an atheistic State can do all that but a 
secular State within the context that we have 
in our country cannot undertake the task of 
trying to re-wnte a religions, re-wnte the scrip-
tures, reform a religion, undermine a faith or 
sabotage a particular religious identity 
Therefore, when we come to this question as to 
what constitutes a secular activity and what 
constitutes a religious activity keeping in mind 
that the Constitution has not spoken of social 
activity it has not included on social activity 
in the section which speaks economic activity 
and financial activity etc Therefore I do not 
think it comes under the purview of Article 
25(2) so long as a particular religion can prove 
to the satisfaction of a court of this House that 
a particular religious practice is based on an 
explicit mandate, a scriptural mandate

Now, having said that, Mr Chairman, I 
would like to make another point In all thu 
debate that we are having in this country for 
the last 45 years we are confusing three dif-
ferent issues which are dearly separable from 
each other One is the question of reforming 
die Muslim Indian society and it is not my 
case, and I am sure it is not anybody’s case 
ft at Muslim sodety in India is alt perfect all 
mfflk and honey, all beauty and goodness, and, 
therefore, does not need to be reformed in this 
country A Hindu society needs to be

SRAVANA 29, 1915 (SAKA)
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reformed, Ghnattan society need* to be 
reformed, as any other society tn this country 
needs to be refonned. So, that is one part of 
ihe ttfumeAt'-’the need for reform in the 
Muslim Indian Society And the second ques-
tion is that Muslim Personal Law as being 
applied suffers from lack of condification. 
What has been attempted in many Muslim 
States is that they have tned to codify the 
Muslim peraonal law and by codification they 
have tned to eliminate many sources of arbit-
rariness, many sources of injustice many sour-
ces of irrationality many local elements I 
recall, Sir, that I was the Ambassador to the 
People’s Socialist Republic of Algeria and they 
were writing a new personal law code

And the Minister of Law came to me He was 
Mr Ben Hamouda I still remember his name I 
asked him “what is your approach”7 He sand 
“we are going back to the roots ” That is to nay 
he was conscious of the defects and the imper-
fections in the society and he was thinking that 
only by gomg back to the roots when he 
introduces the reforms he can convince his peo-
ple to accept those reforms So the second 
aspect is the codification of the Muslim Per-
sonal Law m our Country except for the two 
Acts, the Dissolution of Muslim Marriages Act 
1939 and the Muslim Women (Protection of 
Rights in Divorce) Act 1986—1 do not think 
any other aspect of the Muslim Personal Law 
has yet been codified I know that many Muslim 
friends differ from me on this point But I am of 
Ihe view that in order to have a proper adminis-
tration of justice in order to h ave a good society 
we should have a codified law

Now, the third aspect is the introduction of 
this Uniform Civil Code These three things are 
always clubbed together and the entire argru-
men! then becomes topsy-turvy As I said the 
entire argument takes on a communal colour If 
my £nends hers were to talk about the lacunae 
and the defects of the Muslim society I would 
be happy to accept their criticism and say ‘let 
us join together and find out how best it can be 
done" If (here is a friendly voice which says 
"let tis codify the Muslim Personal Law” it is 
fine But to mix up all these three questions and 
with a communal motive it is this which creates 
all the problems

Sir my friends here have referred to three 
principal questions, polygamy, divoroo and 
(taily  planning About polygamy, “yes Hie 
right is permitted”, tout the incidence of 
polygamy m the Muslim society is just a shade

lower than the incidence of polygamy in Ihe 
non-Muslim society, in particular, in the Hindu 
society It is not that it is a matter of pnde f#i&h 
theie was no polygamy But yet as I am saying 
it is not a point on which we can be thrown out 
of court Mr Chairman anofherpomtcm which 
I would like to satisfy my hon fnend here is that 
purely as a scientific proposition, polygamy in 
an endogamous society which does not import 
fences cannot possible lead to a higher r&ie of 
growth t  hope my proposition is dear

flhmdanonj
fEnglish]

SHRI ABDUL GHAFOOR (Gopalganj) 
People think that under the system of polygamy 
a man keeps four wives which is causing 
increase in population Suppose, if he keeps one 
wife instead of four, the remaining three girls 
would be married to someone else and naturally 
they will give birth to childern If a man keeps 
four wives, he will automaticlly produce less 
number of children Do not feel irritated by 
this argument

THE MINISTER OF STATE IN THE 
MINISTRY OF RULAL DFVEIOPMfcNT 
(DEPARTMENT OF WORKLANDS DEVE-
LOPMENT) (COL. RAM SINGH) One can 
marry even foreigners

SHRI RAJVEER SINGH He has stated that 
they do not have thnee-foui wives whereas they 
have We have no objection to it However 
keeping three-four wives has never been con 
sidenjd respectable or legal in our society In 
such time of pnee rise u is difficult to maintain 
even one wife I do not know as to how they are 
able to afford to have so many wives

SHRI ABDU1 GHAFOOR King Dash- 
ratha also had three wives {Interruption)

I.English1
SHRISYEDSHAHABUDIMN lam  grate-

ful to Shn Abdul Ghafoor for having explained 
Stat point There is psychological point Psy-
chologists have accepted that in a polygamous 
arrangement-not that < ansi advocating 
polyganqMhe average number Of children 
born per women are telatfoef? less The average 
number of children iti k polygamous ftalftng P** 
woman aie leas than in the monogamous set-
ting That is tbtfpsycholettieat finding Anyway 
I am not on that point

I am on a very precise scientific point that 
polygamy/wr sr does not give rise talhighei>rate
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of growth of population But it is a fgct the rate 
of growth of Muslim population is just two or 
three decimal points higher than the average 
rate of growth the population of the country 
The question is always asked, why is it so Four 
answers are generally given by my fnends One 
is, you ate taking Arab dollars to convert Hin 
dus into Islam Muslim are infiltrating from 
across the border m order to increase the pop-
ulation I am happy to day the hon Mrmbers 
have neither used die argument of conversion 
nor the argument of infiltration Then the two 
other arguments are you are polygamous 
which is an unscientific concept and it is finally 
said that it is because of lack of family planning 
Now there have been a number of surveys made 
tn our country Acceptance of family planning 
depends upon the socio economic status of the 
couple It is a universally accepted anil tested 
fact Now the fact remains that the average 
economic level of the Muslim community in 
India unfortunately is about live to ten per cent 
lower than the average of the country Now this 
is something which we are trying to change 
That is a different order of question But this is a 
fact that lower socio economic level implies that 
they are prone to have more children That has 
been tested in many communities cum ng across 
religious lines also that has been found to 
be a fact

Now conversely why it is that the rate of 
growth of population in the country as a whole 
is lower than that of Muslim 7 I would not go 
into the details But this question had been gone 
into by the Census right at the vpry beginning of 
century In 1911 in Bengal it wa& pointed out 
that the institution of widow re-mamage and of 
divorcee re-mamage which was a taboo m 
some other society were the factors Now wc 
have the additional factors of dowiy burning 
which is creeping into Muslim society as well 
But still the incidence is much lower What I 
have been trying to bring up in this House 
recently is the question of female infanticide 
and the question of forticide These are the fac-
tors which are leading to a differential rate 
of growth

When I went through the debate m the Con-
stituent Assembly every speaker—either he was 
for uniform civil code or against uniform civil 
code—had one theme is common No coercion, 
nothing to be done against the consent of all 
concerned. That is the phrase used by Dr 
Ambedkar, by Mr K. M Munsht, by Dr L 
Krtshnaswamy and by a number of the 
speakers. Of course, it was suggested that an act

of coercion in a democracy based on me brute 
majority will be nothing but tyranny That argu-
ment of tyranny was repelled speakers from the 
other side But t h e r e  was an assurance that the 
State was merely seeking an enabling authority 
Dr Ambedkar went a step farther He said 
"Even if Parliament chooses to make a law n 
may not choose to apply it” I will try to quote 
these sentences from Dr Ambedkar’s speech 
made on 23rd November 1948
I quote

“I think they have read rather too much into 
Article 35”
He u  referring to the critics

‘It merely proposes that the State shall 
endeavour to secure a civil code for the 
citizens of the country It does not say that 
after the Code is framed, the State shall 
enforce upon all citizens merely because 
they are citizens It is perfectly possible that 
the future Parliament may make a provision 
by way of making a beginning that the Code 
shall apply only to those who make a 
declaration that they are prepared to be 
bound by so that m the initial stage 
application of the Code may be purely 
voluntary”

So we have to see how careful the founding 
fathers were in trying to meet the appiehentions 
and the sensitivities raised on religious grounds 
by the representatives of religious commu-
nities

My final point is that law by itself does not 
change society Law promotes change Law 
helps change Law encourages change But law 
does not guarantee a change I think the Law 
minister will accept this

SHRI H R. BHARDWAJ We have already a 
uniform civil code in Special Mamage Act

SHRI SYED SHAHABUDDIN Law points 
out the way but our social landscape is littered 
with the debris of many a law which we have 
passed in this House and we thought over every 
comma, and full-stop and every word thereof 
and m practice, it turned out to be a dead letter I 
do not have to remind you about the Act pro-
hibiting dowry, about the Act prohibiting child 
mamage, about the Act prohibiting San and 
other Acts mtrodcing many social reforms But 
what is important is that they piont out the way 
in which the society should move and, at the 
same time, we must realise that merely by pass-
ing die law, we do not change the social 
framework.

18—114 LSS/ND/94
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1 am only saying that Muslim law is not the 
only element of diversity today in terms of per-
sonal law. I think our Constitution grants 
freedom of personal law to every tribe in the 
country, to almost evrry region in the country 
Even within the Hindu Code, it is not a uniform 
law. There are many elements of exception in it. 
For example, in the degree of marriage. What is 
prohibited on one side, is accepted on the other 
and there are many others.

Therefore, a wise law allows for many such 
exceptions and many eventualities. It does not 
try to fore the society into a single straight 
jacket. That would be the wisdom of the nation. 
Therefore, when our friends on this side forget 
purely on the Muslims question, I think they are 
somewhat out of focus.

I forget to mention the question of divorce 
which was raised here I want to say that the 
Tklaq in Islam was conceived as an instrument 
of liberation of women. It was no* conceived as 
an instrument of oppression of women. If by 
some custom, an instrument of liberation has 
been turned into an instrument of oppression 
the time has come for the muslim community to 
stand up and to seek a change But It will come 
in its own time.

Then the question of triple divorce. 1 think 
the conscience of Muslim community today 
rejects the idea of triple divorce.

SHRI SRIBALLAY PANIGRAHI (Deiv- 
garh)- That should be done expenditiously

SHRI SYED SHAHABUDDIN Every 
society has its own dynamics. If you force it, you 
derail the train. Let it move at its own speed, in 
its own time Today a new wave is rising Don’t 
you see that even those who say that triple 
divorce is valid—and I am addressing the Law 
Minister—do you know the way which they 
have found away They call the husband and 
talk to him, in case both husband and wife want 
a approachement and they are both unhappy 
The women is unhappy foT one reason and the 
husband is unhappy for another reason. They 
both go to the Kazi and the Kazi finds the way 
He asks “Did you really mean it'*" There is a 
saying of the holy Prophet which says ‘A1 A’mal 
fib Niyati Acts must be judged by intention and 
if the man swears “I never intended to part com-
pany from my wife” and “I never intended an 
irrevocable divorce”, then the Kazi decrees that 
the triple divorce has not constituted an irrevoc-
able divorce and allow them to resume family 
life So, you can see the pressures rising. I am

not speaking of the Ahl-e-Hadith who do not 
accept the triple divorce. I am speaking of the 
Hanajis who say the triple divorcee is valid and 
yet they are trying to find a way out. Therefore, I 
would say that whenever this question arises, 
considering the minority psychology, consider* 
ing the historical background that the Personal 
Law was guaranteed and an assurance was 
given for safeguarding it in the course of the 
freedom movement considering our entire 
tradition of tolerance, considering that the 
Muslim Personal Law basically enjoys scrip-
tural validity, you should allow the community 
to evolve it in its own way. Therefore, nothing 
should be imposed upon the community, upon 
any community.

COL, RAM SING What does the Muslim 
l,aw say on Alimony? Is there anything?

SHRI SYED SHAHABUJDDIN I think in 
the Muslim community there is the dower That 
makes another arrangement possible.

SHRI H. R. BHARDWAJ . Will you allow me 
to an>wer the hon. Minister'7 The Muslim Law 
of Alimony is that one must pay to his former 
wife according to his own status and according 
to the needs of that woman. This is the principle 
of it

SHRI SYHD SHAHABUDDIN The dif-
ference is this. There is a certain payment due to 
a woman as a matter of right if it has not already 
been paid. In fact, one of the questions about 
the Uniform Civil Code is this that this is a very 
valuable right for a woman. When you frame a 
Uniform Civil Code or Uniform Personal Law, 
will you introduce the concept of dower in the 
Personal Law? Will it become Universally 
applicable? Will our Hindu sisters also demand 
such a right?

SHRI H. R. BHARDWAJ: Will you kindly 
yield for a moment? You have made such a 
brilliant speed today. But while considring one 
thing, you have raised a very important ques-
tion of codification because these days it is very 
difficult to go the Qazis and Mullahs to get the 
real knowledge. You have to really have what 
the neighbouring countries have; what the 
Muslim conutries have done. In Indonesia, 
there are 99 per cent Muslim. They have 
codified their law.There is no problem because 
there was a movement of the Muslims. In our 
own country Mollana Thanvi has brought the
movement. We have a codification. I agree 
with you.
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SHRI SYED SHAHADUDDIN: We are try-
ing to grape it; we are trying to find a way. But if 
there is a certain difference of opinion among 
the different schools of jurisprudence, then, you 
accept a particular view which is more in keep-
ing with the spirit of the times and the needs of 
the situation. That is how the Dissolution of the 
Marriages Art was conccived and passed.

SHRI II. R BHARDWAJ 1 can put it on 
record. I was involved in that. We discussed 
with all the Personal Law Boards, all the 
ulemas. That was the result. For those who do 
not understand it, there is no solution.

SHRI SYED SHAHABUDDIN I was trying 
to answar the Hon'ble Minister that apart from 
that legal claim of the divorcee, it is also pro-
posed that the ex-husband must provid® or 
should provide according to his own status. But 
die difference is this some people say it must be 
a mandate; some people say it must be left to the 
option of the husband. But on that we can have 
a discussion later. I shall close my speech by 
suggesting that in this situation, what can be 
possible approaches. Our approach should not 
be to ask for the immediate implementation of 
Artical 44. But there are alternative approaches 
possible. One alternative approach is that per-
mit the confication of all Personal I^aws in the 
country and then there would be a mutual 
experience of the operation of the different 
codes. Then to monitor the interaction A new 
jurisprudence will develop out of that interac-
tion and a time will come when we shall dis-
cover common principles which can then be 
applied to form the foundational basis of a 
Uniform Civil Code drafted in a manner that 
no religious community could find any serious 
abjection to its acceptance

The second approach Could be to legislate a 
parallel law as the Hon’ble minister mentioned 
about the Special marriages Act

SHRI H. R  BHARDWAJ: We have already 
have it. but how may of us are using it7 You 
must tell them. The Special Marriages Act 
allows the intercommunity marriages But 
nobody is doing.

SHRI SYED SHAHABUDDIN ■ I am only 
saying that a structure of a Uniform Personal 
Law can be created just as we have started with 
the Special Marriages Act but without compul-
sion and leaving it to a citizen to decide at his 
option whether he wants to be guided by his 
own religious law or whether he wants to be 
governed by the common law. And the third

could be that, as the Hon’ble mover introduce, 
draft and introduce a uniform code. But even if 
you do so it should provide for exceptions 
wherever it touches upon a sensitive religious 
nerve, just as the Hindu Code did This will be a 
monumental task. And I cannot conceive of one 
Law Minister doing it in his own time.

SHRI H R. BHARDWAJ : What a difficulty 
Panditji had in his own time (Interruptions).

SHRI SYED SHAHABUDDIN : Therefore. 
I am giving you two or three approaches. I 
would only plead with you. Mr. Chairman two 
things at the end. Whatever is done and 
whatever path is adopted by the country, we 
have to move with caution, we have to move 
with sympathy and we have to move with states-
manship. We should not move in a manner that 
instead of achieving integration and unity, we 
achieve disintegration and disunity, instead of 
achieving harmony in society, we give rise to 
more tensions, more fears and more apprehen-
sions. It is a very very sensitive issue. I would not 
like our friends who are committed to the con-
cept of unity of the country. I am not blaming 
them. I know they are patriotic, I now they are 
nationalist. I know they are not against the 
interests of the country. But sometimes they 
work, sometimes they act and sometimes they 
speak in a manner that appears to my mind— 
and I am talking to you with great sympathy— 
as counter productive. Instead of helping the 
cause of unity, you harm the cause of unity 
Instead of taking the country towards greater 
integration, you take it away from integration. 
Therefore, yes, we should move. But we should 
move with caution, with sympathy, with states-
manship and wisdom. We move towards a 
country in which every community breaths the 
air of freedom, every community feels that it is 
not being imposed upon, that it is not being 
coerced into accepting things against its will. I 
would like to say. at the end. that for the 
Muslims and I am stating a very precise princi-
ple, for me, as a matter of faith, Quran is the last 
word, the holy book is the best book. Some may 
laugh at us, some may wonder But that is the 
very basis of Islam. You cannot ask me to pick 
and choose in the Quran. If I am a Muslim by 
definition. I accept every word of it as final, 
irrevukable, universal immutable, 
permanent for all times. Therefore, the state the 
society or other communities in this countiy 
should not try to foice anything upon the 
Muslim community which goes against this 
basic understanding of the Quran.
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I would end by saying, if you do anything like 
that, anything outride the framework of the 
Quran, it will not be acceptable That is why. 
that Algenan Law Minuter of the Peoples 
Democratic, Sooaliat Republic of Algeria told 
me that hts way of reforming the society, hi* way 
of Rewriting a Muslim lawwas by going back to 
the roots. And by going back to the roots, Mr 
Chairman, he meant, going back to the holy 
woidt of Quran which is accepted by every 
Muslim And if any reform you wish to 
introduce u  presented to the people as not being 
fat contradiction or tn opposition to die Word of 
God, it will be accepted by the community 
Then that law will not remain a piece of paper a 
dead letter The law will become a lmng reality 
That is how, I wish you to proceed in tKe matter 
of uniform cml code not by just passing a law 
by brute majority; *wb apply it here and 
now"

SHRI SOBHANADREESWARA RAO 
VADDE (VvayawBda) Mr Chairman. Sir 
thank you forgiving the opportunity At the out-
set, I congratulate the Mover of the Resolution 
to have given this House an opportunity to dis-
cuss a very important constitutional provision 
Earlier also, some discussions have taken place 
m Lok Sabha as well as in Rajya Sabha. In 
Rajya Sabha on 11th May 1962, Dr Shnmati 
Sita Parmanand had moved that And in Lok 
Sabha on 21st December, 1967, a discussion 
look place again

I remember very well you were also there 
dunng the Eighth Lok Sabha that Shn Banat- 
walla a Member of the Indian Union of 
Muslim League moved a Private Member s Bill 
seeking deletion of Article 44

Sir, the very fact that it was incorporated m 
die Directive Principles chapter itself shows 
th a ttlu a  long range goal to be achieved just as 
several other provisions m the Directive Prin-
ciples, which cannot be done very immediately 
Far example, take the provision o f compulsory 
end free education to the children upto the age 
of 14 yean or workers participation in manage- 
mentmthe industries or raising the level of nut-
rition. All these things are laudable objectives 
but, they could be achieved by the Government, 
if proper strategies are followed For example 
take Article 40 concerning the formation of 
village panchayats It took so many years for us 
to give a constitutional shape to (he Panchayati 
Raj and Nagarapalflca Bills regarding local self- 
government

At the tune of discussion in the Constitntent 
Assembly, several membes who have opposed, 
also agreed, Shn Hossein Imam observed 
and I quote

In d ia  is too big a country with a large .pop-
ulation, so diversified and it is almost imposs-
ible to stamp them with one kind of 
anything ”

He further said

“In a country so diverse, is it possible to have 
a uniformity m civil law?”

He expressed his doubt but said

“Sir, I feel that it is all right and a very desir-
able thing to have a uniform law but, at a very 
distant date for that, we should await coming 
of that event, when the whole of India has got 
educated, when mass illiteracy has been 
removed when people have advanced when 
their economic conditions are better when 
each man is able to stand on his own legs and 
fight his own battles Then you can have a 
uniform civil code

My point is, even some hon members who 
have opposed m pnnciple but at the same 
length they have also agreed that it is a thing 
which should be achieved at a distant 
future ”

And Dr B R  Ambedkar the most important 
person in framing the Constitution referring 
to the doubts expressed by Shn Imam 
said
“My friend, Shn Hossein Imam, in rising to 
support the amendment asked whether it was 
possible and desirable to have a uniform 
code oflaw for a country so vast as this Nowl 
must confess that I was very much surpnscd 
at the statement for the simple reason that we 
have in this country a uniform code of law 
covering almost every aspect of human 
relationship We have a uniform and com-
plete cnmuial code operating throughout the 
country which is contained in the Penal Code 
and the Cnminal Procedure Code We have 
the law of Transfer of Property, we have the 
law of Negotiable Instruments Act etc, which 
are uniform for all the persons, to whatever 
religion they follow”

He also said

“I think most of my friends who have spoken 
on this amendment have quite forgotten that 
upto 1935 the North-West Frontier Province 
was not subjected to Shanat law It followed
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the Hindu law in the matter of succession and 
in other matters. So orach so that it was in 
1939 that the Central Legislature had to come 
into the field and to abrogate the application 
of the Hindu lawto the Muslims of the North- 
West Frontier Province and to apply the 
Shanat law to them That is not all My hon 
friends have forgotten that apart from the 
North-West Frontier Province, up-till 1937 m 
the rest of India, in various parts such as the 
United Provinces the Central Provinces and 
Bombay the Muslims to a laige extent were 
governed by the Hindu law in the matter of 
succession In order to bring them on the 
plane of uniformity with regard to the other 
Muslims who observed their Shanat law the 
Legislature had to intervene in 1917 and to 
pass an enactment applying the Shanat law 
to the rest of India ”

So. though Muslims in some part of our 
country were not initially governed by the 
Shanat Law keeping their sentiments in view 
the then Governments have passed legislations 
to respect their wishes and brought 
amendments

It is only in respect of marriage succession 
and divorce we have different personal laws 
that is family laws I would like to say that even 
in the matter of condification of the Hindu I  aw 
a lot of efforts have been made to change some 
of the previous practices which were not 
humanistic and several Acts have been brought 
forward like Hindu Widow Mamages Act 18% 
Hindu Wills Act 1870 Child Mamage Restraint 
Act 1929 Hindu Mamage Disabilities Removal 
Act 1946, Hindu Mamage Validity Act 1949 
which validated the mamages not only between 
different castes, but also between Hindu Sikhs 
and Jains, Hindu Mamage Act 1955 which pre- 
senbed monogamy and Hindu Succession Act 
which bnngs all laws of succession among Hin-
dus, Buddhists, Sikhs, Jams etc together It also 
has given right in the property to widow 
daughter, mother, when the family head is 
no more

In spite of so many Acts being there—the 
Hindu Code BQ1 being there. Dowry Act being 
there—as my fnend has pointed out, we come 
across so many dowry deaths many times That 
is because the daughter does not have a right in 
her father*s property when he is alive Only after 
his death she is getting something

About the Parsee law, the Zoroastnans who 
migitated to India in the 8th century were hav-
ing the Parsee Mamages and Divorce Act 1865

But at the suggestion of a Committee of Parsee 
Law Association and the intellectuals among 
Parsees they have felt the need to bnng 
amendments in tune with the changing times 
and in 1936 it was amended

In respect of Christian Law the Indian Chris-
tian Mamages Act 1872. the Indian Divorce Act 
1869. Indian Succession Act 1825 are there 
which govern them But a Bill was brought to 
codify them

Just now my fnend Shn Shahabuddin was 
saying that there is need to codify vanous per-
sonal laws An effort was made and basing 
upon the recommendations of the Law Com-
mission a Bill was introduced in 1962 but 
unfortunately it was not passed

I feel in the personal laws of vanous religions 
there are good points One must have the broad 
mind to take the good aspects of every family 
law ol the vanous religions and they must be 
codified to have a uniform civil codc which 
them will not give the feeling to perons follow 
mg a particular religion that they are forced to 
follow the dictates of others

Just now my fnend Shn Rfljvir Singh was tell-
ing that the time may not be far oiT when the 
tntnorties may become majority and the 
majority may become minonties It is most 
unfortunate

This is not just in this House but outside this 
House also a political party and some 
organisations are making lot of efforts to give 
this impression to the people, mainly innocent 
people But this is not the fact I would like to 
say that veiy recently, the Union Government 
has given a statistical data in the form of a small 
leaflet which was circulated through our Dis-
tribution Branch It says that in 1961, the 
Muslim population was 469 crores, out of a 
total population of 43 9 crores It means that it 
comes to 1068 per cent It further says that m 
1981, the Muslim population was 7 56 crores out 
of a total population of68 5 crores It means that 
it comes to 1103 percent So. over a penod of 20 
years, remember Mr Chairman Sir, the 
Muslim Population has increased at the rate of 
only 05 per cent Even after several hundred 
years what our BJP fnends apprehend will not 
happen But, with a motive with a definite 
intention to spread some misinformation 
among the majonty community people, to 
create an apprehension or fear among those 
people, to win their sympathy to get their votes, 
consistent efforts are being made by some
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political parties and some organisations It is 
most unfortunate

Sir it i» also a very unfortunate thing Til a 
few years back the Criminal Procedure Cot e 
was uniform to all the citizens of this countr> to 
whatever religious faith they may belong tc But 
unfortunately it happened subsequent to the 
Supreme Court judgement on Shah Banu case 
Ra|iv Gandhi Government did it I remember 
vei> well we arr all Members m the Fighth Lok 
Sabha Mr Anf Mohammed Kh m has argued 
very fervently tn support of the Supreme Court 
Judgement But unfortunately after some time 
when some organisations and some people 
have been pressing tor a change in the efTcc! of 
the judgement, this Section 125 of the Criminal 
Procedure Code has been brought into which is 
contrary to the spirit of our ( onstitution He 
was telling about the Special Marriages Act he 
was correct When a person following a certain 
religion converts into anothei religion ot a 
mamage takes place between two pi rsons you 
are conect, it is a first step towards Umfoim 
Civil Code

My request to the Government is that n must 
take suitable steps to bring forward an 
atmosphere which u  conducive for acceptance 
of uniform civil code and tor that I really con-
gratulate Mr Shahabuddin to have saui th at the 
people the well-minded citizens the intel-
ligentsia in various religious communities must 
come forward to bring torward reforms m the 
social and other fronts so that the people living 
in this country to whatever religious faith they 
ma) belong to will have a uniform family law 
After all they are children of thetr pan nts to 
whatever religion they may belong to but, they 
share the blood of their parents and for nine 
months the mother was carrying the child and 
she gave birth to the child So there need not be 
much differences Similarly when a lady a 
women lines with her husband they lead a life 
for several decades after sometime for some 
reason, whether justified or not some differen-
ces crop up and when she divorces definitely 
she must be given adequate means ot survival 
and for this humanistic elementary things, the 
religious faiths need not come m the way

17-00 hn.

I agree that it must be done on a voluntary 
basts A beginning should be made even now 
The other day women belonging to Islamic 
faith were raising their voice aginst the triple 
talag I congratulate

Even Hindu Code Bill has also to be 
changed Mr Shahabuddin has rightly pointed 
out that the Hindu joint family is having a 
definite advantage in respect of taxes That is 
there All these Ihings should also be taken into 
consideration. A religious community just 
because tt is in a majority should not act in 
such a manner that minority community feel 
that (hey are being dictated that feeling should 
not be there

17-01 hn.

(MR DEPUTY SPEAKDLR in the Chair)

I again congratulate the mover of the resolu-
tion to have given the apportunity in this House 
But I am sorry to say that your party has spoiled 
the atmosphere on December 6 1992 At the 
present juncture the Muslim minonty people 
are very much womed about their very exis-
tence tn this country due to your demolition of 
the Babn Masjid

I appeal to the Government and to all the, 
political parties to see that this apprehension, 
this fear this agony is slowly removed from the 
minds of the nnnonties Only after that, they 
will be m a position to give a serious thinking 
for bnnging out a uniform family law or civil 
code I thank you for a giving me the 
apportunity

llYandationJ

SHRI MANORANJAN BHAKTA (Anda-
man and Nicobar Islands) Mr Deputy 
Speaker Sir I am sorry that I cannot support 
the Resolution moved by Shnmati Sumitra 
Mahajan regarding the Uniform Civil Code II 
she had not brought forward this Resolution for 
a political purpose, there would have been a 
meaningfull discussion for the benefit of people 
belonging to different religions Also the points 
mentioned by her in the Resolution are not pro-
per She knows how many wives king 
Dash rath a had (interruptions)

SHRI RAJVEFR SINGH How many wives 
Lord Ram had ’ Lord Ram is known as mon-
ogamist (interruptions)

SHRI MANORANJAN BHAKTA Mr 
Deputy Speaker Sir Shn Syed Shahabuddin 
has just delivered a very five speech in the 
House He did not mention any thing out of 
fanaticism but enlightened us by explaining the 
thing tn detail I would like to say that after 
independence when the Constitution was being 
framed the distinguished members of the Con*
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gross Party had considered all those aspect* and 
had thought of initiating a process of integrat-
ing die people of the country belonging to dif-
ferent religious castes and creed and who speak 
innumerable languages That is why under 
Article 44 u has been provided howthe uniform 
civil code can be evolved through consensus 
No tune limit was earmarked m this regard A 
target was fixed with the hope that all con-
cerned would make an all out effort to achtevt 
this target Shn Shahabuddm has highhghttd 
the manner m which Congress Government 
after independence tned to achieve this objtc 
live The party made the endeavour to evolve 
the common civil code without making any pi o 
paganda In this process the people belonging 
to each religion were taken tnto confidence in 
the national interest Nothing was done to get 
any mileage Out of it because had it been done 
it would not have been appreciated

I would like to request that the net d ol the 
hour today is to integrate the country It will not 
be in the interest of the country if law is not 
enacted taking all concerned into confidence

SHRI SURYA NARAYAN YADAV 
(Saharasa) I would like to ask tht Government 
as to why the security forces were sent inside in 
temple without getting the permission 0 Shn 
Manoranjan Bhakta Do you support it > 
Tbday, communalism is spreading fast and the 
present resolution would alert it Therefoie we 
should not take any such step which ma> alert 
communalism and damage the unity of the 
country

I would like to urge upon the mover to 
withdraw her resolution and create an atmos-
phere in ihe country to root out nepotism Let 
there be no apprehension tn the minds of any 
body and all may progress Shn Shahabuddm 
has rightly said that the Government should 
protect the interest of minontie* and the law 
should be codified He has also referred to the 
customs prevailing in the society If short-
comings exist m any society there should be 
removed If there are found in Hindu or in any 
other society, there should be removed

I would like to give a suggestion to the hon 
Minister He should set up a commission to see 
how and where a common civil code can be for-
mulated without hurting the feelings of any 
community The Government should not 
impose it forcibly so that unity of the country 
could be maintained With these words, I thank 
you (interruptions)

i

ffnghshj

SHRI MAD AN LAI KHURANA (South 
Delhi) What is the Bill about introduced by 
the Government7 (.Interruptions) That too is 
being forced on us

SHRI MANORANJAN BHAKTA Please 
show you performance {Interruptions)

SHRI MAD AN LAL KHL RAN A Do you 
want usto do the type of work that is being done 
by the Red I me buses m Delhi > 
*.Interruptions)

THE MINIS ILR OF STATE OF I HI 
MINISTRY Of* SURFACE rRANSPORT 
(SHRI JAGDISH TYTI LR) We have pio- 
vidcd facilities foi the citizens of Delhi by 
introducing 1000 new buses (Inurruption\)

SHRI ASTBHUJA PRASAD SHUKLA 
(Khalilabad) What has been done for those 
who have been killed m accidents7

SHRI JAGDISH TYTLI R 1 can say with 
challenge tn the House that the number ot 
accidents this year has declined by 10 per cent 
in companson to that of previous year 

IInterruptions)

!Englishj

MR. DFPUTY SPEAKER I request tht 
hon Members to exercise patience How is this 
discussion rehant to Uniform Civil Code

(Interrupnons)

SHRI JAGDISH TYTI I R I have broken 
the nexus between officers and politicians It is 
hurting them That is why they are so 
agitated (Interrupnons)

PROF PREM DHUMAL (Hamirpur) You 
have broken those connections to establish 
your own connections IInterruptions•) **

MR DEPUTY SPEAKFR This is not at all 
relevant It will not go on record

(Interruptions)**

COL RAM SINGH Mr Deputy Speaker 
Sir I am on a point of order By what stretch of 
imagination are our fnends trying to incor-
porate the DTC in the Uniform Cml Code 7 1 
must anyway stale here that Shn Tytler has 
done a wonderfuLjob m the DTC

•• Not recorded
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MR. DEPUTY SPEAKER' Your point of 
order is indeed very valid. The hon Members 
are misusing the floor. May I request the hon 
Members not to get diverted ? We are discussing 
Uniform Civil Code. And now we have come to 
the streets! The time allotted for this debate 
is over— /Interruptions)

MR. DEPUTY SPEAKER: Nothing is going 
on record.

(Interruptions.)**

MR DEPUTY SPEAKER Let us reserve 
this subject for Monday

(Interruptions)

MR DEPUTY SPEAKER * There is a limit 
to everything- There is a limit to discuss 
extraneous matters which do not find place in 
die agenda. Let us keep it for some other 
day.

(Interruptions)
MR DEPUTY SPFAKFR Time allotted for 

this discussion is over Is it the pleasure of the 
House to extend the time for this discus-
sion?

flhmslattonj

DR. LAXMINARAYAN PANDFYA 
(Mandsaur) * Mr. Deputy Speaker, Sir as many 
hon. Members are to speak on this issue It is an 
important Bill Many hon Members of various 
parties including my party also, are to speak 
From this point of view also the time of the 
House should be extended by two hours. 1 
propose to extend the time by two hours.

lEngtishJ

M R DEPUTY SPEAKER Hie House is 
coming to an end and still there are a number of 
subjects to be discussed We extend the time for 
this discussion up to 6.00 O’Clock and I request 
die Members to be brief.

THE MINISTRY OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): Pandeyji has said that the 
time should be extended by two hours, as very 
many Members want to participate in this dis-
cussion. I tend to agree with him.

••Not Recorded.

Okanslation]

DR. LAXMINARAYAN PANDEYA: If 
there is no time and there is a likelihood of 
postponing this issue to the next session, let it be 
done. We will take up for discussion today as 
much business as we can. We will sit upto 6.00 
O’Clock. If it is discussed upto 6 PM . and yet it 
becomes necessary to postpone it to the next 
session, then there is no problem. But the time 
of the House must be extended by two hours 
This is essential.

SHRI MUKUL WASNIK: After discussing it 
upto 6 O’Clock, it may be postponed to the 
next session.

SHRI SURYA NARAYAN YADAV 
(Saha rasa): Mr. Deputy Speaker, Sir, 1 welcome 
the suggestion of Shrimau Sumitra Mahajan 
regarding the introduction of Code of 
Conduct.

I welcome it because through this Resolution 
die has tried to introduce all those things which 
had been often discussed in our country, but 
such discussions were not in the context of 
the Constitution.

Ours is a secular Constitution. Irrespective of 
die fact whether one is a Hindu, Muslim, Ch ris- 
tian, Sikh, any issue put forth regarding one's 
religion is given priority. This should not hap-
pen as there is no such provision in our Con-
stitution. Therefore. I am supporting it. I think 
that all of my hon. colleagues might have the 
feeling that since Shrimati Sumitra Majajan is a 
Member of the BJP. I would oppose her. Such 
mentality should not be developed. Sir, if some* 
body comes forward with a good proposal, this 
should be supported wholeheartedly. I would 
not take much time. I would conclude after 
illustrating two or three examples. Entry of 
security forces into the Golden Temple is pro-
hibited as per the religious tenets of Sikkhs. 
Then why did they enter the Golden Temple ? It 
was so because there was crisis in the country. 
The same is true of Muslim religion and this 
House bears testimony to this fact. The entire 
issue was referred to the Supreme Court. Late 
Shri Rajiv Gandhi is no more now. He. had put 
aside the judgement given by the Supreme 
Court in the Shah Bano case. I would like to ask 
whether what I have stated is wrong ? Our Con-
stitution has nothing to do with religion. If we 
practice polygamy, we can be restricted. Why 
other citizens ofladia  who ate either Muslims. 
Sikhs or Christians cannot be restricted to do 
so ? When we talk of unity, integrity and unity in



285 Resolution Re Uniform SRAVANA 29 1915 (SAK4) Resolution Re Uniform 286
Cml Code < n// C odi

diversity why cannot this be possible0 Oui 
hon wise colleague has said that it will jeopar-
dize the integrity of the country Will the coun-
try remain united if a person inames 20 
times /Interruptions) Please give a thought 
to it It is not a question of giving credit to the 
BJP 1 am saying so as we have to keep the coun-
try united When I was a member ol the Bihar 
Legislative Assembly at that time also I had 
said that all the religious institutions should 
hoist national flag Why it is not being done 
National Flag should be hoisted in mosques 
and temples including the Golden Temple It is 
the national symbol of India This is our iden 
Uty We should give respect to it But whenever 
there is opportunity of playing the populist curd 
of vote bank we play this caid Thai is why all 
these things come into play This is visible even 
in the Lok Sabha today Since this Bill has been 
introduced by Shnmati Sumitra Mahajan we 
oppose the Bill rhe hon Members ot the Telgu 
Desam and the Congress also started opposing 
it They want this Resolution to be withdrawn I 
would like to know as to why this should be 
withdrawn *> 11 they have guts they should say it 
bolddly iInterruptions)

SHRI UMRAO SINGH (Jalandh ir) Then 
they will introduce a uniform religious Bill also 

(Interruptions)

SHRI SUR^iA NARAYAN YADAV When a 
BUI is introduced in Lok Sabha the House has 
got the power to reject or pass it If the Bill is 
anti-people we will oppose it If the Bill is good 
we will support it What is wrong with it >1 think 
it is a good proposal But nobody dares to sup-
port it I would like to say that if it is passed it 
will be a revolutionary and constitutionally 
valid step I would like to request all hon Mem-
bers that if there is any proposal to bring about 
equality uniformity and unity m the country 
and knitting the poor and the rich with a com 
mon thread then instead of opposing it, should 
be passed We should m e above party con-
siderations on it The hon Minister of 1 aw Jus-
tice and Company Affairs is sitting here he is 
aware of every situation Just now ont of our 
hon colleagues was stating that there is rapid 
growth in population Population growth is a 
global phenomenon This growth is taking 
place in our country too and it is there among 
all the communities including the Hindus and 
the Muslims We should try to check it There 
are many devices like family planning ctc yet 
MLAs and MPs have as many as seven 
children and they do not undergo vasectomy 
operation Yet they exhaust us (Interrup-

tions) whoever he may be 1 would like to 
request all such persons that this is not good It 
must be controlled

Sir I strongly support it on belj tli ol oui P,ut> 
janta Dal (A) and I shall continue to do so 
whenever such a Bill is bi ought iorwaid There 
cannot be different set of laws for different com-
munities m  the country il we really want to p«>- 
tect the laws and the provisions ot the 
Constitution There should be uniform laws

With these words I conclude and fxtend my 
thanks for giving me an opportunity to express 
my views

SHRI ASHIBHUJA PRASAD SHUKIA 
(Khalilabad) Sir I rise to support the resolu 
tion moved bySmt Sumitra Mahajan keeping 
m view the incidents that are taking place in the 
country it has become inevitable to move the 
pr-sent resolution I am therefore thankful to 
Sumitra ji for timely introduction of this tcsolu 
tion which is in consonance with the demand ot 
the time

Sir rhe S o j I  of this country rests m villages 
Bonds of relationships are quite strong in 
villages I come fiom a village and henu 1 
know that the people of the whole village rejoice 
at the birth of a son in a family If salt goes short 
in a particular house then the people do pio- 
vide it If a member of a family dies then evt ry 
one participates in the funeral or burial ptocts 
sion There is no discrimination at all m tht 
name of caste and religion People make 
relations in villages Someone is brother others 
are uncles and aunts rhere are suih 
relationships but now these relationships an* 
seemingly breaking If that structure of tht® 
country preserved in villages is breaking then it 
is surely a threat to the very life of this country 
Its unity is under threat It does not mattet if the 
introduction of this proposal causes resentment 
among the people of a particular community 
After being the citizens of one country having 
one parliament and after being governed by the 
provisions of one constitution there should not 
be iwo sets of laws Hindus Muslims Sikhs 
Christians Budhists and Jains etc live m this 
country There are different languages and dif-
ferent life styles yet we are one nation Ours is 
the country with unity in diversity Here people 
can be recognised by their different languages 
customs and rituals It can be ascertained by 
their life styles as to which state they might 
belong to If rules are however made by taking 
into consideration the factors like sect

19—114 LSS/ND/94
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language, dress and dialect and facilities air 
provided on those scores then it will naturally 
incur the displeasure of those who an* ignored 
on account of these factors

Sir, just now Mam Shanker ji was speaking 
He said that he was opposing it since it was 
being introduced offer the incident ot 6th 
December which had led to tension m the coun-
try I would like to say that you should not be 
swayed by the incident which look place in the 
country after the 6th of Decembei The incident 
of 6th December was the reaction against dou-
ble standards being adopted in the country In 
the context of temple issue 1 would like to assert 
that if army cannot be sent into the Golden 
Temple, then army can also not be sent into the 
temple at Ayodhya Similaily if army cannot be 
sent into a masjid then the same cannot be sen! 
into a mandir too The question remains as to 
why the secessionist forccs are raising their 
heads m Kashmir Now concerns are being 
raised frequently in the House that loreign 
hands are involved in it and they are encourag-
ing secessionism It naturally causes concern to 
us when the foreign hands are mvoled m it and 
they are encouraging secessionism by arousing 
sentiments on the basis ol difference m 
language and customs etc Fhose who are 
economically and educationally backward 
should be brought uplifted But how far is it an 
act of nationalism that a couple of students are 
removed from a particulai school since they 
recited the national anthem

I have not gone to the eastern states likt 
Mizoram Manipur Iripura etc but I ha\e 
heard that the situation there is all the inoix 
grave The people have not been told about it 1 
would like the hon Minisler to also consult tin 
hon Ministei ol Fducalion while teplymg as to 
what is the condition oi leacheis and studt uts 
in tfresc states Mr Deputy Speaker Sn 
Government schools are locked Missionaries 
are dreadfully ruling the scene

1 HI MINISITR OF STA1I IN I I I !  
MINISTRY OF HOME AH AIRS (SI1R1 P M 
SAYTI-D) Is he speaking on the issue of 
Uniform civil code 9

SHRI AS THBHUJA PRASAD SHUKLA 
Yes, Sir I am talking of double standards Why 
somebody cannot sing the national song 0 The 
point to which I want to come is related with 
nationality If a person fiom C hina cares here, 
he calls himself a chines a person from

America calls himself an American, similarly 
persons from Russia and Fgypt call 
themeselves Rusian and Egyptian Likewise it 
must be accepted that person living in India i e 
Hindustan will be called Hindustani But hon 
Shn Shahabuddin was stating that it is a State 
Here lies the difference in outlook. It is India It 
has its nationality It can never be a state In our 
country provinces have been recognised as 
‘State’ Therefore the nation is secular How can 
an individual be secular? While defining the 
religion of an individual it may be stated that if 
somebody is an atheist it is also a school of 
religion If somebody is a theist he also belongs 
to a particular school of religion I regard Durga 
as mv deity, somebody deifies Lord Rama 
others may deify I ord Shanker or Ilanumanii 
or Allah Some people go to Church for offenug 
worship A central point of one s faith is poss-
ible But if we impose it on people considenng it 
the centre of politics it will prove hazardous It 
must be dismantled Fhcrefoie it we aie com-
mitted to build up a unified nation and consider 
ourselves Hindustanis and recognise our nghls 
and duties abide by the rules presc ubed by the 
constitution we will have to accept this concept 
also that since we are citizens of the sanu coun-
try every citizen should be subject to uniform 
judicial system Uniform laws should ht tor- 
mulated there

The nation is one tht Constitution is tin 
same but there are different laws different 
courts and different mode of justice I would 
like to state that today we had assembled .it the 
C cntral Hall to unveil the portrait of the formei 
Pnme Minister late Shri Rajn Gandhi on tht 
occasion of his birth anniversary The ruling 
party is celebrating it as nation ll solidarity day 
But will the unveiling of this portrait bring 
about national solidanty } Will our assem- 
blence and conduct in the House and sending a 
message to this effect will ensure national 
solidanty 9 We will have to make up our mind 
to matenalise the vision of uniform citizenship 
and one nation and that the law enacted by this 
House and the judicial system of this country 
will be uniformally applicable to all citizens all 
over the country We will have to comprehend 
the extent to which Article 44 has been enfor-
ced I realise that unless it i« calegonsed as Fun-
damental Right, no definite message will go to 
the nation in this regard I want that the august 
House should support and pass this 
Resolution

Mr Deputy&peaker, Sir, I express m> thanks 
for giving me time to Speak
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[TngUshJ
S H R I A  C H A R L F S  ( I h v a n d n im )  T ven 

though  I a m  tn  ag reem en t w ith  th e  s p in t  co n -
ta in ed  tn  th e  R eso lu tio n  I am  so rry  I a m  n o t 
ab le to  su p p o rt th is  R eso lu tio n  at th is  p o in t o f  
tim e “A l th is  p o in t o f  tim e’ I  a m  g o ing  to  
exp la in , th a t w ill convey  th e  m a in  th o u g h ts  o f  
m y speech 

S u  th is  R eso lu tio n  says 

“T h is  H o u se  u tg es  u p o n  th e  G o v e rn m en t tha t 
m  o rd e r  to  ach iev e  th e  ob jec tives e n s h u  l td  
tn  artic le  44 o f  th e  C o n s titu tio n  a n d  to  p ro m -
o te feelings ol u n ity  a n d  b ro th e rh o o d  
am ong  all

M ay  I tn  all h u m ility  ilm m g h  you ask m y 
colleague m y s is ter o n  th e  o th e r  side o n e  q u e s -
tion  9 D oes she  fro m  th e  b o tto m  o i h e i h e a rt 
believe th a t it th is  H o u se  p asse s  th is  R eso lu tion  
now  a n d  try  to  e n fo ice  it th e re  will b< u n ity  tn  
th is  co u n try  > W ill th e re  be  u n ity  tn  th is  coun try  
then  9 W ill th e re  b e  b ro th e rh o o d  th e n  ’ I am  
afraid  th a t n ow  il th is  R eso lu tio n  is p assed  an d  
any  effort is m a d e  to  im p lem en t tl in s te ad  ol 
un ity  th e re  will b t  d isun ity  I n s t ia d  ot 
b ro th e rh o o d  th e ie  will b e  ce rta in ly  h a tred  

W hat is ih e  sta te  of a ffa irs  of th is  coun try '’ 
Befote I p roceed  fu rth e r I m av  a lso  p o in t oul 
what A rticle 44 o l th e  C o n s titu tio n  s a \s  It 
says

T he  state  sh a ll en d e a v o u r  to  s e u i te  lo t the 
c itizens  a u n ifo rm  civ il co d e  th io u g h o u t the  
te rrito ry  o f  In d ia

T h a t is th e  a im  r h a t  is th t u lt im a te  goal 
en sh rin e d  m  th is  C o n s titu tio n  th a t h a s  b ee n  
very very ably p re sen ted  by  S h n  S h a h a b u d d m  
Because o t co n s tra in t o l tu n e  I am  not go ing  to  
speak at len g th  o n  it At t id e  44 is p a r t o f  th t  
D irective P rin c ip le s  o t Stale Policy Al c e rta in  
potnt o f  tim e th is  co u n try  will have  to  have a 
un ifo rm  civil co d e  I s tan d  by  th a t B ut a s  h e  
said u n ity  a n d  b ro th e rh o o d  a re  to  b e  ac h ieved  
All th is, I see m  th e  C o n s titu tio n  is  s u b o td m u te  
to the P ream b le  w h ich  is th e  soul o f  th t C o n -
stitution I kn o w  th a t th e  P t ta m b le  c a n n o t be 
enforced in  a co u rt o f  law  I l i e  1 u n d a m a n ta l 
Rights ca n  be en fo rce d  fh e  o th e i a rtic les  m ay 
also be im p lem en ted  B ut all th ese  a rtic les  I 
feel a re  su b o rd in a te  to  th e  P te n m b le  of the  
C onstitu tio n  w h ich  says —

We th e  p eo p le  ot In d ia  h av in g  so lem n ly  
n  solved "

We h av e  ta k e n  to  o u rse lves  th is  C o n s titu tio n  
For w hat *

‘To secure to all alliens

Justice, socia l e c o n o m ic  a n d  p o litic a l 
L iberty  o f  th o u g h t, exp ress ion , be lie f  faith 
an d  w orsh ip .
E q u a lity  o f  s ta tu s  a n 1  of oppo rtu n ity , 
a n d  to  p ro m o te  am o n g  th e m  all 
F ra te rn ity  ”

T h e  P ream b le  o f  th e  C o n s titu tio n  w hich  I 
aga in  say  is th e  so u l o f  th e  C onstitu tion . 
envisages a n d  w an ts to  p ro m o te  fra tern ity  
am ong  d iffe ren t co m m u n itie s  en su rin g  the 
d ignity  o f  th e  in d iv id u a l an d  a lso  u n ity  oi 
the  n a tio n

M ay  I o n ce  ag a in  ask, t f  th ts  R eso lu tion  is 
passed , w ill it p ro m o te  fra te rn ity  o f  d ilfe ien t 
com m u n ities  m  th is  c o u n try  }

W h a t is th e  s itu a tio n  n o w  aftet th e  6th ot 
D ecem ber 9 1 a m  n o t go ing  to  e ith e r  c ritic ise  o f 
question  an y th in g  

M R  D E P U T Y  S P F A K E R  M r C h arles  
please  h e a r  m e

S H R I A  C H A R L L S  S ir  I a m  speak ing  
with agony  / Interrupnons)

M R . D L P U T Y  SP1 A K t R  You a te  touch ing  
a  very re levan t p o in t an d  it shou ld  no t be lost 
sight o f

SH R I A  C H A R L E S  It is  n o t a q u estio n  ot 
m inority  I t is n o t a  q u es tio n  o f  M u slim  I rep rc  
sent the  c a p ita l o f  K era la  T rtv an d tu m  con 
stituency M ore  th a n  70 p e r  cen t o f  my 
co nstituency  is a  H in d u  co m m u n ity  W ith  all 
sincerity  I  m ay  say  th a t a vast m a jo rity  ol the 
peop le tn  m y  co n s itu en cy  a re  to ta lly  u n h a p p y  
abou t w hat h a d  h a p p e n e d  o n  th e  6 th  o f  D e te m - 
bet I w ou ld  say  th a t  th is  is th e  tim e w hen  we 
w ant to  have  u n ity  f r a t t in i ty  an d  n o t to  c r ia tt  
any  d issen sio n s  A gain  A rtic le  25 o f the 
C o n stitu tion  (Interrupnons)

[.Translation/
S H R I SU R Y A  N A RA Y A N  YADAV 

(S aharsa) M r  D eputy  S p eak e r S ir  I  a m  on  a 
po in t ol o rd e r  T h e  h o n  M cm bet h a s  s tated  tha t 
the  in c id en t o f  6th D ecem b er m  A yodhya b ea rs  
no  sign ificance

[Fnghshj
M R  D1 PIT! Y S P I AJCl R M r ( h a r le s  you 

can  tell y o u r o p in io n  w h e th e r it is feasib le  
o r not

S H R I A  C H A R L F S  1 d id  n o t w an t to  ta lk  a t 
length o n  th a t issue But s ince  m y  fn e n d  h a s  
p o in ted  o ut, 1 m ay  say  th a t th e re  w as  a n  elecied 
G o v ern m en t in  U  P  at th a t tu n e  a n d  th e  th e n
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L eader o f  th e  o p p o s itio n  S h n  L  K  A d v an i on  
th e  floo r o f  th is  H o u se  h a d  ca teg o n c a lly  s ta ted  
th a t the re  w as a  m a n d a te  IInterruptiont)

M R. D E P U T Y  S PfcA K F R  M r  C h a ile s  
p lease p u tfo rth  y o u r  views w h e th e r  th is  C o m -
m on C ivil C ode will give a g ood  im p ac t m  the  
society o r  no t

S H R I A  C H A R I L S  I d o  n o t d isp u te  th a t 
the  (  o m m o n  C ivil C o d e  will h a v e  a n  im p ac t on  
the  society as  such  B ut a t th is  p o in t of tim e  if 
th is  is passed  th e  w hole la b n c  will b e  lost T h a t 
is m y co n c ern  T h a t is m y  agony  N o  w ound  
shall t<e cau sed  to  th e  b o d y  po litic  o t th e  n a tio n  
W hat we w ant now  is a h e a lin g  louch  We 
shou ld  no t crea le  troub le*  to  d iv id e  th e  coun try  
T h is is th e  m ost u n fo rtu n a te  tu n e

S hri M am  S h a n k a r  A iyer h a s  o p p o sed  th is  
R esolu tion  m a in ly  on  th r u  p o in ts  firstly  th is  
R esolu tion  h as  been  b ro u th t fo rw ard  a t a w rong  
tim e secondly  for w rong n  a so n s  th is  h a s  b e tn  
b rought io rw ard  here  an d  th u d ly  th is  ts 
b rough t forw ard  by  a w rong Party  I d o  n o t sub- 
senbe to  h is  th ird  po in t b ecau se  every P arty  is 
rep resen ting  the  will ol th e  p eo p le  h e ie  B ut 1 
strongly  feel th a t th is  R eso lu tion  h a s  been  
brough t forw ard  a t a  w rong tu n e

M y le a rn ed  co lleagues a re  very  an x io u s  abou t 
th e  im p lem en ta tio n  o f th e A m c le 4 4 o f th e C  on  
s titu tion  T h a t is o n ly  a D irec tive  P r in c ip le  ol 
the State Policy M ay  I ask, w hat a b o u t A rticle 
370 o f  th e  C o n s titu tio n  9 I im e  a n d  ag a in  th is  
poliUcal P arty  h as  been  rep ea ted ly  say ing  th a t 
A rticle 170 sh a ll be  ab roga ted

M R  D F P U T Y  S P I A K F R  N o w  ArticU  170 
is not befo re u s

SH R I A  C H A R L E S  We a ie  o n  th e  t  o n -
stitu tion  on th e  A rticle 44 o f  the  C o n s titu tio n  
F'  ery M em b e r o f  P a rliam e n t h a d  ta k e n  oalh  
tha t he s tan d s  by th e  C o n s titu tio n  I a sk  th t 
M em bers o n  th e  o th e r  side w h e th e r they s tan d  
by the (  on s titu tio n  a n d  w h e th e r they a re  lo t 
im plem enting  A rtic le 170 o t th e  C o n s titu tio n  
W hen they say th a t th e  A rtic le  370 h a s  to  be 
abrogated  ca n  they say  th a t th t  A rtic le  44 o l th t 
C o nstitu tion  h a s  to  be  im p lem en ted  at th is  
po in t o f  tim e

rh e n  m u ch  ab o u t tn a m a g e s  h a s  been  sa id  I 
do  no t su b se n b t to  th e  fact ol a  m an  m arry ing  
lo u r wives But th e re  is a p e rso n a l law  W hat we 
a te  aim ing  at ts to  h av e  a  C tvil C o d e  W hat ts 
h a p p e n in g  u n d e r  th e  H in d u  M a m a g e s  A ct > 
W hat is h a p p e n in g  m  the  m a m a g e  o f  a C h n s -  
tian  > W hat is h a p p e n in g  in  th e  m a m a g e  of 
H in d u 9 I m ay  tell you th a t lo r  th e  C h n s t ia n

m a m a g e  is a  s a c ra m e n t a n d  th e re  c a n n o t b e  a 
d ivorce B ut th o u s a n d s  o f  d iv o rce  a re  ta k in g  
p lace in  C h n s t ia n  fam ilies  B u t th e  C h n s t ia n  
relig ion  as su c h  d o es  n o t a p p ro v e  th is  b ecau se  
fo r th e m  it is a  s ec ram en t I n  th e  S tate  la w  the re  
is a  p ro v is ion  fo r m a m a g e  b y  reg is tra tio n  in  the  
R eg istra tion  O ffice T h a t is a G o v e rn m e n t p ro -
vision But it ts very  u n fo r tu n a te  th a t legally th a t 
m a m a g e  is n o t accep ted  

I  sh a ll ju s t n a r ra te  th e  ca se  o l a very  p o o r  
w om an  F ive  years b ac k , a m id d le -ag ed  w o m an  
ab o u t 35 years o ld  ca m e  to  m e S h e  sa id  “M v  
h u sb a n d  is a p o lic e m a n  I  be long  to  a p o o r  
fam ily T h e  m a m a g e  w as a rran g e d  by  my 
p a ren ts  S ince  we d id  n o t h av e  tl .e  m oney  to  
perfo rm  th e  cu s to m ary  m a m a g e  in  a big  m a n -
ner th e y  sa id  th a t th e y  w ould  h av e  th e  m a m a g e  
tn  the  R eg istrar s  office M y  p a re n ts  c a m e  Hiey 
were th e  w itnesses O n ly  th e  m e m b ers  o f  the  
fam ily  assem b led  an d  th e  m a m a g e  took  p lace  I 
have a  c h ild  H e  ts now  five yea rs  o ld  A fter few 
years o f  m a m a g e  m y h u s b a n d  got a jo b  in th t 
police an d  b ecam e a po lice c o n s ta b le  A lte r  o n e  
year he  saw  th a t h is  s ta tu s  h a d  inc reased  so he 
began  to  ill-treat m e F in a l ly  h i is g o ing  to 
m arry  a n o th e r  w om an  nex t week I am  in  to tal 
agony C an  you help  m e 7 So  I co n tac te d  th e  > 
G  Police I to ld  h im  th a t  h e re  is a po lice  const 
ab le U n d e r  th e  G o v e rn m e n t C o n d u c t R u le s  he 
canno t m a rry  ag a in  But w h tu  th a t e llo rt w is 
going o n  he  m a rried  ag a in  a n d  the pom  
w om an  w ent to th e  cou rt o l law  to i m am  
ten an ce  Very fan tas tica lly  th t  re w as a ju d g t 
m en t by the M ag is tia te  th a t sinct the  m a rm g t 
had  not ta k en  p lace  in  the  custom ary  m a n n t i 
th a t m a m a g e  h a d  no  valid ity  But then* ts 
ev idence th a t th is  c h ild  w as b o rn  to  h im  So the  
m a in te n an ce  w as g iven  to  th e  ch ild  b u t no 
m a in ten an ce  vras g iven  to  th is  p o o r  w o m an  
W hen  she cam e to  m e the  p e n o d  to r  ap p e a l w as 
over But th e n  I adv ised  h e r  to  send  a m eres 
petition  to  the  C h ie f  lu s tice  Justice M a lim u th u  
w as th e  C h ie f  Ju stice  Very im p assio n a te ly  she 
w rote a le tte r a n d  ad d re ssed  n a s  a w u tie n  pt ti 
lion  T h en  it cam e to  th e  K era la  H igh  C o u tl It 
w as sen t b a c k  to  th e  tn a l  cou rt say ing  th a t th is  
case m ay  b e  review ed N ow  a lte i five yeai s ol 
legal fight sh e  got an  o rd e r  lo r  m a in te n a n c e  So 
th is  ts th e  state  o f  a ffa ir  o f  a p o o r  w o m an  I w ish 
th a t th e  h o n  lad y  s h o u ld  h av e  b io u g h t fo rw ard  
a reso lu tio n  to  avo id  a tro c itie s  b e i^ g  co m m itted  
on  w om en  H o w  m a n y  ca ses  are  co m o n g  d a ily  
m  the  n ew spapers  f  H o w  m a n y  p o o r  w om en  are 
b ru ta lly  k illed  fo r d o w ry 0 H o w  m a n y  dow ry  
d ea th s  are  ta k in g  p la ce  every  d a y  7 You d o  not 
have an y  co n c e rn  a b o u t th e m  b u t you a re  very 
anx ious  a b o u t th is  A rtic le  44 w h ich  even  the
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fram ers  o f  th e  C o n s titu tio n  v isu a lised  to  im p le -
m ent at a  fu tu re  d a te  We a re  a ll fo r th a t 

(Interruptions)
M R. D E P U T Y  S P r A K I R  T h a n k  you 

M r C h a rle s

S H R I A  C H A R I L S  I sh a ll take  o n ly  o ne  
m inu te . S ir I on ce  ag a in  say  th a t th is  is th e  m ost 
in a p p ro p ria te  tim e to  p a ss  such  a reso lu tio n  
We a rc  su p p o rtin g  th e  sp irit o l artic le  44 o f  the  
C o n s titu tio n , n o t o n ly  o l artic le  44 b u t of tl«  
en tire  C o n s titu tio n  So w ith d u e  respect 1 
w ould request th e  m ove r of the  R eso lu tion  now  
to w ithd raw  th e  re so lu tio n  an d  try  to  c ie a te  a 
s itua tion  W herein th e  m in o rity  co m m u n itie s  
an d  the  o th e r  c o m m u n itie s  will not be  a f l ic t t if  
by the  am en d m en t 

tv e n  last w eek I read  a n  a i t ic k  in o ne  of the 
lead ing  d a ilie s  by  a very le a rn ed  vcholai from  
the M uslim  co m m u n ity  H e sa id  th a t they a n  
now  trying to  have som e sort of a d iscu ss io n  
even ab o u t th is  th ree  talay* systi m  l l ie u  com  
m unity  is to tally  ag a in s t th a t So w h tn th e  com  
m un ity  is try ing  to  refo rm  th t m stIves  w lu n  
fhey are a lso  tty in g  to  co m e u p *  u d  I w ould 
request th a t a situ a tio n  sh o u ld  no t be c n  ited to 
fu rthe r d iv ide  the  coun try  an d  to  fu rthe i won ml 
the feelings o f  a  p a r tic u la r  co m m u n ity  w h u h  is 
now  in  agony 

W ith  the se  w ords I request th t m ovt i o l the 
R eso lu tion  to  w ithdraw  h is  R eso lu tion

flranslattonj
PR O F  R ITA  V IR M A  (D h a n b a d )  M i 

D ep u ty  S peake i S ir I th a n k  you foi g iv ing  nn 
an  o ppo rtun ity  W hile  l i s h n tn p  to  th e  d iscus  
sion on  th is  P rivate M e m b e rs  Bill I s ta r t id  
recollecting th e  d iscu ss io n  h t ld  on  N o- 
C onfidence  M otio n  d u rin g  w inch  S h n  A iju n  
S ingh said  a very good  th ing  H e so b m itu  d th  it 
often p o litica l p a rties  a ie  gu ided  by  prc vailing 
con d itio n s  an d  bo th  past record  an d  th in k in g  
are left fai b e h in d  W hile  listen ing  to th is  w hole 
deba te  h is  su b m iss io n  aga in  crossed  my m in d  
N o h o n  M em b e r h a s  sp o k en  ag a in s t evolving a 
co m m o n  civil code  T h o se  speak ing  aga in st are 
do ing  so ju s t b ecau se  th is  R eso lu tion  h a s  been  
m oved by S u m itra ji o f  th e  B hartiya  la n a ta  
Party  r h a t  is w hy  th e y  o p p o se  it 
(interruptions)

(English/

S H R I A  C H A R L E S  S ir I o b ^ c t  It is lac 
tua lly  inco rrec t ! d id  n o t say  th a t  it is becau se  
you b ro u g h t it

fTYanslanonJ 
PR O F  R IT A  VrRMA Von m ay  nol havt 

spoken  in  th a t m a n n e r  b u t m a n y  a h o n  M em -
ber subm itted  like th is  only I ven m alim ii 
m ade a s im ila r su b m iss io n  P lease  ask hei 
Fveryone subm itted  th a t th is  h is b te n  b ro u th t 
by a w rong p arty  at a w rong tim e w ith ill m ien  
tions All these m ust peep  in to  th e n  ow n hea rts  
first becau se  s ince  they  a ie  no t th t mst Ives d e a n  
in th e ir  h ea rts  th a t is w hy  tlu  y n o u n s h  sm iil u 
feelings ab o u t o th e rs

I am  m yself a w om an  w ho is no t ab it to 
u n d e rs ta n d  the  feelings of w om en  so how  can  
S h n  M a m  S h a n k a r  A iyar c a n  u n d e rs ta n d  tin 
feelings of w om en  * P iobab ly  h t is experienced  
enough in  dea lin g  w ith  w om en  We do  no t feel 
an y  need to  m ake om  s tand  c lea r because 
nobody  can  d o u b t o u r  p a tn o tism  T h is  R eso lu -
tion  h as  not been  b ro u g h t fo rw aid  to  incite 
religious p ass io n s  As a w om an  1 u n d e rs ta n d  
the feelings o f  w om en  T h e ie lo re  fo r th e  e m an -
c ipation  ol w om en  th is  R eso lu tio n  h a s  been  
m oved A nd  it o n  p o litic a l co n s id e ia tio n s  it is 
being o p posed  th en  it is n o t p ropei

You a lso  h a d  th e  o p p o rtu n ity  to  m tio d u c t a 
Bill on the sub jec t we h a d  m oved th is  R eso lu -
tion  p ro b ab ly  lo r the first tim e  in  th e  h isto ty  
You m issed the  o p p o rtu n ity  p io b a b ly  out of 
panic H isto ry  does not give an  o p p o itu n titv  
again  an d  aga in  a n d  now  y o u r tu rn  is over V>u 
got pan icked  in  th e  face ol relig ious fu n d am en  
tah sm  an d  lost track  W h e n  we hav e  show n you 
th t  light them  h o w c a n  we be b la m ed  o t inciting 
religious fervour H i ere  is no  p o in t ol d isagiee- 
m ent w hen all ol us agree on  th is  s to ie  S hn  
M a n o ran jan  R hakta w hile  o p p osing  th is 
R eso lu tion  sa id  th a t it h a s  b ee n  m oved at a 
w rong tim e b u t in  th e  en d  h e  a lso  u n d erlin ed  
the  need  to  set u p  a co m m issio n  to  review 
everything H is su b m iss io n  is no  way different 
from  o u rs  th a t a fte r  study ing  all the  relig ions a 
com m on  civil code  s h o u ld  be evolved W hen  all 
o f  us agree o n  th is  issue th e n  w hy a ie  th e  d il 
ferences com ing  u p 9 W h en  we a re  p rep ared  
and  a lso  d o  respect S h n  A iju n  S ingh s v itw s 
then  why d o  n o t you peop le  ap p rec ia te  S um iti i 
j i  s ideas T h is  will h e lp  im p m v e  th e  env m in  
m ent in stead  o f  spo iling  it O u r  cu ltm  al h e n ta p t 
teaches tha t lo tu s grow ing m  m ud  is o fle red  to 
G od  T herefo re  p lease  accept th is  in th a t 
s p in t

A  little w hile  ago  S h n  S h a h a b u d d in  raised 
the issue o f  co m m u n alism  I f  h o n  M em b e rs  o f 
C  P  M  advocated  the  n ee d  fo r co m m o n  civil 
code th e n  th e y  are ca lled  secu la r b u t if  we say 
d ie  sam e th ing  wi a ie  be in g  b ra n d e d  as com -
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m u n a l T h e re fo re  w hat is your d e fin itio n  o f  
co m m u n altsm  7 I d o  n o t w an t to  d ig ress fio m  
the s u b je c t b u t 1 am  b em u se d  to  h e a r  th e  need  
for construc ting  a m o sq u e  m  p la ce  o f  a tem p le
II m osque is b u ilt th e n  it will b e  secu la r h u t it 
tem ple is bu ilt it w ill b e  c o m m u n a l

D u rin g  th e  d eb a te  o n  po lygam y  S h n  
S h ah ab u d d in  sa id  th a t H in d u s  a re  more- 
polygam ous th a n  M u slim s  W ith o u t ca rin g  
casts, creed  a n d  re lig ion  I d e m a n d  ab o litio n  o f 
the in s titu tion  ol p o lygam y  In  th is  regard  a law 
shou ld  b e  en ac ted  w ithou t ta k in g  in to  accoun t 
any  ca ste  creed  o r  relig ion

K ing D ash ra th  w as tu n e  an d  ag a in  referred  to  
in  th e  H ouse  O n e  m ust rem em b er  th a t we 
w orship  L o rd  R am a an d  n o t K ing D a s h r i th  
K ing D ash ra th  h a d  a  p a in fu l d e a th  becau se  he 
h a d  th ree  wives O u r ideal is I o rd  R am a  an d  
not K ing D esh ra th  O n e  ca n  a lso  s u b n u t tha t 
even L ord  R am a m ad e  h is  w ife su ffe r a lot I d o  
agree th a t S ita ji s u lf tre d  a lot in  lite  b u t h ill ol 
h e r su fferings w ere sh a ie d  b y  I o rd  R am a  Wc 
ado re  L o rd  R am a  bec au se  h t  sh a red  h a l t of the 
sufferings o f  h is  w ile A fter b a n ish in g  h is  w ife to  
forest h e  never te m a m e d  ITherefoie every wife 
aspires fo r a h u s b a n d  like  Ix ird  R am a  an d  
Shiva

[English}
S H R I S O B H A N A D R I FSW A R A  R A O  

V A D D E W ill you yield lo r  a  m in u te  > M ad am  
you have rightly  sa id  th a t R am  h a d  g o n e  to th e  
forest ju s t to  keep  u p  h is  w o td  to  h is  la th e r  Your 
party  h a s  given  a w ord  to  th is  P a rliam e n t to  the 
S uprem e C o u rt a n d  the  G o v e m n u  nt th a t it will 
m a m ta n m  th e  status quo at A yodhya an d  you 
have dem o lish ed  th e  m osque D o  you really 
have fa ith  in  R am  7 (Interruptions)

S H R I A  C H A R L E S  A re th ey  w illing  to  
accept th e  verdict o f  th e  cou rt 7 (Interruptions) 

M R . D E P U T Y  S P E A K L R  You hav e  gol a 
very soft c o m e r  fo r w o m en  h o n o u ta b le  
Charles

SH R I A  C H A R L IS  I h e  le a d e t  ui tlu  
O pposition  h a s  m ore  th a n  o n ce  sa id  th a t they 
do  not accep t th e  verd ict o f  th e  co u rt in  re sp tc t 
o f A yodhya /Interruptions)

M R  D L P U T Y  S P E A K E R  You co n tin u e  
your speach  

/Ihamlation/
P R O P  R IT A V rR M A  A ll o f  u s  en c o u n te r  

people tn  o u r  constitu en c ies  ask in g  fo r  em ploy* 
m ent o n  th e  su b m iss io n  th a t th e y  a re  very  poo i

and have two wives and ten childres I do not 
ask about their caste and religion but simply tell 
them that had my husband been having two 
wives and ten children he would also have been 
poor It is very simple that in the present times 
with two wives and ten children nobody can 
be affluent

D R  LA X M IN A R A Y A N  P A N D E Y A  
M r D ep u ty  S p eak e r S ir  foi su c h  a n  im p o rtan t 
issue tim e sh o u ld  be  ex tended  a t least b y  an  
h o u r  (Interruptions) 
li t 00 hrs

S H R I H  R  B lIA R D W A J M r D ip u ty  
S peaker S ir th is  item  ca n  c o n tin u e  o n  the  
next occasion

M R. D E P U T Y  SPFA K 1 R By Six O  clock  
we w anted  to  com p lete  it B ut th e n  a re  som e 
m ore M em bers  w ho  a re  very in tt r ts te d  in  con 
tn b u tin g  to  th is  d eb a te  T h e re fo re  we will 
extend the  tim e  fo r th is  item  S h n m a ti R fa 
Verma c a n  c o n tin u e  nex t tim e

Constitution (Eightieth 296
Amendment) Bill A Representation

o f thi people (Amendment) Bill

M R  D E P U T Y  S P IA K 1 R  N o *  \se  will 
iakt u p  th e  S u p p lem en ta ry  l i s t  ol H u sn u s , 
tha t is p re sen ta tio n  o f  th t R epo rt o t lo m t C um  
nuttee S h n  P aw an  K um at R tn s i l

(IS02 Hrs)

CONSTITUTION (FICiHTIFTII 
AMFNDMFNT) B ill 

AND 
REPRFSFNTATION OF THE 

PFOPLE (AMFNDMFNT) BI1 L
(i) Presentation of Ihi Report of the Joint 

Committee

SH R I PAW AN K U M A R  BA N SA I (C h a n -
d igarh ) M r D epu tv  Speakc r S »  I beg to p rc 
sent the R epo rt (H in d i an d  1 ng ltsh  ve isions) o f 
the  lom t C om m ittee  o n  th e  Bill fu rth e r to  
am end th e  C o n s titu tio n  o f ln d i a  uz th e  C o n -
stitu tion  (E igh tie th  A m en d m en t) B ill 1993 am i 
the Bill fu rth e r to  a m en d  th e  R ep re sen ta tio n  o f  
d ie  P io p le  A ct 1951 u ;  th e  R e p ie sen ta tio n  o f  
the People (A m en d m en t) Bill 1993

[Translation}

S H R I M A D  A N  LA L K H U R A N A  (S ou th  
D elh i) M y p o in t o f  th e  o rd e r  is th a t a s  p e r  th e  
in fo rm ation  ava ilab le  w ith  m e o n ly  th e  E ng lish  
version  o i th e  repo rt is be in g  p re sen ted  in  th e
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o f the people (Amendment) A ll
House and the copies of the same have not 
been circulated to us It ts likely to cieate a dtl* 
ferenl impression because in the 1 nglish vei- 
ston of the report they have used word religion 
in place of the word Dharm which was used 
original notice of amendment What does the 
word Dharm stand lor m Hindi (Interrup-
tions) In fact Dharm and ‘Sampraday are two 
different things

fEnglishJ

SIIR PAWAN KUMAR BANSAI Sir on 
the first point he can certainly raise a point of 
order but on the second point he cannot 
elaborate

[Pranslationj

At ibis moment the hon Member cannot 
define the won! Dharm [interruptions')

SHRI R A M TR  SINGH (Aonla) Shn 
Khurana is still on hu> point ot order and the. 
hon Deputy Speaker has not yet given his rul-
ing in this regard ITien why are >ou 
speaking (Interruptions)

SHRI MADAN LAI KHURANA The word 
religion has been translated as Dharm m 
Hindi in the said Bill where as the words 
Dharm and ‘Sampraday have then diffe-
rent meanings (Interruptions)

DR LAXMENARAYAN PANDLYA You 
can speak after the hon Deputy Speaker has 
given his ruling (Interruptions)

SHRI PAWAN KUMAR BANSAI Pleas*, 
try to understand what I am saying (Inter-
ruptions)

IEnglishJ

It is not a point of order I et him teler to the 
relevant rule (interruptions)

flYanslattonf

SHRI MADAN LAL KHURANA We have 
not received the Hindi version of die report 

(Interruptions)

fFnghihJ

MR DEPUTY SPLAKLR I have received 
authentic copies of Hindi as well as English

ffomslanonj

DR. LAXM1NARAYAN PANDEYA Mr 
Deputy Speaker, Sir I am on a point of order

1915 (SAKA) ( onstitution (Eiphneth 298
Amendment) Bill A Rt pmennitton 
of tht people (4mmdment) Bill 

Such items are taken up in the mommy Has the 
consent been taken tor the presentation of the 
report at this late hour (Interrupnons)

SHRI PAWAN Kl ’MAR BANSAI Pandc>a 
ji had you been aware of all that what has hap- 
pened you would not have satd it But you are 
speaking without getting the details verified

18 06 hn

(li) Evidence before the Joint Committee

/English/

SHRI PAWAN KUMAR BANSAL (Chan 
digarh) I beg to lay on the Table the record of 
evidence tendered before the Joint Committee 
on the Bill further to amend the Constitution of 
India m  the Constitution (Fightieth Amend-
ment) Bill 1993 and the Bill further to amend 
the Representation of the People (Amendment) 
Bill 1993

fthmslanon/

SHRI LAL K ADVANI (Gandhi Nagar) 
Mr Deputy Speaker Sir I have to make 2-3 
points As a matter of fact, I was a member of 
the Select committee and m that capacity 
whatever I had to say by way of my note of dis-
sent, I have done that At this moment the first 
thing I would like to submit is that the commit-
tee has been constituted by this House and even 
the Chairman of the committee is a Member of 
this House So I am surprised to see as to why 
the report of this Committee has been first laid 
in the other House I am just bringing it to the 
notice of the Government that it is not 
appropriate

Secondly the Chairman of this Committee 
said that he was laying on the table of the lloust 
the copies of English version and Hindi version 
of the report He has also slated that he has 
received the authentic copies of English and 
Hindi version of the report I tan not unders-
tand this thing because a report when it is pre 
aerrted. imm be complete winch means that ri 
should contain even notes of dissent It is not 
justified to lay a complete Fnghsh version of the 
report with an imcomplete Hindi version of it 
Did they seek your permission for 11 *> However 
they have just said that the two versions ot the 
report were complete They ought to have taken 
permission for it and I do know that the permis-
sion has been given So I would not speak on it 
However, I would like the Government to make 
this important document available to all the 
hon. Member by tonight The copies of the 
report have been latd on the table of the Rajya
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o f the people (Amendment) A ll o f the people (Amendment) A ll
Sabha only and now when ihe hon Members 
wanted to have the copies from the table office 
they were told that they did not have the same 
and there was only one authentic copy of 
ttie repoit

Secondly I would also like to say that even 
the day whether tt ts Monday or Tuesday— 
should be fixed for the discussion on the report 
of the Select Committee and the revised Bill 
The time for voting should also be fixed, since it 
is a Constitution Amendment Bill the entire 
House should duly informed There are the few 
points I would like to make here

1 would like to know whether it is appropriate 
to lay the report of a select committee having the 
Members of this House in the other House 1 
think the Hon Speaker is accountable m this 
n'gard Secondly the Government should have 
clarified that the English version was complete 
and the Hindi version was incomplete but no 
information was provided m this regard Thir-
dly it would be better that the House knows 
when the matter will be discussed and when 
there will be voting on it (Interruptions) I have 
submitted all that I wanted to even though I 
have not sought your permission for the 
same

SHRI PAWAN KUMAR You do not listen 
to me

fEnghshj

About the last point as to when the House will 
take it up for discussion it ts not for me to res-
pond to (Interruptions)

[Translation)

The hon Speaker u> to solve your problem 
However I may give the reply if you like 
it (Interruptions)

DR. LAXMINARAYAN PANDEYA I have 
requested him The hon Deputy Speaker is to 
give the ruling, why are you giving the 
reply’

(FnghshJ

MR. DEPUTY SPEAKER The report has 
been presented in the Rajya Sabha earlier
(2) English translation is exact Hindi is not 
Number three when would be the voting 
taking place ?

THE MINISTER OF WATER RESOURC ES 
AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDYAC HARAN 
SHUKLA) The notices for presentation were 
given simultaneously to both the Houses The

other House was due to rise at 5 pm  Therefore 
before the nsing of the House the report had to 
be presented in the Rajya Sabha The report was 
scheduled to be presented here after the com-
pletion of the Private Members' Bill We did not 
want to interfere with the Private Members’ 
Business Therefore, we are presenting it now 
We have mentioned—you were present—it in 
the meeting of the Business Advisory Commit-
tee The BAC has decided that this Bill might be 
taken up for discussion and passing on 24th It 
has also decided that on the same day when it 
starts discussion the voting will take place 
Therefore this is the schedule Thereafter the 
Bill will be transmitted to the Rajya Sabha We 
expect that the Bill will be discussed m the 
Rajya Sabha on 25th

MR. DEPUTY SPEAKER I hope that the 
report will be circulated among the Members 
today

SHRI VIDYACHARAN SHUKLA Yes It 
will be circulated The Hindi and English ver-
sions will be circulated

SHRI LAL K ADVANI Mr Deputy- 
Speaker I have addressed my submissions to 
you I know that this was presented in other 
House at five of the clock—not merely casually 
but it was written formally m a circular issued to 
all the Members I am pointing out that this ts 
not proper It is the duty of the Minister of 
Parliamentary Affairs to ensure that this kind of 
impropriety does not take place It they were to 
adjourn at five of the clock, you should haw 
sought permission from the Chair to submit this 
report by five of the clock even while the non 
official business was going on But the practice 
of submitting a report to the other House which 
is not m-charge of the Bill—it is this House 
which is m charge of the Bill—ts basically not 
proper This is what I am pointing out I do not 
know if any permission was taken from the 
Chair m this regard

SHRI VIDYACHARAN SHUKLA I have 
already given my reasons for this The reasons 
can differ The idea about propriety and 
impropriety can also differ We thought it would 
be improper to interrupt the discussion of 
Prr ate Members Business here We could have 
presented it at four of the dock There was no 
problem in doing that But we did not want to 
do it

flbanslanonj

SHRI LAL K. ADVANI The hon member is 
not even aware that it ts the very first committee
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q f ike peopb (Amendment) Bdi 
of it* Jund tn the history of the Parliament Hon 
Minister of parliamentary Affaire, you please sit 
down for a minute you do not have the 
neqtred information. (Interruptions)

{English}

SHRI VIDYACHARAN SHUKLA Let me 
complete it This thins had clipped out of my 
mind The time given for submitting the Note of 
Dissent was 5 p m

SHRI LAL K. ADVANI It was 4 pm
SHRI VIDYACHARAN SHUKLA Yes, it is

4 00 p m I was not present in all these meetings 
of (he Committee Therefore I was speaking 
from my memory The Chairman just said that 
die time given was four of the clock. After that, 
certain preparations had to be made by the Sec-
retariat The other House was rmng at 5 p m So 
we had decided to present it there We thought it 
would be a great impropriety to disrupt the pro-
ceedings of the House it would be better to sub-
mit it before the Rajya Sabha But it is not so 
important to disrupt the proceedings going on 
and do it like this On a small matter like this 
we need not quarrel I am sorry it does not 
reflect on the dignity of this House or that 
House We treat both the Houses with equal 
dignity It ts veiy important Theie ts no dif-
ference But this House had originated this Bill 
This House was m-chaigo of the Bill It could 
have been presented in the House There was no 
problem Hie problem was that the other House 
wai going to rise it at five of the clock. So we 
had to do that

[Translation]

SHRI MAD AN LAL KHURANA (South 
Delhi) Sir is the complete Hindi version of the 
Report available along with the evidence 
(Interruptions)

{English]

SHRI VIDYACHARAN SHUKLA 
Arrangements have been made by the Sec-
retariat for Hindi version and the Report will be 
available very soon (Interruptions)

[Dmslottan]

SHRI RAJVEER SINGH (Aonla) Hlndt 
version and English version are made available 
shmOl&neously Has the Hindi version been 
laid on the table of the House7

{English]

SHRI VIDYACHARAN SHUKLA I do not 
understand Khuranaji's point m asking the 
Hindi version of the Report of the Joint Select 
Committee They have given voluminous Notes 
of Dissent They have to be translated It would 
have been much better if the hon Members had 
given their Notes of Dissent in Hindi In that 
case there would have been no problem (/n- 
terrupnons) But they have given their Notes of 
Dissent tn English and they are demanding it in 
Hindi Why do they not give it in Hindi 
(Interruptions)

[DranslationJ

SHRI NIT1SH KUMAR (Barfi) Sir lam  on 
a point of order My submission is that as per 
the procedure of the House, Hindi version as 
well as English version of the Report should be 
presented in the House at the same time In this 
particular case, the Hindi version is incomplete 
I would like to know whether evidence is a part 
of the Report itself9 If so, why the Hindi version 
of the Report presented in the House ts not 
complete 7 Thu is something serious. I would 
not have raised the matter, but the Government 
had fixed a time limit to see that a note of dis-
sent could be sent to the Select Committee by 4
O clock They have said that since the note of 
dissent was given in English Hindi version of it 
could not be prepared (Interruptions) M y  
submission is that hardly matters whether the 
note of dissent was given in English or Hindi, 
but evidence is certainly a part of the 
Report (Interruptions) As per the rule Hindi 
version and the Fngltsh version both are to be 
made available So it should be made clear if 
both the versions of the report are complete We 
want you to give your ruling m this regard We 
would also like to know whether rt is permiss-
ible under the rules

/Englishf

M R DEPUTY SPEAKER Hie Report 
should contain die evidence also If there ts 
some lacuna, it could be rectified

(Interruptions)
MR. DEPUTY SPEAKER Rule 30* says 

‘*The report of the Select Committee on a 
Bill together with the minutes of dissent, if 
any, shall be presented to the House by the 
Chairman or in his absence by any member 
of the Committee”

Now the Report will be circulated today 
itself

191S (SAKA) Constitution (Eightieth 3G2
Amendment) JSill d  Representation
o f the people (Amendment) Bill
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(fitterruptioru)

flhauktikmj

SHRI MADAN LAL KHURANA (Sou* 
DeBri): Sir, I im o n i  paint of order I would 
like to know whether evidence is a part of the 
Report or not? If not, why only the English ver- 
atom of it has been presented in the House. 
Fidoi the ruling of the hon. Deputy Speaker, it 
can be seen feat the only the English version of 
report is complete and the Hindi version of fee 
report has been laid incomplete in spite of the 
(act that presentation of an incomplete report is 
not permissible under the rales.

SHRI NIT1SH KUMAR: Sir, I am on a point 
of aider. I would like to submit that we had not 
opposed the presentation of the report.

Ybu have given the ruling that the report is to 
be presented and that evidence is a part of iL 
However, the second part o f the point of order I 
ham raised is that the Hindi and English ver­
sion of report must be presented simultane­
ously. Only then, the report will be treated 
as complete.

Mr. Deputy Speaker, Sir, my objection Should 
not be taken in a wrong sense. The question is 
not as to what attitude a particular party adopts 
with regard to the Bfll. This will become clear 
automatically at the time of debate. Here, the 
question is that of the procedure, the way the 
Government intend* to conduct the business of 
Ate House. It is a matter o f propriety. Therefore, 
I would like you to give your ruling in this 
regard. Ibe House cannot be run in this 
manner.

(Ent&sh]

They cannot take the House for a ride. 

flhaudationj

If at all there is any such rule under which 
one version of the report can be presented in the 
House, that rule should be waived and in case, 
there is rale to present both versions of the 
report then it won’t be allowed to happen in this 
manner. TO cannot bear with it  If the rule ia 
waived, we would not have any objection, but 
die rule is there, it is something serious. I have 
strong objection in this regard and I seek 
your protection.

SHRI SATYANARAYAN JATIYA (Ujjain): 
Mr. Deputy Speaker, Str, my submission is that 
if the report is to be presented, it must be

OumfQtfftwi (Tftftflnfiffr 301
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SHU MADAN LAL KHUftAHA:The 

report can also be laid on tomorrow.

MR. DEPUTY SPEAKER: In this c m *  *>a 
feel that the English version has come but, 
according to you, some of the Hindi portion is 
left out. You say that the Hindi version is not 
complete. But, taking into considerationthefact 
feat we are hard pressed for time, fee translated 
Hindi version will be circulated to the hon. 
Member* in the evening.

pHtmuptkmsf

OhmdaHon/

DR. LAKSHMEMARAYAN PANDEYA 
(Msndsaur): An incomplete report cannot be 
tabled

SHRI MADAN LAL KHURANA. As there 
is session tomorrow also, it can then be 
tabled.

DR. LAXMINARAYAN PANDEYA: Friday 
was fixed ca the House was not sitting on 
Satarday. But now the House will sit on Satur­
day also, so the report can be presented 
tomorrow.

I&iglishj

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DEVE­
LOPMENT) (COL. RAM SINGH): Sir. you 
have already given your ruling. In spite of your 
ruling, they are getting very much agitated.

MR. DEPUTY SPEAKER: I am reading 
Rule 304 clearly. It says that:

“The report of the Select Committee on a 
B ill together with the minutes of dissent, if 
any, shall be presented to the House by the 
Chairman or in his absence by any member 
of the Committee.”

The dissent note has come; the foil text will be 
translated into Hindi and it will be supplied 
to you in the evening. If there are any lacunae, 
kindly guide them.

SHRI NTI1SH KUMAR: No, Sfe

MU DEPUTY SPEAKER: TW* k  my 
ruling. I have given the tulmg and that is 
final.
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SHRI NITISH KUMAR Though you have 
given yaurruling, but you h*w not gfren ruling 
<m one particular point It has become dear 
faun your ruling that evidence and note of 
dissent are part ofthe report The second part of 
ttypofat of order u  feat the text of everything 
should come here tn both the language* It 
should not be the practice that tt would be 
translated and circulated later on If there is 
such rote, you should give your ruling on it This 
«  a question of priority You are setting a wrong 
tfdttinti by conducting the Business of the 
House like this

jEngtishJ

M R DEPUTY SPEAKER Shn Nitish 
Kumar it is only die dissenting note and not the 
evidence

(Interruptions)

M R DEPUTY SPEAKER Section 304 is 
very clear If there is any lacuna, it can be 
condoned

pYandanon}

SHRI NTI1SH KUMAR Note of dissent is 
also a part of die report Will ft not be presented 
hen in both the languages7 /Interruptions)

jEngtishJ

MR DEPUTY SPEAKER Note of dissent is 
a part of the document

JlkmslanonJ

SHRI NITISH KUMAR Do not give such 
mling which may have adverse effects We are 
not arguing with you We are only presenting 
our views before you You should consider it 
and see „ {Interruptions)

You said that it would be circulated later on 
Wshave objections about their style of working 
They should express regret for this discrepancy 
If you five such a ruling it may have adverse 
affects tn foture

MR DEPUTY SPEKER This will not 
happen in future

(Interruptions)

SHRI M U SH KUMAR Ybu should a*kth* 
O tm w m n t to express regret for this discre-
pancy

1915 (SAKA) Conititution (Eightieth 306
Amendment) M l A  Representation 
q ftke  people (Amendment) m

(Interruptions)

D R  LAXMINARAYAN PANDEYA Please 
ask them to express regret, otherwise the Houae 
will not run like thu. {Interruptions).

JEngtishJ

M R DEPUTY SPEAKER Government has 
taken note of tt

SHRI NITISH KUMAR No Sir They 
should stand up, admit the lapse and express 
regret Minimum this should be done

M R DEPUTY SPEAKER Government has 
taken note of it and next time both the Hindi 
version as well as the English version will be 
supplied to you well in time.

SHRI NITLSH KUMAR We are thankftil to 
you, but the Government must express regret 
for thts discrepancy The people of thu country 
must know how they are governing the affairs of 
thu country in the Parliament They must 
express regret .  _ {Interruptions)

SHRI VIDYACHARAN SHUKLA I would 
like to submit to you that we always take care to 
supply all the papers to the House in both the 
official languages Hindi and English But 
sometimes you have seen that it happens that 
one of the translations is not available and the 
House is indulgent about it and they have 
allowed the Secretariat to do the translation and 
supply it We will take care to see that there is no 
discrepancy m the translation and the trans-
lation will be made available to the hon 
Members as quickly as possible, on the basis of 
that you have already given a ruling and we 
accept it completely (Interrupnons).

flhmslaaon}

SHRI MADAN LAL KHURANA He 
should express regret and we will accept it 
Otherwise we will not let the House run 
tomorrow {Interruptions)

fEnghshJ

MR DEPUTY SPEAKER The House will 
now take up tint legislative business, the Con-
sumer Protection (Amendment) Bill Shri 
Chaudhary

(Interrupnons)

MR DEPUTY SPEAKER The Govern-
ment has made it very clear Shri Hossain 
wfil apeak.
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MRDEPUTY SPEAKER: ShriVSRao.

(burnmfdonsj

SHRI OSCAR FERNANDES (Udip0: Sir. 1 
am on a point of aider. I would like to know 
whether the Opposition can do this when the 
Chair has given a ruling; and whether what they 
are doing is right. The niling given by the Chair 
is final.

phmdatkmj

SHRI LAL K. ADVANI (Gandhinagar): Shri 
Nitish Kumar has given a suggestion. Anyone 
can tell the Government about its discrepancy 
and he rfiould express regret and say that this 
will not happen in iuture. The matter would 
hove ended here. I do not want to go into details, 
but 1 know as to why this discrepancy is 
diem.

SHRI VIDYACHARAN SHUKLA: It was 
not dear to toe in this noise what you people 
want The Deputy Speaker gave the ruKag....

SHRI LAL K. ADVANI: He had not 
given.

SHRI VIDYACHARAN SHUKLA: He had 
given and had called Shri Rao to speak. I have 
no hesitation in expressing regret about the fact 
dial Hindi version could not be provided.

1133 tea

STATUTORY RESOLUTION RE: DISAP-
PROVAL OF CONSUMER PROTECTION 
(AMENDMENT) ORDINANCE AND CON-
SUMER PROTECTION (AMENDMENT) 
BILL AS PASSED BY RAJYA SABHA

(Engfohj

SHRI  SOBHANADREESWARA  RAO 
VADDE (Vijayawada): Mr. Deputy Speaker, 
Sir, I rise to support die Consumer Protection 
(Amendment) Bill, 1993.

We welcome the amendments that are being 
brought forward by the Government. They ate 
sqggeiled by the woiking group to overcome 
some of the deficiencies and lacunae that have 
been observed inits functioning during the last 
six years. Ws hope that the Government will 
bring forward, in the near ftmire, some other 
amendments that wwe anggested by the wort-
hs* group. Several consumer organisations have 
been demanding certainamendments also.

■  First of aa coming to the antendinettt Bfll,̂ 
welcome the amendmenu tosecdon2 relating 
to definitions whereby the amendment ha* 
given an apportunityto other consumer also, 
who is having the same intenssMo make a oocn- 
plaint to die District Forum or the State Com-
mission. In Section 6, die wnsd 'seivtow’ has 
been added to the word ‘food*. Section lftia 
about composition ofDistrictForum, section 16 
is about camposirion of the State Commission 
and section 20 is about the camgosfefon «fthe 
National Commission. I feel that amendment* 
lo sections 10, 16 and 20 will improve the 
credibility of these Commissions in the eyes of 
die public because certain minimum norms 
have been fixed.

You have also announced the selection com* 
mittees. The selection committees have to select 
non-official members. That is a good thing you 
have done.

In sections 11,17 and 21, the jurisdiction of 
Ihe District Forum has been enhanced from Rs. 
l lakh to Rs. 5 lakh, that of the State Commis-
sion from Rs. 10 lakh to Rs. 20 lakh and that of 
the National Commission it is above Rs. 20 
lakh. It is also a very welcome step because dur-
ing the last seven years, the escalation in the 
cost of commodities has enhanced. You have 
done a right thing- We welcome all these 
measures.

Amendment to section 2 is also very 
necessary. This relates to trade practices. Many 
a time, several shipowners or business firms 
are compelling die consumer to purchase some 
other item also in addition to the item which he 
is selling. The consumer is burdened addi-
tionally for purchasing those items.

Insertion of clause 5 is also very much 
necessary regarding hazardous items which are 
dangerous to life.

There is clause (b) which will enable die self- 
employed people to seektedressal in respect of 
goods Which they have purchased. Wfe also 
welcome section 26 because that will take cate 
of mischiefmongers who just file a complaint. 
That is also a good thing. Only persons nfeo 
have a genuine grouse or who have been put to a 
loss will make a complaint. We appreciate 
that

Wb feel disappointed because you have not 
included the mirin item services in Government 
hospitals. Of course*, yad bawexpressed the

not improve, you told that



ftJteiittAttiiad jm  j  liii îilfiiiiirfl MB A ftiinrMiKinfnrfnn*<«piw^wfvppvwv^|p w  M P iw ff w rf iw n q f  m i  * w p v  ̂ b i i »i p »w »

the pmpb (Ammdmm# B0I of the pmpte (Amendment) BB1

389 ( M m  m httok  SRAVANA 29. 1*15 (SAKA) Comdmtkm (Eightieth 310

amendment Bat we would lflte to know what is 
meant by Improvement’. 'What it in your 
mind? During ydur reply, please make it dear. 
What steps aie you going to take span from 
tie  doctors and other personnel working in the 
hospitals who tender good service to the 
consumers—to the patients. From the Govern-
ment side, what are you going to do ? You please 
explain it

By end large, the success of the Consumer 
Protection Act will depend upon the implemen-
tation at the district levels. It will depend upon 
(he effective fuctioning of the District Fora. My 
own experience from my State of Andhra 
Pradesh is that out of 23 districts—subject 
to correction—to my information, only four 
districts a n  having full-time Chairmen. In 
19 districts. District Judges are acting as Chair-
men of the District Fora. Consequently, in a 
week for only one day, die Chairman of the 
District Forum, that is, the District Judge him* 
telC has to take up the cases. Consequently, 
what is happening is that die pendency of these 
cases is increasing and increasing. Actually, 
these petitions to district forums are to be 
cleared within three or five months. But it is not 
happening so. I would like to bring this to the 
notice of the hon. Ministers, both Antonyji and 
Ahmedjl I would like to tell that in Andhra 
Pradesh, out of 40205 cases filed, 29267 cases 
were settled upto March, 1993. That means, as 
on die end of Match, 1993, 10938 cases are 
pending. At the State Council level, 735 cases 
were filed last year and only 94 cases were 
settled and out of 11207 appeals, only 201 
appeals were cleared. So, my suggestion to the 
Government is that they should take necessary 
rteps for appointment of full-time chairmen for 
all the districts.

I would like to draw your attention to one 
point. Where there ate ftill*time chairmen in the 
district forums, awareness has increased. 
Inspite of die functioning of the full-time chair-
men, more cases are coming. That means, con-
sumers ate realising their rights and they ate 
indined to fight and get redressal at die forum 
level My suggestion is to appoint Ain-time 
chairmen In district forums where they do not 
exist I  would like to quote Mahatma Gandhi in 
dtis regard.

Xonsumcr is our moat important gyest; he
is ant dependent on us. Moreover, we are
dependent on him. It is not that we are
£Bvouring'him.Itt(tafeishewhoisgtving
ne an opportunity to serve him.”

Let us remind ourselves of diese great wosds of 
the father of our nation and see dial consumer 
rights are protected. 'You are aware that farmers 
am suffering due to adulteration in pesticides 
and fertilisers and by inferior quality seeds. 
Even big multinational companies are cheating 
the public and the farmers. I would request the 
Government to see that consumer awareness 
increases many-fold. For that, adequate educa-
tion is important through media specially 
dirough Doordaishan which is a powerful 
media. I request the Government to provide 
more funds to publish literature in different 
languages so that literature reaches die con* 
sumers and awareness is created and ultimately, 
a strong consumer momentum is built up justas 
it is happening in other countries.

MR. DEPUTY SPEAKER • Now, many hon. 
Members have participated and lot of time has 
been taken. So, may I request die hon. Ministet 
to reply?

flhmdationj
SHRI GERIDHARI LAL BHARGAVA 

(Jaipur): Mr. Deputy Speaker, Sir, I have also 
given notice of amendment

/English/
MU DEPUTY SPEAKER * Wfe shall take the 

amendments one by one.

(Interruptions)
SHRI M  I t  KADAMBUR JANAR- 

THANAN (Tirunnelveli): Sir, you give some 
time to speak. Our party is represented by 
eleven Members. (Interruption*)

MR. DEPUTY SPEAKER : Kindly excuse 
me. Mr Janarthanan, we have taken more time 
than allotted. Inspite of ringing the bell, 
speakers did not oblige and as a result, most of 
the time had been consumed by earlier 
speakers.

(Interruption#
MR. DEPUTY SPEAKER: You shall have to 

bear with the Chair. You can have a dunce to 
speak in some other discussion.

(Interruption#

flkmdmtm]

SHRI RAMASHRAY PRASAD SINGH 
flshanabatQ: Ihave also not beengjvenchance 
to speak (Mierrujnum#
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MR. DEPUTY SPEAKER : Then, you 
should tell die leader of your party or your 
earlier speaker to save time for you. If everyone 
speaks for 20 minutes, then how is it possible to 
complete the agenda 7 Mr. Janarthanan, you are 
ftiUy aware of all these things.

(Interruptions)

MR. DEPUTY SPEAKER You will get 
priority of asking any doubt which is in your 
mind to the hon Minister

(Interruptions)

fDvndation}

SHRI GIRIDHARI LAL BHARGAVA 
(Jaipur) • I have also given notices of amend-
ment, therefore, I may be given a chance to 
speak. Kindly give me only a minute to 
speak.

/EnglishI

M R DEPUTY SPEAKER * Mr Minister, 
you please watt for a while Will the hon 
Members speak only for one minute each 9 If 
you assure me that you will not speak for more 
than one minute, then I will allow you. I will not 
even ring the bell You yourselves should con-
clude the speech in one minute. So, please do 
not put me in an embarrassing position

SHRI M R  KADAMBUR JANAR-
THANAN (Tininnelveli) This Bill is in the 
interest of the people of this country and I 
support the Bill I am thankful to die hon 
Deputy Speaker for giving me an opportunity to 
speak I represent Tamil Nadu and its people 
We folly support the Consumer Protection 
Bill.

I will mention just two points and conclude 
In hotels and other places, boards are displayed 
saying that the sweets are not made of pure 
ghee If the sweets are not made of pure ghee, it 
should be made mandatory that they should 
spell out the ingredients with which the sweets 
are made

Secondly, prices printed on the labels of 
articles are generally given excluding the local 
taxes etc ! would suggest that the m ail price 
given on the labels should be inclusive of all 
taxes. I say this because only 36 per cent of our 
people are literate. If proper information is 
given, there will be leas chances of cheating 
people who ace not educated.

311 Cbnaftutfon (Eightieth
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foandationj
SHRI RAMASHRAY PRASAD SINGH 

(Jahanabad): Mr. Deputy Speaker. Sir, at the 
outset, I would like to ask you whether evety 
party is allotted time as per die rules formulated 
by you. Though my name was forwarded bythe 
C P J. party, you ate not allowing me to speak. I 
want that proceedings of the House should he 
regulated as per the rules.

We are discussing the Consumer Protection 
(Amendment) Bill. The Government has 
brought forward this Bill with a view to amend 
die principal Act of 1986.1 have nothing to say 
with regard to this Amendment BSl. Generally, 
nobody should object to it because it is a fine 
BUI. However the main thing which I would like 
to focus is that die Government has realised 
that till now the consumers interests could not 
be protected to die extent they should have been 
protected. Though, some protection has been 
provided by the Government, that is not suffi-
cient That is why the Government has brought 
forward this Bill In this perspective I support 
die present Bill

Secondly, as regards the provision relating to 
Courts made in the Bill, all of us know the 
situation that exist today Paucity of time, does 
not permit me to highlight it  Infact the situa-
tion is alarming as far as the courts are con-
cerned. Sometimes our courts, take as many as 
eight years or more to decide a case Therefore, 
keeping in view all these things, die Govern-
ment should make necessary amendment in the 
provision relating to the courts made in the pre-
sent Bill.

Thirdly, 1 would like to say that there aie 
many spurious commodities which are being 
•old in the market openly and the Government 
is not able to check it. For example many 
spurious life saving drugs are sold in the 
market Thousands of people die every year by 
consuming such spurious drugs.The Govern-
ment has miserably failed to check i t  This kind 
of situation exists in so many spheres. Cooking 
gas is another example. Though it is a consumer 
item, maximum black marketing is going on on 
this item. I would like to cite a case As H has 
been provided that a penalty of Rs 10.000A can 
be imposed on a complainant who Alta to prove 
his charge. Now, what will happen if the charge 
fs proved correct In my constituency,« pewon 
lodged a complaint against* gas sgeacyoperai-



^  amnw JMHpPv ^BfWffVPVy JWI
tag in Bahadur Mohalla. After inquiry, the 
eemgAtSm « u  found corwct However, no 
action haa been taken so for in dd i case. 
T hanh  the awn in question had registered his 
tu n e  for gas connection in 1984, he was not 
given the gas connection even after his com-
plaint th e n  is rampant black marketing in 
cooking gas, In view of this, I  would like to know 
what action is being taken or proposed to be 
taken by the Government against the black 
marketeers. Government is not doing anything 
in the matter. !n view of this, I doubt whether 
die Government will be able to successfully 
implement the provisions made in the Bill in 
this regard.

Besides, I would like to know the details 
regarding the composition of the Consumer 
Protection Council envisaged in the Bill. I wish 
that some statutory powers should be given to it 
and provision should be made to include medi-
cal experts in the Council. With these words 1 
conclude, I thank you for giving me an oppor-
tunity to speak.

/EngfuhJ
SHRI DATTATRAYA BANDARU 

(Secunderabad): I would like to make the 
following suggestions:

The Consumer Forums are not empowered to 
grant interim relief wherever it is necessary.

There shall not be any original jurisdiction 
for National Commission, but it should have 
appellate or revisional jurisdiction.

The forums of State Commissions have to be 
strengthened by giving powers such as to do or 
not to, that is for granting injuctions which are 
mandatory in nature 

The words ‘beneficiary1 and ‘consideration’ 
have to be specified.

Hie other important point is, a lot of con-
sumers have been exploited in different fields, 
particularly, in Government hospitals and 
educational institutions. So, I request that these 
two institutions should also be included in 
this BiU.

Sub-section 1 (b) of Section 8 of the Bill 
should lead as follows:

The educational qualifications of the persons 
who ate to be appointed as members have to 
be specified or otherwise, it is left to die 
choice of die executive.
Section 11 o f the principal Act should be 

amended and in sub-section (1) Rs. 20 lakhs 
besubtffeuled.
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For appointment as a member of the 
National Commission, the age ah ail be restric-
ted to 65 years.

. p h m d a tio n j

SHRI P. R. GANGWAR (Pilibhit) : Mr. 
Deputy Speaker, Sir, thank you. The Consumer 
Protection Act was enacted in 1986 in which the 
villagers had not been provided any protection. 
TTiat’s why, I want to give few suggestions. My 
first suggestion is that the recommendations of 
die Executive which were not accepted earlier 
should be accepted. The full-time justices be 
appointed at other places in district forums. 
More and more forums be set up. All the hos-
pitals be brought under this Act. The 
complaint-period be extended from 2 yean to 3 
years. Such an Act be enacted to include 
railways, post and telegraph, Life Insurance 
departments etc to ensure die protection of the 
interests of all die consumers. I, therefore, sup-
port it

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur) • Hon. Deputy Speaker, Sir, my sugges-
tion is that all types of medical services, be it 
private or Government dispensaries be 
included in i t  The district—level committee 
should comprise two non-official members-one 
Lok Sabha Member and the other a Rajya 
Sabha Member. I'm talking about everybody’s 
interest. My submission is that my suggestion 
be considered by Mr. Minister. Then my third 
suggestion is that the duration period be exten-
ded from 2 yean to 3 yean. Earlier on, it was 
only one year, you had extended it to 2 years. I 
thank you for that Now 1 request that it be 
extended from 2 years to 3 years. You have made 
a provision for charging Rs. 10 thousand as a 
five, my suggestion is that it be brought down to 
Rs. 5 thousand because if it remains Rs. 10 thou-
sand, then, nobody would be in a position to 
make a complaint 1 hope that Mr. Minister 
would accept my suggestions and incorporate 
them in the BQl.

PnghshJ
SHRI OSCAR FERNANDES (Udupi): Sir, 1 

must compliment the government for bringing 
this progressive legislation. I would like to know 
from the Minister or rather I would like to make 
a suggestion that many projects are completed 
on turn-key basis. After the expiry of the 
guarantee period, neither the company which 
have supplied the machinery nor die persons 
who have taken responsibility for completing 
die project on turn-key basis are giving anyser-



vice. I would like that this particular aspect be 
taken cate of and suitably incorporated in the 
Bill so that the consumers’ interest is 
protected.

flYanslationj 
SHRI RAM NIHORE ROY (Robertsganj) 

Mr. Deputy Speaker, Sir, while supporting the 
Bill, I would like to say that the Bill is meant for 
honest people and not for corrupt ones. 95 per* 
cent people have become corrupt in the cou ntry. 
No kind o f amendment would prove to be use-
ful for them. I would like to suggest that a quota 
be fixed for people belonging to Scheduled Cas-
tes and Scheduled Tribes in the committee pro-
posed to be set up by you. They are poor and no 
matter to what State they belong, they get 
exploited. We find that even the very essential 
feem drugs available are spurious. 1 want to 
draw your attention to that 

I also agree with the suggestion put forward 
by ray colleagues that the period be extended 
from 2 years to 3 years Members of Parliament 
be inducted in the committee so that they could 
come and inform the House thus enabling the 
Ministers to be briefed about everything 

I would like to say that today the country is 
indeed of honesty. Today almost everything 
available in market is spurious The educated 
people are aware of it but the illiterates get taken 
for a ride since basically the farmers live in 
villages, ergo, it should be ensured that the writ-
ing on the products is both in Fnglish and 
Hindi

Saying so I support this Bill
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SHRI P C. CHACKO (Trichur) ■ Sir. I salute 

Mr. Rajiv Gandhi for bringing forward this 
Consumer Protection Act in 1986. I welcome 
this amending Bill I also request the hon. 
Minister that concession on Excise Duty worth 
Rs. 2250 crons which was given to the industrial 
sector of this country should have been passed 
on the consumers; of this country but is not 
being passed on to the consumers and the 
manufacturing sector of this country has 
robbed off thousands of crores of rupees from 
the consumers. I owe an explanation on this. I 
met Mr. A  K. Anthony, the hon. Minister and 
had a discussion that this concession should be 
passed on to the consumers and effective steps 
in that direction should be taken im-
mediately.

ConeiMkm (B g h tm  3t*> 
Ammdmew) m  A S*pm m wttm  
ofthepeopie (Amendment) M

19.00 bn.
The medical profession in this eountiy has 

been having a genuine apprehension about this 
Bill I would like the hon. Minister to explain 
about it and tell us what steps are being taken to 
dear this genuine apprehension?

With these words, I welcome the Consumer 
Protection (Amendment) Bill.

[Drtaaiatwnf
SHRI JANARDAN M1SRA (Sitapur): Mr  

Deputy Speaker, Sir, I welcome the Constitu-
tion (Amendment) Bill. But I would like to 
make four suggestions. My first suggestion is 
that retailer should be included while defining 
consumer because manufacturers supply goods 
of inferior quality to retailers. The retailer sells 
the sealed packet supplied to it and the cus-
tomer gets inferior goods. In case of complaint 
the retailer may be asked to stand witness. Cer- 
train provision must be made so that he could 
approach the forum for lodging complaint.

Service has also been included along with 
goods The institutions like telephone, railways 
or Government hospitals which monopoly 
Therefore, services must be included in it 
because you are aware of the harassment people 
have to suffer there Now I come to the third 
suggestion, in sub-section*2 the hon. Ministers 
and officers have been included in the State 
level fonim, but provision has been made that 
the district forum shall comprise of the category 
of knowledgeable and experienced people. It 
mentions that “two other members, who shall 
be peraons of ability, integrity and si nnding and 
have adequate knowledge or experience of 
economics, law, commerce, accountancy, 
industry, public affairs or administration..... ”

It should be included in the case of State and 
National forum also

My fourth suggestion is that the suggestion 
given by you in sub section 10 of the Section 3 
and Sub section 5 of the clause 10 are in Indian 
Contract Act, Sales of Goods Act, M. R. T. P. 
Act. This must be enforced under the Consumer 
Protection Act and it should be deleted from 
other Acts so that consumers may be 
benefited. Thank you very much for the time 
given by you.

SHRI TBJ NARAYAN SINGH 0 a m ) ; Mr. 
Deputy Speaker, Sir. I support 'Oils Bill. But t 
do not understand why Government Health 
Services have not been brought under the Coot* 
aumer Protection Act because treatment ia

AUGUST 20. \m



essential for keeping the people healthy. All the 
hospitals in this country do not have proper 
medicines. Doctors prescribe those medicines 
•which are not required and they conduct opera* 
tion when it is not necessary Those who are 
supposed to work in office, are busy in their 
household work. I, therefore, think that Govern-
ment Health Services should be brought under 
the Consumer Protection Act.

Be it farmers, traders or labourers who have 
power connection in their house and pay their 
electricity bill, are not supplied power for 
months.

I would like to add one thing more. 
Consumers do not get wheat, rice, sugar and 
kerosene through the Public Distribution 
System. The persons concerned do not wurk 
properly Rotten foodgrains are supplied from 
there. The poor people do not get wheat, rice 
and kerosene at fair price Kerosene is rarely 
found there. The Essential Commodities Act 
has been formulated, but even after its formula* 
tion, the essential commodities are not supplied 
to the people properly. If he goes to the Fair 
Price Shop, he gets only rotten wheat and rice. 
According to Act, if the dealer of the Fair Pnce 
Stop indulges m black marketing, certain 
Section under I PC can be imposed on him, but 
no law suit is filed against shopkeeper for 
supplying decomposed goods or when he enters 
into dispute after supplying decayed goods Law 
should be enforced in their case also.

The second issue is that the prices of all the 
essential commodities should be fixed in the 
country Since the prices are not fixed, the com* 
modities which are normally available at fixed 
prices but during the marriage season of 
Hindus and Muslims, the price of sugar is 
increased from Rs. 8 per kg to Rs 16 per kg The 
price of Dalda goes up from Rs 300 per tin to 
Rs 600 per tin. Dalda is not found in the market 
at all I, therefore, would like to state that the 
prices of all essential commodities which 
should be fixed and no shopkeeper or trader 

‘ who does not sell their goods at fair price should 
go unpunished.

Moreover, strict watch should be kept on 
hoarders of goods by the Government so that 
they are not able to hoard plenty of goods.

With these words 1 conclude.

SHRI JAGAT VTR SINGH DRONA 
(Kanpur): Mr. Deputy Speaker. Sir, I will 
take just one minute's time to express my views 
I have two-three suggestions.
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First of all, all of us should welcome this BUI 

so that the efforts we are making in the field of 
consumer protection will go ahead. As I was not 
present here so I do not know whether you have 
already discussed this point or not but I want to 
tell the hon. Minister that the consumer protec-
tion fund which has been set up with the funds 
realised from the consumers in excess and its 
amount is in crores of rupees The persons look-
ing after its management mostly belong to 
Ministry of Finance but the consumers, for 
whose interest it is functioning, do not have any 
representative in its management Through you, 
I demand dial they should be given representa-
tion so that it can be utilized considerably.

Secondly, the government hospitals should 
also be brought under this act Thirdly, 
generally I have seen that consumer protection 
organisations are effective in cities and towns 
but in rural areas where the consumers are 
unaware about their rights, their rights cannot 
be protected there. 1 demand that rural areas 
should also be include in this bill.

Thank you for giving me an opportunity 
to speak
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDfN AHMED) • Sir. at the wry 
outset I offer my sincere gratitudes to all the 
Members for the unanimous support that they 
have given to this Bill, Perhaps this is one of the 
very few Bills where the support has come 
unanimously. I understand what amount of 
concern is there with regard to the improve-
ments that have to be brought in this 
legislation.

Sir, if you look at the very legislation, which 
of course, came in the year 1986, dtis is si legisla-
tion in addition to the number of legislations 
which are available for all the grievances which 
the consumers receive at the hands of the 
exploiters.

A number of Acts are there, as just now the 
hon. friend referred to, the Contract A& is there, 
Essential Commodities Act is there. Sales of 
Goods Act is there, Prevention of Adulteration 
Act is there. Number of punitive provisions 
are there
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AD the legislations are there and die ordinary 
law of the h a d  it enough to deal with all those 
infringement*. In spite of that, Sir! Rajiv 
Gandhi had brought this legislation with the 
sole purpose that because of the amount of 
illiteracy which is there in our country the 
ordinary consumers and particularly the poorer 
consumers are taken for a ride by Mhe wiser or 
the cunning exploiters; and the object was to 
provide an immediate, less expensive or 
absolutely not expensive rediessal to the 
consumer. The procedure prescribed also was 
very summary. There is no court fees involved 
in the whole mechanism A mere post card, a 
mete letter, a mere application is enough to take 
cognizance of all the matters dial are brought 
before these forums and the commissions

After this whole scheme came into operation, 
die Commissions also are facing number of 
problems in die administration As it is the case 
in other matters, the implementation of this Act. 
or the administration of this Act mainly lies 
with the State Governments The State Govern* 
meats' initial response, I am sorry to say was not 
very positive. They thought that some addi-
tional responsibility was being gien to them 
without providing additional money Butslowly 
it was impressed upon them and they par-
ticularly after the judgement of the Supreme 
Court where all the States were asked to form 
die district forums before a particular time, 
agreed.

I  am happy to say that all the district forums 
have been formed in all these States The State 
Commissions ate also there. A National 
Commission also is working very efficiently 
and while saying so, I do not mean that all the 
forums are working totally satisfactorily There 
have been difficulties which the district forums 
are facing.

Now for example, we do not find the people 
who are qualified to become the Presidents of 
the forums. Some times we do not get the retired 
people and that reason being so, die working 
district judges are requested to take up the case. 
Now, if you look at the number of cases which 
are earning before the district fonims, they are 
running into lakhs, in fact, and the time pres-
cribed for die judgements within a particular 
time, say 90 days, or three months is not just 
enough. Because they work only for a particular 
day and only a limited number of casfes get tried 
by them and the response and the cooperation 
also some times do not come forward So, the 
duration also is prolonged.

31* Constitution (Eightieth AUGUST
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There was another difficulty Before had 

amended the Act last year, the judgement had to 
be signed by all the members of die forum or the 
Stale Commission. So, sometimes all will not be 
there. If one member was absent, then the 
judgement could not be signed and it used to be 
stalled. So, an amendment was brought last 
year A number of things were experienced and 
these matters did compel the Consumer Protec-
tion Council to give deep into all this and I am 
happy to say that the Working Group which 
was formed by the Consumer Protection coun-
cil headed by the Civil Supplies Minister of 
West Bengal, exercised over everything and they 
came with a very exhaustive report and very 
specific recommendations also.

The main recommendation which has been 
voiced by almost all die Members is the 
inclusion of the medical services in the Govern-
ment sector. Sir, this problem of bringing the 
Government medical services was considered 
thoroughly in consultation with the different 
Ministries, with the different organisations, 
with the Indian Medical Council and even with 
die private representatives of this profession As 
it is in the Act, the medical services which were 
purchased or the medical services given by the 
private doctors or the private hospitals are 
already there and nothing new has to be 
brought in. The only thing which was impressed 
upon was that the negligence, which the 
Government hospital show and the Govern-
ment doctors show, for which the poor patients 
suffer, that has to be brought under this Act My 
submission in this regard is that we have 
examined this quite m depth We have also 
examined the pros and cons; what would 
happen if you bring the services in this. We have 
to admit one thing, that is the volume of our 
p o p u la tio n , which has crossed 880 million. The 
number of hospitals that the Central Govern 
ment or the State Governments which have 
been able to provide is just absolutely in-
adequate for this large amount of population. 
Again there has been many problems with 
regard to providing money for die medicines 
and all dtat in the hospitals that die State 
Governments have been able to provide We 
will be justified to hold the doctors and die 
hospitals responsible only after we have pro-
vided enough and adequate facilities. Without 
providing the adequate facilities, if we hold the 
doctors responsible for the difficulties or die 
negligence caused due to die inadequacies of 
the facilities, it would not be fair. These are die 
main considerations.
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Sir, in oar countiy, not only there is 

Allopathic system but also we have •  number of 
systems in our society. Allopathic system is 
there Homoeopathic system is there Ayurvedic 
system ts there Unant system is there. Over all 
these systems, there is a system called ‘ChhoO 
Mantar' The poor people are taken for a nde 
Then, the disease which they suffer from 
aggravates to a laige extent and at the end, 
nobody seems to be responsible for that. These 
are the inadequacies: these are the practical 
difficulties which we aie facing Now, again if a 
complaint is taken to the Fonim or to the Com­
mission against the doctor or against the hospi­
tal. basically the buiden of proof will imme­
diately shift to the hospital or to the doctor 
because the poor patient is not supposed to 
know what disease he was suffering from and 
what treatment he got, whether the treatment 
was proper or not And then the doctors came 
out with certain pleas It is not necessary that 
die medicine should work on all the patients in 
the same way There is no uniform what you 
say, response of the patient It differs from 
patient to patient It is not necessary that the 
medicine should work equalW good on all the 
patient* These are the difficulties they ex­
pressed And then, they mentioned about the 
amount of a documentation, that is required In 
our system, till today our hospitals, our doctors 
haw not been able to have the documentation 
wh tth is necessary for the treatment of a patient 
If you go to the western countries no doctor will 
touch the patient unless the patient is examined 
thoroughly by the Bio-chrmtsi or the patho­
logist or the radiologist All these documents 
are taken and alter that the doctor prescribes 
the medicine In our system, n it not there In 
95 per cent of the cases, we go in lor the 
symptomatic treatment

We just look at the symptoms and then start 
giving the medicines. The indiscriminate pres­
cription of the antibiotics and steroids cause 
umpteen problems as tide effect* and all that 
These are the practical difficulties which are 
there in our society and that is the reason why 
we thought that we will go slow in this matter 
( do not say that we are going to totally exclude 
them forever. I am only submitting that the 
hospitals in die Government sector must take 
this as a warning. They must correct themselves 
Hieie is always a possibility that Government 
•81 bsHforced to bring them under the purview 
of this Act So. that is my submission
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DR LAXMINARAYAN PANDEYA 
(Mandasaur) * It also states to indude private 
hospitals in it, but be it a private or Govetnnient 
hospital if there is negligence U  if a adasor is 
left in the abdomen during an operation or a 
right kg is amputated in place of left leg, action 
diould be taken in order to avptd die same 
in future

SHRI BHAGWAN SHANKAR RAWAT 
(Atm) Hie hon. Minister has himself said 
dial the condition prevailing in hospitals is very 
pitiable Neither proper preacription is given 
nor the patients are thoroughly examined If 
simply means that they are playing with the 
health of the crores of people of die country

I want to give stress from one moe point that 
an indoor patient possesses BH.T caid in 
which all necessary informations are men­
tioned This system prevails in the Hospitals in 
Uttar Pradesh

SHRI KAMALUDDIN AHMED It has 
the necessary details to the possible extent but 
more details should be mentioned in it

Pandeyji has rightly mentioned about the 
negligence but it does not provide a complete 
remedy for it You can very well take an action 
against a particular doctor under other Acts 
No doubt it caters the need of a simple A quick 
redressal in getting the compensation to the 
victims in a very short period

f£n*/uAj

A number of suggestions have come I am 
gratefUl to hon. Sharad Dighe Si In the opening 
remarks of his speech, he has given a number of 
measures that we suit have to take for the 
improvement of this Act The most important 
demand is for extending the limitation period 
to three years. Other hon Members have alao 
supported thu three yean period At this stage, 
I can only say that 1 have no objection, but the* 
only problem is that if we accept this now, then 
again this BO! has to go to Rajya Sabha. lb  
avoid that, what I say is that whatever other 
suggestions are-there, in my view, we can take 
care of them fham#i subordinate legislation 
We can take cm* f f  them hi the rules also 
Thiough the administrative orders also we can 
do that. Wherever it is not poasible to do ao by 
administrative orders, I will again come before 
die House with certain amendments.
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There ia no di/Terence of opinion al all. so far 

as providing a reditu to the poor consumers u
concerned. There ia total unanimity of thu 
House/or which I have already expreaaed 
my grataude

Theie aie number of suggestions which have 
been given and at this stage 1 can only aay that 
khuBy pass mis BID because this Bill is to 
replace die Ordinance

About die matter which was raised by Shn 
Qacar Fernandes, particularly about Ihe turn­
key project. 1 think there are enough legislations 
to be invoked But still if there ia any possibility.
I riuill get it examined

Shri Chacfco raiaed the matter about paaamg 
of thcae benefits o f the price differences, excise 
etc. At the initiative of the hon Minister Shri 
Antony the matter has been referred to B. I C P 
and the report ia expected

One more thing ia there. The last apeaker has 
aaid about the Consumer Welfare Fund. I am 
happy to aay that thia fend was created Hon 
Members aie aware that unjust enrichment was 
there and the excise duties were not refunded to 
the actual consumers Those amounts have 
been given to the Ministry of Civil Supplies and 
a fond has been created which ia called Con­
sumer Welfare Fund A committee ia alao 
appointed by the Consumer Protection Council 
to suggest and to recommend as to on what 
things this fund has to be spent and for what 
purpose and how we have to spend this fund 
The report of the committee haa come and this) 
haa baen accepted alao and it haa now been 
referred to the Ministry of Finance and the rules 
am being framed in thia mailer 1 am happy to 
aay that moat than Ra. 7 crare have come into 
thia fond.

phmdaekm/

SHRI TEI NARAYAN SINGH What about 
(be rotten grain being aupplied

SHRI KAMALUDOfN AHMED 1 want to 
make one t h l | dear. All services a it brought 
under Ae purview of this Act Bfce telephone aeî  
fleet milwav sendees. ineuaaMW am ice etc. All 
dmee seed oes which ase thee* am brought 
under drie Act. I want to mention to you rtmm 
the bamkm aewieea.

SHRI NITISH KUMAR (B e*) : Does to 
indude electricity supply elad?

SHK1 KAMALUDDIN AHMED It is alao 
there There ia no exception to it

SHRI BHAGWAN SHANKAR RAWAT 
(Agra) But we have been told that it does not 
come within its purview

SHRI KAMALUDDIN AHMED. All the 
aervicea which have been there are in it The 
definition ia very dear. Abort the housing ser­
vices, of comae, the relatkraahip between the 
landlord pnd tenant ia not the subject matter of 
this legislation. The services provided by Ihe 
housing societies t te ie  for the building con­
struction and flat construction and all these 
things the poor people are taken for a ride by 
dime builders, come under the provisions of 
ilia  Act. They can be proceeded against These 
thinga are provided.

I muat drew the attention of the hon. 
Membeis to one thing By these amendmenta 
we have provided for interim orders Suppoaing 
a very hazardous medicine or a hazardous elec­
tric equipment ia being sold in the market, 
immediately an older can be passed that such 
hem or such commodity should be withdrawn . 
Eariier there was no provision like thu Now we 
haw the power to exercise it in that way

With these word* 1 request the hon Member 
lo pass the Bill, /Jntemiptums)

MR. DEPUTY SPEAKER There is one 
point You are appointing only retired judges 
liyrtead of that why can you not appoint regular 
judges drawn from die judiciary?

SHRI KAMALUDDIN AHMED* Sir 
under the Act the National Commission iatohe 
headed by a judge who haa been a Supreme 
Court judge., there ia no appeel againat the 
deciatona under thia Act in the High Courts 
The appeal ia only to the Supreme Court. At the 
Stete Commiaaiona alao we have aaid that they 
wfll be headed by Ihe judges of the High Court 
or those judges aho had been the High Court 
judges. In die district fonieas we have said that 
diey should be headed by persons who are 
qualified to be a district judge. H ie judicial 
authority ia definitely there end to assist them 
die other members, the non*official members 
are them who ate to be appointed. For that a 
selection no— lllee is going to be provided 
n fW  dtia aasendh^ Bfll- I would hope that 
appropriate persona will be selected to auch die* 
trict foniaas and suitable penoats will ^wnt for 
Sm b Caom M om  National Commie 
sim .
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SHRI GIRDHARJ LAL BHARGAVA 

(Jaipur)* W01 you consider tncluJing 
M Pi.?

SHRI KAMALUDDIN AHMED Sir. the 
hon Member Shri Bhargava it such a busy per­
son of this House that he u  here right from 
morning tfll evening.

I do not think he will be able to find time to go 
and tit and do die consumer'* work.

fThuulaatmJ

SHRI GIRDHAR1 LAL BHARGAVA You 
must hear to the Members

lEntHshf

SHRI KAMALUDDIN AHMED But one 
tiling I want to assure you that any other sugge*- 
tion you may kindly pass on to us and we will 
try to consider.

/H w u M m /

SHRI NITISH KUMAR You consider your 
Ministry aa important aa the Ministry of 
Enrorenment

fEn&hJ
SHRI JAGAT VIR SINGH DRONA (Kan­

pur)’ The hon. Minister probably has not 
understood my pointrl only pointed out that the 
Consumer Welfare ftmd is being managed by a 
Committee and fat that-Committee the majority 
of the Members belong to the Finance Ministry 
but none of the Members is from the con­
sumers’ society. My suggestion was that it will 
be in the interest of the consumer society as a 
whole dial they too have the representation 
in the Committee. If you keep at lean two 
members bom the consumer society, it will 
be better.

SHRI KAMALUDDIN AHMED: Sir. the 
Committee is headed by the Civil Supplies 
Minister, of Course, there are representatives of 
bmh the Ministries, the Civil Suplies Ministry 
and the Finance Ministry (Imem/nums) 
Kindly hear with me. Bui as I submitted just 
now, on what Kama and what subject this 
amount has to be spent, for that the Committee 
has recommended. The Committee on Con­
sumer Protection Council was also headed by 
an hon. Member of ftarlaiaoaent. The Commit- 
fsa haa given die suggestion aa to how this 
amount haa to be spam. So. the guidelinea are 
givsn by this Consumer Protection Council and
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the Committee which is headed by the Civil 
Supplies Minister only carries out the spending 
of die money And all the objects on uAiich we 
have to spend this money will be provided in 
1he roles

SHRI JAGAT VIR SINGH DRONA It 
means you are not prepared to take the re­
presentatives from the consumer society 
dmtrrupeiont)

SHRI KAMALUDDIN AHMED* No. nt>.» 
Let me examine it I am not opposed to it. I am 
not averse pteaae. (hatnuptions) Sir. I haw  
offered my thanks to him in abaratia (Inter* 
mptkms)

I request the hon. Members who have moved 
die amendments to withdraw them (Inter­
ruptions)

MR DEPUTY SPEAKER * They are all very 
very happy, they are very much convinced.

SHRI KAMALUDDIN AHMED Thank 
you.

SHRI NITISH KUMAR Hie Minuter 
must appoint Mr Panigrahi, Mr Jena and Mr 
Bhargava as Members

MR DEPUTY SPEAKER A good sugges­
tion. (Jmtrrupdotu)

MR DEPUTY_SPEAKER Mr Ram Naik 
is absent.

I shall now put die Statutory Resolution 
moved by Shri Ram Naik to the vote of the 
Houae.

The question is *

“That this house disapproves of the Con­
sumer Protection (Amendment) Ordinance.
1993 (Ordinance No. 24 of 1993) promulgated 
by the President on the I9th June. 1993."

H e m ono* twos ntgaawd

MR DEPUTY SPEAKER I shall nuw put 
die motion moved by Shri Ksmahiddin Ahmed 
to the vote of the Houae

The question is:

“That the BIB Airtherto amend the Consumer 
Protection Act. 1916. as pnsaed by R*fre 
Sabha, be taken into consideration "
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MIL DEPUTY SPEAKER The House will 
MX lake up clause-by-dause consideration of 
Ike BIO

Chute 2 -"Amendment of Seaton 2

flhmslationj

SHU BHAGWAN SH IK A R  RAWAT I 
leg to move Page 3 Line 16 after “Housing con­
struction" insert and real estate (I)

Plfe 3 line 16 after "Housing Construction" 
Insert “Medical Services available in Govern­
ment hospital” (3)

I English/
SHRI GIRDHARI LAL BHARCAVA 1 beg 

to move

Page 3 line 16.—

after “housing conn ruction insert—

“all medical services available in the 
country '  (20}

MR DEPUTY SPEAKER 1 shall now 
put the amendments moved by Shn 
Bhagwan Shankar Rawat and Shn Gtrdhan 
Lai Bhafgava to the vote of the House

The Amendments nos I 3 and 20 kvnr put and 
negatived

MR DEPUTY SPEAK! R The questur
a

That Clause 2 stand part ol the Bill 

the motion mu adopted 

Clause 2 was added to the Bill

MR DEPUTY SPEAKI R Ilia question
is

"That clauses 3 and 4 stand pan or the 
Bill”

1%e motion sa t ada/fed

"That dauaes 3 and 4 added to the Bill"

MU DEPUTY SPEAKER Mr Rawat air 
moving yow smc nduifni to clause 51

The motion was adopted* 
/Translation/

SHRI BHAGWAN SHANKAR RAWAT 
(Agra) Although I have pul my amendments 
regarding drugs and hospitals but as hon 
Minister has spdl bound the house through hu 
answers. I am not moving my amendment*

/English/

MR DEPUTY SPEAKER The question
is

“Thai Clause S stand pan of the Bill ’

Ike motion was adopted 

Clause 5 w u added to the Bill

MR DEPUTY SPEAKER The question
is

‘That Clause 6 stand part of the Bill

The motion was adopted 

Clause t> was added to the Bill

MR DEPUTY SPEAJCt R The question
is

“That Clause 7 stand pan of the Bill

The motion m as adopted 

Clause 7 was added to the Bill 

MR DEPUTY SPEAKER The question
is

“That Clauses 8 to l l  stand part or the
Bar

The moaon mas adopted.

“Clauses 8 and l l  were added to the B ill’

MR DEPUTY SPEAKER The question
is

“Thai Clause 12 stand part of the Bill

The motion was adopted 

"Clause 12 was added to the Bill “

MR DEPUTY SPEAKER The question
is

“That Clauses 13 and 18 stand part of the 
Bill"



329 Constitution (Eightieth SRAVANA 29 
Amendment) BUI <* Representation 

o f the people (Amendment) Bill
The motion was adopted

“Clauses 13 to 18 were added to the Bill ’

M R DEPUTY SPEAKFR Shn Shared 
Dighe, are you moving the amendment 
Clause 19 7

SHRI SHARAD DIGHE (Bombay North 
Central) In view of the hon Ministers 
assurance, I do not move that amendment

MR DEPUTY SPEAKER The question
18

“That Clauae 19 stand part of the Bill

The monon was adopted 

Clause 19 was added to the Bill ”

M R DEPUTY SPEAKER The question
is

'That Clauses 20 to 23 stand part ol the 
Bill"

The monon »<u adopted

“Clauses 20 to 23 were added to the Bill ” 

MR DEPUTY SPEAKER The question
is

"That Clause 1 the Fnacting Formula and 
the long Title stand part of the Bill ’’
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The motion was adopted

“That Clauae 1. the Enacting Formula and 
the long Title stand part of the Bill"

SHRI A. K ANTHONY I beg to move

“That the Bill be passed ”

MR DEPUTY-SPEAKER The question
is

“That the Bill be passed ”

The monon was adopted

MR DEPUTY SPEAKER It is generally 
agreed that the Parliament (Prevention Dis-
qualification) Amendment Bill will be taken up 
tomorrow and if everybody cooperates this Bill 
will be passed tomorrow I thank yoy very much 
for the excellent cooperation that you have 
extended and today many hon members could 
participate because they stuck themselves to the 
relevant points with the result it was very useful * 
for the hon minister also to note down all 
die points

The House stands adjourned to reassemble 
tomorrow 21st August, 1993 at 1100 AM

19 42 hn.

The Lok Sabha then adjourned till Eleven o f the 
Clock on Saturday August 21 1993/Sravansa 30 
I9t5 (Saka)
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